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LOK SABHA DEBATES 

LOK SABHA 

The Lok SlJbhll ITItIf lit EItJIIrII7 01 thtJ Clock. 

(MR. SPEAKER in the Chair] 

{English} 

MR. SPEAKER: We will take up Question Hour 
please. 

Q. 441. Dr. Ram Lakhan Singh-not present. 

Q. 442. Shri Manoranjan Bhakta--not present. 

Q. 443. Shrimati Sumitra Mahajan-not present. 
Shrimati Jayaprada-not present. 

Q. 444. Shrl Adhir Chowdhury-not present. 
Shri Mahavir Bhagora-not present. 

do not know what is to be done if there are no 
Questions to be taken up during the Questions Hour. 

Q. 445. Shrirnati Kiran Maheshwari-not present. 
Shri Giridhari Lai Bhargava-not present. 

I 

Shri Bhargava told me that he would not be present 
only yesterday. 

Q. 446. Shri Chandrabhan Singh-not present. 
Shrimati Minati Sen-not present. 

Very good-indiscriminatelyl 

Q. 447. Shri Rupchand Murmu-not present. 
Shri Chhatar Singh Darbar-not present. 

Q. 448. Dr. M. Jagannath-not present. 

Q. 449. Shri Harishinh Chavda-not present. 

I hope country takes notice of it. 

Shri Mansukhbhai D. Vasava-not present. 

Q. 450. Ch. Munawar Hassan-not present. 

I am not a proud Speaker to preside over this state 
of affairs. 

Q. 451. Shri Udai Singh-not present. 
Shri Adhalrao Patil Shivajirao-not present. 

Q.452. Shri Chandra Bhushan Singh-not present. 

Thank you very much. Shri Yerrannaldu may put 
Q.453. 

ORAL ANSWERS TO QUESTIONS 

Double Taxation on Airline nckets 

·453. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CIVIL AVIATION be pleased to stat~:. 

(a) whether the attention of the Govemment is drawn 
to the double taxation on airline tickets bought through 
travel agents; 

(b) if so, the details thereof; 

(c) whether any representation has been received 
from the travel agents in this regard; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
No, Sir. 

(c) and (d): The Govemment has not received any 
information/representation from travel agents in this 
regard. 

(e) Does not arise. 

MR. SPEAKER: In any event, I have to"be liberal 
with this subject. 

. .. (Inftlnvptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, the answer 
given the hon. Minister for parts (a) and (b) is No, Sir; 
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for (c) and (d)-the Government has not received any 
information/representation from travel agents in this 
regard and for (e)-does not arise. 

Sir, I would like to draw the attention of the 
Govemment to the word -ctouble taxation on airline tickets 
bought through travel agents· in my Question. First, the 
Government levies service tax. when the tickets are sold 
to the travel agents and then commissions charged by 
the travel agents are also taxed. This double taxation 
resulted in higher fares which ultimately affect the tourism 
incklstry. To avoid this, I request the Government to 
amend the concerned Section of Finance Act, 1994. 

Here, I am asking one question. Is it not a burden 
on the passengers because of the double taxation? If 
so, what are the measures taken by the Government? 
By imposing this taxation the tourists are not coming to 
India. That is why, to avoid double taxation, what steps 
the Government will take? 

SHRI PRAFUL PATEL: Sir, as you may have just 
understood from the Question or the supplementary 
asked by the hon. Member, the issues of taxation do 
not fall under the purview of the Ministry of Civil Aviation. 
As far as we are concerned, our policy is very 
clear ... (Interruptions) I am answering on the basis of what 
the hon. Member has asked. 

MR. SPEAKER: You please do not answer to 
interruptions. 

SHRI PRAFUL PATEL: I feel that as far as we in 
the Ministry of Civil Aviation are concerned, we have 
taken a policy decision quite a few years ago that we 
do not regulate fares. Market determines fares. As far 
as tax is concerned, the Government only collects a 
passenger service fee of Rs. 200 primarily on account 
of looking after the safety and security of all our airports. 
It is the only tax that the Govemment, psr SB, is charging 
from the passenger. 

The hon. Member also talked about service tax or 
tax coming on account of travel agenfs commission. I 
do not think that the travel agent's commission comes 
within this purview. It is because that is given to the 
travel agent by the respective airlines, and it is not given 
by the passenger, per 58, separately over and above 
the price of the ticket. If at all there is any issue with 
regard to double taxation, then I think that it will be 
better if the Minister of Finance were to be addressed 
this Question. 

MR. SPEAKER: You want the airlines to avoid all 
taxes! 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
the passengers are heavily burdened with the imposition 
of all these taxes. We are frequently reading in the 
newspapers about airport tax, passenger tax and other 
taxes. We should not leave it to the market forces to 
avoid all these taxes. The Government should also take 
control, and maintain good fares. Otherwise, the 
passengers will be troubled. What further steps is the 
Govemment going to take in the future? 

MR. SPEAKER: I am allowing it even though it is 
not wholly relevant. Today, there is no other Question. 

SHRI PRAFUL PATEL: I would appreciate all that 
the hon. Member is saying in the context of our Ministry 
in terms of determining airfares. We are not levying any 
taxes as the impression is being made out to be. MoatIy, 
the surcharge on tickets is because of the "Sing prices 
of fuel. Therefore, the airlines are free to charge whatever 
they feel the market can absorb. It is a free-market 
dynamics that is in operation. We, as Government, do 
not regulate fares all. An amount of Rs. 200. as the 
passenger service fee, is the only tax that the 
Govemment has imposed on the traveling passenger.s. 

The hon. Member also talked about new aiports, 
user development fees and other issues. Right now, the 
Govemment has not fixed any user development fees 
on any new airport that is opened. The user development 
fees is only restricted to international passengers, and 
that too at a rate of approximately Rs. 1,000 ·and 
domestic pasaengers will not yet. be paying any user 
development fees until we come to some reasonable 
understanding as to what would be in the intereat of the 
travelling public. 

SHRI RUPCHAND PAL: Sir, may I know from the 
hon. Minister whether the Kamataka High Court has 
categorically stated that the old airports should be kept 
intact? Otherwise, the passengers are facing serious 
inconvenience because of the distance from the city to 
new airport. 

MR. SPEAKER: How does it relate? 

SHRI RUPCHAND PAL: What is the reaction of the 
Govemment on this issue? 
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MR. SPEAKER: Today, you are taking the liberty. 

" .(Interruptions) 

MR. SPEAKER: I am wailing for Shri Radhakrishnan 
to ask his favourite question of a 'flight to the Middle-
East'. 

SHRI PRAFUL PATEL: Actually, it would not be fair 
for me to go into the details of all this. But I can only 
say that the Kamataka High Court has not given any 
stay against either opening of new airport or closure of 
the old airport. I do not want to go into too many details 
as it is a judicial order. 

MR. SPEAKER: It is a judicial observation. 

SHRI PAAFUL PATEL: But it is an observation in 
the interest of the traveling public. Therefore, we may 
enter into a dialogue, which we are going to do in the 
near future. 

SHAI AUPCHAND PAL: You can renegotiate the 
earlier one. 

SHRI PAAFUL PATEL: I do not think that is the 
order of the Karnataka High Court. As I said, it is an 
observation of the High Court, which has been rightly 
mentioned by the hon. Speaker also. 

SHAI CHHEWANG THUPSTAN: The hon. Minister 
just now answered that he leaves the deterination of 
fares to the market forces. I would like to ask this from 
the hon. Minister. It is all right as far as the commercially 
viable routes are concemed. But what about those routes 
where that much of consumers are not there as in areas 
like Ladakh and other difficult areas? The Govemment 
has the responsibility to operate airline services in those 
areas. Airfare to Ladakh was As. 8,650 one way till last 
year. Now, of course, with the operation of other airlines 
market forces have come into play and now we pay 
only Rs. 3,500 or even less. However, since Ladakh 
remains cut off from the rest of the country for six 
months in a year and the air travel is the only mode of 
transportation, what does the Govemment propose to 
do to regulate airfares in such sectors? 

MR. SPEAKER: Mr. Minister, you are very 
knowledgeable and you can answer any question. 

SHAI PAAFUL PATEL: Sir, I think the hon. Member 
himself has answered his question. he said that fares 

were upwards of As. 8,000 when there was no 
competition and with the advent of competition the fares 
have come down to around As. 3,500. That itself shows 
that market forces are in operation. In fact that has 
been the endeavour of Govemment that more competition 
leads to better services, better fares and more choice to 
the consumer. 

SHRI CHHEWANG THUPSTAN: I would say that 
fares to Ladakh are still on the higher side. 

SHAI PAAFUL PATEL: I appreciate the spirit of the 
question. 

MR. SPEAKEA : He wants some more competition. 

SHAI PAAFUL PATEL: But the hon. Member has 
answered his own question in a way because he himself 
says that is getting more services which were very 
restricted only about a year ago. 

[Translation} 

DR. TUSHAA AMAA SINGH CHAUDHARY: Mr. 
Speaker, Sir, everyday when we go through newspapers 
and read advertisements we find that fare from Delhi to 
Mumbai is As. 599, from Delhi to Ahmedabad, it is As. 
799 and Delhi to America ·As. 21,000. But when we 
actually purchase the tickets, including tax it costs us 
rupees two thousand or three thousand. 

I would like to ask the hon'ble Minister whether the 
Ministry of Civil Aviation is likely to impose some sort of 
restriction on those travel agents and airlines to check 
such misleading advertisements or not? 

/EngUsh} 

MR. SPEAKEA: On a normal day I would have 
disallowed this. But the Minister seems to be ready to 
answer. 

SHAI PAAFUL PATEL: This seems to be one of 
those days where all the ill luck has fallen on mel 

Sir, fares are determined by the market (orces and 
I am sure when consumers read the advertisement they 
find that there is always a rider attached to it, as in any 
marketing gimmick, that other fares and taxes are extra. 
I am sure people are not so ignorant. It is ultimately 
well-advertised that there is a tax component which Is 
over and beyond this. 
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MR. SPEAKER: Shri N.N. Krishnadas. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Speaker, Sir, why has the Government of India not 
yet taken any initiatives to set up a new airport in my 
Bodoland area? It is a vital question and it has been 
long overdue. Sir. Why are people in Bodoland being 
deprived 01 air travel services? Nothing has been done 
so far. It is a great discrimination against the people of 
the Bodoland area. 

MR. SPEAKER: Did i allow you to put a question? 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
want to sincerely know through you, Sir, why has the 
Government of India not taken any initiative as yet to 
set up a new airport within the Bodoland area, particularfy 
at Kokrajhar? I strongly demand of the government to 
take appropriate steps to set up a green air field at 
Kokrajhar at the earliest possible. 

MR. SPEAKER: This has no relation to the main 
Question. You can say you are conSidering it. 

SHRI PRAFUL PATEL: Sir, I have met the hon. 
Member in the past. He is well aware that we have had 
.a discussion. I would like to inform the han. Member 
that this is also an issue of the North-Eastern region. 
There is a DONER Ministry which is looking into al\ 
these affairs. It would be better if these issues could be 
brought up by him in that appropriate forum. After coming 
from there, we would be in a better position to respond 
to his query. 

SHRI N.N. KRISHNADAS: Sir, the Question is on 
double taxation on air charges. My question relates to 
taxation and surcharges. When we pay the total airfare, 
the invoice gives the details of various surcharges and 
other taxes. Especially with regard to the fare for journey 
between Middle-East destinations and destinations in 
India .... 

MR. SPEAKER: The Question is very specifiC. How 
far can you go from it? 

SHRI N.N. KRISHNADAS: I am asking a very 
specifiC question. 

MR. SPEAKER: Your specific question is totally 
unrelated. Talk about double taxation. 

SHRI N.N. KRISHNADAS: It Is a long pending 
complaint from the passengers traveling to Middle-East 
destinations from India. The present airfares are irrational 
when compared to other international flight services. 

MR. SPEAKER: Put your question please. 

SHRI N.N. KRISHNADAS: While going through the 
details of the Invoice, we find a lot of surcharge., 
taxation, fuel surcharge, etc. This complaint is still 
pending. Hence, my relevant and specific question is 
this. Would Government reconsider rationalisation of air 
fare charges between Middle-East and India? 

MR. SPEAKER: It is specific but irrelevant. Even 
then, I am allowing you. It Is irrelevant to the Question. 

SHRI PRAFUL PATEL: Again, I also would like to 
tefl hon. Member and all the Members from Kerala that 
in response to this kind of a repeated demand both 
inside the House and outside, that the national carrier 
floated a subsidiary called 'Adr India Express', specifically 
with a view to offering cheaper fares to passengers going 
and working in the Gulf region. As a result, I can say 
With a sense of satisfaction and authority thet there has 
been a good response to this kind of initiative where 
fares are very much lower than what they used to be 
in the past. 

MR. SPEAKER: Shri R.S. Rao, a brief question. 

SHRI RAYAPATI SAMBASIVA RAO: I would put a 
short one, Sir. Since the han. Minister is very 
knowledgeable, though it is not connected with the 
Question, anyway, I would like to ask this question. I 
would like to state that user charges for the domeatlc 
flights are charged in Hyderabad. Secondly, it is reported 
that a 19t of money has been spent on Begumpet Airport, 
which is noe kept idle. Now, the new Raiiv Gandhi 
International Airport has been opened in Hyderabad 
recently. I would like to ask why can han. Minister not 
allow the old airport for the purpose of domestic flights. 

MR. SPEAKER: Mr. Minister has answered it too 
many times. 

/Translation} 

MR. SPEAKER: Sh. Shailendra Kumar. Ia your 
question about Kanpur airport? 
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... (Interruptions) 

MR. SPEAKER: There is an airport in Allahabad. 

... (Interruptions) 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, Sh. 
Yerrannaiduji had pu1 up a very relevanJ question. I would 
Hke to than hon'ble. Minister as has introduced an Air 
India flight from here on our request. It is a fact that if 
a passenger purchases ticket one-two months earlier, 
he gets the ticket at a reduced rate. If one has to travel 
in emergency, he pays double, triple the tax on a ticket. 
11 one purchases ticket one or two months before his 
journey one gets ticket for two-three-four thousand rupees 
only ... (Interruptions) 

MR. SPEAKER: There is no need to tell all this. 

SHRI SHAILENDRA KUMAR: If somebody purchases 
ticket immediataly it costs eight thousand or eight and a 
half thousand rupees. The Minister has said in his reply 
that he has no check on travel agents. It is a matter of 
great regret. This is a sort of looting the passengers. 
This should be checked. 

MR. SPEAKER: Travel by train. 

SHRI PRAFUL PATEL: Mr. Speaker. Sir, I think 
perhaps the hon. Member is thinking in a different way. 
Travel agent does not fix tax or air ticket fale. The fare 
is fixed by airlines. Travel agent is merely a service 
provider and sirlines reimburse him. 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, this 
erodes the credibility of the department. 

SHRI PRAFUL PATEL: If a ticket is bought in 
advance it costa less. This is a good thing. It did never 
happen earlier. 

SHRI AMITAVA NANDY: Hon. Minister has stated 
that the Department is not imposing any taxes on the 
passenger tickets. Even then, the surcharge and charges 
are being increased in many ways, especially, when the 
airports are being privatized. Now, the private companies 
are controlling the airports themeselves. Sometimes, they 
are imposing charges over the passengers. Thus, 
passengers have to bear the cost of the tickets more 
than that of what the Government is levying. 

MR. SPEAKER: You cannot have a free travel in 
air. 

SHRI AMITAVA NANDY: Is Government contemplaing 
to regulate the private airport authorities to impose 
charges and surcharges over the passengers? 

SHRI PRAFUL PATEL: Sir, I can say categorically 
that ever since new management have come into 
Mumbai and Delhi, no new additional charges have been 
levied by them because the Government has also an 
obligation to the traveling public. They are also under 
the purview of the Airport Economic Regulatory Authority 
Bill, which has just been cleared by the Standing 
Committee and has now been received by us which 
will, of course, come back to this House for consideration 
and passing. Then only will the charges be increased or 
in a way taken into consideration keeping in view 
especially the cost and the other factors so that no 
extra burden or unnecessary burden falls on the travelling 
people. 

[Translation} 

Action Plan for Modernisation of Rail Network 

"454. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to formulate a 
high priority action plan for modernisation, development 
and infrastructural expansion of the rail network; 

(b) if so, the details thereof; and 

(c) the status of th.e said action plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A Statement is 
laid on the Table of the House. 

Statement 

<a) to (c) An Integrated Railway Modernisation Plan 
(IRMP) had been formulated for 2005-2010 identifying 
activities with definite time frame for implementation. It 
has got 3 segments, the details of which are as under: 

Passenger Business Segrnent includes increased 
induction of modern coaches in all RajdhanilShatabdi 
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trains, expansion of Passenger Reservation System 
(PRS) and Unreserved TIcketing System (UTS) across 
the country. Environment Friendly toilets in coaches, 
improved Safety features in coaches in terms of its 
crashworthiness and fire retarding features. 

Freight Business Segment includes Introduction 01 
Higher Axle Load. Double Stack Container and RoIl-on-
RoU-off wagons on the id8l')tified routes. Introduction of 
light weight and corrosion resistant steel and aluminum 
wagons. Extension of Freight Operatiol'ls Management 
System to cover Terminal, Rake and Crew Management 
System, completion of works identified under National 
Rail Vikas Yojana (NRVY) along with some other 
Tgroughput Enhancement works. etc. 

Other Modernisation Initiatives includes Track 
Modernaisation and its maintenace practices, 
Modemaisation of Bridge Management System. Singaling 
and Telecommunication System, Mechanical and Electrical 
System and the Disaster Management system. 

Total Expenditure envisaged for execution of the 
identified items in the IRMP was about Rs. 24.000 
Crores. 

The major items of works to be executed in the 
current financial year are as under: 

1. Completion of Throughput Enhancement works. 

2. Development of modern freight terminals. 

3. Introduction of Double Stack Containers. 

4. Ware-housing facilities neilr rail terminals. 

5. Expansion of Passenger Reservation System 
(PRS) and Unreserved TicketingSystme (UTS). 

6. Track. Bridge and Single modernisation. 

[Translation} 

SHRI RAMDAS ATHAWALE: Mr. Speaker. Sir, the 
Ministry of Railways have considered the modernization 
of rail network very seriously. It is under the leadership 
01 Shri Praful Patel Ji, the civil aviation and the network 
01 airlines is working very well. There is also more 
privatisation. My question IS whether there is any 
proposal for modernization of rail network? What efforts 
being rnade for the development of railways? 

MR. SPEAKER: Everything has been stated In the 
reply. 

{English] 

SHRI R. VELU: Sir, for modernization of the Indian 
Railways we have evolved an Integrated Railway 
Modernisation Plan for 2005-2010 which contemplates 
an investment of Rs. 24,000 crore. Passenger, freight 
and other segments are taken care of in this Plan. The 
specific question of modernaization of railway stations 
etc. is an on-going process. For the information of the 
han. Member I may tell that this year we have increased 
the allocation to Rs. 852 crore for the purpose of not 
only increasing the infrastructural facilities but also for 
modernization of the stations. I assure the hon. Member 
that there is no dearth of fund for modernaization of rail 
network. 

[Trans/ab'on} 

SHRI RAMDAS ATHAWALE: The Ministry of 
Railways had announced that on the lines of Japan and 
Germany, there was a proposa. to run bullet trains from 
Mumbai to Delhi, Delhi to Kolkata and Kolkata to 
Mumbai. By when it is going to be started. 

MR. SPEAKER: What is the fare of this train in 
Japan. do you know? 

{English] 

SHRI R. VELU: I have answered this question more 
than once in this august House. We have already said 
that the feasibility studies would be conducted in all the 
four regiOns, Southern, Northern. Eastem and Western. 
Only after conducting the feasibility studies, we are going 
to take up the matter with the cooperation of the 
interested State Governments. We have already initiated 
this from the last Budget onwards. With the feasibility 
studies being done, we will take up this programme as 
and when it is possible. 

MR. SALIM: Sir. India is having a huge railway 
network. When we talk about modernization of the railway 
network, we make addition to this network to meet the 
modem day's demand. When we compare ourselves with 
China Of other countries, the way the air or road traffic 
network is increasing, we find we have hardly made net 
addition in our network and that is why thre are \/ut 
areas where still railway expansion has not taken place. 
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In his reply the hon. Minister has talked about three 
segment modemisation plan. My question is with regard 
to the third segment that is the modernaization initiatives 
about track management, track renewal, track 
modernization, signaling and telecommunication 
modernization, which is more important In terms of speed, 
mobility and safety. In his reply the Minster has already 
promised that in the current financial year he will take 
care of this part. 

So what amount have they earmarked for the 
modernisation of tracks, bridges, safety, signaUing and 
telecommunication? 

MR. SPEAKER: You do not have to give too many 
details. If the details are there, you send it to him. 

SHRI R. VELU: I would like to submit that under 
the special Railway Safety fund which we have created, 
we have spent about Rs. 17,000 crore for modernisation 
of various things like tracks, signalling, etc. As I 
mentioned ear1ier also, Rs. 24.000 crore was earmarked 
for these areas, of which Rs. 20,000 crore have already 
bee spent. If he wants any further details on any item, 
I would be able to furnish it. 

SHRI A. KRISHNASWAMY: The job of inducting 
modernised coaches in Rajdhani and Shatabdi trains is 
given importance in this scheme. But they have not been 
able to induct them in Rajdhani, Shalabdi and other 
trains in India. It is because whatever modernised 
coaches are manufactured, they are being eJq:/orted. With 
the result, we are not able to induct such coaches in 
our country. I would like to know how many coaches 
will be modernised and in how many trains they would 
be inducting modernised coaches. I think if the export 
of modernised coaches is banned, it could be done very 
quickly. 

Another question is regarding modemisation of bridge 
management work. In India, there are hundreds of RoBs 
which are very old. They should be identified and 
demolished. When will be identified and demoslished? 
How many of them have been modemisd in recent years 
in India, particularly in Tamil Nadu? 

SHRI R. VELU: Regarding modernisation, out of 11 
Rajdhani Expresses, five have already been provided 
with modemised coaches and rest of the six trains would 
be done in another two years' time. In four Shatabdi 
trains we have already done it and in seven, we will be 

doing it. The number of coaches we have already added 
is about 266 and we require around 400 more. In the 
next two years, we would be able to cover all the 
Rajdhani and Shatabdi trains because these coaches 
are now being manufactured both by ICF as well as by 
RCF, Kapurthala and also by some public sector 
institutions. 

As regards modernaisation of bridges under the 
Railway Safety Fund, a' considerable amount has been 
spent. More than 2300 bridges were identified and almost 
all have been completed and the balance of about 95 
bridges or so are likely to be completed during this 
year. 

PROF. CHANDER KUMAR: Sir, as per the assurance 
given by the Railway Minister, under the Action Plan for 
Modernisation, the Pathankot-Joginder Nagar Railway line 
which involves conversion of narrow gauge to broad 
gauge from Kullu Manali to Lahoul- Spitl and extesnion 
up to Leh and Ladhak border area of Jammu and 
Kashmir for the altemative route for military deployment. 
Is there any planning in the Railway Department to give 
priority to this sector keeping in mind that it is a strategic 
point of border area along with China border? 

SHRI R. VELU: As of now, we have no plans for 
that. Since the hon. Member has made a pOint, we will 
get it examined and see what can be done. 

SHRI SANTASRI CHATTERJEE: So far as the 
Integrated Railway Modernisation Plan is concerned, will 
the hon. Minister be pleased to state whether the Railway 
authorities have been contemplating to invite the private 
players in the field and whether the Standing Committee 
on Railways have against the induction of private sector 
in this field? 

SHRI R. VELU: Sir, for the first time, after this 
Govemment has taken over the charge, the concept of 
joint venture came up wherein the private people and 
private enterpreneurs are invited to invest their money. 
A number of programmes and initiatives have already 
been taken up. One of them is the project of wor1d 
class stations under which 26 stations have already been 
identified including metro and sub-metro stations. In this 
programme, the private players can have a role to play. 
In a place like Rajasthan, we have said that the private 
players can lay track, maintain it and hand it over to 
the Railways. Likewise, the private players can also 
participate in the wagon schemes by owning wagons 
and they can operate it through Railways and for that 
they would be given some incentives. 
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MR. SPEAKER: O. No. 455.- Shri Mitraaen Yaday.. 
Not present. 

Shri Tukaram Ganpatrao Renge Patil·Not Present. 

O. No. 456-Shri Br. Kishore Tripalhy--Not present 

He has sent me a letter. 

a. No. 457.- Shri Balashowry Vallabhaneni- Not 
present. 

{Translation} 

Railway Freight Service 

+ 
·458. SHRI HARIKEWAL PRASAD: 

SHRI JIVABHAI A. PATEL: 

WiH the Minister of RAILWAYS be pleased to state: 

(a, whether the Railway Zones are facing difficulties 
in catering to the existing demand of freight services; 
and 

(b) if so, the steps taken by the Railways to provide 
the adequate freight services in these Railway Zones? 

/Englishj 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) and (b) A statement is 
laid on the Table of the House. 

Stlltement 

<a) and (b) Railway Zones have, by and large, 
catered to lhe existing demand of freight services 
satisfactorily. In fact, the Indian Railways have surpassed 
the initial budget targets of 785 million Tonnes (MT) for 
the year 2007-08 and the revised estimate targets of 
790 MT by achieving a total freight loading of 794.21 
MT. However, in certain sectors, there are some gaps 
between demand and supply due to seasonal fluctuations, 
operational constraints, limitations of terminals, etc. The 
Railways has a lot of ongoing works in the form of 
throughput enhancement wort<s, traffic facility works, 
networt< capacity enhancement, development of freight 
terminals, etc. Which generate further capacity for 
handling of additional freight. The above steps along 
with increased production/acquIsition of rolling stock 
should ensure provision of adequate freight services in 
the Railway Zones. 

{Translation} 

SHRI HARIKEWAL PRASAD: Mr. Speaker, SIT, in 
the statement given by the hon, Minister it is stated that 
zonal railways have satisfactorily met the current demand 
of goods services. However, by loading a total of 794.21 
million tonnes of goods, the Indian Railways have 
crossed the preliminary budget target of 785 miUion 
tonnes for 2007-08 and the revised target of 790 miUion 
tonnes. Through you, I would like to clearly ask the 
hon'ble Minister about the details of zonal railways and 
whether all the zones are functional or there is any 
difficultly, in their working? The detail i8 not given. 
Through you, I would like to know the details thereof. 

[English} 

SHRI R. VELU: Sir, I do not know, but as the hon. 
Member would know that the growth rate of freight in 
percentage terms is 8.98, which is much more than the 
GOP growth rate in the country. AU zones are functioning. 
There are more loading in certain zones. For example, 
in the East Coast zone, In the South Central zone, In 
the South Eastem zone, there are more loading. There 
is no problem in that. If the hon. Member feels that a 
certain zone is not functional in any respect, then I 
would be able to tell him. 

{Translation/ 

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, as 
the Minister has himself admitted, the targets have been . 
achieved. The Railway have earned more profits and 
carved a niche for themselves in the country. But the 
facts have been concealed in the questions. Through 
you, I would like to ask whether there is some problem 
in any railway zone or the progress of wort< is slow. 
The figures submitted by various zones clearly Indicate 
that all zones are not wort<ing equally. What targets you 
have fixed for that zone and by when that zone will 
start wort<ing normally? 

{English} 

MR. SPEAKER: When will the work be done 
normally? 

SHRI R. VELU: Again, I would like to repeat that aU 
the zones are working. There may be zones where the 
demand may be more for movement. indenting may be 
pending, for example as it happens in the South Eastem 
Railways. 
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MR. SPEAKER: Mr. Minister, you may let him know 
in writing. 

/Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, with 
the growth of trade, demand for freight services in Indian 
Railway is increasing. The efforts being made by 
Railways are not meeting the increasing demand. People 
have 10 take Ihe help of louis in freight booking and are 
constraint to adopt corrupt practices. If the freight 
services in railways are pul in order, we can check 
inflation because if demand increases, the supply of 
goods in that particular field can immediately be made. 
When goods do not reach in time, consumers and traders 
face problel'flS and the goods perish. I would like to ask 
the hon. Minister whether he is aware of any corrupt 
practice in freight services in Railways, if so, the details 
I this some for last 3 years? 

(English} 

SHRI R. VELU: We have a system to oversee 
loading and unloading. Any corrupt practice can be 
brought to our notice and those involved can be taken 
up or if it is done through touts, they can be removed. 
I think the touts are there not only in freight area but 
they are also functioning here and there on the 
passenger side. We are also having periodic checks, 
ambush checks, etc. to see that touts are eliminated. 

SHRI A.K.S. VIJAYAN: Vedaranyam is dne of Ihe 
maximum salt producing areas in India. Lorries carrying 
salt from here disturb the road traffic a lot. I want to 
know whether the han. Minister is having a proposal for 
freight service by installing new BG line there. If so, 
when will it be implemented? 

SHRI R. VELU: Sir, the salt is produced in 
Vedaranyam which is known for Salt Satyagraha, for the 
kind information of the hon. Speaker and the hon. 
Members. Now this line is from Thiruvarur to 
Thiruthuraipoondi and from there, il goes to 
Agaslhianpalli. II has been closed for a number of years 
now. The salt producers are not able 10 move their 
stocks. Earlier, salt was moved all the way to West 
Bengal, Bihar, UP and the Northem States. Now, because 
of the MG line, there is transhipment cosl involved, the 
salt could not be moved. Now, realising the silualion, I 
visited Vedaranyam last year and evaluated the problems 
there. In Ihe lasl budget, we have sanctioned a broad 

gauge for that line. In fact, once the gauge conversion 
is completed, I assure the hon. Member that salt will 
once again be moved not only within Tamil Nadu but 
also to other States so that old business will be restored. 

SHRI SACHIN PILOT: Sir, as you know, the Railways 
have been making a lot of profit in the last four to five 
years and to my mind, the freight services have 
contributed immensely in turning around the railways. 

You may also know that there has been a sharp 
Increase in the prices of raw materials which has led to 
the increase of prices of ali commodities including 
commodities meant for consumption. My question to the 
han. Minister is this. Is there a thinking in the Railway 
Ministry, which has been also reflected in some media 
reports, to consider reducing some freight charges 
especially for things like iron and steel which will help 
in reducing the price rise that we are faCing today? 

SHRI R. VELU: Sir, in spite of the price increase in 
fuel for four times, we have not increased the price 
either on the freight or on the passenger side. To 
streamline the freight rates, the number classes has been 
brought down so as to make it customer-frlendly. The 
han. Member has raised the issue of price and whether 
the Railways can contribute its might so that it can 
contain the price rise. For iron which is meant for 
exports, we have slightly increased it because when the 
man who is exporting, is realizing so much of margin 
and profit, why can he not share that profit with the 
railways so that we are able to cross subsidise about 
Rs. 5000 crore which is a loss incurred on the passenger 
traffic? So, the Member's request as to whether we can 
reduce the freight of iron and steel, we have to get it 
examined. 

/Translation} 

SHRI V.K. THUMMAR: Mr. Speaker, Sir, honourable 
Minister has stated in reply to the question that there is 
some difference between demand and supply owing to 
the shortage of terminals. I would like to tell the 
honourable Minister that there has been brQad-gauge 
conversion of Railway track from Pipavav to Surendra 
Nagar-Ahmedabad in my area. A terminal has been 
installed there, however rake-point is not there because 
of which farmers are not getting fertilisers. I would like 
to ask the honourable Minster whether he is willing to 
do it in the area where rake point is likely to be provided. 
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{English} 

MR. SPEAKER: The question is about modemisation 
tramslation. You are talking of tha terminal. 

SHRI V.K. THUMMAR: Sir, there is a terminal there. 

{English} 

SHRI R. VELU: Sir, there is a rake management 
system for freight. Of course, we admit that there may 
be maldistribution here and there. But once it is brought 
to our notice, we are correcting it and whatever is the 
rake requirement. we are obliging them. 

SHRI MAOHUSUDAN MISTRY: Sir, this is just to 
draw the attention of the hon. Minister to the fact that 
Guiarat is the largest producer of salt. There has been 
a consistent demand from the industry as well as from 
the people to transport salt by freight from that region 
to other parts of the country. There has been also a 
representation from the Chamber of Commerce and 
traders to make these wagons available to them. 

I would just like to know from the hon. Minister 
whether this problem can be solved once and for all 
and not on an ad hoc basis. There should not be a 
situation where every year and every time the industry 
should come to the Ministry to seek this. 

SHRI R. VELU: We will definitely help the State of 
Gujarat for movement of salt. We will see whether it is 
edible salt or non-edible industrial salt and accordingly 
we will prioritise and help the State. 

SHRI RAVICHANDRAN SIPPIPARAI: I would like to 
know whether the hon. Minister of Railways has any 
proposal to modemise the Ponmalai Wagon Workshop 
at Triuchi, Tamil Nadu. 

MR. SPEAKER; To be considered by you? 

SHRI R. VELU: Last year itself we allotted 
considerable amount for modernisation of Ponmalai 
Wagon Workshop. We will pursue it further. If any 
additional amount is required. there is no hesitation on 
the Pdrt of the Ministry of Railways to allot more funds. 

SHRI ARUN KUMAR VUNDAVALLI: Sir, every year 
rice is transported to Kerala from East Godavari. The 

hon. Minister is aware that there is a big problem of 
availability of wagons every year. All the rice Growe,. 
and rice millers come here and give representatton for 
wagons. It is known very well that if transport of ric. 18 
stopped from East Godavari, Kerala will be short of 
supply. This years the rate went up to Rs. 20. Then 
only we could make some arrangements for transport. 

Is the Ministry thinking of bringing out any such 
rule in order to give first priority for transporting essential 
commodities? There should not be any stoppage of 
supply of wagons for transporting essential commodities. 

SHRI R. VELU: The han. Member is well awant 
that on his request I intervened personally and arranged 
rakes for transport of rice to Kerala. After this, they got 
a number of rakes. 

His request is that whether there can be a 
permanent arrangement for moving these food articles. 
The Railways do give priority for movement of PO Items. 
It is not only for PO items but also meant for transport 
of rice deficit areas. 

MR. SPEAKER: Q. 459-Shrimati Botcha Jhansi 
Lakshmi-not present. 

Question 460.-Shri Tek Lal Mahto-not pntsent. 

For the first time we are going back. Q. 441. 

{Translation} 

Allocation of Fertlllar. 

'441. DR. RAM LAKHAN SINGH: WHI the Miniater 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the State-wise quota of fertilizers allocated talto 
be allocated during current financial year separatety; 

(b) the criteria being adopted for allocation of 
chemical fertilizers; and 

(c) the district-wise quantity of chemical fertilizer 
allocated to Madhya Pradesh? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) A statement is laid on the table of 
the House. 
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Stlltement 

(a) and (b) The Statewise requirement of fertilizers 
is worked out by the Department of Agriculture & 
Cooperation (DAC) in consultation with the State 
Govemments before commencement of each season i.e. 
Kharif and Aabi For Kharif 2OOS, the DAC have indicated 
the requirement of 137.11 LMT of Urea, 42.75 LMT of 
Oi-ammonium Phosphate (DAP), 17.20 LMT of Muriate 
of Potash (MOP) and 4S.97 LMT of Complex fertilizers. 
For Aabi OS-09, the DoF in consultation with DAC, has 
taken the requirement to be 10% more than the 

requirement projected in Rabi 07-0S. Based on this, the 
Statewise requirement of fertilizers in Kharif 200S and 
Rabi 2008-09 (excluding Complexes) is at Annexure I 
and Annexure-Ii enclosed respectively. 

(c) The State Govemments make the district-wise 
distribution of fertilizers depending on their assessment 
of requirment. The district-wise requirement of fertilizers 
in Madhya Pradesh for Kharlf 'OS as communicated by 
the State Govemment is at Annexure-III. The district-
wise requirement for Rabi 2OOS-09 will be made only 
towards August-September, 200S. 

Annexure , 

Requirement of LIMB, OAp, MOP and Complex for Khatif 2008 

State Urea DAP MOP Complex 

2 3 4 5 

Andhra Pradesh 1350000 425000 250000 1150000 

Kamataka 800000 380000 230000 567000 

Kerala 75000 20000 70000 98000 

Tamil Nadu 435000 210000 200000 175000 

Gujarat 925000 335000 90000 263500 

Madhya Pradesh 625000 400000 70000 300000 

Chhattisgartl 450000 135000 60000 99000 

Maharashtra 1425000 475000 170000 965000 

Rajasthan 560000 260000 15000 S2000 

Goa 3000 900 700 4450 

Haryana S75000 200000 21000 24500 

Punjab 1300000 260000 60000 31000 

Uttar Pradesh 2500000 500000 100000 400000 

Uttaranchal 125000 15000 SOOO 20000 

Himachal Pradesh 37500 0 500 14000 

Jammu & Kashmir 70000 40000 17000 0 

Bihar 950000 150000 50000 165000 
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Jhartd1and 

Orissa 

West Bengal 

Assam 

Tripura 

Manipur 

Meghalaya 

Nagaland 

Arunachal Pradesh 

Mizoram 

Slkkim 

All India 

State 

Andhra Pradesh 

Kamataka 

Kerala 

Tam" Nadu 

Gujarat 

Madhya Pradesh 

Chhattisgarh 

Maharashtra 

Rajasthan 

Goa 

Haryana 

APRIL 24, 2008 

2 3 4 

130000 70000 8000 

375000 120000 80000 

500000 200000 150000 

120000 58000 56000 

19400 1000 3500 

34000 6650 33SO 

3200 2100 340 

400 300 130 

565 79 50 

1500 2000 900 

0 0 0 

13711330 4275837 1719993 

AnniIxutrHl 

Requirement of UtrNI, DAP end MOP for Rebi 2OOtJ..09 

UREA DAP 

2 3 

1485\)()() 440000 

550000 220000 

71500 11000 

605000 247500 

962500 330000 

990000 440000 

121000 60500 

957000 308000 

1045000 357500 

1705 242 

1210000 440000 

5 

20000 

188201 

289000 

15000 

o 
o 
o 
o 
o 
o 
o 

4897691 

24 

(In toMM) 

Mop 

4 

352000 

220000 

nooo 
2S6000 

110000 

66000 

22000 

198000 

16500 

330 

27500 
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2 3 4 

Punjab 1375000 605000 38500 

Uttar Pradesh 3300000 1155000 165000 

Uttaranchal 110000 22000 11000 

Himachal Pradesh 28600 220 5500 

Jammu & Kashmir 66000 38500 13200 

Bihar 1210000 275000 143000 

Jharkhand 71500 33000 5500 

Orissa 192500 55000 55000 

West Bengal S52500 297000 275000 

Assam 132000 49500 55000 

Tripura 16500 1320 2915 

Manipur 13750 1705 1155 

Meghalaya 2805 902 468 

NagaJand 330 352 83 

Arunachal Pradesh 330 286 110 

Mizoram 1650 2200 990 

Sikkim 0 0 0 

All India 15463025 5404575 2157122 

Annexure " 

Month-wise target of Urea, OAP, MOp, 12:32:16, 20:20:0, 10:26:26 for Kharif-2008 

STATE: M.P. 

District Urea 

APR.OB May.OS Jun.08 Jul.OS Aug.OS Sept.OS Total 

2 3 4 5 6 7 8 

Jabalpur 440 1232 2288 3520 2112 1408 '11000 

Katni 260 728 1352 2080 1248 832 6500 

Mandla 280 784 1456 2240 1344 896 7000 

Dlndhori 80 224 416 640 384 256 2000 
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2 3 4 5 6 7 8 

Balaghat 760 2128 3952 6080 3648 2432 19000 

Chhindwara 980 2744 5096 7840 4704 3136 24500 

Seoni 360 1008 1872 2880 1728 1152 9000 

Narsinghpur 340 952 1768 2720 1632 1088 8500 

JABLAPUR ON. 3500 9800 18200 28000 16800 11200 87500 

Sagar 140 392 728 1120 672 448 3500 

Oamoh 100 280 520 800 480 320 2500 

Panna 60 168 312 480 288 192 1500 

Chhatarpur 140 392 728 1120 672 448 3500 

Tikamgarh 80 224 416 640 384 256 2000 

SAGAR ON. 520 1456 2704 4160 2496 1664 13000 

Rewa 460 1288 2392 3680 2208 1472 11500 

Satna 420 1176 2184 3360 2016 1344 10500 

Sidhi 280 784 1456 2240 1344 896 7000 

Shahdol 120 336 624 960 576 384 3000 

Anoppur 40 112 208 320 192 128 1000 

Umaria 40 112 208 320 192 128 1000 

REWA ON. 1360 3808 7072 10880 6528 4352 34000 

Indore 980 2744 5096 7840 4704 3136 24500 

Ohar 2340 6552 12188 18720 11232 7488 58500 

Jhabua 1380 3864 7176 11040 6624 4416 34500 

Khargone 2240 6272 11648 17920 10752 7168 56000 

Badwani 1000 2800 5200 eooo 4800 3200 25000 

Khandwa 740 2072 3848 5920 3552 2388 18500 

Burhanpur 580 1624 3016 4640 2784 1856 14500 

IUNORE DN. 9260 25928 48152 74080 44448 29632 231500 

Ujjain 680 1904 3536 5440 3264 2176 17000 

Aatlam 1020 2856 5304 8160 4896 3264 25500 

Mandsur 780 2184 4056 6240 3744 2496 19500 
-- .. -~----
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2 3 4 5 6 7 8 

Nimuch 620 1736 3221 4960 2976 1984 15500 

Dewas 760 2128 3952 6080 3648 2432 19000 

Shajapur 440 1232 2288 3520 2112 1408 11000 

UJJAIN DN. 4300 12040 22360 34400 20640 13760 107500 

Gwalior 460 1288 2392 3680 2208 1472 11500 

Shivpuri 200 560 1040 1600 960 640 5000 

Guna 220 616 1144 1760 1056 704 5500 

Ashok Nagar 100 280 520 800 480 320 2500 

Datia 240 672 1248 1920 1152 768 6000 

GWAUOR DN. 1220 3416 6344 9760 5856 3904 30500 

Bhind 480 1344 2496 3840 2304 1536 12000 

Morena 940 2632 4888 7520 4512 3008 23500 

Sheopurkala 360 1008 1872 2880 1728 1152 9000 

MORENA ON. 1780 4984 9256 14240 8544 5696 44500 

Bhopal 124 347 645 992 595 397 31004 

Sehore 480 1288 2392 3680 2208 1472 11500 

Raisen 340 9521 1768 2720 1632 1088 8500 

VIdisha 184 515 957 1472 883 589 4600 

Betul 660 1848 3432 5280 3168 2112 165500 

Rajarh 440 1232 2288 3520 2112 1408 11000 

BHOPAL ON. 2208 6182 11482 17664 10598 7066 55200 

H08hangabad 612 1714 3182 4896 2938 1958 15300 

Harda 240 672 1248 1920 1152 768 6000 

H'Bad On. 852 2386 4430 6816 4090 2726 21300 

M.P. State 25000 70000 130000 200000 120000 80000 ..625000 

Jabalpur 1005 5025 4188 1675 1508 3350 16750 

Kattli 324 1620 1350 540 486 1080 5400 

Mandla 234 1170 975 390 351 780 3900 

Dlndhori 114 570 475 390 351 780 3900 



31 Otal AnsWfJIS APRIL 24. 2008 to Ouestions 32 

2 3 4 5 6 7 8 

Balaghat 894 4470 3725 1490 1341 2980 14900 

Chhindwara 714 3570 2975 1190 1071 2380 11900 

Seoni 534 2670 2225 890 801 1780 8900 

Narsinghpur 294 1470 1225 490 441 980 4900 

JABALPUR ON. 4113 20565 17138 6855 6170 13710 68550 

Sagar 885 4425 3688 1475 1328 2950 14750 

Damoh 444 2220 1850 740 666 1480 7400 

Panna 264 1320 1100 440 396 880 4400 

Chhatarpur B85 4425 3688 1475 1328 2950 14750 

Tikamgam 414 2070 1725 690 621 1380 8900 

SAGAR ON. 2892 14460 12050 4820 4338 9640 48200 

Rewa 474 2370 1975 790 711 1580 7900 

Satna 945 4725 3938 1575 1418 3150 15750 

Sidhi 228 1140 950 380 342 760 3800 

Shadol 228 1140 950 380 342 760 3800 

Anoppur 144 720 600 240 216 480 2400 

Umaria 114 570 475 190 171 380 1900 

REWA ON. 2133 10665 8B88 3555 3200 7110 35550 

Indore 654 3270 2725 1090 981 2180 10900 

Dhar 1425 7125 5938 2375 2138 4750 23750 

Jhabua 354 1770 1475 590 531 1180 5900 

Khargone 1305 6525 5438 2175 1958 4350 21750 

Badwani 474 2370 1975 790 711 1580 7900 

Khandwa 834 4170 3475 1390 1251 2780 13900 

Burhanpur 384 1920 1600 640 576 1280 8400 

INDORE DN. 5430 27150 22625 9050 8145 18100 90500 

Ufiain 1125 5625 4688 1875 1688 3750 18750 

Ratlam 825 4125 3428 1375 1238 2750 13750 

Mandsaur 534 2670 2225 890 801 1780 8900 
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2 3 4 6 6 7 8 

Nimuch 384 1920 1600 640 576 1280 6400 

Oewas 684 3420 2850 1140 1026 2280 11400 

Shajapur 624 3120 2600 1040 936 2080 10400 

U .... AIN ON. 4176 20880 17400 6960 .6264 13920 69600 

Gwalior 645 3225 2688 1075 968 2150 10750 

Shivpuri 765 3825 3188 1275 1148 2550 12750 

Guna 705 3525 2938 1175 1058 2350 11750 

Aahok Nagar 495 2475 2063 825 743 1650 8250 

Oatia 375 1875 1563 625 563 1250 6250 

GWALIOR ON. 2985 14925 12438 4975 4478 9950 49750 

Bhind 795 3975 3313 1325 1193 2650 13250 

Morena 885 4425 3688 1475 1328 2950 14750 

Sheopurkala 444 2220 1850 740 666 1480 7400 

MORENA lIN. 2124 10620 8850 3540 3188 7080 35400 

Bhopal 294 1470 1125 490 441 980 4900 

Sehore 765 3825 3188 1275 1148 2550 12750 

Raiaen 975 4875 4063 1625 1463 3250 16250 

Vidi8ha 1005 5025 I 4188 1675 1508 3350 16750 

Betul 474 2370 1975 790 711 1580 7lWO 

Rajgarh 795 3975 3313 1325 1193 2650 13250 

BHOPAL DN. 4308 21540 17950 7180 6462 14360 71800 

Hoshangabad 1125 5625 4688 1875 1688 3750 18750 

Harda 714 3570 2975 1190 1071 2380 11900 

H'.AD ON. 1839 9195 7683 3065 2759 6130 30650 

M.P. Stat. 30000 150000 125000 50000 45000 100000 500000 

Jabalpur 86 643 429 107 86 150 • 1500 

Katni 11 86 57 14 11 20 200 

Mandla 6 43 29 7 6 10 100 

Dlndhori 3 21 14 4 3 5 50 
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2 3 4 5 6 7 8 

Balaghat 86 643 429 107 86 150 1500 

Chhindwara 183 1371 914 229 183 320 3200 

Seoni 29 214 143 36 29 50 500 

Narsinghpur 69 514 343 86 69 120 4200 

JABALPUR DN. 471 3536 2357 589 471 825 8250 

Sagar. 9 64 43 11 9 15 150 

Oamoh 3 21 14 4 3 5 50 

Panna 2 13 9 2 2 3 30 

Chhatarpur 3 21 14 4 3 5 50 

Tikamgarh 9 6 2 20 

SAGAR DN. 17 129 86 21 17 30 300 

Rewa 17 129 86 21 17 30 300 

Satna 11 86 57 14 11 20 200 

Sidhi 6 43 29 7 6 10 100 

Shadol 11 86 57 14 11 20 200 

Anoppur 14 107 71 18 14 25 250 

Umaria 3 21 14 4 3 5 50 

REWA DN. 63 471 314 79 63 110 1100 

Indore 114 857 571 143 114 200 2000 

Dhar 286 2143 1429 357 286 500 5000 

Jhabua 29 214 143 36 29 50 500 

Khargone 686 5143 3429 857 686 1200 12000 

Badwani 229 1714 1143 286 229 400 4000 

Khandwa 343 2571 1714 429 343 600 8000 

Burhanpur 571 4286 2857 714 571 1000 1000 

INDORE DN. 2257 16929 11286 2821 2257 3950 39500 

Ujjain 103 n1 514 129 103 180 1800 

RatJam 229 1714 1143 286 229 400 4000 

Mandsaur 11 86 57 14 11 20 200 
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2 3 4 5 6 7 8 

Nimuch 17 129 86 21 17 30 300 

Dewas 229 1714 1143 286 229 400 4000 

Shajapur 29 214 143 36 29 50 500 

Ullaln On. 617 4629 3086 n1 617 1080 10800 

Gwalior 17 129 86 21 17 30 300 

Shivpurl 3 21 14 4 3 5 50 

Guna 6 43 29 7 6 10 1QO 

Ashok Nagar 3 21 14 4 3 5 50 

Datia 3 21 14 4 3 5 50 

Owanor Dn. 31 236 157 39 31 55 550 

Bhind 6 43 29 7 6 10 100 

Morena 6 43 29 7 6 10 100 

Sheopurkala 6 43 29 7 6 10 100 

Morena On. 17 129 86 21 17 30 300 

Bhopal 57 429 286 71 57 00 1000 

Shore 86 643 429 107 86 150 1500 

Raisen 114 857 571 143 114 200 2000 

Vidisha 11 86 57 14 11 20 200 

Betul 86 643 429 107 86 150 1500 

Rajgartl 29 214 143 36 29 50 500 

Bhopal O.N. 383 2871 1914 479 383 670 6700 

Hoshangabad 86 643 429 107 86 150 1500 

Harda 57 429 286 71 57 100 1000 

H'Bad On. 143 1071 714 179 143 250 2500 

M.P. State 4000 30000 20000 5000 4000 7000 70000 

Jabalpur 57 143 343 229 57 171 1000 

Katni 57 143 343 229 57 171 1000 

Mandla 6 14 34 23 6 17 100 

Dlndhori 6 14 34 23 6 17 100 
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2 3 4 5 6 7 8 

Salaghat 200 500 1200 800 200 600 3500 

Chhindwara 286 714 1741 1143 286 857 5000 

Seoni 57 143 343 229 57 171 1000 

Narsinghpur 40 100 240 160 40 120 700 

JABALPUR DN. 709 1771 4251 2834 709 2126 12400 

Sagar 86 214 514 343 86 257 1500 

Damoh 34 86 206 137 34 103 600 

Panna 29 71 171 114 29 86 500 

Chhatarpur 57 143 343 229 57 171 1000 

Tlkamgarh 17 43 103 69 17 51 300 

SAGAR DN. 223 557 1337 891 223 669 3900 

Rewa 34 86 206 137 34 103 600 

Satna 34 86 206 137 34 103 600 

Sidhi 29 71 171 114 29 86 500 

Shadol 26 64 154 103 26 77 450 

Anoppur 6 14 34 23 6 17 100 

Umaria 6 14 34 23 6 17 100 

REWA ON. 134 336 806 537 134 403 2350 

Indore 800 2000 4800 3200 800 2400 14000 

Dhar 514 1286 3086 2057 514 1543 9000 

Jhabua 200 500 1200 800 200 600 3500 

Khargon& 857 2143 5143 3429 857 2571 15000 

Badwani 286 714 1714 1143 286 857 5000 

Khandwa 200 500 1200 800 200 600 3500 

Burhanpur 420 1050 2520 1680 420 1260 7350 

INDORE DN. 3277 8193 19663 13108 3277 9832 57350 

Ujjain 686 1714 4114 2743 686 2057 12000 

RaUarn 543 1357 3257 2171 543 1629 9500 

Mandsaur 514 1286 3086 2057 514 1543 9000 
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2 3 4 5 6 7 8 

Nimuch 514 1286 3086 2057 514 1543 9000 

Dewas 571 1429 3429 2286 571 1714 10000 

Shajapur 486 1214 2914 1943 486 1457 8500 

UJJAIN DN. 3314 8286 19886 13257 3314 9943 58000 

Gwalior 86 214 514 343 86 257 1500 

Shivpuri 229 571 1371 914 229 686 4000 

Guna 171 429 1029 686 171 514 3000 

Ashok Nagar 86 214 514 343 86 257 1500 

Datia 57 143 343 229 57 171 1000 

GWALtOR DN. 629 1571 3771 2514 629 1886 11000 

Bhind 171 429 1029 686 171 514 3000 

Morena 143 357 857 571 143 429 2500 

Sheopurkala 86 214 514 343 86 257 1500 

MORENA ON. 400 1000 2400 1600 400 1200 7000 

Bhopal 57 143 343 229 57 171 1000 

Sehore 229 571 1371 914 229 686 4000 

Ralsen 86 214 514 343 86 257 1500 

Vidisha 143 357 857 571 143 429 2500 

Betul 171 429 1029 686 171 514 3000 

Rajgarh 229 571 1371 914 229 686 4000 

BHOPAL ON. 914 2286 5486 3657 914 2743 16000 

Hoshangabad 229 571 1371 914 229 686 4000 

Harda 171 428 1028 686 171 514 3000 

H'Bed On. 400 999 2399 1600 400 1200 7000 

M.P. Stet. 10000 25000 60000 40000 10000 30000 17Soo0 

Jabalapur 100 600 740 300 100 160 2000 

Katni 50 300 370 150 50 80 1000 

Manella 0 0 0 0 0 0 a 

Dlndhori 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 

Balaghat 50 300 370 150 50 80 1000 

Chhindwara 10 60 74 30 10 16 200 

Seoni 10 60 74 30 10 16 200 

Narsinghpur 5 30 37 15 5 8 100 

JABALPUR DN. 225 1350 1665 675 225 360 4500 

Sagar 150 900 1110 450 150 240 3000 

Damoh 75 450 555 225 75 120 1500 

Panna 50 300 370 150 50 80 1000 

Chhatarpur 75 450 555 225 75 120 1500 

Tlkamgarh 5 30 37 15 5 8 100 

SAGAR DN. 335 2130 2627 1065 355 568 7100 

Rewa 60 360 444 180 60 96 1200 

Satna 150 900 1110 450 150 240 3000 

Sidhi 50 300 370 150 50 80 1000 

Shadol 60 360 444 180 60 96 1200 

Anoppur 50 300 370 150 50 80 1000 

Umaria 25 150 185 75 25 40 500 

REWA DN. 395 2370 2923 1185 395 632 7900 

Indore 400 2400 2960 1200 400 640 8000 

Dhar 350 2100 2590 1050 350 560 7000 

Jhabua 150 900 1110 450 150 240 3000 

Khargone 75 450 555 225 75 120 1500 

Badwani 75 450 555 225 75 120 1500 

Khandwa 100 800 740 300 100 160 2000 

Burhanpur 10 60 74 30 10 16 200 

INDORE DN. 1160 6960 8584 3480 1160 1856 23200 

Ujjain 200 1200 1480 800 200 320 4000 

Ratlam 150 900 1110 450 150 240 3000 

Mandsaur 200 1200 1480 600 200 320 4000 
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2 3 4 5 6 7 8 

Nimuch 75 450 555 225 75 120 1500 

Dewas 60 360 444 180 60 96 1200 

Shajapur 125 750 925 375 125 200 2500 

WJAlN DN. 810 4660 5994 2430 810 1296 16200 

Gwallor 375 2250 2775 1125 375 600 7500 

Shlvpuri 60 360 444 180 60 96 1200 

Guna 50 300 370 150 50 80 1000 

Ashok Nagar 75 450 555 225 75 120 1500 

Datla 200 1200 1480 600 200 320 4000 

GWAUOR DN. 760 4560 5624 2280 760 1216 15200 

Bhind 200 1200 1480 600 200 320 4000 

Morena 275 1650 2035 825 275 440 5500 

Sheopurkala 25 150 185 75 25 40 500 

MORENA DN. 500 3000 3700 1500 500 800 10000 

Bhopal 50 300 370 150 50 60 1000 

Sehore 125 750 925 375 125 200 2500 

Raisen 75 450 555 225 75 120 1500 

Vldtsha 275 1650 2035 825 275 440 5500 

Betul 30 180 222 90 30 46 600 

Rajgarh 150 900 1110 450 150 240 3000 

BHOPAL DN. 705 4230 5217 2115 705 1128 14100 

Hoshangabad 40 240 296 120 40 64 800 

Herda 50 300 370 150 50 80 1000 

H'BAD DN. 90 540 666 270 90 144 1800 

M.P. Stata 5000 30000 37000 15000 5000 8000 10ct000 

Jabalpur 20 140 160 80 40 60 500 

Katni 24 168 192 96 46 72 600 

Mandla 0 0 0 0 0 0 I') 

Dlndhori 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 

Balaghat 12 84 96 48 24 36 300 

Chhindwara 4 28 32 16 8 12 100 

Seoni 4 28 32 16 8 12 100 

Narsinghpur 6 42 48 24 12 18 160 

Jabatpur On. 70 490 560 280 140 210 1750 

Sagar 12 84 96 48 24 36 300 

Damoh 8 56 64 32 16 24 200 

Panna 5 34 38 19 10 14 120 

Chhatarpur 5 34 38 19 10 14 120 

Tlkamgarh 5 34 38 19 10 14 120 

Sagar On. 34 241 275 138 69 103 860 

Rewa 2 17 19 10 5 7 60 

Satna 28 196 224 112 56 84 700 

Sidhi 2 17 19 10 5 7 60 

Shadoi 0 0 0 0 0 0 0 

Anoppur 0 0 0 0 0 0 0 

Umaria 0 0 0 0 0 0 0 

REWA DN. 33 230 282 131 66 98 820 

Indore 320 2240 2560 1280 640 960 8000 

Dhar 4 28 32 16 8 12 100 

Jhabua 0 0 0 0 0 0 0 

Khargone 72 504 576 288 144 216 1800 

Badwani 2 17 19 10 5 7 60 

Khandwa 20 140 160 80 40 60 500 

Burhanpur 120 840 960 480 240 360 3000 

INDORE ON. 538 3769 4307 2154 1077 1615 13460 

Unain 100 700 800 400 200 300 2500 



49 Oral AnsWflfS VAISAKHA 4, 1930 (Sak~ toOUestions 50 

2 3 4 5 6 7 8 

Ratlam 4 28 32 16 8 12 100 

Mandsaur 0 0 0 0 0 0 0 

Nimuch 5 34 38 19 10 14 120 

Dewas 120 840 960 480 240 360 3000 

Shajapur 4Q 336 384 192 96 144 1200 

UJJAIN ON. 277 1938 2214 1107 554 830 6920 

Gwalior 0 0 0 0 0 0 0 

Shivpuri 0 0 0 0 0 0 0 

Guna 5 34 38 19 10 14 120 

Ashok Nagar 8 56 64 32 16 24 200 

Datia 0 0 0 0 0 0 0 

GWALIOR ON. 13 90 102 51 26 38 320 

Bhind 0 0 0 0 0 0 0 

Morena 0 0 0 0 0 0 0 

Sheopurkala 0 0 0 0 0 0 0 

MORENA ON. 0 0 , 0 0 0 0 0 

Bhopal 2 14 16 8 4 6 50 

Sehore 2 17 19 10 5 7 60 

Raisen 2 11 13 6 3 5 40 

Vidlsha 5 34 38 19 10 14 120 

Betul 0 0 0 0 0 0 0 

Rajgarh 20 140 160 80 40 60 500 

BHOPAL ON. 31 216 246 123 62 92 770 

Hoshangabad 4 28 32 16 8 12 100 

Harda 0 0 0 0 0 0 0 

H'BAD ON. 4 28 32 16 8 12 100 

M.P.State 1000 7000 8000 4000 2000 3000 25000 
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DR. RAM LAKHAN SINGH: Mr. Speaker, Sir, I had 
asked the Government to know the chemicals and 
fertilizers allocated to different states separately and 
particularly to Madhya Pradesh. In reply it has been 
stated that Urea-6 lakh 25 thousand, DAP ... (lntemJpfions) 

MR.SPEAKER: Don't go into details. Please ask your 
question. 

DR. RAM LAKHAN SINGH: Mr. Speaker, Sir, I would 
like to raise this issue in the House. The way farmers 
have been subjected to harassment due to the shortage 
of manurenertilizers, it has led to the loss of crops. 
They didn't get its yield and they suffered heavy losses. 
Despite repeated requests by the State Government of 
Madhya Pradesh the Central Govemment didn't make 
allocation of fertilzers in a satisfactory manner. Besides, 
I would like to know from the hon. Minister the reason. 
mode of allocation and the criterion thereof. 

{English} 

MR. SPEAKER: The Question Hour is not for making 
Comments, bot for eliciting Information. 

{Translation} 

SHRI RAM VILAS PASWAN: What the hon'ble 
. Member has said is not correct. I have complete data 

with me. The Government of Madhya Pradesh has been 
supplied more fertiliser than its demand, bul sale has 
been less than that. Sales falls below the availability. 
Honourable Member is saying that Madhya Pradesh, 
Government has lodged complaint for supply of fertilizers. 
This is also not correct. I can say in the House with fuU 
responsibility that the M.P. Chief Minister has thenked 
me, not for once or twice, three times for making 
fertilizers available in a satisfactory manner. 

MR. SPEAKER: Perhaps he is not aware of it. 

DR. RAM LAKHAN SINGH: Mr. Speaker, Sir, hon'bla 
Minster is saying that the hon'ble Chief Minister of 
Madhya Pradesh has expressed thanks to him. However, 
I would like to ask the hon'ble Minister to please state 
the months and dates on which allocation of fertilizers 
was made: 

{English} 

MR. SPEAKER: How can he give it now? 

... (Interruptions) 

{Translation] 

DR. RAM LAKHAN SINGH: Mr. Speaker Sir, 
1f ... (lnterruptions) 

{English] 

MR. SPEAKER: Please do not enter into controversy. 
It is your bad habit. You are always challenging the 
speaker. 

... (Interruptions) 

{Trsns/8tion] 

SHRI RAM VILAS PASWAN: Sir, I can't tell you 
that much but can only assert that we have fulfiUed the 
demand made by the State Government In the month of 
April. I have got the list upto 21.04.2008. The 
Government of Madhya Pradesh had made a demand 
of 25 thousand tonnes of urea and they were given as 
much as 81 thousand tonnes of urea. Out of this only 
2089 thousand tonnes of urea was sold. Thereafter, the 
State Government made a demand of 30 thousand 
tonnes of DAP and as much as 30.47 thousand tonnes 
were supplied to them of which only 0.81 thousand 
tonnes were sold. Subsequently, they demanded 4 
thousand tonnes of M.O.P. against which as much as 
12 thousand tonnes were supplied and the sale was 
2.65 thousand tonnes. 

DR. RAM LAKHAN SINGH: Mr. Speaker, Sir, Why 
do the farmers need fertilizers in April... (Interruptions) 

MR. SPEAKER: No, Sorry! Please leave it. No, this 
is not the way to put a question. 

...(Interruptions) 

SHRI DEEP ENDER SINGH HOODA: Mr. Speaker, 
Sir, hon'ble Minister has fumished details of the likely 
requirement of fertilizers for Rebi Crop. Concern is being 
expressed tor is being expressed for the required 
quantum of DAP as the same can't be supplied this 
year. Besides it may witness further declining trend by 
the time of sowing of Rabi Crops. large quanthy of 
DAP is required, particularly, in the State of Haryana at 
time of sowing of Rabi crops. Therefore, I would like 
the Minister to give us an assurance for complete and 
safe supply of DAP . 
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SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, the 
Government assure that DAP will be supplied in full. 

{English] 

MR. SPEAKER: This is the way answers should be 
given. 

SHRIMATI C.S. SUJATHA: Sir, thank you very much 
for providing me this opportunity. 

I would like to know from the hon. Minister through 
you what is the expansion scheme worked out by the 
Ministry for FACT, Kerala as part of the rehabilitation, 
process during the 11th Five Year Plan. 

{Translation} 

SHRI RAM VILAS PASWAN: Sir, FACT is Incurring 
loss but the Government have assured that it will not 
be allowed to be closed down. An amount of Rs. 200 
crore has been released for its revival. Unless there is 
availability of GAS it can't make profit. Till there is 
availability of Gas, the Government will not only take 
measures to meet the deficit but will also compensate 
its loss and wiN not allow its closure. 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, a serious 
issue like fertilizers has come up for debate today. I am 
not at all aware as to from where the facts and statistics 
are made available by the honourable Minister. It could 
be that the figures were provided to the Minister by the 
concerned officers, of his department but it is a fact 
that the news-items published in the newspaper across 
the country particularly in the State of Utt.ar Pradesh 
that farmers were beaten up and had 10 be up all 
through the night in the queue can't be Ignored, and we 
too were busy in giving away fertilizers on the spot. 
Even sowing COUldn't be completed owing to non-
availability of fertilizers to a number of farmers. The 
farmers were not provided with sowing inputs nor did 
they get proper power or water supply, nor even 
fertilizers. I wonder how come the hon'ble Minister has 
managed to present such figures. I would like to know 
whether the reports of farmers' sufferings are right or 
wrong. I would like to request the hon'ble Minister to 
direct the officials concerned not to misguide the nation 
with dubious figures. It is not good ... (InterlUptions) 
Vijendrajee, at some point or the other, you will have t.o 
repent as the farmer who is subjected to troubles Will 
ask you also ... (Interruptions) 

MR. SPEAKER: This is a very important issue. You 
may please ask question. 

... (Interruptions) 

(English] 

MR. SPEAKER: Is it a breach of privilege? Please 
do not disturb. 

'" (Interruptions) 

{Translation} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, my 
pOinted question is that what steps the Government is 
going take to provide adequate quantity of fertilizers to 
farmers at the time of sowing? 

SHRI RAM VILAS PASWAN: Sir, as the House is 
aware of the ... (Interruptions) 

MR. SPEAKER: Please take your seat and keep 
quiet 

... (Interruptions) 

SHRI RAM VILAS PASWAN: Sir, out of total 
allotment we make fifty percent allotment of 
urea ... (Interruptions) The hon. Member put the question, 
but he is talking with others while I am replying. I was 
saying that fifty percent allotment is made of urea. DAP 
and MOP-all are decontrolled but we monitor them. 

Hon'ble Member asked me as to where do I collect 
the data from? I would like to tell him that I collect 
them from him only. I grant subsidy to a State only 
when the concerned State Government confirms the 
arrival of particular quantity of fertilizers in it. So far as 
Uttar Pradesh is concerned, I have the data pertaining 
to Uttar Pradesh also. Till April, Uttar Pradesh. 
... (Interruptions) I have such details in respect of all the 
States namely-Andhra Pradesh, Karnataka, Kerala, 
Tamilnadu, Gujarat, Madhya Pradesh, Chhatlisgarh, 
Maharashtra, Rajasthan, Himachal Pradesh, Jammu and 
Kashmir and Uttar Pradesh about the information the 
hon. Member has sought to know, the requirement for 
urea till April was one lac fifty six thousand lonnes while 
a quantity of four lac forty one thousand tonnes of it 
was provided and only thwenty one thousand toones 
urea were sold. Ukewise, the demand for DAP was one 
lac tonnes and fifty six thousand fourteen tonnes of it 
were provided while only six thousand tonnes DAP could 
be sold. Similarly, the demand for MOP was ten thousand 
tonnes, and only thirty tow thousand of it was 
provided ... (Interruptions) 



55 OraIAns~ APRIL 24, 2008 

SHRI BRAJESH PATHAK: Hon'bIa Minister, Sir, you 
are giving wrong figures. In April... (Intenuplions) You are 
misleading the country. 

{English} 

MR. SPEAKER: This is not fair. Nothing more will 
be recorded. 

... (In/enuptions) 

MR. SPEAKER: I am sorry. Not even one word is 
to be recorded. 

... (/ntenvptionsj" 

{Translation} 

MR. SPEAKER: Brajesh ji, it's a matter of great 
regret. 

... (lnltNruptions) 

MR. SPEAKER: What are you doing? 

... (Intenuptions) 

[English} 

MR. SPEAKER: Hon'bIa Member, I win ask you to 
go out. 

... (Intenuptions) 

{Translation} 

MR. SPEAKER: Pease leave it. 

... (Intenuptions) 

SHRI RAM VILAS PASWAN : Sir, I have the figures 
for the whole year also. I shaU lay them on the Table 
of the House if you ask me to do so; provide them to 
him if asked to do so. If there happens to be a shortage 
in demand and supply, I have with me the details of 
mont-wise requirement, availability and sale of DAP 
during 2007-08 for the Rabi crop. The requirement of 
Rabi crop during the month of October in Uttar Pradesh 
was three lac thirty thousand tonnes, three lac fifty two 
thousand tonnes were provided, I am talking of the entire 
season. while only one lac ninety three thousand lonnes 
were sold. ...(Intenuptions) 

Please listen to me firat. 

MR. SPEAKER: What is this? 

. .. (InlBnuptions) 

{English} 

MR. SPEAKER: What Is all this? Do not record 
even one word. It is very improper . 

'" (Interruptions)· 

MR. SPEAKER: Well. the hon. Minister may lay It 
on the Table of the house . 

... (lnMnuptions) 

MR. SPEAKER: Do not record one word. 

... (Intsnuptionsj" 

MR. SPEAKER: This is very unfortunate. You put a 
question. You have no patience to hear him. Not one 
word will be recorded. I am sorry . 

... (Intlll7Uplionsj" 

MR. SPEAKER: Shri Pathak, I totally condemn your 
behaviour. 

{Tlllnslstion} 

SHRI RAM VILAS PASWAN: Sir, it Is the 
responsibility of the State Govemment to see to it as 
where, how and by which mode It would be 
distributed ... (InlBnuptions) Sir, please ask him to listen 
to me or ... (Interruptions) 

[English/ 

MR. SPEAKER: I am sorry, I will have to ask you 
to go out. 

... (InlBnuptionsj" 

MR. SPEAKER: If you speak one word, I wam you. 

... (Intenuptions)· 

'Not recorded. 
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MR. SPEAKER: This is very improper. Shli Pathak, 
would ask you to take your seat. Please take your 

seat. 

... (Interruptions) 

MR. SPEAKER: I will ask you to go out. 

.,. (Interruptions) 

MR. SPEAKER: You are deliberately creating the 
problem for the house. Shri Pathak, I must strongly 
denounce the way you have conducted yourself today. 

MR. SPEAKER: It is not right. We can't think in this 
way for the farmers. 

... (Interruptions) 

/English} 

MR. SPEAKER: If you speak one word, I will ask 
you to go out now. This is disgusting behaviour. It is 
shameful. 

... (Interruptions) • 

MR. SPEAKER: No. I cannot allow it. I strongly 
denounce your behaviour. 

... (Interruptions) 

MR. SPEAKER: " you do not take your Iseat, I will 
take action against you, Mr. Pathak. 

... (Interruptions) 

/Trans/ahon} 

MR. SPEAKER: You please take your seat. It is not 
a place for fun. 

... (Interruptions) 

SHRI BRAJESH PATHAK: Sir, It is not a 
fun ... (Interruptions) 

MR. SPEAKER: It is a fun 

... (Interruptions) 

"Not recorded. 

SHRI BRAJESH PATHAK: No fun at all. 
... (Interruptions) 

MR. SPEAKER: Hon'ble Minister is given speak for 
the question you asked . 

... (Interrupbons) 

/English} 

MR. SPEAKER: This is disgusting. 

/Translation} 

. .. (Interruptions) 

SHRI BRAJESH PATHAK: The country is not to 
move forward with fake figures. 

. .. (Interruptions) 

MR. SPEAKER: Sir, I want your protection 
... (Interruptions) 

MR. SPEAKER: Prof. Ram Gopal Yadav, do you 
want to ask any question? You may ask question to the 
hon'ble Minister. 

...(lnterruphOns) 

MR. SPEAKER: You asked question and the hon'ble 
Minister is replying the same, but you don't have the 
patience to hear the reply. 

... (Interruptions) 

MR. SPEAKER: Do you want to put a question, 
Prof. Ram Gopal Yadav. 

. .. (Interruptions) 

/English} 

MR. SPEAKER: I totally condemn you behaviour, 
Mr. Pathak. I will take action against you. Anybody rising 
without my permission will face the consequences. You 
will face the consequences, I tell you. Do not take it as 
an empty threat. I will take action against you, also, Mr. 
Thummar. Enough is enough. it is not a place for fun 

... (InterruptiOns) 

SHRI BRAJESH PATHAK: I am very seriOUs on the 
issue of farmers ... (Interruptions) 

MR. SPEAKER: I am also concerned about the 
farmers. 

PROF. RAM GOPAL YADAV. You please ask 
question. . .. (Interruptions) 
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{English! 

MR. SPEAKER: Please note down those names. 

... (Interruptions) 

/Translation! 

PROF. AAM GOPAL YADAV: Mr. Speaker, Sir, I 
would like to know it trom the hon'ble Minister that. 
... (inlerrupb'ons) 

{English! 

MR. SPEAKER: Ram Kripalji, I totally denounce you 
for your comments. Please remove me from this Chair. 
I would not allow to do so. 

... (Inlerrupb'ons) 

/Translation} 

MR. SPEAKER: The names of the hon'ble Members 
shouting slogans may be written drown. 

... (Interruptions) 

{English} 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO OUETIONS 

{English! 

Monitoring of Welfare Programmes for the 
Disabled Persona 

442. SHRI MANORANJAN BHAKTA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether any Committee/task force has been 
constituted to monitor the progress of social welfare 
programmes grants to mentally retarded and physically 
handicapped, permanently cured leprosy patients' 
rehabilitation etc; 

(b) il so, the details thereol; and 

(c) if not, the manner in which the Union Govemment 
ensures effective implementation of these centrally 
sponsored programmes in the States? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (e) and 
(b) The Persons with Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act, 1995, 
provides for a Central Coordination Committee 10, inter 
alia. monitor "Programmes designed for achieving equalHy 
and full participation of persons with disabilities" and a 
Chief Commissioner for Persons with Disabilities, to inter 
lIIis, "monitor the utilization of funds disbursed by the 
Central Govemment". 

(c) Does not arise. 

/TfIII1SIaIion! 

Committee on ATC Modemleatlon 

443. SHAIMATI SUMITRA MAHAJAN: 
SHRIMATI JAYAPRADA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the large scale movement of aeroplanes 
of private and the public sector airlines in the airports of 
metro cities has caused heavy pressure on Air Traffic 
Control (ATC); 

(b) if so, the details of the problems arlalng out of 
this situation; 

(c) whether the Government has constituted any 
Committee headed by Shri Ajay Prasad on ATC 
modemlsation; 

(d) if so, the details of the recommendations of the 
Committee; and 

(e) the steps taken by the Government for 
implementation of the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHAI PRAFUL PATEL): (a) and (b) 
The unprecedented growth in traffic and consequent 
increase in aircraft movements has raised issues 
conceming airport infrastructure, including Air Traffic 
Control (ATC). 

(c) to (e) Yes, Sir. The Committee has submitted its 
report on 25.3.2008. which is under examination. 

The Committee has made various recommendations 
on Futuristic Air Navigation Master plan based on Near 
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Term/Immediate, Medium and Long Term Plans. The 
vision that the Committee has adopted is that India would 
have to accommodate increasing amount of traffic and 
that this has to be achieved efficiently with no 
compromise on safety. 

{English} 

Accidents of Civilian Planes 

444. SHRI ADHIR CHOWDHURY: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

Ca) the details of civil plane accidents occurred in 
the country during the last three years; 

(b) the number of passengers killed and injured as 
a result thereof alongwith loss of properties, accident-
wise; 

(c) the compensation/relief paid to the next kin of 
the victims; 

Cd) whether the Government has appointed any 
Committee to examine the exact cause of such accidents; 

(e) if so, the details and outcome thereof; and , 
(f) the steps taken by the Government to avert such 

accidents in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) There 
were 12 accidents to Indian Civil Register aircraft during 
the last three years. There were no fatal injuries in nine 
of these accidents. One fatal injury occurred in one 
accident to the aircraft operated by M/s. Prabhatam 
Aviation Pvt. Ltd. on 21.05.2007. Four fatalities each 
occurred in two accidents involving aircraft operated by 
Government of Chhattisgarh on 14.07.2007 and by MIs. 
Joy Alukkas Traders (India) Pvt. Ltd. on 08.09.2007. 
Directorate General of Civil Aviation (DGCA) does not 
maintain record of compensation paid by the airline 
operators to families of the victims. As regards loss of 
property, the main damage occurs to the aircraft. In 
the above accidents, there was minor damage to the 
aircraft in one accident, substantial damage occurred in 

nine accidents and the aircraft was destroyed in two 
accidents. 

(d) and (e) These accidents were investigated by 
the Inspector of Accidents appointed as per Rule 71 01 
the Aircraft Rules, 1937. 

(f) To avoid air accidents, various accident prevention 
programmes have been initiated by Directorate General 
of Civil Aviation (DGCA). Safety audits, surveillance 
inspection etc. are carried out to find out hazards in the 
operations/engineering departments of the operator. 
Corrective action is taken to eliminate or reduce the 
hazards. Safety management system is being introduced 
with all service providers. Safety Recommendations 
emanting from the invastigations are followed by 
Directorate General of Civil Aviation for implementation 
by the concerned units to prevent recurrence of such 
accidents. 

{Translation} 

Cargo Handling Facilities 

445. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number and names of airports in the country 
having the facility of cargo handling; 

(b) the details of cargo handled by these airports 
during each of the last three years and till date, year-
wise and airport-wise; 

(c) the names of airports where the Government 
proposes to provide cargo handling facilities during the 
11th Five Year Plan; 

(d) whether the Government proposes to set up 
cargo airports in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Presently, 
23 airports, namely Kolkata, Chennai, Nagpur, Guwahati, 
Lucknow. Coimbatore, Mumbai, Delhi, Amritsar, Indore, 
Bangatore, Hyderabad, Ahmedabad, Jaipur, Varansi, 
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Pune, Calicut; Srinagar,. Visakhapatnam, Goa, 
Bhubaneswar, Trivandrum and Cochin have cargo 
handling facilities. 

handling facilities at its airports at Kolkata, Channai, 
Lucknow, Colmbatore, Guwahati, Indore, Ahmedabad and 
Patna. World class Cargo facilities at the greenfield 
airports at Hyderabad and Bangalore have been provided. 
Upgraded cargo facilities would be set up at CSI airport, 
Mumbai and IGI Airport, Delhi by 2010. 

(b) Cargo handled by the above airports during the 
last three years, i.e. 2004-05, 2006-07 and 2007-08 (upto 
Feb. '08) is enclosed as statement. 

(c) During the 11th FIVe Year Plan, Airports Authority 
of India has proposed to provide/upgrade the cargo 

(d) and (e) Govemment would encourage setting up 
of cargo airportslhubs in the country. 

Statement 

FrBight Traffic Trends at the AitpOrts having CIIfllO handling/supply facility: 2004-05 to 2007.fJ8' 

(In tonnes) 

51.No. lnIemational Total 

2 3 4 5 6 7 8 9 10 11 12 13 14 

273265 288960 328022 338553 129450 142361. 152158 1465&4 402715 431321 480181 485117 

2. Delhi 237923 273410 273463 273783 106578 109642 116027 119271 344501 383052 389490 393054 

3. Chemai 146443 167853 195195 205759 39427 38118 43130 39265 185870 205971 238325 245054 

4. BangaIore 64433 81991 99392 98244 46143 50186 64374 63606 110576 132m 163766 161850 

5. Kobla 30629 32164 36379 37303 39099 42335 47144 45691 69628 74499 83523 82994 

6. Hyde!abad 13924 16949 21715 21811 20083 19572 22952 24894 34007 38S21 44667 48505 

7. CocIin (CiaI) 18210 16206 15569 17124 3965 5031 5820 5589 22175 22713 21389 22713 

8. Ahmedabad 2535 3614 4240 5957 14157 13264 16194 15601 16692 16878 20389 21558 

9. Goa 1233 1356 964 707 3623 3812 3934 3880 4856 5168 4898 4567 

10. TrivandnJn 22287 23280 3046S 27773 1368 1300 1442 1314 23655 24580 31907 29087 

11. Puna o 0 7 2 8791 8666 13036 9088 8791 8666 13043 9090 

12. CUcuI 9411 9193 10691 7818 1178 1437 no S72 10589 10630 11461 8390 

13. GuwahaIi 2 140 50 6 4308 4480 3648 1908 4310 4800 3898 1914 

14. Coimbatore 965 1949 1612 1035 3720 3272 3645 3359 48B5 5221 5257 4394 

15. Jaipur 240 509 728 386 1531 1853 1940 222B 1m 2382 2668 2614 

16. SIilagar o 0 0 0 2172 2665 2145 1760 2172 2665 2145 1760 

17. Nagpur o o o 2760 3160 3357 3751 2760 3180 3358 3751 
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2 3 4 5 6 

18. Lucknow 628 552 158 129 

19. AmriIsar 1278 1331 1744 1119 

20. Indore 0 0 0 0 

21. Bhubaneswar 0 0 0 0 

22. Varanasi 0 0 0 11 

23. VI88khapatnam 0 0 0 0 

Total 823304 919457 1020395 1037520 

Eradication of Beggary 

446. SHRI CHANDRA BHUSHAN SINGH: 
SHRIMATI MINATI SEN: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Central Government provides funds 
to the State Governments to eradicate beggary; 

(b) the details of centrally sponsored schemes for 
welfare of beggars; and 

(c) the funds provided provided by the Union 
Government to each State/UT under these schemes 

I during the last three years? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) The 
Central Government is not providing funds to State 
Governments for eradicating beggary. However, it is 
implementing certain schemes to assist sections like old 
persons, women, children and disabled persons who may 
be vulnerable to being drawn towards beggary. 

(b) and (c) Do not arise. 

{English} 

Mega Food Parks 

447. SHRI RUPCHAND MURMU: 
SHRI CHHATTAR SINGH DARBAR: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

7 

1962 

34 

2925 

945 

627 

670 

435536 

8 9 10 11 12 13 14 

2040 1743 1502 2588 2592 1901 1631 

68 98 90 1312 1399 1842 1209 

2349 3657 4538 2925 2349 3657 4538 

875 1018 1131 945 875 1018 1131 

574 384 325 627 574 384 336 

504 541 423 670 504 541 423 

457564 509113 496130 1258840 13n021 1529508 1533650 

(a) the details of the plans for setting up mega food 
parks across the country in the current year, State-wise; 
and 

(b) the funds allocated/to be allocated on these food 
park-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA): (a) and (b) Ministry of Food Processing 
Industries (MFPI) has developed a scheme for providing 
financial assistance for establishment of Mega Food 
Parks, which envisages a well-defined agrVhorticullural-
processing zone containing state of the art processing 
facilities with support infrastructure and well established 
supply chain. The scheme aims to provide a mechanism 
to bring together farmers, processors and retailers and 
link agricultural production to the market so as to ensure 
maximization of value addition, minimization of wastages 
and improving farmers' income. The primary objective of 
the scheme is to facilitate establishment of an integrated 
value chain, with processing at the core and supported 
by requisite backward and forward linkages. The 
ownership and management of the Mega Food Park 
would vest with a Special Purpose Vehicle (SPV) in 
which organized retailers, processors, service providers, 
farmers etc. may be the equity holders or there may be 
an anchor investor along with its ancillaries, associated 
companies and others stakeholders. The Government 
agencies may also be shareholders in '$PV upto a 
maximum of 49%. 

The scheme is project oriented. The locations of 
the Mega Food Parks have to be selected on a demand 
driven cluster-based approach with delineated supply 
chain and well supported by pre-feasibility studies. Mega 
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Food Parks can vegetables, dairy, meat and poultry etc. 
or it can also have been a combination of fruits and 
vegetables, dairy meat and poultry etc. the decision on 
which will be taken by the Special Purpose Vehicle 
(SPV). 

The Scheme envisages financial assistance in the 
form of grant-in-aid upto 50% of the project cost in 
general areas and up to 75% ol the project cost in 
special category states subject to a maximum of Rs. 
SO.OO Crores or the cost of approved facilities, whichever 
is lower, for all implementing agencies Including private 
sector. The scheme provides for establishment of 30 
Mega Food Pari(s with MFPI financial assistance of Rs. 
1500 crote during the 11th Five Year Plan. The scheme 
is awaiting final approval. 

Employment of Manuaf Scavenge,s 

448. DR. M. JAGANNATH: WiD the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

S.No. StatelUT Funds 

2 3 

1. Assam 260.33 

2. Bihar 207.285 

3. Delhi Nil 

4. Gujarat 200.00 

5. Himachal Pradesh 170.157 

6. Jammu & Kashmir 13.22 

7. Jharkhand 279.75 

8. Kamataka 311.66 

9. Madhya Pradesh 1353.665 

10. Maharashtra 413.81 

11. Orissa 994.28 

12. Pudduchery 24.15 

13. Rajasthan 174.02 

(a) whether the Government has launched a new 
Sen Employment Scheme for rehablHtation of manual 
scavengers; 

(b) if so, the details thereof; and 

(c) the State-wise funds spent so far for 
implementation of this scheme alongwith the number of 
manual scavengers benefited therefrom? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) and 
(b) Govemment of India launched a Self Employment 
Scheme for Rehabilitation of Manual Scavengers in 
Janurary, 2007. The scheme has provisions of training. 
concessional loan and capital subsidy to provide 
assistance for self employment to manual scavengers 
and their dependents. 

(c) Statewise details of funds reIea8ed so far for 
implementation of the Scheme aIongwith the number of 
manual scavengers and their dependents benefited are 
given below: 

BenefICiaries covered 
Released through 

(Rs. in lakh) 

4 5 

1375 6 

115 Nil 

39 Nil 

Nil NO 

322 455 

Nil Nil 

Nil Nil 

Nil Nil 

3849 1000 

1033 456 

29 3155 

30 Nil 

225 59 
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2 3 

14. Tamil Nadu 55.90 

15. Uttar Pradesh 82.5 

16. West Bengal 143.545 

Total 4684.272 

{Translation} 

Cold Storage. 

449. SHRI HARISINGH CHAVDA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the total number of cold storages in the country, 
State-wise; 

(b) whether each district in the country does not 
have adequate facUity of cold storage and exorbitant 
charges are taken from farmers for using the cold 
storage; 

(c) the reaction of the Govemment thereto; 

(d) the funds allocated to each State for setting up 
cold storages during last three years aop the funds 
utilized, State-wise; 

(e) whether no rules exist for levying charges for 
keeping items in cold storage; 

(f) if so, the reaction of the Govemment thereto; 
and 

(g) the corrective measures taken by the Govemment 
In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (g) As per the information available 
with Directorate of Marketing & Inspection (DMI), Ministry 
of Agriculture, total number of cold storages in the 
country as on 31.12.2006 is 5101. State-wise and 
capacity-wise details are given in the enclosed Statement. 

Government is aware of inadequacy of cold chain 
infrastructure available for food processing industries in 

4 5 

Nil Nil 

Nil Nil 

63 Nil 

7080 5131 

the country. Ministry of Food Processing Industries 
(MFPI), under its Plan Schemes, had been providing 
financial assistance to project proposals received from 
public/private organizations for cold chain infrastructure 
development. Since financial assistance schemes are 
project oriented, no funds have been allocated State-
wise. The budget allocation utilized by the Ministry on 
infrastructure development including cold storages during 
2005-06, 2006-07 and 2007-08 was Rs. 15.65 crore, 
Rs. 13.21 crore and Rs. 14.80 crore respectively. 

Considering the need for large investment in creating 
rural infrastructure such as pack houses, primary 
proceSSing centers, efficient supply chain 10 develop 
backward and forward linkages, etc. so as to add value 
and reduce level to wastages, MFPI has developed a 
proposal on Cold Chain Infrastructure Scheme for 11th 
Five Year Plan for creating integrated cold chain 
infrastructure at different levels-farm level primary 
processing center-cum-cold chain, collectionl 
aggregation centres and Strategic Distribution Centres 
to provide complete cold chain facilities without any break 
from the farm gate to the consumer, including pre-cooling 
facilities at production sites, refer vans and mobile cooling 
units. The initiatives are aimed at filling the gaps in the 
supply chain, strengthening of cold chain infrastructure, 
establishing value addition centres with infrastructural 
facilities like sorting, grading, packaging and processing 
for horticulture including organic produce, marine, dairy, 
meat, poultry, etc. The scheme envisages financial 
assistance in the form of grant-in aid @ 50% of the 
total cost of plant and machinery and technical civil works 
in general areas and 75% for the difficult areas subject 
to a maximum of Rs. 10.00 crore. Other agencies of 
the Govemment like National Horticulture Board (NHB), 
Agricultural and Processed Food Products Export 
Development Authority (APEDA), National ~Cooperative 
Development Corporation (NCDC) and State Govemment 
also provide assistance for cold storages under their 
respective scheme. 

Govemment does not regulate the charges being 
levied for utilization of cold storages which are generally 
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market driven and dependent upon various factors 
including volume of storage material; powar supply, fual 
cost, labour charges, etc. 

Statement 

Disttibution of Colri Storages 

SI.No. StaleIUT 

2 

1. Andaman & Nicobar Islands (UT) 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chancligarh (UT) 

7. Chhatlisgarh 

8. Delhi 

9. Gujara! 

10. Goa 

11. Haryana 

12. Himad1aI Pradesh 

13. Jammu & Kashmir 

14. Jharkhand 

15. Kerala 

16. Karnataka 

17. Lakshadweep (UT) 

18. Maharashlla 

19. Madhya Pradesh 

20. Manipur 

21. Meghalaya 

22. Mizoram 

As on 31.12.2006 

Total No Total capacity 
in Mrs 

3 

02 

276 

01 

23 

238 

06 

55 

93 

374 

28 

243 

17 

19 

25 

177 

138 

01 

437 

179 

00 

03 

00 

4 

210 

820B08 

5000 

70916 

910582 

12216 

266022 

126091 

973768 

7105 

392121 

18375 

42869 

80625 

47298 

253168 

15 

510854 

762802 

00 

3200 

00 

2 

23. Nagaland 

24. Orissa 

25. Pondicherry (UT) 

26. Punjab 

27. Rajashtan 

28. SiIOOm 

29. Tamil Nadu 

30. Tripura 

31. U.P. & Uttarakhand 

32. West Bengal 

Total 

/English} 

3 

02 

90 

03 

420 

106 

00 

136 

08 

1567 

4 

6150 

216420 

85 

1377517 

312130 

00 

227229 

18450 

8931918 

5340042 

5101 21693986 

Reduction In the Pric:ea of Drug8 

450. CH. MUNAWAR HASSAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a> whethar majority of 886 medicines for which the 
companies had agreed to reduce prices are eithar 
obsolate or are not being manufactured; 

(b) if so, the deta/Is thereof; 

(c) whether the State Governments/UTs have 
informed the Union Government that prices of these 
medicines were not reduced; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Union Govarnment 
in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (a) Pharma companies had agreed to 
voluntarily restrict the trade margins for generic medicines 
to 15% for wholesalars and 35% for retailers. A 
compilation of the list of 886 such medcines, whosa 
prices were to be voluntarily reduced by 11 companies 
as a result of this cap on trade margins has been 
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brought. out and is available on this Department website 
www.chemicals.gov.in. Copies of the list have been 
placed in the Parliament library. It covers formulations 
in dosage forms such as tablets, capsules and syrups, 
etc. which find usage in the treatment of large number 
of diseases. The medicines covered are anti diabetics, 
antibiotics, cough syrups, painkillers as well as those 
used during the surgical operations, for the cure of the 
infectious diseases and for the treatment of hypertension 
etc. The voluntary reduction in prices of thesa medicines 
ranges between 0.26% and 74.53%. 

The revised prices were to be implemented by the 
companies on packs manufactured after 2nd Octoberl 
2nd November, 2006. A survey of the prices of these 
medicines was got. done through a pharma PSU recently 
(The report was submitted to this Department on 
15.4.2008) and feedback was also received from some 
of the companies. As per the findings of this survey, 
154 medicines out of 886 have been discontinued by 
some of the pharmaceutical companies. Out of the 
remaining 732 medicines, 563 medicines are available 
in Delhi Market at reduced prices. Some State 
Govemments have informed that a lew of these products 
are availability varies from State to State. 

This reduction in trade margins has been effected 
by industry only on medicines promoted by trade 
(commonly called generic-generic or braneded- generic 
drugs) where these margins are high as compared to 
the Scheduled formulation packs and non-Scheduled 
branded formulation packs. This segment forms only a 
small portion of the total pharma market In the country. 

It is proposed to streamline the system of trade 
margins through the Draft National Pharmacautical Policy, 
2006, which proposes to cap the trade margins. Based 
on .the reduction in the trade margins, there is a 
likelihood of reduction in prices of generic medicines. 
This Policy was submitted before the Cabinet for its 
approval. The Cabinet considered the Policy in its 
meetiJ'lg held on 11-1-2007. It was decided that matter 
may, in the first instance, be considered by a Group of 
Ministers (GOM). GOM has since been constituted and 
has held three meetings so far. GOM is yet to make its 
recommendations to the Cabinet. 

011 Recovery Scheme of ONGC 

451. SHRI UDAY SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
(ONGC) have identified 14 of its major oil and gas fields 
for augmentation of production under the oil recovery 
scheme; 

(b) if so, the reasons for decline in oil and gas 
production in these major oil gas fields; 

(c) scheme chalked out for their reviaval; and 

(d) the investment proposed to be made in these 
major oil and gas fields? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) Yes, Sir, 011 & Natural 
Gas Corporation Ltd. (ONGC) has identified 14 of its 
major oil and gas fields which contribute nearly 80% of 
the total production, for implementing Improved Oil 
Recovery (lOR) and Enhanced Oil Recovery (EOR) 
schemes to augment oil and gas production in Mumbai 
High, Heara, Neelam Gandhar, Kalol, Sanand, North 
Kadi, Santhal, Balol, Jotana, Sobhasan, Lakwa, Geleki 
and Rudra Sagar fields. 

(b) The reasons for shortfall in production are as 
follows: 

(i) Ageing and natural decline in some of oil fields. 

(ii) Shortfall in ONGC's North-Gujarat field was due 
to evacuation constraints. 

(iii) Poor availability of offshore rigt! resulting in less 
than envisaged side track well in Mumbai 
Offshore. 

(iv) Requirement of work over of wells. 

(v) Consequential effects of unfortunate fire accident 
at Bombay High North (BHN) Platform in July, 
2005 especially w.r.t. well fluid handling 
capacities in Mumbai High North (MHN) 

(c) ONGC is implementing proven new tachnologies 
under Improved Oil Recovery (IOR)/Enhanced Oil 
Recovery (EOR) projects such as various well techniques 
like drilling of horizonatal and muhilateral wells by side-
track in old wells, work over, hydro-fracturing, acidisation 
etc. to augment oil production. 

(d) The total approved cost of the Improved Oil 
Recovery (lORI-Enhanced Oil Recovery (EOR) schemes 
of ONGC is of the order of Rs. 14060.25 crore ONGC 
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has made investment of Rs. 13434 crore upto March, 
2008. 

452. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received encouraging 
response from international bidders to develop major 
stations as world class stationsllocalities; 

(b) if so, the details thereof; 

(c) whether the Railways have been taken a decision 
to develop stations through Public Private Partnership 
(PPP); and 

(d) if so. the present status of each project? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): 

(a) to (d) It has been decided to develop identified 
railway stations in metro and mini metros and important 
centers into world class stations through Public Private 
Partnership by leveraging the surplus land and air-space 
in and around the station. 

The stations now identified are: Agra. Ahmedabad. 
Amristsar. Anand Vihar (Delhi), Bangalore. Bhopal 
(Habibgang), Bhubaneshwar, Bijwasan (Delhi). Camac 
Bunder (Mumbai CST). Chandigarh. Chennai Central, 
Gaya, Guwahati. Howrah, Jaipur, Kanpur Central, 
Lucknow, Mathura, Nagpur, New Delhi, Patna, Pune, 
Secunderabad, Thiruvanapuram Central, Tirupati and 
Varanasi. 

Action to take up the development of above named 
stations in staggered phases has been initiated. In the 
first instance four stations namely; New Delhi, Patna, 
Camac Bunder (Mumbai CST) and Secunderabad have 
been taken up. The Architect and Technical Consultant, 
Financial Consultant and Legal Adviser have been 
appointed for New Delhi Station. The process for pre-
qualification of bidders for development of new Delhi 
Railway Station has been initiated through a global 
bidding process. 

Architect and technical Cosultant has been appointed 
for Patna Station. The process for appointment of 
Architect and Technical Consultant for Camac Bunder 

(Mumbai CST) Station and 6ecunderabad Station h_ 
been initiated. 

In the light of the above facts, it is premature to 
comment on the response of bidders before the bidding 
process is completed. 

{Translation} 

Maintenance of HistOrical Monuments 

455. SHRI MITRASEN YADAV: 
SHRI TUKARAMGANPATRAO RENGE 

PATIL: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India (ASI) 
has entrusted the responsibility of maintenance of some 
historical heritages to the private companies; 

(b) if so, the details thereof; 

(c) the total number of historical heritage sites in 
the country being maintained by ASI at present, State-
wise; 

(d) whether ASI has been entrustad with the 
responsibility to maintain some historical heritages abroad 
also; 

(e) if so, the details thereof; 

(f) whether at present ASI is facing shortage of 
funds; and 

(9) if not, the total amount spent by ASI for 
maintenance of historical heritages during fiacal year 
2007-087 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) Archaeoi0gicai 
Survey of India (ASI) has not entrusted any centrally 
protected monument for maintenance to the private 
companies. 

(b) Does not arise. 

(c) The total number of monuments/sites declared 
protected and maintained by the Archaeological Survey 
of India is 3667. The State-wise list is enclosed as 
statement. 
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(d) and (e) ASI has not been entrusted with the 
responsibility of maintaining any historical heritage 
buildings abroad. However, conservation of Ta Prohm 
Temple in Cambodia has been entrusted to ASI by the 
Ministry of External Affairs under the ITEC Programme. 

(f) and (g) Availability of funds has improved over 
the past 3 years due to higher budgetary allocation. 
The details of expenditure incurred during the last three 
years for conservation, restoration, maintenance and 
environment development are as under. 

SI.No. Year Amount 
(As. In Crores) 

1. 2005-06 101.95 

2. 2006-07 108.17 

3. 2007-08 128.86 

Statement 

No. of CBntflllly protBClBd monuinBnts undtJr 
An:hBBOlogicsl Survsyo/ India (StatBlVnion 

Termoty-wisej 

SI.No Name of Statel Number of 
Union Territory Monuments/Sites 

2 3 
I 

1. Andhra Pradesh 137 

2. Assam 53 

3. Arunachal Pradesh 5 

4. Bihar 70 

5. Chhattisgarh 47 

6. N.C.T. of Delhi 175 

7. Daman & Diu 12 

8. Goa 21 

9. Gujarat 202 

10. Haryana 90 

11. Himachal Pradesh 40 

12. Jammu & Kashmir 69 

13. Jharkhand 12 

14. Kerala 26 

2 3 

15. Karnataka 507 

16. Maharashtra 286 

17. Madhya Pradesh 286 

18. Manipur 

19. Meghalaya 8 

20. Nagaland 4 

21. Orissa 78 

22. Punjab 31 

23. Pondicherry (U.T.) 7 

24. Rajasthan 161 

25. Sikkim 3 

26. Tamil Nadu 413 

27. Tripura 5 

28. Uttar Pradesh 743 

29. Uttaranchal 42 

30. West Bengal 133 

Total 3667 

[English} 

Promotion of R .... rch and Developm.nt 

456. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government proposes to promote 
Research and Development (R &0) in the Drugs and 
Pharmaceutical Sector in the country; 

(b) if so, the details of the investments made for R 
~ 

& 0 during 2007-08 in the sector; 

(c) the details of R&D programme drawn up for 
2008-09; and 

(d) the steps taken by the Government to increase 
R&D in this sector? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. 

(I) Department of Science & Technology 

(b) Details of investments made by the . Government 
Departments for Research and Development during 2007-
08 is as under:-

Rs. 118.0 crores; 

(ii) Department of Scientific and Industrial Research (DSIR) Rs. 2.3 crores; 

(iii) Council of Scientific and Industrial Research (CSIR) Rs. 59.91 -crores; 

(iv) Department of Biotechnology (DBT) Rs. 38.18 crotes; 

(v) Department of Chemeicals & Petrochemicals (Through 
National Institute of Pharmaceutical Education and 

Rs. 8.61 crOr88. 

Research, (NIPER Mohall) 

(c) During 2008-09, the Department of Chemicals & 
Petrochemicals will assist National Institute of 
Pharmaceutical Education and Research, Mohali to carry 
out R &0 for New Drug Discovery Programmes for 
Diabetes, Tuberculosis, Malaria and Leishmaniasis etc. 

Department of Science and TdchnoIogy (DST) will 
continue to provide soft loans to industry for collaborative 
projects under Drugs and Pharmaceutical Reaearch 
Programme (DPRP) for which a budget of Rs. 100.00 
crores has been provided in 2008-09. 

Department of Scientific and Industrial Research 
(DSIR) will continue to carryout new drug development 
in parasitic and microbial diseases, anti-cancer, diabetes, 
asthma etc. . 

Department of Biotechnology wiD promote research 
in biotechnology including biotechnological drugs including 
vaccine development. 

(d) Government is providing various fiscal measures 
such as weighted tax deduction 0 150% undereedion 
35 (2AB) of Income Tax Act, 1961 and promoting 
outsourcing research by providing a proposed weighted 
deduction of 125% to companies engaged in Research 
and development. Various non-fiscal measures ere being 
provided by Department of Science and Technology 
through Drugs and Pharmaceutical Research Programme 
of Department of Science and Technology and Small 
Business Innovation Research Initiative (SBIRI) of 
Department of Biotechnology for promoting Research and 
Development in Pharmaceutical Sector. 

Healthcare Tourl.m 

457. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of TOURISM be pleased to state: 

(a) whether a Task Force has been constituted for 
promoting heattheare tourism in the country; 

(b) if so, the details thereof; 

(c) the action plan prepared by the Task Force; and 

(d) the steps proposed to be taken in the current 
year? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) A Task 
Force headed by Secretary (Health & Family Welfare) 
with Senior Officials of Ministry of Health & Family 
Welfare, Ministry of Tourism and experts in the medical 
field has been constituted for promoting healthcare 
tourism in the country. Following measures have been 
taken to promote medical and Health Tourism: 

(i) Brochure, CDs and other publicity materials on 
Medical and Health Tourism including the 
traditional system of medicine, have been 
produced and widely circulated through its India 
tourism offices abroad for publicity in potential 
markets. . 

(ii) A new category of 'Medical Visa' has been 
introduced by Ministry of Home Affairs for 
patients and their attendantS coming It) India 
for medical treatment. 
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Commltt .. of expert. on Cla.stcal Languag .. 

459. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of CULTURE be pleased to state: 

(a) whether the Government has appointed a 
Committee of Experts to look into the issue on conferring 
·classlcal" status to some languages particularly Telugu 
and Kannada; 

(b) if so, the details 01 the meetings of the 
Committee held so far; 

(c) the issues deliberated in these meetings and 
outcome thereof; and 

(d) the time by which the committee is likely to 
submit its final report? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) The 
Government has, on 1.11.2004, constituted a Committee 
of linguistic Experts of consider the future demands for 
categorization of languages as classical languages. 

Representations received from several quarters for 
conferring classical status on Telugu and Kannada 
languages have been forwarded to the said Committee. 
The Committee has held two meetings on 13.01.2005 
and 04.05.2005. In these meetings, the Committee mainly 
discussed the criteria for classifying a la9guage as 
classical language and sought certain clarifications from 
the Government which have since been provided to the 
Committee. 

The representations received in this regard are 
required to be thoroughly studied, scientifically cross-
checked by the experts and their opinion is awaited. As 
the whole process is elaborate, no deadline can be fixed 
for this purpose. 

/Translation] 

Training Programme for Employment In Food 
Processing Industries 

460. SHRI TEK LAL MAHTO: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Union Government is running training 
programmes in the country in various States to provide 
employment to unskilled and employment to unskilled 

and unemployed youths In various food processing 
Industries; 

(b) if so, the State-wise/dlstrict-wlse details thereof 
and the total amount allocated during the cuneot financial 
year; and 

(c) the details regarding the persons benefited during 
the last three years year-wise/month-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a) To ensure adequate availability of 
skilled, trained workers and managerial manpower In the 
Food Processing Sector for development of Food 
Processing Industries in the country, the Ministry under 
the Human Resource Development Scheme provides 
assistance for the following four activities. 

(i) Creation of infrastructure facilities for running 
Degree/Diploma Courses in Food Processing 
Technology wherein assistance up to Rs. 75.00 
lakhs is provided as a grant for equipments 
purchase to universities/colleges etc. 

(ii) To conduct Enterpreneurshlp Development 
Programmes under which grant of Rs. 2.00 lakhs 
is given to CentraVState Govt. Organizations, 
R&D Institutes for Enterpreneurship Development, 
State Consultancy Organizations, Industry 
Organizations/Associations, State Nodal Agencies 
for Food Processing Industries, Reputed Non-
Government Organizations etc. 

(iii) Training Programme in National level institutions 
like CFTRI etc. are also sponsored by the 
Ministry of Food Processing for training of 
Trainers and also for upgradation of the skills 
of ey.isting enterpreneurs. Quantum of assistance 
as grant in aid is Rs. 1.00 lakh maximum subject 
to conditions regarding number of trainess and 
duration of training etc. 

(ivi The Government is also aSSisting CentraVState 
Government Organizations, Educational and 
Training Institutions, Non-Go~rnment 

Organizations and Co-operatives etc. for 
establishing Food Processing Training Centres 
(FPTC) lor running training programrnes in the 
country for skill upgradation of unskilled and un-
employed in Food Processing Industries. Ministry 
does not run on its own any training programme 
under the above schemes. 
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The Ministry provides grant-in-aid of As. 4.00 lakha machinery & equipment and As. 4.00 lakhs U8ietancea 
for purchase of machinery & equiprnents andRe. 2.00 as revolving seed capital. 
Iakh as revolving seed capital for setting up of stogie 

(b) Details are given in the enclosed atat.ment-I product line FPTC. For muhl proc:Iuct Hoe FPTC Ministry 
provides grant-in-aid of As. 11.00 lakhs for purchase of (c) Details are given In the enclosed statement-II 

Statem"",., 
Stal6-wistllDistriCt-wistI details of Food PfOCtISSing Training C6n1n!1s, EnlBlprsneur.sh1p Osvtllapmsnt 

PIOflI1U11ITIB mid HRO Institution tiunng 2tKJ7·08. 

(As. in lakha) 

SLNo. Name a/ .. SIIII FPTC EDP HRDInIIUonI 
IIIIiIIed 

Districts Amcu1I No. 01 DisIt. No. 01 AmoIIII DisIt. 
SIIIdioned me EOP SIncIioned 

IISIi8ted 

2 3 4 5 6 7 8 9 10 

1. AslIn DiphI, GuwIhaIi 2 2.61 

2. AncIva PIIdaIiI HydIrabad. 1izImIbId, 13.50 4 BaIangar 0.58 
AnIrUju, H)'IIeIabId 

3. Deli Delli 3 2.02 

4. GujeraI 10 EDPs eadI in 2 traiIerI 25.00 
!he Stale 01 training 
J& K. Haryana PIogranIne 
H.P. PIqab, U.P, IIId 100 
UIIarIdw1d, ... EDPa (3nI 
MahaIIShIrI Ibr, ins&aknent) ., 
JhaddIInd 

5. Ha!yana 1.994 F~, 1ItiwMi, 7 6.557 
Kamal, PaIi!*, 
Y8IIUI8gII', tillar, 
AmbIIIa 

6. HimadlIII PIlIdIIaI SoiIrI. ShimIa 9.30 2 ShimIa 15 14.95 

7. JhaJtdIand HazaIiIa;l 1.60 

8. Jammu & Kashmir 2.64 Janvnu 25.00 

9. Karala PahrIamIhi1Ia 7.00 ThiruvananIhapu, 0.835 MIIappuram 25.00 

10. Kamalka Su\Iur 7.204 

11. NaharasIItra PIbhani, AuIqabad. 10.00 5 ParbIwi, AUla, 14 7.88 KohIpur 25.00 
Nagpur, PrabhIrli, New MIInbai, 
Nagpur Satara. KoIapII'. 

SangIi, Sinclulurg. 
Nagput, wanIIa, 
AhmecNgar, PlI18 
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2 3 4 5 6 7 I • 10 

12. Madlya PlIdesh Morena. Bhopal. 21.807 12 VIdiIhI, IIIopII 2 t.306 
Belli, AIhok. Nager. 
HIrda. SIIIjIpur, 
DIIia, GwaIior. 
TiIImgaIh. IIli1d, 
GIN. MoI8III 

13. YzOIIm AizIwI 7.50 

14. 0ri&Ia KIIIhandi 2.00 BIIIIoIe. 3 5J5 ........ , 
~ 

15. SIIIdm SingIIIm. ........ 2 1.35 

18. P\qIb RopIr 1.824 Mhar,~ 10 7_ ....... , .. 
IIhIIindI 

17. TripIn ..... 0.41 

18. T_NUI linNIvtIi. MIIIIni 3.886 2 DIndigIt VInduIIgIr 2 8.513 CIiIIIIIIn 2S.DO 

19. UIIar PlIdesh .IIur4u. AIIIhIbId, 22.755 7 ~. v.nri. 11 5.128 

FIizIbId. KoIIIImIn. PraIIpgIdI. MIhIIIId. 
HIIIns. BaIlly -~. 

GaziaI. LuckncIw. 
MeeM. HaIns. 
MIIlIIIamagIr 

20. UIIJanchaI AImara. ~ 25 18.50 

DehIIdIII. HIridInr. 
NIiiIII. PIIIi GIIhwII, 
PithoIagIIh. TIIIi. 
UIIaIkaIIi. UdIIwn 
Si/9I Nagar, Haridnr. 
Roorkee. NIiraI, 
AImora, MohaIi 

21. Well Bengal Puchim Mediripur. 4.00 2 24· Sdl PaIgns. 14 11.1. PudII __ .25.00 

South 24 PaIganIS BanadIpoI8, KnIabptr, 

KoIkatta Nadia, KoIIaIa. 1ibIun, 
WIeria. MIdiipur, 
SiIiguri. HownIh 

• 

ToIII 113.n 41 113 121.208 5 125.00 
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OtIIBiis nIgIII'ding IfNI ptNSOn8 /JtJntJfited 
duIing 2005-06 to 2007-08. 

SI.No. Year No. of persons benefited 

FPTC EOP HRD-Institution 

1. 2005-06 400 4300 450 

2. 2006-07 2300 4300 850 

3. 2007-08 4100 2825 250 

{English] 

Development of Touriam In K8rnataka 

4338. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TOURISM be pleued to state: 

(a) whether to encourage inveatment in the tourism 
sector, the Kamataka Government in its draft tourism 
policy has proposed a speedy conversion of land 
acquired for towi8m projects 10 non-agricultural land 
including waiving off conversion fees; 

(b) if so, whether the Tourism Department has 
planned a number of other initiatives 10 promote 
investment in the tourism sector; 

(c) whether the Tourism Department has decided to 
obtain clearances in six months time; 

(d) if so, what are the main features of the scheme; 

(e) whether the Centre has agreed to provide help 
and assistance in implementing these schemes; and 

(f) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) Vea, 
Sir. The Govemment of Kamataka has prepared a draft 
Tourism Policy for the period 2007-2012 for the purpose 
of overall development of tourism in the State. 

<e) and (f) Development and promotion of places of 
tourist interest is primarily the responsibility of the State 
GovemmentslUnion Territory Administrations including the 
State of Kamataka. However, Ministry of Tourism provides 
Central Financial Assistance every year for the Productl 
Infrastructure development of tourist destinations/circuits" 

Large Revenue Generating projects, Falralfe8tjyaJeleventa 
and IT projects to the State. GovernmentalUnion Territory 
AdmInistrations. 

Project proposals which are compete as per 
guidelines, are appraised on the basis of Inter'N-priority 
and funds released, subject to availability under the 
reepective head during the concerned year, During the 
10th Plan, projects worth Rs. 9002.72 Iakh have been 
sanctioned to the Sl~te of Kamataka. For the year 
2007-08, Rs. 2004.71 Iakh have been sanctioned for 
development of tourism in Karnataka. 

Monuments In Andhra PI'IIdNh 

4339. SHRI G. NIZAMUDDIN: WIH the MInister of 
CULTURE be pleased to state: 

<a) whether the Government is aware of the CuIluraI 
Heritage as reflected in templee and Sth~ bull by 
the Kakatiya K'mgs in Warangal, NIIIgonda, Khammam 
and Karim Nagar Dlatricta of Andhra Pradesh; and 

(b) if so, the measures being taken to protect theee 
temples and monuments by the Government? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a> and (b) There 
are 137 monumentslsites declared as of national 
importance in Andhra Pradesh which include three 
monuments in Warangal District belonging to the Kakattya 
period. These monuments are in good state of 
preservation. The Archaeological Survey of India 
undertakes preservation, coneervation and maintenance 
of these monuments/sites by way of atrucIurai repairs, 
chemical preservation and environmental deveII:Ipment .. 
per archaeological norms subject to availability of 
resources. In addition to regular watch & ward 8tafI of 
Archaeological Survey of India, private security personnel 
have also been deployed for the safety and aecurIty of 
these monuments/sites. 

The monumentalsltea declared as protected by the 
Government of Andhra Pradesh Include monurnentB of 
the Kakatlya period in the Districts of Karimnagar, 
Nalgonda, Warangal, and Khammam. It is the 
responsibility the Government of Andhra Pradesh to 
conserve State protected monuments. 

[Tl'llnslslion] 

...... of Chlrle Iron-Ore llina 

4340. SHRI HITEN BARMAN: WIll the MinIster of 
STEEL be pleased to state: 
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(a) the approximate quantity of lron-ores available 
in Chirla mine; 

(b) whether the Govemment proposes to transfer 
the lease of some parts of the Chiria mine to Mlttal 
Steels; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) The approximate 
quantity of iron ore availble at Chiria is about 1850 
milHon tonnes. 

(b) and (c) The six mining leases at Chi ria were 
originally aftotted to the erstwhile Indian Iron and Steel 
Company Umited (liSCO) and after its merger with the 
Steel Authority of India Limited (SAIl) these leases have 
passed on to SAIL. Out of the six leases, three are 
under deemed extension. The renewal applications for 
the remaining three leases under deemed extension. The 
renewal applications for the remaining three leases were 
submitted on time to the State Government of Jhatkhand 
by SAIL, but were rejected' in 2004-05. As per the 
provisions of the Mines and Minerals (Development and 
Regulation) Act, 1957 (MMDR), the authority to renew 
mining leases lies with the State Government. This matler 
is now pending with the courts and the Ministry of Steel 
has also been attempting to have this matter resolved 
out of court. 

There is no proposal to transfer the lease of some 
parts of the Chi ria mine to Mittal Steel. SAIL is not in 
a position to share the resources of Chi ria Mines as the 
iron ore resources with SAIL are not sufficient to meet 
its own long term requirements. 

[English] 

Central Grant. to NGOa 

4341. SHRI G.M. SIDDESWARA: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

! (a) the number of proposals received, State-wise 
from the various States including Kamataka for Central 
Grants to NGOs in the last three years; 

(b) the number of proposaJs pending with the Ministry 
at present; 

(c) the steps being taken by the Govemment for 
the speedy disposal of the pending proposals; and 

(d) the time by which a final decision will be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) The number of 
proposals received fr'om various States for central 
assistance to NGOs under various achemes. during leat 
three years are given' in the enclosed statement. 

(b) to (d) SenctIon of grant-in-llid is a continuous 
process and each proposal Is decided on merits, as per 
the prescribed prOcedure. 

Stalfl-wi8IJ tohIl ntll11l¥r of pRJpD$II/Is I'IICtIirI«I UI1dsr 
Wlti0u6 schtInw dluing Jut IhtrItI ytMm 

SI.No. Nania of the 
StateIUT 

'2 

1. Andaman & Nicobar Islands 

2. Andhra Pradesh 

3. Bihar 

4. Chandigarh 

5. Chhattisgarh 

6. Dadra & Nagar Haveli 

7. Daman & Diu 

8. Delhi 

9. Goa 

10. Gujarat 

11. Hary~ 

12. Himachal Pradesh 

Total Number 
of propoaaI8 

received 

3 

1505 

242 

9 

102 

3 

4 

638 

36 

330 

195 

84 
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2 3 

13. Jammu & Kashmir 50 

14. Jhar1<hand 25 

15. Karnatka 1088 

16. Kerala 531 

17. Lakshadweep 0 

18. Madhya Pradesh 570 

19. Maharaahtra 726 

20. Orissa 905 

21. Pondicherry 11 

22. Punjab 146 

23. Rajasthan 614 

24. Tamil Nadu 728 

25. Uttar Pradesh 1066 

26. Uttarkhand 126 

27. West Bengal 782 

28. Arunachal Pradesh 17 

29. Assam 411 

30. Manipur 526 

31. Meghalaya 38 

32. Mizoram 56 

33. Nagaland 56 

34. Sikkim 50 

35. Tripura 45 

Total 11665 

[Trans/sban} 

Work Decreasing In The Railway Wagon Repelrl 
era.. Manufacturing Factory 

4342. SHRI SANTOSH GANGWAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the work In the railway wagon repalrl 
crane manufacturing factory of North-Eastern Railway 
situated at Bareilly is continuously getting decraaeed and 
the number of workers is also going down; 

(b) if so, the details thereof; 

(c) whether certain other works are proposed at this 
place; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) Yes, Sir. There h._been 
a small reduction in strength of workforce. 

(b) Uke in other railway units, due to change In 
product mix handled by the Railways, rationalization of 
activities and reduction in workload related to Metre 
Gauge roiling stock some reduction 01 staff (about 7.6 
per cent during the last 5 years) has taken place In 
lzatnager workshop In Bareilly District. 

(c) Yes, Sir. 

(d) A work costing Rs. 58 crore has been aanctioned 
for creation of Broad Gauge coach periodic overhauling 
fadlity at lzatnagar workshop to keep with changing 
rolling stock Periodic OVerhauling requirement of the 
railway. 

{English} 

Regional NatIonal School of Drama 

4343. SHRI M.K. SUBBA: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government has decided to set up 
five Regional National Schools of Drama (NSDs) including 
one in the North·East; 

(b) if so, the location of the contemplated RegIonal 
National Schools of Drama; and 

(c) the steps so far being taken to set up the 
Regional National Schools of Drama in North-Eastern 
Region and the cost thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI. AMBIKA SONI): (a) to (c) On the 
basi. of the recommendatlona of the Broad Bued 



93 VAISAKHA 4, 1930 (Saka) to Questions 94 

Cemmittee of the National School of Drama, opening of 
5 rllfional Schools has been proposed during Xlth plan 
as under:-

(i) upgradation of the existing Regional Resource 
Centre of NSD at Bangalore into a full fledged regional 
School; (ii) Kolkata; (iii) Jammu & Kashmir; (iv) 
MaharashtralGoa; and (v) Regional Training Centre in 
the North East. 

National School of Drama has constituted a study 
,reup for the required survey and framing of the module a'" necessary guidelines for the setting up of these 
retional Drama schools including Regional Training 
Centre in the North East. 

RestructUring of Pharma Sector 

. .... 4344. SHRI RANEN BARMAN: 
SHRI SUBRATA BOSE: 
SHRI NARAHARI MAHATO: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government has made a study or 
assessed the impact of Patent Laws on the restructuring 
.f pharma sector in the country which was introduced 
three years back; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether such restructuring had caused the 
closure of some units; 

(e) if so, the extent of unemployment due to closure 
of units; and 

(f) the steps taken/proposed to be taken to absorb 
the skilled manpower of the closed units, if any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (f) India is a signatory to the 
agreement establishing the World Trade Organisation. 
The WTO Agreement, inlllr-IlIiII, contains an agreement 
on IPR, namely, the Agreement on Trade Related Aspects 
of IPR (TRIPS). The TRIPS Agreement requires member 
countries to align their legislations on intellectual property 

in conformity with their obligationa under the TRIPS 
Agreement. In respect of patents, the TRIPs Agreement 
prescribed introduction of protluct patents from 1.1.2005, 
for pharmaceutical, food an'" agrochemical inventions. 
Accordingly, product patent protection has been provided 
by amending Indian Patents Act 1970. 

While considering the amendments to the Indian 
Patents Act, 1970 elaborate consultations were carried 
out with all the concerned Departments of the 
Govemment of India and also with the various concerned 
organisations and industry associations including the 
prominent associations of the pharmaceutical industry. 
The concerns and apprehensions projected by the 
pharmaceutical industry, including the impact on the 
pharmaceutical sector as a whole, have been by and 
large given consideration and adequate safeguards to 
ensure the continued availability of medicines at 
reasonabie prices have been incorporated in the law 
while finaliSing the amendments. 

It is estimated that over 95 percent of the drugs 
being produced in India are off-patent and would not be 
affected by the introduction of product patent. Simllal1y 
the medicines included in the National List of Essential 
Medicines, 2003 are also off-patent and would not be 
affected by the product patent regime. The small number 
of drugs (less than 5 percent) which are likely to be 
covered under product patent and were under production 
in India on the date of introduction of new patent regime 
would continue to be produced in the country without 
any interruptions. This has been ensured under the latest 
amendment in the Indian Patents Act, 1970. A reasonable 
royalty on the production of such drugs would bacome 
payable to the patent-holder company. 

Since production of the existing drugs being 
produced in india would not be affected by the 
introduction of product patent regime there is no iikeihood 
of closure of some of the units due to this reason. As 
such there is no question of unemployment in the 
pharama Industry taking place in India due to introduction 
of production of production patent regime. 

Production Units AWII ..... d with ISO certification 

4345. SHRI E.G. SUGAVANAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether some of the production units of the 
Railways have been awarded with ISO certification; 
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(b) if 80, the dNile thefeof; . 

(c) whether the Rallways have been takan any $tepa 
to get the ISO ce~ for more production units; 
and 

(d) if so, the details thereof, zone-wise?· 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) Yes, Sir. All 
the six production units of Indian RailwayS namely Rail 
Coach Factory, Kapurthala, Integral Coach Factory, 
Chennai, DieuI Loc:omotMt Works, Varanasi, Rail Wheel 
Factory, Yellchana, Bangaaore; Chtttaranjan Locomotive 
Works, Chittaranjan and Diesel Loco Modernisation 
Wortcs, Patiaia have been awarded with ISO certification 
i.e. 9001 for Quality Management System and with ISO 
14001 for Environmental Maruagement System. 

(c) and (d) Do not arise. 

4346. DR. LAX,-,INARAYAN PANDEY: 
SHRI. CHANDRA MANl TRIPATHI: 

Will the Minister of CIVIL AVIATION be pleased to 
atale: 

, 
<a) whether there is. a huge shortage of the 

Institutions offering flight training in the country; 

(b) if 50, whetheJ: the. youl)9 Indians aspiring to 
becOme Commercial Pilots . are forced to opt for costly 
Global Schools for Training; 

(c) if so, the steps taken to establish 8ufficient 
n.umber of auctI lnatitutes in the country; and 

(d) the steps beIng undertaken. for imparting flight 
training to those who are unable to meet the huge 
expenses for joining overseas Institutions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) At 
present 27 flying training institutes are ope18tional In the 
country. However, training in India or abroad is • matter 
of individual choice of the trainee. Directorate General 
of Civil Aviation (DGCA) has received 54 applications 
for setting up new flying training institutes in various 

parts of the country. The existing flyIng training ln8tttutIN 
in .Indla are expanding capacity to meet the Increulng 
demand -of pilots in the Industry. To further ease the 
situation, the Govemment has taken various steps. These 
include approval to new schools, upgradation and 
modernisation of training infrastructure of Indira Gandhi 
Rashtrlya Uran Akademl (IGRUA) to enhance its training 
capacity and reduce training period, setting up of a world 
class flying training institute at Gondla, Maharashtra and 
assistance to flying clubs by allocating trainer aircraft 
through the Directorate General of Civil Aviation/Aero· 
Club of India. 

[English] 

Public-Private PartnarMlp In the Drug Industry 

4347. DR. BABU RAO MEDIYAM: WKI the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the number of finns as on date in the country 
operating on the principle of public private partnership; 

(b) whether this principle is harmful to the drug 
industry; 

(c) if so, whether the Government propoae8 to 
control the domination of the private sector in the drug 
industry; and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) No such information Is being maintained 
by this Department. 

(b) No, Sir. 

(c) and (d) Government Is engaged in strengthening 
Pharma CPSUs. for manufacture of DNgs. 

{Tl'lInskItion] 

Genera' CIa.. CcMich 
4348. SHRI RAGHUVEER SINGH KOSHAL: wm the 

Mk,later of RAILWAYS be pleased to state: 

(a) whether the RaHways had announced to Increase 
the number of general class coaches in various expreeal 
maiVsupertast passenger trains; and 
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(b) if so, the number of new general coaches, 
sleeper coach, chair cars, III AC, II AC, I AC col'lChes 
added/provided during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) the number of coaches added/provided during 
the last three ~ears is as under:-

General Coaches- 638, Sleeper Coach- 862, Chair 
Cars- 64, II AC- 351, II AC-59 and I AC-19. 

[English] 

IT Park In Cochln 

4349. SHRIMATI C.S. SUJATHA: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Cochin Intemational Airport limited 
proposed to build an IT Park adjoining to the CIAL 
Airport; 

(b) if so, the details thereof; 

(c) whether the Government has given its approval 
for the proposal; 

(d) if so, the details thereof; and 

(e) if not, the raasons therefor? 
I 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) M/ 
s Cochin International Airport Limited (CIAL) has informed 
that it has drawn a plan for the development of an 
Aerotropolis (Airport City) in the cltyside land available 
with the airport. IT Park is a component of the proposed 
Aerotropolis. An area of about 35 acres of land is 
earmarked for this purpose. The total built up area of 
the proposed IT Park will be 4 million sq.ft. to be 
developed in a phased manner. 

(c) Governrnant has not yet received the proposal 
from CIAL. 

(d) and (e) Does not arise. 

INDO-Japen Dedlcaded Freight ConIdor 

4350. SHRI S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pleNed to state: 

(a) whether some differences have been arisen 
between India and Japan over the dedicated freight 
corridors (DFC); 

(b) if so, the details thereof; 

(c) whether the Railways have taken any steps to 
solve the issue amicably; 

(d) if so, the details thereof; and 

(e) if not, the raasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (e) Do not arise. 

{Tf1UIS/ation] 

Rejdhanl Expresa Between New DeIhl to Uau 

4351. SHRt CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of RAILWAYS be pleased to state: 

(a) whether the requests to extend the trains like 
Howrah RajdhanVGuwahati .RajdhanVShivganga Express 
up to Mau has been looked into; 

(b) the time by which a Rajdhani Express train Is 
likely to be introduced between New Delhi and Mau? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VALU): (a) and (b) Extension of 
trains like Howrah RajdhanVGuwahati RajdhanilShlvganga 
Express up to Mau has been examined but not found 
feasible. 

(c) There is no proposal for Introduction of a 
Rajdhani Express train between New Delhi and Mau. 

Monument. In Orl ... 

4352. SHRIMATI SANGEETA KUMARI SttJGH DEO: 
Will the Minister of CULTURE be pleased to state: 

(a) whether the condition of several historical 
monuments of Orissa is very pathetic and there is Iftegal 
possession on them; 

(b) if so, the details thereof, mQnIJrnant-wise; and 
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(c) the stepe taken by the Government in this 
regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) There 
are seventy-eight monumentalaltes in Orissa that are 
declared as of national importance. The monuments are 
in a good state of preservation. The fonowing three 
monuments have been partially encroached upon: 

1. BarabatI Fort, Cuttack 

2. SisupaIgartI, Bhubaneawar 

3. Udaigiri and Khandagiri Caves,Bhubaneswar 

In order to contain encroachment, the Archaeological 
Survey of India has issued notieea under the provisions 
of the Ancient Monuments and Archaeological Sites and 
Remains Act. 1958 & Rules, 1959. The matter has also 
been taken up with the dlatrict authorities for eviction of 
encroachers. 

{English} 

4353. SHRI CHENGARA SURENDRAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pIeaMd to state: 

(a) whether the Union Government has finalized the 
Project of 011 and Natural Gas exploration in the offshore 
.... of KeraIa; and 

(b) if 110, the time by which exploration work will be 
stalted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Government of India has awarded 17 
exploration blocks to various Exploration and Production 
(E &P) companies in offshore areu of Kerala-Konkan 
basin under the abc rounds of New Exploration Lieensing 
Policy (NELP) held 110 far. 

About 1,14,2007 Une Kilometre (LKM) of 20 seismic 
and 5,702 equant kilometre of 30 seismic data has been 
acquired and 11 proeped8 (4 in deepwater) have been 
drilled by 011 .net Natural Gas Corporation (ONGC). 

(b) EJCpIoration activItes have already commenced. 
3395 LKM of 20 eeIsmie, 9201 square kilometre of 3D 

seismic and 3 exploratory wells have been drilled 110 far 
in the 17 exploration blocks awarded under NELP. 

Production of Ibjor. Bulk Dnlga 

4354. SHRI NARAHARI MAHATO: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the quantity of production of about 300 important 
major bulk drugs produced. in the country during each 
of the last three years, State-wise; 

(b) the different fiscal and non-fiscal Incentives 
provided by the Union Government and States for setting 
up of manufacturing units in the selected areaalregions; 
and 

(c) the impact thereof on production, quality and 
cost competitveness in the long run? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTiliZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQt)e): (a) A large number of unite manufacturing 
drugs and'related items, both in the organized sector 
and in the 8man seale sector are operating in the country. 
Under the provisions of Drugs and CosmetIcs Act, 1940 
and Rules there-under, the responsibHity for regulating 
manufacture and sale of drugs is vested primarily with 
the State Governments. 

(b) The Central as well 88 the State Governments 
are providing various fiseaI and non flec:al Incentives for 
setting up of manufacturing units in selected areas! 
regions. In the Stat.. of Uttarakhand & Himachal 
Pradesh, new units or units undertaking subatantial 
expansion are fully exempt from excise duty, whHe such 
units in the North E'a8t, Jammu & Kashmir are entitled 
for refund of duty payable on the value addition 
undertaken in the manufacture of the goods at the rate 
prescribed by the Govemment. A similar exemption is 
also available to units set up on or after 31.07.2001 
and before 31.12.2005 in the Kutch dlstrk:t of Gujarat. 

(c) There has been a substantial impact on pharma 
sector In terms of production, quality and cost 
competitveness due to the various fiacaI & non fiscal 
meuu,..,tncentives adopted from time to time by the 
Govemment. This has resulted in the fresh inveetmente 
for manufacture of bulk drugs & formulations, setting up 
of facilities for R&D work, enhanced quality as per the 



101 Wn'ttlm AnsWf!1~ VAISAKHA 4, 1930 (Saka) 102 

global regulations & more importantly increased domestic 
production and exports to large number of destinations 
around the world in a cost competitve manner. 

Availability of Medicine. 

4355. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the expenditure incurred by the Public Sector 
Undertaking in the Pharmaceutical Sector on the 
Research and Development worK as compared to Private 
Sector during the last three years; 

(b) whether some of the Pharmaceutical Public 

SI.No. Name of CPSU 

1. Bengal Chemicals & Pharmaceuticals Limited 

2. Hindustan Antibiotics Limited 

3. Kamataka Antibiotics & Pharmaceuticals Limited 

'ProvIsional 

The information in respect of expenditure incurred 
by Private Sector on Research & Dev.lopment is not 
maintained. 

(b) Yes Sir. 

(c) No Sir. 

(d) Pharmaceutical sector in India has grown 
substantially over the years and medicines for most 
therapeutic categories are being produced indigenously 
by the private sector. This includes most of the medicines 
produced by the pharma public sector undertakings. 

/TfBnsI8Uon} 

Pipeline from Hazlra to M.rathwada 

4356. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether Marathwada Development Corporation 

Sector Undertakings have been declared sick and have 
been closed down; 

(c) if so, the whether the medicines produced by 
the these PSUs are now being imported by spending 
foreign exchanges; and 

(d) If not, the alternative arrangements made by the 
Government for availbllity of medicines in the ceuntry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) During the last three years, pharma 
CPSUs have been incurred expenditure on Research & 
Development worK, as follows:-

Expenditure (As. in lakha) 

2005-06 2006-07 2007-08 

12.16 12.59' 15.18' 

110.46 112.24 123.46' 

17.90 31.87 

has sent the proposal for laying the Gas Pipe line from 
Hazira to Marathwada; and 

(b) if so, the details thereof alongwith the present 
status of the pipeline? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No such proposal has been received from 
MIs Marathwada Development Corporation. 

(b) Does not arise. 

Railway Passenger Facilitle. 

4357. DR. SATYANARAYAN JATIYA: WHI the Minister 
of RAILWAYS be pleased to state: 

(a) the details of railway passenger facnities and 
services introduced in Ratiam-Bhopal, Ratlam-Chittorgam 
sections of Western Railway and Kota-Nagda railway 
section of West Central Railway from the years 2004-05 
to 2007-08; and 



103 APRIL 24, 2008 104 

(b) the details of the railway passenger facilities and 
services proposed for the year 2008-09 State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Details of railway 
passenger facilities and services introduced in Ratlam-
B~, Ratlam-Chittorgarh sections of Westem Railway 
and Kota-Nagda section of West Central Railway during 
the years 2004-05 to 2007-08 ere given in the enclosed 
statement I 

(b) Details of the railway passenger facilities and 
eervices propoeed during 2008-09, State-wise are given 
in enclosed statement II. 

Statement 

The details of railway passenger facilities and 
services introduced on Ratlam-Bhopal Section and 
Ratlam-Chiltorgarh Section of Westem Railway and Kota-
Nagda Section of West Central Railway during the years 
from 2004-05 to 2007 -os are as under. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

RaU.m-Bhopal Section 

Description of completed work 

2 

RaUam-lmprovement to triangulated area at 
Platfrom No. 4 

Rauam-Extension of cover shed at circulating 
area cycle/scooter stand. 

Rattam-Improvement to circulating area and 
shifting of cycle stand. 

Rattam-Construction of separate entry to 
station. 

Ratlam-Provisions of passenger amenities. 

Ratlam-Construction of steal benches at 
Platform nos. 1, 2 & 3 and pfovision of iron 
grill on drains at platform nos. 5 & 6 

Nagda-Constructio of foot over bridge from 
platform no. 314 to 5 In lieu of existing 
dilapidated. 

Uilain-Improvement of Garden for Display 
of NG Locomotive towards Dewas Gate side. 

1 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Ujjaln-Improvement of cycle' stand at 
Freegunj side. 

Ujjaln-Constructlon of Pay & Uee toilet near 
parcel. office, 4 urinals on Platform No. 2 
and 50 benches on Platform No. 4 & 5. 

Ujjaln-Converslon of parcel office Into 
Waiting hall. 

Ujjain-Constructlon Parcel office and path 
way. 

Ujjain-Kota atone Flooring at Bhopal end. 

Maksi-Extension of Platform nos. 1 , 2 & 3 
to accommodate 24 coaches. 

Berchha-Extension of Plidform nos. 1 & 2 
to accommodate 24 coechea. 

Shujalpur-'Raieing Platform from Rail level 
to High level. 

Shujalpur-Extension of platform nos. 1, 2 
& 3 to accommodate 24 coaches. 

Shujalpur-lmprovement to circulating ...... 

Shujalpur-AcIdItional and Alteration in station 
buldlng . for Public Reservation System. . 

Sehora-Constructlon of Public Reaervatlon 
System office. 

Bairagarh-Extenstlon of platform nos. 1 & 2 
to accommodate 24 coaches. 

Bairagarh-Repalrs to waiting hall, booking 
window, GI pipe line, water fountain and 
seats of Platform Nos. 1 & 2 and circulating 
area. 

.. 

Ratlam-Chlttorgarh Section 

1. 

2. 

3. 

4. 

Neemuch-Improvement to Circulating area. 

Neemuch-Replacement of AC Sheet 
covering shed and Valley-gutter by providing 
Aluminum sheet and Valley-gutter of MG 
Platform. (1643 Sqm.) 

Nimbahera-Extenslon of covering shed at 
BGlMG platform, extension of Foot over 
bridge and development of circulating area. 

Chlttorgarh-Construction of 200 MM cia bore 
well with pHe line and eIec:tric pump. 
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2 

5. Chlttorgarh: Construction of cycle stand and 
car parkiAg. 

6. ChittoFgart'i-lmprovement of BG Platform 
surface at Platform Nos. 5 & 6 and 
i~rovement to circulating area. 

Kota.Nagda section 

1. 

-2. 

Dakania Talav: Repairing of piatform flooring' 
on plaUormN08. l' & 2. 

Repair of RL Platform at KuraJasi, Pach phar, 
Dhuakheri, Kewalapura, Alanlya. 

3. Jhalawar: Repair to Foot OVer Bridge. 

4. Jhalawar: Providing Cover over Platform. 

5. 

'6. 

'7 .. 

8. ' 

9. 

10. 

11. 

12. 

13. 

Ramganjmandi, Morak, Dakania Talav, 
Proyislon of chequered tiles on PI(ltform. 

Shamgarh: Improvement of Platform. SUrface 
Nos. 2 ~3. 

Garoth-RohaIkhurdh: Providing cheque red 
til,,8 in Garoth, Vikramgarh Alot, and 
Mahidpur stations. 

Garoth-Rohalkhurdh: Repairs to broken 
coping & Surface of station. ~latform. 

Extension of platforms for accommodating. 
24/26 .coachtrains at Dakania Talav; 
SuvaSafa, Molllk, Vikramgarh AIot, Garoth 
& Mahi<iPur railway stations. • 

Bhawanimandi- (1 r Improvement of booking 
office, (2) Resurfacing of Platform NoS .. 1 & 
2 Il1Id provisions of chequered tiles & Kota 
stone. 

Dakanla Talav: ·Cover over Platform work 
on platform Nos. 1 & 2. 

Dakania Talav:- Providing PRSIUTS, water 
booth, pay & use toilet. 

Ra~aganjmandi: Cover over Platform on 
platform Nos. 1 & 2, pay and use toilet, 
improvement to booking office and circulation 
area etc. 

14. 

15. 

2 

, -
Shamgarh:- Improvement of PlatfOrm NOs. 2 
& 3 provision of' ca.. oVer P."orm, Pay 
and ~se toilet, water booth- .. , 

Vikremgarh AIot- Providing water fOuntain, 
pay and use toilet and impr()vem13nt of 
circulating area, Cover over Platform work 
and Resufacing of Platform No.2. 

Information regarding Introduction of train services 
on Ratlam-Bhopal, Ratlam-Chittaurugarh Section of 
Western Railway and Kota-Nagda Section' of West 
Central Railway from year- 2004-05 to 2007-08 Is being 
collected and will be laid on the Table of the Sabha. 

Stlltflment-// 

The details of railway passenger facilities and 
services proposed during 2008-09 on Ratlam-Bhopal 
Section and Ratlam-Chittorgarh Section of Western 
Rallway and Kota-Nagda SactJon of West Centrel RaHway 
are as under: 

SI.No. 

·1. 

.3. 

4. 

5. 

6. 

Madhya p,.deah 

Ratlam-BhQpal Section 

Name of work 

2 

Ratlam-Construction of Foot over Bridge 
between new Platform Nos. 7 & 518. 

Ratlam-Provision of passen9'f amenities on 
eacond entry side (Waiting hall, Pay & Use 
toilets. and entry road) 

Khachrod-Improvement to circulating ar~ 
and construction of covering s~ed. 

Nagda-Constructlon of cover shed on 
platform No. 1 

Nagda-Ullain Section: Raising of platform 
surface & coping from rail level to high level 
at Piploda Bagla & Unhel Stations. 

Ratlam Division-Improvement to retiring 
room at Ujjain, Ratlam & Nagda stations. 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

Maksi-Bhopal Section. Improvement to 
circulating area at Maksi, Berchha, Kalislndh 
& Kalapipal stations. 

Ujjain-Bhopal Section: Constn.Iction of ACC 
overhead tank capacity 150000 liters at 
Maksi & Shujalpur stations. 

Ujain-Bhpal Section-Construction of foot over 
bridge at Kalisindh station. (High Level 
platform) & platform shelter on Platform Nos. 
1 & 2. 

Shujipur·lmprovement to circulating area, 
waiting hall, Booking office and other 
passenger amenities. 

Shujalpur-Extenslon of foot over bridge, 
Construction of Pay & Use toilets and 
improvement to Platform surface. 

Sehore-Construction of concourse cum 
waiting hall, covering shed and improvement 
te other passenger amenities. 

Sehore-Improvement to circulating area, 
platform surface and drains. 

Bairgarh: Raising of extended Rail level 
Platform to High level of Platform Nos. 1 
& 2. 

Ratlam-Chittorgarh Section 

1. 

2. 

3. 

Ratlam-Neemuch Section-Construction of 
covering sheds on benches on passenger 
platforms at Namli, Barayala, Jaora, 
Mundlaram, Dhodhar, Daloda, Mand.or, 
Piplla, Sindpan, MaJhargarh, Harkiyakhal & 
Jarnuniyakalan stations. 

Jaora-Construction of foot over bridge 
between Platform Nos. 1 & 2 

Neemuch, Mandaaur & Jaora Station-Ralsing 
of Station building plinth. 

Meghnagar-Ratlarn & Ratlam-Khandawa & Indore-Ujain-
Dewas Section 

1. Baminal-Upgradation of Passenger amenities 
by providing waiting room, improvement of 
waiting hall, benches, Booking window & 
circulating area. 

2. 

3. 

4. 

5. 

8. 

7. 

3. 

1. 

2. 

3. 

SlNo 

1. 

2. 

3. 

4. 

S. 

6. 

108 

2 

Raott-Constructlon of foot over bridge. 

Ratlam Division-Improvement to pueenger 
arnenItie8 at Omkare8hwar & LaxmIbaI Nagar 
stations. 

Dewas-Improvement to the facade of station 
building. 

MHOW: Construction of .. parate water 
supply arrangement for atatlon area. 

Indore·Construction of 2.25 lakh liters 
capacity overhead tank with sump for coach 
filling. 

Suvasra-Covering over platform. 

Rajasthan 

Ratlam-Chlttorgarh Section & Kota-Nagda 
Section medium level to high level. 

Chaumaha .... COvering over p\IIIform. 

Gujarat State 

Dahod-Raising of platform No8. 2 & 3 In 
cover shed portion. 

Usra-Construction of UP platform. 

The State-wise position of trains propoeed 
for 2()()8.09 is .. under: 

2 3 4 5 

Andhra Pradesh 8 4 o 
ADam .. 
Bihar 25 

Chhattlsgarh 2 

DeIhl 13 

Goa 3 

o 

2 

o 

o 
8 

8 

2 
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2 3 4 5 

7. Gujarat 8 2 4 

8. Haryana 7 o 3 

9. Jammu & Kashmir 2 o 2 

10. Jhart<hand 8 3 

11. Karnataka 10 6 2 

12. Kerala 4 

13. Maharuhtra 17 5 4 

14. Madhya Pradesh 13 2 2 

15. Nagaland 2 o o 
18. Orissa 7 2 3 

17. Pondicherry o o 

18. Punjab 6 o 3 

19. Rajasthan 7 o 3 

20. Tamil Nadu 12 6 o 

21. Uttar Pradesh 24 5 8 

22. Uttrakhand 5 o o 

23. West Bengal 11 o 2 

Actdltional Freight Carriage In the Rallwaya 

4358. SHRI CHANDRA MANI TRIPATHI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether due to the additional freight carriage by 
Railways train wagons and rail tracks have been badly 
affected; 

(b) if so, whether due to these factors the gap 
between tracks is increasing and also affected the quality 
of tracks; 

(c) if so, the details thereof; and 

(d) the steps taken by the Railways in this regard? 

THE. MINISTER OF STATE iN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) 00 not arise. 

[English] 

Bellary Airport 

4359. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has any plan to improve 
the infrastructure facilities at Bellary Airport in Karnataka; 
and 

(b) if 50, the details thereof including the schedule 
for completion of these projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The exiating 
non-operational airport at Bellary belongs to the 
Govemment of Karnataka. Its runway 12130 is having a 
dimension of 3400 feet x 60 feet. At the request of the 
State Government, an Airport Authority of India (MI) 
team carried out a feasibility study for upgradationl 
extension of the runway for operation of ATR and higher 
categories of aircrafts. The study has found that 
extension of the runway is not possible due to 
Tungabhadra high level canal on the western side and 
a hillock coming in the approach of runway 30 on the 
eastem side. The AAI team also examined the possibility 
of construction of a new runway 15133 as suggested by 
the State Government. The team found that it would not 
meet ICAC specification of 95 per cent usability factor 
for runway system as established by the wind analysis. 

(b) Does not arise. 

[Trans/stionj 

Jan Shatabdl Expreaa 

4360. SHRI AVINASH RAI KHANNA: Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether there is any proposal to introduce a 
new Jan Shatabdi train between Nagai Dam and New 
Delhi; 

(b) if so, by when is it likely to be introduced; anti 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 
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(b) Does nOt arise. 

(c) Due to operational and resource constreln&a: 

.Development of Food Pfooeainll Indu.t, .... 

4361. SHRI MAHAVIR BHAGORA: WID the Minist8r 
of FOOD PROCESSING INDUSTRIES be pleased \0 
state: 

(a) whether any action plan for deYeIopment. of Fooc! 
Processing Industry has been formulated by "National 
Institute of Food Technology Enterpreneurahlps and 
Management; 

(b) if so, the number of districts of ·various States 
... ectad for this purpose; 

(c) whether any criteria has been fixed tor aeIecIion 
of these dis,tricts; 

(d) ·if so, ·the details thereof; and 

(e) the details 0, the funds releaSed for this purpoee, 
State.wise? 

THE MINISTER OF STATE OF THE MINISTRV OF 
FOOD PROCE.8SING. INDUSTRIES (SHRI SUBOOH 
KA.NT SAHAV): (a) National Institute of Food Techology 
. Enterprenewshlp and Management (NIFTEM) is being 
set up at Kundli, District Sonepat, Haryana, as an 

. international center of exceHence to cater to the i1eeds 
of various stakeholders such as enterpreneurs, Industry, 
exporters, policy makers, government and existing 
institutions. The mandate of the institute is to .create 
.worId-class leaders for India's food sCience and food 
industry ventures by offering high quality edUcational and 
research programs, specific to food industry ~ 
and by' providing business incubation facility. " WOUld 
work as a focal point for Catalyzing the growth cit food 
processing industries in India with, respect to global 
scenario. 

(b) to (e) While mandate towards action plan for 
state-wise and district-wise development of Food 
Processing Industry is not directly related to setting up 
of NIFTEM, Ministry of Food Processing Industriea (MFPI) 
have vanous plan ~ to provide financial M8Iatance 
for thtt overaH growth of food processing sector. MFPI 
Infrastructure scheme. especially envisages a demand-
driven and cluster-based approach bringing lanners, 
processors and retailers together to drive inveetmenl in 
developing food processing infrastructure. 

/EnglJshJ 

VI ..... patnam Airport 

4362. SHRI ASADUDDIN OWAISI: WUI the Mlniealtr 
of CIVIL AVIATION be Pleased to state: 

(a) whether the night landing system have 
. commissioned at Visakhapatnam Airport; 

(b) whether VlSakhapatnam is going to be a InduaIrtaI 
hub in the near future; 

(c) whether many airlines are keen 10 operate their 
flights from this airport to different deetinationa; 

(d) If 50, the details thereof; 

(8) whether present operation hours of· 1M airport 
are only. from 0800 hours to 1700 .hours; and 

(f) If so, the steps taken or being taken by the 
Government for round the clock operation 01 this ailport? 

THE MINISTER OF STATE OF THE MINlSTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ves, Sir. 

(b) Two Industrial Parka at VIahaIcahpatnam have 
been approved so far under the Industrial Park Scheme 
of Department of Industrial Policy and Promotion. These 
are-Mis. VIZag IT Park Ltd. and Mis. Ramky Industrial 
City (India) Ltd. 

(c) and (d) At present Air India, AJIiance, Jetllle, 
Spice Jet, Air D8ccan, ParamountAirwaya and Kinglllher 
Airlines are operating at Vlsakhapatnam airport. No 
request is pending with AirportS A~orIIyof Incla (AAI). 

(8) Presenl hours of operations ara 0800 to 1400 
hours and 1700 to 2000 hours. 

(f) Vl88khapalnam airport belongs to Indian Navy. 
AAI is maintaining a Civil Enclavtt for acheduIed fIICitu. 
For round the clock operation, Navat Headquarters haVe 
been requested for incraaaing the watch-hours. 

/Tl7lnslalionJ 

Developinent of DrUg ............. ''''''' 

4366. SHRI KAILASH MEGHWAL: WIll the Min .... . 
OF CHEMICALS AND FERTILIZERS be pI8aied to ...... : 
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<a) whether any proposal to develop drug marketing 
ayatem to ensure easy availability of good quality and 
life saving drugs is under consideration by the 
Govemment; and 

(b) if so, the details thereof alongwlth the time and 
manner in which the said system is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI S.K. 
HANDIQUE): (a) and (b) In the Draft National 
Pharmaceuticals Policy, 2006, Proposals viz, streamJining 
to bulk procurement of drugs by the Govemment, 
Schemes for prOviding accesslbiHty to the poor (SPL 
families), Pharmaceutical distribution (retailing) etc, have 
been made. This Policy was submitted befo~e the Cabinet 
for Its approval. The Cabi.net considered the Policy in its 
meeting held on 11-1-2007. 1t was decided that the 
matter may, in the first instance, be considered by a 
Group of Ministers (GOM). GOM has since been 
constituted under the Chairmansip of Shri Sharad Pawar, 
Minister of Agriculture and Minister of Consumer Affairs, 
Food & Public Distribution. GOM has held three meetings 
80 far on 10-4-2007, 12-9-2007 and 30-1-2008. GOM is 
yet to make Its recommendations to the Cabinet. 

{English} 

Thlrupethl Pilgrimage Tour I 

4364. SHRI K.C. PALLANI SHAMY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have started a package 
tour for Thirumala-Thirupathl Pilgrimage; 

(b) if so, the details thereof; 

(c). whether it Is also proposed to extend such tours 
to other destinations particularly the southem parts of 
the country; 

(d) . if so, the locations identified for the same; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Indian 
Railway Catering and Tourism Corporation Ltd., a Public 

Sector Undertaking under the Ministry of Railways is 
already operating package tours to Thirupathil ThlrumaJa 
from Seeunderabad, Chennai & MUmbai. The duration 
of the packages varies from one day to 2 night! 3 days 
with the cost ranging from Rs. 8001- to Rs. 5,499/- per 
person depending on duration and class of travel. These 
packages cover raH travel, road transport, accommodation 
on twin sharing bases, Darashan at Thlrumala, meal, 
etc. 

(c) to (el There are already 80 tour packages under 
operation to different destinations including Alleppey, 
Kumarkom, Emakulan, Munnar, Rameswaram, Mysol'8, 
Coorg, Mookambika, Dharmashtala, CoIrnbatore, Ooty, 
Madura!, Kodalkanal, Velankanni, Pollachi, Valparl, 
Kovalam, Thekkady and Shirdi, etc. In the Southem part 
of the country. Further, development and operation of 
new packages Is an on-going process and additions are 
made regularly. 

Goods Trains 

4365. SHRI AVTAR SINGH BHADANA: Will the 
Minister of RAILWAYS be pleased to state: 

(al the increase in the eamings of the Railways in 
respect of goods trains during the last three financial 
years, year-wise; 

(b) whether this increase is due to increase in the 
number of bogies in each goods trains; and 

(c) the average number of bogies added to each 
goods train and the adverse affects thereof on the life 
and maintenance of rail treeks, engines etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The increase in the 
Goods Eamings of Indian Railways during the last three 
financial years are as under. 

Year Increase (Rs. in crore) 

2004-05 3160.43 

2005-06 5508.57 

2006-07 5429.53 

(b) No, Sir. 

(c) Does not arise. 
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Hotels for Commonwealth Game. 2010 

4366. SHRI RASHEED MASOOD: Will the Minister 
of TOURISM be pleased to state: 

<a) the number of hotels proposed to be constructed 
in Noida for the Commonweabh Games 2010 and the 
number of plots allotted for this jltUrpose; 

(b) the reasons for non-allotment of plots till date 
for hotels; 

<c) the time by which plots will be allotted for hotels; 
and 

(d) the number of plots where hotel construction 
wort< for commonwealth games has begun? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) New 
Okhla Industrial Development Authority (NOIDA) has 
identified twelve commerciaVhotel plots which have been 
put for auction. Tenders for the same have been invited 
from 25.3.2008 to 24.4.2008. Fourteen hotel plots earlier 
auctioned are under litigation. The construction work 
would begin after allotment of plots. 

{English} 

Authorised HoeJtltlilelNuralng Hom.. of AAI 

4387. SHRI RAMESH DUBE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

<a) the details of private hospitals and nursing homes 
recognized by the Airports Authority of India (MY) for 
treatment of its elTljtloyees; 

(b) the total payments made by AAI to each of these 
private hospitals and nursing homes during each of the 
last three years; 

(c) whether these private hospitals and nursing 
homes have been involved in dishonest practices as far 
as trealment of AAl's employees are concerned and most 
of the times not mentioning the time of cflSCharge on 
their discharge papers; and 

(d) if so, the details of such hospitals and nursing 
homes and action taken against them? 

THE MINISTER (If STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
There are 789 hospitalalnursing homes empanelled by 
Airports Authority of India (MI) for the treatment of its 
employees. The payment made to these hospitaIsInursing 
homes during the last three years, i.e. 2005-06, 2006-
07 and 2007·08 was As. 1291.13 lakha, Rs. 946.31 
Iakhs, and As. 1190.83 lakhs, respectively. 

(c) Claims for payment of charges against Indoor 
treatment by the empanelled H08pltalalNursing Homes 
are scrutinized. On scrutiny, if any Irregularity Is detected, 
necessary justification! clarification are sought from 
respective hospitals. Based on the scrutiny and 
clarification deductions wherever 08C8888Iy are made. 
In case repetitive irregularities are noticed action agelnat 
concerned hospitalslnurslng homes are taken Including 
depanelrnent. 

(d) The hospitals/nursing home. which are 
depanelled are under: 

Getanjali Hospital, Orthonova Hospital, Manav 
Medical Care, Ludik (Dixit) Hospital, Maharlahi Dayanancl 
Charitable Clinic, Roshan Lal Baja) Hospital, Sum" ClInIc, 
and South Point in Delhi and Awadh Hospital, Raj 
Chandra Hospital, Seth L.M. Hospital and City HospItal 
& Trauma Centre in Lucknow. 

Lo .. SUffered by WAI 

4368. SHRI NAND KUMAR SAl: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether domestic passenger load of Indian 
Air1inea has decreased between February 2007- February 
2008. 

(b) if so, the details in this regard; 

(c) whether Indian Airlines/Air India (lA/AI) have 
suffered a high loss during 2007-08; 

(d) if so, the details thereof; 

(e) the extent to which merger of both alrlinea will 
be able to become a profit-making company; 

(1) whether after merger operational cost of new 
National Aviation Company of India Limited will incre ... ; 
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(g) if so, whether any study has been made by the 
Government in this regard; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. The Passenger Load Factor (Seat Factor) during 
February 2008 was 58.5% as against Passenger Load 
Factor (Seat Factor) of 70.6% during February 2007. 

(c) and (d) The accounts for 2007-08 have not yet 
been finalized. 

<e) 10 (h) As per MIs. Accenture, the Consultants, 
on implementation of the meger steps, synergy benefits 
would accrue to nearly 3% to 4% of combined revenue 
and result in savings in cost to the extent of 3-4%. In 
other words a benefit of Rs. 800 to As. 1200 crore is 
likely to accrue over a period of 3 years due to synergy 
process. 

Indian Museum 

4369. SHRIMATI MANEKA GANDHI: Will the Minister 
of CULTURE be pleased to state: 

(a) whether the Government is aware of the money 
that has been siphoned off from the Indian Museum in 
West Bengal on the pretext of renovation; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to punish 
the offiCials involved and to verity the disappeared 
artifacts? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) (a) and (b) Indian 
Museum is an autonomous institution under the Ministry 
of Culture established under an Act of Parliament. The 
Office of Principal Director of Au~m (Central) Kolkata, 
undertook Transaction Audit of Indian Museum, Kolkata 
during May-June, 2007 and pointed out certain 
irregularities. Indian Museum has entrusted the matter 
to the CBI for further investigation. 

(c) Three officers of Indian Museum have been 
placed under suspension. A physical .verlfication 
committee has been constituted by the Indian Museum 
to verify the objects. 

Promotion of Valeaha Gana Danca 

4370. SHRIMATI MANORAMA MADHAVARAJ: Will 
the Minister of CULTURE be pleased to state: 

(a) whether it is true that 'Yaksha Gana' a dance 
and drama cultural play which is most popular among 
Tenku, Badagu and Bada people of Karnataka is 
gradually diappearing; 

(b) if so, the details thereof; 

(c) whether the Government proposes to promote 
this unique form of dance and drama; and 

(d) If so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Sangeet Natal< Akademi, an autonomous 
organization of the Ministry of Culture, has been 
presenting Yakahagana in Akademi festlvalalprogrammes 
etc. held In Delhi and other parts of the country. Sangeet 
Natak Akademi has also been sponsoring Yakshagana 
in festivals of the other organizations of the country. 
Financial assistance is also being provided by the 
Akaderni for production of Yakshagana plays. Apart from 
~erformance support and financial assistance, the 
Akademi has also been honoring artists in the field of 
Yakshagana. 

National School of Drama, another autonomous 
organization of Ministry of Culture, has included 
Yakshagana in its curriculum. Depending upon the text 
of the plays, the Yakshagana elements are also used in 
the productions by the students and the Repertory 
Company of National School of Drama. 

Zonal Cultural Centers have also been supporting 
this traditional art form. 

{TmnslaJionj 

Arrangements tor HaJls 

4371. SHRI ILYAS AZMI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment is aware that Air India 
left thousands of Hajis stranded at Jeddah Airport for 
upto one week this year at time of their retum; 
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(b) if so, the details and the reasOns therefor; 

(cl whether the luggage of the Hajis reached to them 
late and Jamjam of most of the Hajis is still awaited; 

(d) if so, the reasons and· the action taken by the 
. Govemment in this regard; 

(e) whether the Govemment proposes to flot an 
intemational tender for selecting a company to make travel 
arrangements for the Ha~s; and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) A 
number of fligh1s were delayed during the retum phase 
of Haj 2007 due to reasons such as demolHion of remote 
check in area at the Haj terminal; in Jeddah airport, 
availability of only 4 check-in counters in place of 16; 
non availability of aircraft bays for immigration/securityl 
boarding of pasSengers on immediate basis; disruption 
caused by 4 Hajis (carrying over 100 kgs excess 
baggage) on the first Lucknow flight on 25.12.2007, which 
delayed the flight by 10 hrs. and consequently delaying 
the subsequent schedule etc. 

(cl and (d) Air India allows 20 to 30 kgs. of free 
baggage allowance to its international passengers. 
. However, HajiS are allowed 45 kgs of free baggage and 
10 kgs of Zam lam water, but many Hajis carry baggage 
in excess of the free baggage allowance on extra payment 
basis. Besides this, the hand baggage being carried by 
the pilgrims exceeds the 10 kgs allowed. This is a safety 
hazard and excess hand baggage has to be retrieved 
and transferred to the baggage hold. As the payload of 
767 and 737 aircraft do not permit carriage of SUCh large 
volume of baggage, Air India was left with no option but 
to leave the baggage in order to accommodate the 
stranded passengers. The left behind baggage was 
afterwardS transported by special freighter flights. So far 
as Zam Zam water is concemed, this year the problem 
arose as the supplier of Saudi Airlines refused the supply 
and even created problems for Air India's supptier. The 
problem was however resolved with the intervention of 
CGI and Indian Mission at· Jeddah. Except for few 
misplaced baggage, all the left behind baggage and Zam 
lam water has been entrusted to the respective State 
Haj Committees. 

(e) and (f) Intemational tender is floated by Air India 
for leasing additional capacity for transportation of Haj 
pilgrims. 

{English} 

Muslim Repre .. ntatlon In Technical 
and Educattonel In.mutton. 

4372. DR. SHAFIQUR RAHMAN SARO. Will the 
Minister of MINORITY AFFAIRS be pleased to state: 

(a) whether the population of students from minority 
sections is much lower in technical and educational 
institutions compared to other sections of population; and 

(b) the steps that has taken to improve the situation 
by the Government? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAy): (a) According to the Sachar Committee, the 
graduate attainment rate for minorities is less than their 
share in population. 

(b) Several schemes have been launched such as a 
merit-cum-rneans based scho/e.rship scheme for student 
in technicaVprofesslonai courses· at under graduatelpost 
graduate levels, post-matrlc scholarship scheme, and a 
free coaching & allied scheme, to improve the 
representation of students from minority communities in 
higher and technical education. 

Provident Fund of Employ __ 

4377. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

WiD the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether National Airports Authority (NAA) 
Employees Contributory Provident Fund acam has come 
to the notice of the Government in past; 

(b) if so, the details thereof; 

(c) whether the NAA Employees provident fund was 
invested in the share market; 

(d) if so, the details thereof; 

(e) whether the Govemment has conduced any Inquiry 
in this regard; 

(f) if so, the outcome thereof; and 
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(g) the action taken by the Government against the 
officials found guilty? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Certain transactions of the National Airports Authority 
Employees Contributory Fund Trust are being investigated 
by the Central Bureau of Investigation (CBI). 

(c) No, Sir. 

(d) Does not arise. 

(e) to (g) The matter is under investigation by CBI. 

Outstanding Dues Recoverable by the Railways 
from State Electricity Boards 

4374. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of outstanding dues recoverable by 
the Railways from State Electricity Boards as on the end 
of 2007; and 

(b) the steps taken/proposed to be taken to recover 
the dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A statement is enclosed. 

(b) The steps taken/proposed to recover the dues 
from the State ElectriCity Boards (SEBs) are:-

• Power Houses are being encouraged to follow 
the scheme for pre-payment of freight for 
carriage of coal. 

• Close monitoring of recovery of outstanding dues 
by holding regular meetings with representative 
of State Electricity BoardsIPower Houses. 

• Meeting are also held with Secretaries of the 
concerned Ministries and Chief Secretaries of 
the State from time to time. 

• Adjustment of outstanding dues against traction 
bills done in respect of some SEeS. 

• Special drive for clearance of outstanding dues 
by forming teams of Accounts and Commercial 
Officials are launched from time to time. 

• Extension of facility of Electronic payment 
Gateway to all major customers including Stale 
ElectriGity Boards are under process, which will 
help to contain the rising trend further. 

Ststement 

(Rs. in crore) 

SI.No Name of State Electricity March'07 Feb'2008 
Board/Power House 

2 3 4 

1. A.P. State Electricity Board 0.02 2.28 

2. Bihar State Electricity Board 0.78 0.33 

3. Delhi Vidyut Board 177.10 179.73 

4. Gujarat State ElectriCity Board 0.42 1.78 

5. Haryana Stale Electricity Board 14.31 8.00 

6. Jharkhand State Electricity Board 0.03 0.Q1 

7. Karnataka State Electricity Board 0;09 0.52 

8. Maharashtra State Electricity Board 0.45 46.79 

9. M.P. State Electricity Board 0.11 0.14 
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10. Punjab State Electricity Board 

11. Rajasthan State Electricity Board 

12. Tamil Nadu State Electricity Board 

13. U.P. State Electricity Board 

14. West Bengal State Electricity Board 

15. Badarpur Thermal Power Corporation 

16. National Thermal Power Corporation 

17. Oamodar Valley Corporation 

18. Private Power House-Sabarmati 

Total 

Special Railway Facility at the Tourist Centres 

4375. SHRI K. VIRUPAKSHAPPA: Will the Minister 
of RAILWAYS be pleased to stale: 

(a) whether the Railways have any plans to provide 
special Rail Services for Mysore, Harnpi, Goa and Bijapur 
tourism centers; and 

(b) if so, the time by which it wiU be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The Railways in 
association with Kamataka State Tourism Development 
Corporation has already launched a LuXUry Tourist Train 
which covers Mysore, Hampi and Goa. 

[Transletionj 

Haras.ment of Women 

4376. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the attention of the Railways have been 
drawn towards the news item under the caption 'Tour se 
laut rahi OU ki Chhatraon se chhed khani, bogie me aag 
lagayi' published in • Oainik Jagran" on March 11, 2008; 

(b) if so, the details thereof; and 

3 4 

443.09 444.73 

49.50 52.82 

0.60 0.71 

34.17 5.24 

3.16 27.86 

252.10 87.98 

5.00 20.89 

0.80 2.33 

0.00 0.17 

981.73 882.84 

(c) the action taken against the guilty persons so 
far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): ( a) and (b) Yes, Sir. On 
10.03.2008 at about 08.45 hrs. while train No. 2155 On. 
(Habibganj-Nizamuddin Express) was passing between 
Sholaka and Rundhi stations in Mathura-Nizamuddin 
section, a quarrel took place between the commuters and 
passengers in Coach No. S-9. The train was stopped by 
the passengers by pulling alarm chain. Commuters petted 
stones on Coach No.S-9 and also tried to set afire the 
coach. However, the situation was controlled by the 
Railway Protection Force escorting party by opening fire 
in the air. 

(c) A case vide Crime No. 26108 under sections 147, 
149,426 Indian Penal Code and 141, 152 the Railways 
Act. has been registered at Govemment Railway Police 
Station Palwal. So far 4 persons have been arrested and 
sent to jail by Govemment Railway Police Palwal. 

(English} 

12 Coachea Local Trains 

43n. SHRI AJOY CHAKRABORTY: WiU the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railway. are going to run 12 coaches 
local trains in Sealdah and Howrah Divisions of Eastern 
Railway; 
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(bl if so, the details thereof; 

(c) whether all the infrastructure works have been 
completed so that the 12 coach local trains can run 
smoothly; 

(d) if not, the reasons therefor; and 

(e) the likely time frame by which these train services 
wilt be available to passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) At present seven rekes of 12 coach rakes are in 
operation over Sealdah & Howrah divisions of Eestem 
Railway. Further, introduction of 12 coach local EMU trains 
in Howrah & Sealdah divisions of Eastem Railway has 
been planned for which new EMU rakes are being 
acquired through integral Coach Factory/other 
manufacturing agencies.· 

(c) to (e) Works for extension of platforms and signal 
works for running 12 coach local trains in Sealdah-
Ranagilat, Sealdah-Krishnanagar (via mainline) & 
Krishnanagar-Ranaghat sections in Sealdah division and 
Howrah-divisions have been completed. Works for running 
12 coach local trains in remaining sections of Sealdah & 
Howrah divisions are under progress and planned to 
complete by 31.12.2009. Additional 12 coach EMU 
services will be introduced in Sealdah & Howrah Divisions 
in a phased manner subject to availability of new rakes 
and completion of works. 

SC Status to Ralgar Cute 

4378. SHRI PARSURAM MAJHI: 
SHRI LALMANI PRASAD: 

Will the Minister SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Raigar Caste has been given the 
status of Scheduled Caste in Rajasthan, Punjab, Haryana, 
Madhya Pradesh, Delhi; and 

(b) if so, the reasons for such status not accorded 
to Raigar Caste in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) 'Raigar' Caste has 

been specified as a Schl1duled Caste in Rajasthan, Punjab 
Haryana and Delhi. In Madhya Pradesh, 'Regar' caste 
has been specified as a Scheduled Caste. 

(b) In accordance with Article 341 (1) of the 
Constitution of India, specification of a caste as a 
Scheduled Caste is in relation to a particular StatelUnion 
Territory. Further, no proposal has been received from 
Govemment of Uttar pradesh in regard to inclusion of 
'Raigar' caste in the list of SCheduled Castes in Uttar 
Pradesh. 

Production of LPG 

4379. SHRI S. AJAYA KUMAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the reasons for inadequate LPG production in 
the country; 

(b) whether lack of sufficient bottling infrastructure is 
one of the reasons for such inadequate production; and 

(c) if solo the steps being taken by the Government 
for augmentation of production capacity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The production available from Refineries and 
Fractionators is less than the existing demand for LPG in 
the country. 

(b) Production of LPG is not dependant upon LPG 
bottling infrastructure. 

(c) With the delicensing of the refinery sector since 
June 1998, both the public and private sector companies 
have planned capacity additions to meet the increasing 
demand for petroleum products in the country inculding 
LPG. 

Reservation Counter for GAP 

4380. SHRI RAM CHANDRA PASWAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether attention of the Railways have been 
drawn towards the news item published in "Nav Bharat 
Times' (Delhi Edition) dated 1 February, 2008 under the 
caption " Reservation ka GAP Counter"; 

(b) if so, the facts of the matter reported therein; 
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(.:) whether the Railways have investigated into this 
matter; and 

(d) if. so, the action being taken against the 
employees found guilty in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a)Yes, Sir. 

(b) to (d) During investigation into the report in the 
news clipping, no Govemment Railway Police/Railway 
Protection Force staff were found guilty of come ring of 
seats. However, necessary precautionary measures like 
brining the trains locked and opening them on platforms 
where queues are formed are taken under the supervision 
of GRP/RPF and ticket checking staff for entry of 
passengers into the coaches. In addition, surprise checks 
are conducted and persons found comering of seats for 
selling the same to bonafide passengers are prosecuted 
under the Railways Act, 1989. 

Indus Yalley Civilisation 

4381. DR. THOKCHOM MEINYA: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government has succeeded in 
deciphering the script belonging to the Indus Valley 
Civilization; 

(b) if so, the details thereof; 

(cl whether any project or any funding is going on 
pertaining to the decoding of the Harappan or Indus Valley 
(Civilization) scripts; and 

(d) if so, the details thereot? 

THE :JlINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) The 
script of the Indus Valley Civilization has not been 
deciphered yet. 

(c) and (d) The Archaeological Survey of India (ASI) 
has not undertaken any project or provided any funding 
for decoding the Harappanllndus Valley script. 

Routine Problems Faced by the 
Airline Passengers 

4382. DR. K. DHANARAJU: WHI the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether any study has been done to find out 
and consolidate the routine problems faced by airline 
passengers including safe drinking water facility to those 
who are waiting In the lounges; 

(b) if so, the details thereof; and 

(c) the remedial action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Though no separate study has been conducted In this 
regard, a question on drinking water, i.e. , accessblHty, 
cooling and availability of water glasses, is asked in the 
Customer Satisfaction Survey conducted at the airports. 
The results of the (August-September) 2007 Survey 
reveals that the Customer Satisfaction Index for above 
referred attribute is reasonably good. 

(c) In order to increase customer satisfaction Index 
at AAI managed airports in the areas where it is reported 
low, Airport Directors and Regional Executive Directors 
(REDs) are advised to take necessary initiatives/steps for 
eHminating the deficiencies. They are also advised to co-
ordinate with regulators/concessionaires/agencies on Items 
with low customer satisfaction index, where AAI has no 
direct control. Such issues are also taken up for 
discussions in fora like Airport Facilitation Committee 
meeting. 

Usage of Weter Soluble fertilizers 

4383. SHRI M. SREENIVASULU REDDY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether a new policy in order to promote the 
usage of water soluble fertilizers is being formulated by 
the Govemment; 

(b) if so, the details thereof; and 

(e) the measures being taken by the Govemment for 
benefiting the average farmers by the use of such 
fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) and (b) Presently Department of 
Fertilizers administers Concession Scheme on Oi-
Ammonium Phosphate, Muriate of Potash, NPK 
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Complexes, Mono-Ammonium Phosphate and Single 
Super Phosphate only. Water Soluble Fertilizers are not 
covered under the Concession Scheme of decontrolled P 
& K fertilizers. 

(c) Does not arise. 

(Tl'IlI1SIalionJ 

Additional Bogle. end Summer Speclel Trains 

4384. SHRI SANJAY DHOTRE: Will the Minister of 
RAILWAYS be pleased to state: 

<a) whettler the Railways have made any assessment 
of increasing number of passengers particularly in the 
coming summer season on different routes; 

(b) if so, the details thereof; 

(c) whether the Railways proposes to add additional 
trains on all such routes to effectively cater the growing 
number of passengers; 

(d) if so, the details thereof; 

Ce) whether the Railways propose to attach additional 
bogies with all trains on such routes particularly those 
destinated to in-bound trains to Maharashtra; and 

(f) if so, the details thereof? 

I 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS CSHRI R. 'JELU): Ca) to (f) Yes, Sir. 3616 
summer specials have been planned on 67 routes end 
about 243 extra coaches have been planned to be 

Year Production for Sale Exports 

2002-03 1756 11 

2003-04 2125 372 

2004-05 2195 324 

2005..()6 2176 323 

2006-07 2333 349 

2007-08 (Prov.) 2510 450 

attached on existing trains including those serving 
Maharashtra for summer 2008. lime Table of the summer 
special trains is also available to the public. 

/Engli6hj 

Adequate Fund. for Alloy Steel Plant 

4385. SHRI SUNIL KHAN: Will the Minister of.STEEL 
be pleased to state: 

(a) whether the demand of alloy steel is increasing 
in the country; 

Cb) if so, the details thereof; 

(c) whether the Government has not provided 
adequate funds to· Alloy Steel Plant, Durgapur for 
procuring raw materials and to meet the other 
requirements; 

(d) if so, the reasons therefor; and 

Ce) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL CKUNWAR JITIN PRASADA): (a) There has been 
an Increasing trend in the demand of Alloy Steel in the 
country during the last few years. 

Cb) The domestic apparent consumption is being 
considered analogous to demand. The production for sale 
exports, imports and consumption of Alloy Steel since 
2002-03 is given below: 

('000 tonnes) 

Imports Apparent % Growth 
Consumption of Apparent 

Consumption 

153 1780 

213 1950 9.55· .. 
184 1988 1.95. 

455 2248 13.08 

491 2455 9.21 

480 2500 1.83 
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(c) The Alloy Steel Plant, Durgapur, of the Steel 
Authority of India Umited has adequate funds for procuring 
raw materials and to meet other requirements. 

(d) and (e) Does not arise in view of (c) above. 

Jobs for the Disabled Persona 

4386. SHRI SARVEY SATYANARAYANA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Union Government has recently 
approved new schemes for the disabled persons to create 
huge number of jobs for them; 

(b) if so, the details thereof and the number of 
disabled persons likely to be benefited under the scheme; 
and 

(c) the time by which the new scheme would be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) According to 
the Budget Speech of Hon'ble Rnance Minister in 2007-
08, a scheme has been sanctioned which envisages 
payment of employer's contribution to Employees 
Provident Fund (EPF) and Employees State Insurance 
(ESI) by the Government for the first three years for 
providing empJoyment in private sector to persons with 
disabHities. The benefit of the scheme is for the persons 
with disabilities defined under the Persons with Disabilities 
(Equal Opportunities, Protection of Rights and Full 
Participation) Act, 1995 and National Trust for the WeHare 
of Persons with Autism, Cerebral Palsy, Mental Retardation 
and Multiple Disabilities Act, 1999. The Scheme has 
already come into from 1.04.2008. 

Investment by Prlvete Sector In 
Petroleum Sector 

4387. SHRI RAJIV RANJAN SINGH "LALAN": 
SHRI RAWI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the private sector has invested in the 
country's petroleum sector; 

(b) if so, the total investments made by thepubllc 
and the private sector till April 2007 in petroleum sector; 

(c) the share of Domestic and Foreign CepItaI In 
total investment made by the private sector; and 

(d) the slice of the foreign capital earned from the 
Indian resources and investment in the petroleum sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) Yes, Sir, Private Sector is actively 
involved in various facets of petroleum sector like 
mertteting of petroleum products, exploration, refining etc. 
There is also similar investment by foreign companies. 
However, Information relating to the exact quantum of 
investment made by the private sectC!r and foreign 
companies in the petroleum sector is not maintained in 
the Ministry of Petroleum and Natural Ges. 

In so far as major PSUs in petroleum sector are 
concerned, the investment made are as given below: 

Name of the Oil 
Companies 

ONGC 

IOCl 

OIL 

BPCL 

The total amount invested 
in petroleum sector by major 

Oil Public Sector Oil 
Companies till March, 2007 

115461.14 

50213.11 

9835.79 

22011.18 

HPCL 16750.23 

GAil 16870.00 

MocIemIMd Technology to CPSU. 

4388. DR. DHIRENDRA AGARWAL: 
SHRI TUKARAM GANPATRAO RENGE PATIl: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Govemment proposes to take steps 
to bolster the Central Public Sector Undertakings (CPSUS) 
and provide modernized technology to the farmers who 
will in turn provide a fast tract to the economic 
development; 
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(b) if so, the details thereof; 

(c) the steps the Government proposes to take to 
unshackle the CPSUs from the Government control with 
a view to providing them a free hand to operate 
independently; and 

(d) the progress made in this regard after taking 
steps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 
RAGHUNATH JHA): (a) and (b) Government have granted 
Miniratna status to 'National Fertilizers Ltd.' (NFL) and 
'Rashtriya Chemicals & Fertilizers Ltd'. (RCF) producing 
fertilizers. Revival of 'State Farms Corporation of India 
Ud'. (SFCL) engaged in production of seeds, and 
'Fertilizers & Chemicals (Travancore) Ud.' (FACT) 
producing fertilizers have been approved at a total cost 
(cash and non-cash) of Rs. 1016 crore. In addition 
'National Seeds Corporation Ltd.' which is a profit making 
Central Public Sector Enterprise (CPS E) is engaged in 
production and marketing of quality seeds, planting 
material and sale of bio-fertilizers. 

(c) and (d) The Navratna and Miniratna CPSEs have 
been delegated enhanced powers in the area of incurring 
capital expenditure, entering into technology joint ventures 
and strategic alliances, establishing finacial joint ventures 
and wholly owned subsidiaries, merger and acquisition 
and administrative powers like approval of foreign tours 
of functional Directors, human resource management etc. 
Other profit making CPSEs have also been delegated 
enhanced powers for incurring capital expenditure. etc. 

De~opment of TourIsm In Andhra Pradesh 

4389. SHRI A. SAl PRATHAP: 
SHRI M. ANJAN KUMAR YADAY: 

Will the Minister of TOURISM be pleased to state: 

Sr.No. Name of the project 

2 

1. Development of Kolieru Lake in West Godavari Dist. 

2. Development of Horsely Hills in Chittor District 

(a) the details of the tourist spots in Andhra Pradesh, 
location-wise; 

(b) the tourist spots developed and beautified in 
Andhra Pradesh with the Central Financial Assistance 
during the last tree years; 

(c) the number of projects pending with the Union 
Government for sanction for development of tourism in 
Andhra Pradesh as on date; and 

(d) the status of these projects as on date? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) The 
development and promotion of tourism is primarily 
undertaken by the State Governments/Union Territory 
Administrations themesetves. However, the Ministry of 
Tourism provides funds on the basis of project proposals 
received for grant of central financial assistance every 
year under the following schemes; 

(i) Product/Infrastructure development of tourist 
destinations/circuits 

(ii) Large Revenue Generating projects 

(iii) Information Technology 

(iv) Fairs/festivals/events 

The list of projects received as per scheme 
guidelines, which were appraised on inter-se-priority and 
sanctioned during the last three years is given in the 
enclosed statement 

(c) and (d) Out of the 1S projects proposals received 
from the Government of Andhra Pradesh, the following 
which were complete as per guidelines were sanctioned 
by the Ministry of Tourism during the year 2007..Q8: 

(Rs. in lakh) 

Amount sanctioned 

3 

447.61 

253.91 

3. Destination development of Anantharam village, Mahabubabad Mandai, WarangaJ District· 64.53 
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2 

4. Development 01 Circuit on Rivers Godavari and Krishna 

5. Development of Eco Tourism Centre at Pulicat Lake in B. V. Palem at Nellore District 

6. Development of Charminar Area of Hyderabad 

7. Development of Puligundi as a Adventure & Destination tourism in Chittoor District 

8. Tourism Devefopment at Padmakshi Temple, Hanumakonda, WarangaJ District 

9. Celebration of Kadaposthavalu (Cultural Festival) in Kadapa District 

Sr. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

2. 

3. 

1. 

2. 

3. 

4. 

5. 

6. 

Total 

smtement 

Name of the project 

2 

2005-06 

Destination Development of Singur Dam, Andhra Pradesh 

Destination Development of Njght Bazaar, Shilparamam, Hyderabad 

Integrated Development of Lower Krishna Valley Buddhist Circuit 

Integrated Development of Araku-Vizag Tourism Circuit 

Development of Eco-Commerce Portal for IT Scheme 

Celebration of Hyderabad Carnival and Kalinga festival 

Celebration of Konaseema Festival in East Godavari 

2006-07 
CFA for development of Laknavaram Lake as Eco Tourism 
destination in Warangal District 

Integrated development of Beach Circuit comprising Bhavikonda-
Totlakonda-Paruvalakonda-Appikonda 

Development of Golconda-Qutub Shahl Tomb-Hakimpet-Shaikpet 
Sarai-K.B. Musuem-Premavathi Mosque 

2007-08 
Development of Kolleru Lake in West Godavari District 

Development of Horsely Hills in Chittoor District 

Destination development of Anantharam village, Mahabubabad 
Mandai, Warangal District. 

Development of Circuit on Rivers Godavari and Krishna 

Development of Eco Tourism Centre at Puflcat Lake in B.V., PaJem at 
Nellore District 

Development of Charminar Area of Hyderabad 

to 0u6stitJns 

3 

425.95 

167.37 

994.75 

216.68 

43.68 

15.00 

2629.48 

Amount sanctioned 
(As. In lakh) 

3 

433.96 

500.00 

789.97 

n1.86 

75.00 

20.00 

15.00 

468.63 

571.93 

500.00 

447.61 

253.91 

64.53 

425,95 

167.37 

994.75 

136 
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2 3 

7. Development of Puligundi, as a Adventure & Destination tourism in Chittor District 216.68 

8. Tourism Development at Padmakshi Temple, Hanumakonda, Warangal District 43.68 

9. Celebration of Kadaposthavalu (Cultural Festival) in Kadapa District 15.00 

Total 

[Translation} 

Price Fixation 01 Natural Gas 

4390. SHRI AJIT JOGI: Will the Minister of 
PETROLEUM. AND NATURAL GAS be pleased to state: 

(a) whether the Government are adopting the 
competitive bid process for price fixation of natural gas; 

(b) if so, whether estimated gas reserves are kept in 
mind while fixing price of nattiral gas; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) The price of Administered Price MechaniJm (APM) 
gas is decided by the Government. The price of gas 
produced under pre-NELP contracts is determined in terms 
of the provisions of the Production Sharing Contract 
between Govemment and the Joint Venture Consortium. 
As regards the gas from NELP fields, prior approval of 
Govemment has to be obtained for the formula or the 
basis on which the price is fixed. Price of Liquefied Natural 
Gas (LNG) imported under term contracts is govemed by 
the Sale Purchase Agreement between the LNG seller 
and the buyer. Sport cargoes are purchased on mutual 
agreeable commercial terms. 

{English} 

Antl-Soclal Activities 

4391. SHRI HANNAN MOLLAH: Will the Minister of 
RAILWAYS be pleased to state: 

6775.83 

(a) whether the Railways have received a complaint 
from passengers of Northern Railway about Increasing 
attacks and other anti-social activities In the local and 
Express trains in Northem Railway, especially in Delhl-
Mathura-Delhi Section; 

(b) if so, the details of the complaints; 

(c) whether passengers have given any suggestions 
of starting Helpline Services in the running train; and 

(d) if so, the action Railways are going to take on 
such suggestions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. On 
10.03.2008 at about 08.45 hrs. while train No. 2155 On. 
(Habibganj-Nizamuddin Express) was passing between 
Sholaka and Rundhi stations in Mathura-Nizamuddin 
section, a quarrel took place between the commuters and 
passengers in Coach No. S-9. The train was stopped by 
the passengers by pulling alarm chain. Commuters pelted 
stones on Coach No. S-9 and also tried to set afire the 
coach. However, the situation was controlled by the 
Railway Protection Force e5Corting party by opening fire 
in the air. 

A case vides Crime No. 26108 under section 147, 
149,426 Indian Penal Code and 141, 152 the Railways 
Act has been registered at Govemment Railway Police 
Station Palwal. So far 4 persons have been arrested and 
sent to jail by Govemment RailwbY Police Palwal. 

(c) No, Sir. 

(d) Does not arise. 

[Translation} 

Budget Hotels 

4392. SHRI RAJNARAYAN BUDHOLlYA: Will the 
Minister of TOURISM be pleased to state: 
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(a) whether the Government proposes to prepare 
'Budget Hote!' in view of increasing the number of tourists 
in the country; 

(b) if so, the details thereof; and 

(c) tho progress made by the Government in this 
regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) 
Construction of hotels is primarily a private sector activity. 
Ministry of Tourism is in regular touch with the State 
Governments and various land owning agencies like 
Ministry of Railways. Ministry of Civil Aviation. DDA etc. 
for creating land banks for hotels. allocating land on joint 
venture/revenue sharing basis. adopting single window 
clearance. increasing FARlFSJ. Ministry of Tourism offers 
subsidy for budget hotels of one, two and three star 
category in the country. 

/Englishj 

Passenger Coaches 

4393. SHRI K.S.RAO: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the number of passenger coaches required 
separately lor maiVexpress and passenger trains and 
requirement of new coaches projected for the next fIVe 
years; 

(b) the details of drawbacks of coaches made of 
carbon steel and amount of losses suffered each year 
on account of their maintenance and running costs; 

(c) whether the Railways propose to stop 
manufacturing of carbon steel coaches replacing them 
with stainless steel coaches in a phased manner using 
the state-of-the-art technology to draw advantage of lower 
maintenance, higher carrying capacity and economy in 
running costs; 

(d) if, so the details thereof; 

(e) whether the railways have designed a new special 
type of coach to prevent injury to passengers in case of 
accidents; and 

(f) if so, by when such coaches are likely to be 
made available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Requirement of coaches 
for five years is planned as per Five Year Plan and is 
done combined for maiVexpress and passenger trains. 
Requirement of 22500 new coaches has been projected 
for the Eleventh Five Year Plan (2007-2012). 

(b) The present design passenger coaches are made 
of corten steel and are comparatively heavier and not as 
sturdy in the structural strength. Coaches to this deelgn 
are more prone to corrosion and demand higher attention 
during the major overhauls. The carrying capacity of these 
coache$ is also limited. The service life of such coaches 
has been prescribed as 25 years. 

(c) and (d) Yes, Sir. Stainless steel coaches to LHB 
design. acquired through a Transfer of Technology have 
already been inducted in identified Rajdhanil Shatabdi 
Express Trains. Ministry of Railways have racently taken 
a policy decision to start manufacture of superior design 
stainless steel coaches even for other MaiVExpreas/ 
Passenger services in a phased manner. These coaches 
shall have higher canying capacity, higher service life of 
35 years owing to corrosion resistant properties. higher 
periodicity between overhauls and aesthetically appealing 
interiors and upgraded passenger amenity items. About 
100 such coaches have been planned for manufacture 
during 2008-09. 

(e) and (1) With a view to enhance safety in our 
coaches. Railways have evolved a ¥crashworthy" coach 
design along with provision of Central Buffer Coupler. 
Such a coach shall provide "anti climbing" features and 
enhance passenger safety in unfortunate case of an 
accident Production of coaches to this design has already 
commenced in the Production Units during 2007 -os and 
about 135 number of crashworthy coaches have already 
been manufactured. 

{Translationj 

Production from Crude 011 Reserve. In Rajasthan 

4394. SHRI SURAJ SINGH: 
SHRI RAWI LAL SUMAN: 

WiR the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether the crude oil production from the crude 
oil reserves in Rajasthan is likely to be commenced by 
mid-2009 a8 envisaged before; 

(b) if so, the facts thereof and the production from 
these reserves; 

(c) whether the aforesaid schedule of the production 
is likely to be delayed due to problems created by the 
State Government; and 

(d) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) As per the Operator, commercial crude oil 
production from the block RJ-ON-90/1 is likely to 
commence by the second quarter of 2009. 

(b) As per the approved development plan the plateau 
oil production rate form RJ-ON-90/1 block is likely to be 
1,08.000 barrels of production per day (BOPD). 

(c) No, Sir. 

(d) Does not apply in view of (c) above. 

/Trsns/alionj 

Processing of Cashew Nuts 

4395. SHRI PRASANTA PRADHAN: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) the details of cashew-nut processing factory in 
the country, State-wise; 

(b) whether the Government is considering to 
establish new cashew-nut processing factory in the 
country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA V): (a) As per the information available with 
Indian Council of Agricultural Research (ICAR), there exists 
1800 Cashew-nut processing factories in the country. 
State-wise details are giyen in the enclosed statement. 

(b) and (c) The Ministry of Food Processing Industries 
do not set up food processing units on its own. However, 
for promotion of Food Processing Industries including 
Cashew processing units, the Ministry provides financial 
assistance in the form of grant under the Scheme of 
Technology Upgradation/ Modernisation/Establishment of 
food processing industries, for setting up of new unit or 
expansion/modernisation of existing food processing unit. 
Under this scheme, financial assistance to food processing 
units is provided in the form of grant-in-aid @ 25% of 
the cost of Plant & Machinery and Technical Civil Works 
subject to maximum of Rs. 50 lakh in general areas or 
33.33% subject to maximum of Rs. 75 lakh In difficult 
areas. In order to ensure speedy disbursement of the 
financial assistance under this scheme, the Ministry w.e.f. 
01.04.2007 has decentralised the disbursement procedure 
through banks/Financial Institutions. 

Statement 

SI.No. State No. of cashew nut 
processing factories 

1. Kerala 432 

2. Karnataka 266 

3. Goa 45 

4. Maharashtra 350 

5. Tamil Nadu 417 

6 Andhra Pradash 175 

7. Orissa 60 

8. West Bengal 30 

9. Chhattisgarh 3 

10. North Eastern States 22 

Total 1800 

[Translation} 

Construction of Airport at Shlrdi 

4396. SHRIMATI .BHAVANA PUNDAUKRAO GAWALI: 
Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether there is a proposal for the construction 
of a new airport at Shirdi in Maharashtra; 
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(b) if so, whether preliminary viability report for the 
said purpose has been prepared; 

(e) if so, the details thereof; 

(d) If not. the reasons therefor; 

(e) the efforts made/proposed to be made by the 
Union Government to complete all the formalities at the 
earliest; and 

(f) the time by which the construction work on the 
said place is likely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) to (d) 
Airpority of India (AAY) has no proposal under 
consideration to construct an airport at Shirdi. However, 
Govemment of Maharashtra throughh Maharashtra Airport 
Development Corporation (MADC) has got the area 
surveyed and identified 450 hectares of land close to 
Shirdi towards Kopargaon in District Ahmednagar. MADC 
has appointed Mis. L & T RamboU as Consultant for 
preparation of preliminary viability report. 

(e) and (f) No proposal has been received by the 
Union Government, as yet, from the Government of 
Maharashtra. Therefore, it will not be possible to indicate 
any definite time frame at this stage. 

{TranslaUonJ 

AI Express to GuH end Bangkok 

4397. SHRI L RAJAGOPAL: WiD the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether any request from the State Government 
of Andhra Pradesh has been received to the Union 
Government for providing low-cost Air India Express 
services from Hyderabad to Bangkok, Riyadh and Kuwait; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, 
Sir. A request was received from Chief Minister of Andhra 
Pradesh in October, 2006 for operation of Air India 
Express flights from Hyderabad to Gulf Countries and 

Bangkok. Air India Express is planning three flights a 
week from Hyderabad to Abu Dhabi by end of April, 
2008. Currently, Air India Expras8 has no plans. for 
operations to Bangkok, Riyadh and Kuwait from 
Hyderabad. However, Air India Is operating non-stop flights 
from Hyderabad to Bangkok and Kuwait and through hub 
and spoke operatiOns over Mumbai to Riyadh. 

{TflII1SlstionJ 

Air Servfces from HaJkot Airport 

4398. SHRI V.K. THUMMAR 
SHRI JIVABHI\I A. PATEL: 

Will the Min~~r of CIVIL AVIATION be pleased to 
state:-

(a) whether the Government has received any 
proposal for starting Delhi-Rajkot-Delhi air services; 

(b) if so, the details thereof; 

(cl the action taken thereon so far and outcome of 
the said action; 

(d) whether any private airline has offered its service 
on said route; 

(e) if so, the salient features of said offer alongwith 
the action taken thereon so far; and 

(f) the steps taken/proposed to be taken to provide 
air facilities to the passengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (cl Do not arise. 

(d) No, Sir. 

(e) Does not arise. 

(f) The Government has laid down route dispersal 
guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of the country, 
Including North-East region. It is, however up to the 
airlines to provide air services to specific places depending 
upon the traffic demand and commercial vlabflity. As such, 
the airlines are free to operate anywhere in the country 
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subject to compliance of route dispersal guidelines issued 
by the Govemment. 

{English] 

Agreement between GAIL and Reliance Gas 
Transportation Infrastructure 

4399. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether GAIL India Ltd. has $igned an agreement 
with Reliance Gas Transportation Infrastructure for 
transmission of Gas; 

(b) if so, the details in this regard; and 

(c) the details of the terms and conditions of the 
said agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) GAIL (India) Limited signed a Gas 
Transmission \ Agreement (GTA) with Reliance Gas 
Transportation Infrastructure Limited (RGTlL) on 
07.12.2007 for accessing transmission services on RGTIL's 
East West PiPeline (EWPL) extending from Kakindada in 
Andhra Pradesh to Bharuch in Gujarat. EWPL shall be 
connected with GAIL's Hazira-Vijaipur-Jagdishpur (HVJ) 
pipelinelDahej-Vijaipur pipeline (OVPL) network at Ankot 
in Gujarat, Oahej-Uran Pipeline (OUPL)! D,tIho-Panvel 
pipeline Mashkal in Maharashtra and K.G. Basin pipeline 
network at Oduru in Andhra Pradesh. 

(c) The details of the terms and conditions are as 
follows:-

- Specific Rights & obligations of gas transmission 
would arise upon Signing of Capacity Tranche 
Agreement between the parties. 

- Capacity booking could be firm or fall back 

- The term of the contract will be twelve years 

- Transmission charges to be payable with ship 
or pay provisions in case of firm capacity 
booking. 

Termination payment shall be applicable only in 
case of firm capacity booking. 

Exploration of Hydrocarbon Reserve In River 
Brahmaputra 

4400. SHRI PRABODH PANDA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

<a) whether the Union Govemment has decided to 
explore the Hydocarbon in the bank of river Brahmaputra; 

(b) if so, the details thereof; 

(c) whether there are any environmental reasons 
opposing study of hydrocarbon potential of the river; Jind 

(d) if so, the details thereof and the steps being 
taken by the Government to look into the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI OINSHA 
PATEL): (a) to (d) Government of India has awarded 16 
exploratory blocks in the State of Assam near the bank 
of Brahamaputra in the Pre-NELP (New exploration 
Licensing Policy) and NELP rounds held so far. These 
blocks are under various stages of exploration. Petroleum 
Exploration License (PEL) for three blocks namely AA-
ONl2 and ANONN-2004/5 is yet to be issued by the 
State Govemment. 

Oil India Limited (Oil) has plan to carry out, 1,700 
Ground Line Kilometre of 20 seismic survey in parts of 
river Brahmaputra in Upper Assam as a part of its 
hydrocarbons exploration activities. 

OIL is awaiting necessary environmental clearance 
for the proposed seismic survey operation from pollution 
Control Board of Assam. A few Non Government 
Organizations and public organizations had expressed their 
concem for the survey apprehending ecological imbalance 
in river Brahmaputra, particularly threat to river dolphins 
present in the river. OIL is carrying out Environmental 
Management Plan Study as suggested by Expert Appraisal 
Committee of Ministry of Environment and Forest. 

{Trans/ation] 

Bharat Darahan Trains 

4401. SHRI SUB HASH MAHARIA: 
SHRI E.G. SUGAVANAM: 

Will the Minister of RAILWAYS be pleased to state: 
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<a) the details of the routes meant for the Bharat 
Darshan trains; 

(b) the names of the stations where the facility of 
reservation in above trains is available; 

(c) whether this reservation faclility for such trains is 
availble· at Jaipur in Rajasthan; 

(d) if not the reasons therefor; 

(e) the stele-wise number 01 the passengers traveHed 
in trains during the last three years; 

(I) whether it is also proposed to run similar trains 
from other destinations also; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Bharat Darshan Trains 
are operated on different routes decided from time to 
time by Indian Railway Catering & Towism Corporation 
Ltd. (IRCTC), the nodal agency, in consultation with Inc:Ian 
Railways. 

(b) The booking for Bharat Darshan Trains can be 
done through Tourism Facilitation Centres of IRCTC. 
Website www.railtourisminadia.com and IRCTC agents. 

(c) Yes, Sir. 

(d) Does not arise. 

(e) The total number of passengers travelled during 
the last 3 years ending March' OS, is 25,607. However, 
State-wise travellers data is not maintained. 

(t) and (g) Yes, Sir. The itinerary of Bharat Darshan 
Trains is decided from time to time and keeps on 
changing. 

{English/ 

Closing of Petrol Pumps by the 
Privale Sector Companies 

4402. SHRI NIKHIL KUMAR: 
SHRI GIRDHARI LAl BHARGAVA: 

Win the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether in view of rising global crude 011 prices 
and inabirrty to match the fuel price offered· .by public 
sector oil companies, some private sector companies have 
decided to shut down their petrol pumps; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Reliance Industries Limited (RIL) has 
infomed that the sales at their retail outlets (ROs) are 
negligible due to selling price differential between private 
and public sector ROs. leading to the closure of their 
ROs. Essar Oil Limited (EOl) and Shell India Marketing 
Private Limited (SIMPL) have not yet decided to shutdown 
their ROs. 

The prices of sensitive petroleum products are fixed 
by the Public Sector Oil Marketing Companies (aMes) In 
consulation with the Government. Private 011 Companies 
are not subject to priCing restriction by the Govemment 
and are free to take their pricing decisions on commercial 
considerations. 

Domestic Steel Prices 

4403. SHRI P.S. GADHAVI: Win the Minister of 
STEEL be pleased to state: 

(a) whether the domestic steel prices are &tin lagging 
behind the international steel prices; 

(b) if so, the average domestic steel prices as 
compared to international steel prices; and 

(c) the reasons for forcing the Steel Authority of India 
Limited and other companies to reduce ateelprices when 
the international steel prices are going up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) a"ld (b) The retaH 
price of the steel items as prevallihg In Mumbal retail 
market is given below in the Table with landed cost of 
major items of imports. The comparison indicates that 
the retail prices were lower than the landed cost of theee 
items as on 15th April 2008. 
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Description 

CIS-FOB Price In $IT 

Landed cost at Mumbai Rs.ITonne 

Retail Price at Mumbai Rs.IT 

Difference Rs.IT 

The retails prices are Inclusive of taxes, duties and 
freight. 

Source: Metal Bulletin & JPC 

(c) The steel sector in the country is deregulated 
and therefore the prices are determined by the steel 
producers depending upon the market conditions. 
Therefore Government does not decide the selling price 
of steel. However, with a . view to manage the rising 
inflation in the county, the Government has held extensive 
discussions with major steel producers as well as 
secondary steel producers during the first week of April, 
2008. As a result of these deliberations, the steel 
producers, sharing the concern of the Government towards 
rising inflationary trend in the country, voluntarily reduced 
the price of different long products, which includes bars, 
rods and structurals, used by even the common man for 
housing by amount ranging Rs. 4000-5000 per tonne. 

{Translation} 

Expansion and Upgradation of Mumbal, Refinery 

4404. SHRI BAPU HARI CHAURE: 
SHRI M.K. SUBBA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

Bars HR Coils CR Coils 

930 1000 1100 

49,606 53,029 57921 

47,700 48,450 52,000 

1,906 4,579 5,921 

(a) whether the Government have formulated any 
action plan for expansion and upgradation of Mumbai 
Refinery in Maharashtra and Numaligarh, Noonmatl and 
Bongaigaon Refineries in Assam; and 

(b) if so, the details thereof and the expenditure 
incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Indian Oil Corporation Ltd. (IOCl), Numallgarh 
Refinery Ltd. (NRL), Bongaigaon Refinery & 
Petrochemicals Ltd. (BRPL), Bharat Petroleum Corporation 
Ltd. (BPCL) and Hindustan Petroleum Corporation Ltd. 
(HPCL) have undertaken Fuel Quality Upgradatlon projects 
in their refineries at Guwahali (Noonmati), Numaligarh, 
Bongaigaon and Mumbai respectively. 

As a part of Fuel Quality Upgradation project, the 
refining capacily of Mumbai Refinery of Hindustan 
Petroleum Corporation Ltd. (HPCL) will be enhanced 10 
7.9 MMTPA (million metric tonnes per annum) from 
existing refin·ing capacity of 5.5 MMTPA. 

(b) The details of upgradation projects are given in 
the enclosed statement. 

Statement 

Company 

BRPl 
HPCL. Mumbai 

BPCl, Mumbai 

NRl 

IOCl, Guwahati (Noonma~ 

Projects 

Diesel Hydrotreatment (DHOT) 

Green Fuel and Emission Conln)l 

Revamping of DieseV Naphtha Hydro-desulphursation Units 
and Installation of new FCC Gasoline Splitter 

Diesel Quality Upgradation 

Motor Spirit Quatity (MSQ) Upgradation 

(Rs. in crore) 

Estimated Expenditure Incurred 
Expenditure (till 31.3.08) 

1431.91 348.67 

1850.00 1~37.10 

390.00 5.35 

434.94 13.87 

372.00 3.48 
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Production of Steel 

4405. SHRI SHRIPf.D YESSO NAIK: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Government is contemplating to fix 
the production of steel commensurate with Its 
consumption; 

(b) if so. the details thereof; 

(c) whether the Government has received any 
suggestions in this regard; and 

(d) if so. the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) and (b) 
Government is taking steps to facilitate the production of 
steel through both· green-field and brown-field capacity 
expansion to take care of growing demand of steel. Under 
the existing policy regime. Government's role is to act as 
a facilitator and formulate suitable policy for the overaH 
growth of the steel industry Induding steel production to 
match the anticipated demand in the country. The 
production targets. in respect of various kinds of steel 
products are fixed by the individual producers based on 
Iheir installed capacities as well on their perception of 
the market demand. However. considering the fact that 
the country's steel demand is growing in the 12-13% 
range over these years. Govemment has taken various 
steps in facilitating higher steel production in the country. 
Some of these initiatives are:-

(i) Steel Authority of India Limited (SAIL) is 
expanding its crude steel production capacity to 
24.84 million tonnes by the year 2011-12 from 
the current level of 12.84 million tonnes. 

(ii) Rashtriya \spat Nigam Umited (RINL) is also 
expanding its production capacity to 6.8 million 
tonnes by the year 2011-12 from the present 
I~\lel of ~1.!:I1 million tonnes. 

(iii) In order to monitor and coordinate issues 
concerning major steel investments in the 
country. Government has constituted and Inter 
Ministerial Group (IMG) consisting of Secretaries 
of the Minis!rieslDepanments of Steel. Industrial 

Policy & Promotion, Railways, Road Transport 
& Highways, Shipping, Environment & Forest and 
Mines as well as the Chief Secretaries of 
concemed State Govemments. 

(c) and (d) Government has not received any specific 
suggestion in regard to fixing the production to 
commensurate with the consumption. However, Ministry 
of Steel undertakes regular interaction with steel producers 
and consumers to discuss all relevant issues such as 
production. demands. distribution. investments, etc., 
affecting the steel sector in the country. The interaction 
with the stakeholders acts as important guideline and 
feedback material in formulation of policy directives 
undertaken in the Ministry. 

Overweight Air Hoaten 

4406. SHRI RACSAHEB DANVE PATIL: Will the 
Minister of CIVIL AVIATION be pleased to ·state: 

(a) whether the overweight air hosIe8ses of the public 
sector airlines have been spared 'rom the hostess duties; 

(b) If so. whether such air hostesaes have been 
served with notice in this regard prior to their withdrawal 
from hostess duties; 

(c) if so, the details thereof and if not. the reasons 
therefor; 

(d) the total number of such hostess who have been 
spared from the hostess duties; 

(e) whether the Govemment has thought over their 
future career proposecta; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (t) As on 
February. 2008. there are 2Z airhostess8S of eratwhile 
Indian Airlines, 16 aimostesses of erstwhile Air India and 
5 aimostesses of Alliance Air who are grounded due to 
being over weight. Such cabin crew are asked to reappear 
for weight check periodically and are assigned flight duty 
once they conform to the prescribed weight limits. Cabin 
crew who continue to remain overweight are evaluated 
by a duly constituted Medical Board and based on its 
assessment and recommendations. further action is taken 
as per the Terms of Employment. 
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{English/ 

Expenditure on Preservation of Monuments 

4407. SHRI N.S.V. CHITIHAN: Will the Minister of 
CULTURE be pleased to state: 

(a) the details of the amount being spent for the 
conservation of various historical monuments in the 
country, State-wise particular1y in Tamil Nadu; 

(b) whether any special plan has been formulated 
for the preservation of other monuments in the State; 
and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) Funds for 
conservation of centrally protected monuments are not 
distributed State-wise. They are allotted year1y to 24 
Circle!> and 2 Branches [Science and Horticulture] of the 
Archaeologica Survey of India. The allotment of funds 
during the current financial year 2008-09 is given in the 
enclosed statement. 

(b) and (c) Year1y conservation programmes are 
formulated by the Circles and Branches for structural 
conservation, chemical preservation, horticulture operations 
and day to day maintenance as per the pr10rities and 
available resources. The conservation programmes for the 
current financial year 2008-09 are under preparation. 

Statement 

SI.No. 

1. 

2. 

3. 

5. 

6. 

The defa~ of funds allocated fo the Cin:les/BfllI7ches (State-wise) for conservation 
and preservation of monul11tlf1ls for the year 2008-09 

Name of Circle 

2 

Hyderabad 

Guwahati 

-do-

-do-

-do-

-do-

-do-

-do-

Kolkata 

Patna 

Raipur 

Goa 

Vadodara 

-do 

Name of the State 

3 

Andhra Pradesh 

Assam (North-East States) 

Arunachal Pradash 

Manipur 

Meghalaya 

Nagland 

Tripura 

Sikkim 

Sikkim 

Bihar 

ChhaHisgarh 

Goa 

Gujarat 

Daman &Diu 

(As. in Lakhs) 

Allocation of funds 
for 2008-09 

4 

600.00 

330.00 

435.00 
.. 

280.00 

100.00 

450.00 
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7. 

8. 

9. 

10. 

11. 

Wnl'Ien Answers 

2 

Chandigarh 

-do-

-do-

Shimla 

Srinagal' 

Ranchi 

BangaIore 

12. DhanNad 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Thrissur 

Bhopal 

Aurangabad 

Mumbai 

Delhi 

Bhubaneshwar 

Jaipur 

Chemai 

-do-

Agra Circle 

22. Lucknow 

23. 

24. 

25. 

26. 

Dehradun 

Koikata 

Chief Horitculturist, Agra 

Director Science, Dehradun 

DG Office 

Total 

APRil 24, 2008 

3 

Chandigarh (U.T.) 

Haryana 

Punjab 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerata 

Madhya Pradesh 

Maharashtra (tneluding J81C 

Project of Ajanta & ElIora) 
(As. 800.00) Iakha 

N.C.T. Delhi 

Orissa 

Rajasthan 

Tamil Nadu 

Pondicherry (U.T.) 

Uttar Pradesh 

UttaranchaI 

west Bengal 

All India 

All India 

Reserve 

4 

436.00 

135.00 

350.00 

100.00 

1400.00 

270.00 

710.00 

15000.00 

700.00 

325.00 

335.00 

525.00 

1400.00 

180.00 

310.00 

1300.00 

550.00 

225.00 

12945.00 

1. 

Total Number of Unmanned AeIIway Crout"i. (a) the total number of unmanned railway CIU88Inga 
in the State of Punjab, dMaIon-wiae; 

4408. SHRI ZORA SINGH MAAN: WiD the Minister 
of RAILWAYS be pleased to state: (b) whether the RaiIwaya ... erecting gaIIa8 on "-

unmanned railway cl'Oll8inge; .ncI 
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(c) if BO, the details thereof eapeciaJly in Ferozepur 
area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) As on 01.04.2008, there 
ant 858 unrnMn8d level cfX)88inga 86 under:-

01. Delhi DMeion-37 

02. Ambala Division-160 

03. Ferozpur Divisi0n-632 

04. Bikaner Division-29 

(b) The Ie\I8I croesings are qualifying for manning 
being proposed for and providing gates. 

(e) 31 lewl croesings have been manned and with 
pee during the year 2007 -os in Ferozpur Division and 
16 are proposed for manning. 

4409. SHRI ABU AYES MONDAL: WIll the Minister 
of CIVIL AVIATION be pleased to state:-

(a) whether the Government has recentty liberalised 
the conditions for operating tourist chartered flights under 
Inclusive Tour Package (IPR); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHAt PRAFUL PATEL): (a) and (b) Yes, 
SIr. The Government has recently liberalized the tourist 
charter guidelines for operating tourist chartered flights 
under the Inclusive Tour Package, as under:-

(1) The restriction with regard to maximum end 
minimum length of stay of tourists has been 
removed. 

(ii) The requirement of 2:1 between inbound and 
outbound tourists for operating the outbound 
charters has also been removed. 

!Translation} 

Sealdah Expre •• 

4410. SHRt BHUBNESHWAR PRASAD MEHTA: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received repeated 
requests to provide stoppage of 2313 Up and 2314 Down 
Sealdah Express trains at Koderma Station; and 

(b) if so, the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The matter has been examined but not found 
feasible. 

{English} 

Commercial Development 

4411. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railway have planned to unlock 300 
hectares in Delhi, Parna and in other places for 
commercial development; 

(b) if so, the details thereof; 

(c) whether the development will be done on Public 
Private Participation basis; 

(d) if so, the details of fund proposed to be invested; 
and 

(e) the details of areas identified for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Ministry of 
Railways have set up Rail Land Development Authority 
(RLDA) by an amendment to Railways Act, 1989 
(Amendment No. 47 of 2005) for commercial development 
of vacant railway land for generating revenue. So far 115 
sites, covering a total area of 1139 hectares '(approx) 
have been entrusted to the Authority for commercial 
development at different places. In addition, 26 stations 
located in metropolitan cities and important centers have 
been identified for redevelopment as world class stations 
through Public Private Participation (PPP) by leveraging 
the real-estate potential of the land around and the air 
space above the stations. 

(c) As per current thinking Railway land is to be 
given to developers for commercial development through 
transparent bidding process on long term lease basis for 
development work without any budgetary resources. The 
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Work of redevelopment of identified 26 stations into World 
Class Stations are planned to be undertaken through PPP 
basis. 

Cd) No funds from Railway Budget are envisaged to 
be invested except to the extent of meeting requirement 
of viability gap lunding in exceptional cases of 
development of stations as World Class Stations. 

(e) The 26 stations identified for redevelopment as 
World Class Stations through PPP are as under:-

Nagpur, Pune, Camac Bunder (Mumbai), Howrah, 
Lucknow, Anand Vihar (Delhi), Bijwasan (Delhi), Amritsar, 
Chandigarh, New Delhi, Varansi, Chennai, 
Thiruvananthapuram, Secunderabad, Tirupat, Ahmedabad, 
Patna, Bhubaneshwar, Mathura, Bangalore, Gaya, Jaipur, 
Agra, Bhopal (Habibganj), Kanpur, Guwahati. 

Setting up of ShopsIGodowns for 
Adequate Supply of Fertilizers 

4412. SHRI M. APPADURAI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pieased to state: 

(a) whether the Union Govemment proposes to set 
up shopsJgodowns in all talukas of various states in the 
country for proper and adequate supply of fertilizers to 
the farmers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) No, Sir. 

(b) Does not arise. 

(c) Urea is the only fertilizer under partial movement 
distribution control of the Union Government. Availability 
of which is ensured to match with the assessed 
requirement of the States. District-wise requirement/supply 
plan is drawn by the State Govemments in consultation 
with the suppliers to ensure availability of fertilizers within 
the state. The availability of fertilizer is currently monitored 
by the Department of Fertilizers through Fertilizer 
Monitoring System (FMS) up to the district level. This is 
proposed to betaken fumer up to the BlocklTaluka level. 
However, the appointment of dealers for sale of fertilizers 

is made by the concelll~ti manufactures/suppliers and 
not by the Union Government. 

(Translation] 

Opening of LPG AgenclH 

4413. SHRIMATI KALPNARAMESH NARHIRE: Will 
ttle Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number 01 LPG agencies in the country, State-
wise; 

(b) the norms fixed by the Government for allotment 
of LPG agency; 

(c) the steps taken by the Government to facilitate 
the people in those FegionslcflStrlct where no LPG agency 
exists; 

(d) whether 'any action plan has· been prepared by 
the Government to open LPG agencies in such areas; 

(e) if not, the reasons therefor in view the hardships 
being faced by the people of these areas; and 

(f) if so, the details of such action plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) As on 01,04.2008, Public Sector Oil Marketing 
Companies (OMes) were operating' 9365 LPG 
distributorships in· the country. The State-wise details of 
LPG distributorships is given in the enclosed statement. 

(b) to (f) Govemment have given freedom toOMCs 
to set up LPG distributorships in accordance with their 
commercial assessment and locations are identified by 
them on the basis of available refRI sale potential for 
sustaining an independent distributorship. However, 
Govem~nt have advised OMCs to draw up Marlteting 
Plan for covering semi-urban and rural areas, OMCs have 
finalized 1340 locations in the country for setting up of 
new LPG distributorships mainly in rural and urban-rural 
(semi-urban) locations. The advertisements for the same 
have been released. 

The setting up of LPG distributorships is a continuous 
process and involves identifying of suitable locations, 
arranging land for setting. I,Ip of godowns, obtaining 
statutory clearances, etc. 
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sr.,,,,,,.,,, 
Stshi-wis8 Number of LPG Distributor 

as on 01.CN.2008 

State/U.T. 

Andhra Pradesh 

Andaman & Nicobar Islands 

Aruncachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattlsgarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Figs. (in nos) 

Total 

2 

8n 
4 

30 

251 

309 

28 

153 

2 

316 

53 

542 

2n 

119 

152 

142 

488 

374 

568 

996 

31 

32 

25 

27 

185 

Punducherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttararakhand 

West Bengal 

A" India 

Ucencea to the Hawkers 

2 

18 

420 

429 

8 

660 

29 

11n 

168 

473 

9365 

4414. SHRIMATI NEETA PATERIYA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether there is any provision of issuing licenses 
to the hawkers on rail passenger bogies and platforms 
under section 144 of Indian Railways Act, 1989 or any 
other law; and 

(b) if so, the total number of licences issued to the 
hawkers so far in various railway zones in the country 
and the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

I(-: 
(b) Does not arise. 

[English! 

Exp .... s Trains from Dwarka (Gujarat) 

4415. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways proposes to introduce 
express train from Dwarka (Gujara!) to Am,istsar, Dwarka 
to Agra and Dwarka to Almer; 

(b) if so, specify the time frame; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. At present, there 
is no proposal to introduce trains from Dwarka to 
Amristsar/AgralAjmer. 

(b) Does not arise. 

(c) Due to operational and resource constraints. 

New Rail Terminals 

4416. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have any proposal to set 
up new rail terminals in each State; 

(b) if so, the details thereof State-wise; 

(c) the number and names of such terminals of which 
construction work has actually commenced; and 

(d) the reasons tor not commencing construction work 
for remaining terminals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) State-wise 
information for new coaching and freight terminals is given 
below; 

Maharashtra: A new coaching complex at Panvel 
has been planned for which land is being acquired. 

New Freight Terminals have been sanctioned at 
Ramtekdi. Taloja. Jejuri and Daund. These works are stiH 
in progress. 

Bihar: A New coaching terminal at Muzaffarpur in 
the State of Bihar has beeen sanctioned in RaIlway 
Budget 2008-09. 

Madhya Pradesh: A New Goods shed at Rewa has 
been sanctioned and the construction work has already 
commenced. 

New DeIhl: Development ot new Coaching terminals 
at Anand Vihar Ph-II. Bijwasan. Shakurbasti and Holambi 
Kalan has been sanctioned in Railway Budget 2008-09. 

Karnataka: There is a plan to develop a world class 
passenger terminal at Baiyyappanahali in Bangalore. 

TraJn. a. Soft Target 

4417. SHRI PRABHUNATH SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have become a soft target 
for terrorists. naxalites and other disruptive forces cauaing 
loss ot innocent lives and loss of properties; 

(b) the number of bomb blasts incidents taken place 
in the trains during the last three years and the number 
of persons killed therein; 

(c) the steps taken by the Railways to strengthen 
and modemize security arrangements; and 

(d) the number of vacancies in various ranks lying 
vacant in Railway protection Special Force/Ralfway 
Protection Force and steps taken to fiU them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yee. Sir. 

(b) The number of bomb blasts incidents that took in 
trains and number of persons klHed in these Incidents 
during the last three years i.e. 2005. 2006 and 2007 are 
as under:-

Year 

2005 

2006 

2007 

Number of Bomb 
blasts reported 

01 

04 

08 

Number of 
persons killed 

09 

195 

73 

(c) The following steps are being taken by the 
Railways to strengthen and modernize security 
arrangements:-

(1) 96 stations and 96 trains have been idenIfted 
as model station/'trains and crime position in 
these stations and trains are monitored by the 
Security Directorate at Board's level. 

(2) Four flying squads. headed by officers of the 
rank of Deputy Inspector General, have been 
constituted for surprise checking of various trains! 
stations and submitting report directly to the 
Director General/Railway Protection Force. 

-J , 
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(3) Intensive drive has been launched through 
pamphlets, skits and public announcements to 
senstize passengers about modus-opel1lndi of 
criminals specially Druggists (Jahar Khurani) and 
terrorists. 

(4) Videography of passengers sitting in General 
Compartments is being done by RPF at 
important originating stations. 

(5) Modem security equipment like Close Circuit 
Television & Cameras, Bomb Detection & 
Disposal equipment, Bullet Proof Jackets and 
Bullet Proof Helmets, Walkie-Talkies, Hand Held 
Metal Detectors, Door Frame Metal Detectors 
etc. are being provided to the Force personnel. 

(6) Dog Squads have been strengthened. Railway 
Protection Force has 182 Sniffer and 54 tracker 
dogs. 

(7) 1450 importanl passenger trains are being 
escorted by the. Railway Protection Force. 

(8) 'RPF Mitra Yojan' a Community Policing 
Concept, has been launched which aims to 
strengthen the contact and information network 
between Railway Protection Force and 
passengers. 

(9) Intelligence network has been geared up with 
increased emphasis on close liaison with the 
Central and State Intelligence Agencies. 

(10) 'Expression of Interest' has been invited on 
outright purchase basis or through Public Private 
Partnership (PPP) on BOOT '(Build, Own, 
Operate and Transfer) basis to develop 
'Integrated Security System' over hundred 
Ra~way Stations of Indian Railways. 

(d) Recruitment for filling up the 5937 vacancies of 
Constables in RPFI RPSF has already been completed 
on all Railways, except on Northern Railway. The 
recruitment for filling up 993 vacancies of Sub-Inspector 
in RPF/RPSF is in the last stage of completion. As 
regards, filling up the 599 vacancies in Ancillary Cardre 
of RPFIRPSF, notification has been issued in March 2008. 

Sale and Consumption of Alcohol on 
Domestic Flights 

4418. SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the sale and consumption of alcohol on 
domestic flights is prohibited by the Government; 

(b) if so, the details and the reasons therefor; 

(c) whether the Government has received 
representation from various organizationslthe federation 
of Indian airlines to permit domestic carriers to serve 
wine and beer on domestic carriers; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. 

(c) and (d) A proposal has been submitted by the 
Federation of Indian Airlines (FIA) and other organizations. 
However, Government has not taken any decision in this 
regard. 

Energy Security 

4419. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WiH the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether the Union Government has decided to 
tum its focus from the OPEC countries to the African 
nations for acquisition of oil and gas assets to meet 
surging energy requirements; 

(b) if so, the detaHs thereof; 

(c) whether any dialogue has been held with the 
African nations in this regard; 

(d) if so, the success has been achieved in this 
regard; and 

(e) the steps taken by the Union Govemment to 
ensure the energy security for the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The country imports the major chunk 
of its crude oil requirement from OPEC countries. 
Govemment has, however, been making efforts to diversify 
its sources of crude oil imports and, in this connection is 
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looking at African countries also as sources of crude oil 
imports. In this context, the first India-Africa Hydrocarbon 
Conference and Exhibition was organized on 6-7th 
November, 2007 by the Ministry of Petroleum and Natural 
Gas. A total of 26 African countries participated in the 
two-day deliberations and a framework envisaging greater 
cooperation between India and the African continent in 
the field of Hydrocarbons was drawn up. A road map of 
cooperation was drawn out, the contours of which 
envisa~:-

i. Hyderocarbon Cooperation Agreements at the 
macro level to identify the broad areas of 
cooperation in the field of Exploration, Production 
and Refining; 

ii. Stepping up crude oil imports, and exports of 
petro-products by India; 

iii. Technology transfer and cooperation in R&D; 

iv. Retail marketing of Fuels and Lubrcants by 
Indian Companies in Africa; and 

v. Training of technical and managerial personnel 
of African nations in hydrocarbon industry 
management. 

(e) The Government has taken the fonowing steps to 
ensure the energy security for the country: 

i. Carving out more and more areas for exploration 
for offer under various rounds of New Exploration 
Licensing Policy (NELP). 

ii. Quicker development of discovered reserves for 
enabling commencement of production. 

iii. Use of stimulation techniques for increasing 
production from existing fields. 

iv. Application of Enhanced Oil Recovery (EOR)I 
Improved Oil Recovery (lOR) techniques for 
increasing recovery factor from existing fields. 

v. Arresting decline from ageing fields. 

vi. Acquisition of exploration acreages and oil 
producing properties overseas to bring in equity 
oil. 

vii. Substitution of oil in the transport sector through 
use of alternative fuels such as Bio-diesel, 
ethanol, blended-petrol etc. 

viiI. Diversification of the sources for procurrement 
of crude. The Oil Marketing Companies (OMCs) 
are now importing crude 011 from about 25 
countries either on term contract or through spot 
purchase. 

xi. Construction of StrategiC Storage of crude oil of 
5 MMT capacity at three locations viz. 
Visakhapatnam, Mangalore and Padur for 
meeting unforeseen situations arising out· of short 
term supply disruptions etc. 

Shortage of fertilizers 

4420. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Kamataka and Kerala are stated to 
be heading for a major shortage of chemical fertilizers 
during the ensuing Kharif season with the Union 
Government yet to finalise the fertilizer prices and 
consequently the factories going slow on production 88 
reported in the 'Hindu' dated February 25, 2008; 

(b) if so, the facts thereof; 

(c) the reasons for delay in fixing quantum of subsidy 
on fertilizer and its price; and 

(d) the steps the Union Govemment proposes to take 
to avoid shortage of fertilizers in the Southern States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (d) No Sir. The prices of all fertilizers 
under the subsidy/concession scheme have remained 
unchanged since 2002. There is no move at present for 
revision of prices of fertilizers. The quantum of subsidy is 
derived from the defference between the delivered price 
of fertilizers and Maximum Retail Prices (MRP's) fixed by 
the Government as well as quantity of fertilizers lold. 

Urea is the only fertilizer which is under partial 
movement and distribution control of the Govemment. All 
other fertilizers viz. DAP, MOP, SSP and NPK etc. are 
decontrolled/de-canalized since 1992. The availability of 
Phosphatic and Potassic fertilizers is decided by the 
market forces of demand and supply. Union Government 
ensures availability of urea at state level. State 
Govemment are responsible for its distribulion within the 
staw. 
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Problctlon', of Historical Monument. 

4421. SHRI VIJOY KRISHNA: Will the Minister of 
CULTURE be- pleased to state: 

(a) whether the Government has received any 
proposals from the State Govemments of Bihar UP for 
finCJncial assistance for the protection of historical 
monuments; 

(b) if so, the details thereof indicating the location-
wise details of each projects; and 

(c) the financial assistance provided for the this 
purpose during the last three years? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) Archaeological 
Survey of Indtahas no such proposal. 

(b) and (c) Questions do not arise. 

Change In the Compoaltlon of Oclmlx 
by MIS. Panacea 

4422. CH. MUNAWAR HASSAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Mis. ,Panacea has changed the 
composition of its product Ocimix to avoid price control; 

(b) if so, the details about the compos~on of Ocimix 
both old and new; 

(c) whether the Govemment proposes to refer ,the 
case to CBI lor a probe; and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (d) A show cause notice was Issued 
to MIs. Panacea Biotech Limited on 4.2.2005 for 
overcharging in the sale of Ocimix Tab. Each Film Coated 
Tab Contains: Ciprofloxaxin 500 mg Omidazole 500 rng 
Batch No. 2974014. The company deposited overcharge 
amount alongwith interest. Subsequently the company has 
kept the brand name intact and has changed the 
composition of the medicine. It appears that the company 

has violated section 17 of the Drugs and Cosmetics Act, 
1940 by changing the combination of this formulation. 
Since the Drugs and Cosmetics Act, comes under the 
jurisdiction of State Drugs Controller, a Jetter was issued 
to the Drug Controller Himachal Pradesh on 8.8.2007 
with a request to take appropriate action against the 
company. 

Sting Operation to Stop Illegal Aecovery 
by GAP and APF 

4423. SHRINAVEEN JINDAL: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to start sting 
operation to stop illegal recovery by General Railway 
Police (GRP), Railway Protection Force (RPF) as reported 
in 'Dainlk Jagran', dated February 18, 2008; 

(b) if so, the datalls of the proposal; and 

(c) the time by which it is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. There is no 
such proposal to start sting operation to stop illegal 
recovery by Railway Protection Force. As and when any 
such incident is reported, stem action is being taken 
against the erring Railway Protection Force Personnel. 

(b) and (c) Do not arise. 

{Translation} 

De-Addlction Centres In Madhya Pradesh 

4424. SHRI CHHATTAR SINGH DARBAR: Will the 
Minister 01 SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Govemment of Madhya Pradesh has 
sent 25 proposals of the voluntary organization working 
in, the field of de-addicition regarding est~lishment of 
de-addiction centres to the Govemment of India during 
the year 2005-06; 

(b) if so, the details of the decision taken by the 
Union Govemment on these proposals; 
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(c) whether 'the approval of the two new centres is 
pending with 'the Government; and 

(d) . if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir. 

(b) The proposals sent by the State Govemments 
were considered by the Screening Committee consisting 
of experts in the field. The Committee approved two 
pn:IpOS8ls of 2005-06 for Madhya Pradesh and grants 
have been released accordingly. 

(c) and (d) No proposals are pending with Govt. 

/English} 

T .... Charged on Medicines 

4425. SHRI RANEN BARMAN: WII the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether taxes upto 60 percent are being charged 
on medicines in the country; 

(b) if 80, the details thereof; and 

(c) the taxes being charged by the Central 
Government and State Govemments on the medicines in 
the country during the year 2007-08 aIongwith the rates 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIOUE): (a) to (c) Upto 29th February, 2008, drugs 
and medicines attracted 16% excise duty and education 
cess @ 2% was levied on basic duty. 

Presently, 8% excise duty is attracted on all 
pharmaceuticals including drugs and medicines. Education 
cess and Secondary & Higher Education cess amounting 
'to 3% of the basic duty is also levied. However, specified 
life saving drugs including Anti-cancer and Anti-AIDS drugs 
and bulk drugs for their manufacture have been exempted 
from excise duty. Nearly all State Govemments have 
levied 4% VAT except Assam & Meghalaya who have 
levied 6% VAT on medicines, In States like Kerala and 

Tamil Nadu, some of the Ute saving .ctruga .... exempted 
from VAT. 

4426. SHRI E.G. SUGAVANAM: WID the Minster or 
RAilWAYS be pteased to state: 

(a) whether the Railways have any propoeaI to in8ta/I 
TVs in long distance trains; 

(b) If so, the details alongwlth the pf8880t status of 
implementation of the scheme; 

(c) whether running status of the treIns Is ateo to be 
broadcaated In the TV programme; 

(d) if so, the details thereof; and 

(e) if not, the time by which TVa .. likely 10 be 
provided in the trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): <a) No, Sir. 

(b) to (e) 00 not arise. 

{TfBnslBlion} 

Pantry cars In Weekly, 8f..Weekly 
and Trf.WeIIIdy TraIna 

4427, SHRI RAGHUVEER SINGH KOSHAL: WUI the 
Minister of RAilWAYS to be pleased to state: 

(a) whether the facUity of pantry car is available in 
aU weekly, bi-weekly and tn-weekly long distance traine; 

(b) if so, zone-wise details of passenger trains in 
which the said facility is available and the ones in which 
it is not available; and 

(c) the details of weekly, bi-weekly and 1ri-weekly 
long distance trains going through Kota junction in which 
pantry car facility is available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) There are about 539 pairs of MaillExpress trains 
over Indian Railways running without pantry cars. Number 
of dally, bi-weetdy and tri-weeidy trains (in pairs) having 
pantry car facility are as under:-
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R~ay Dally Bi-weekly Tri-weekly 

Central 11 2 4 

Eastem 5 3 

Northem 8 7 nil 

Northem Eutem nil 1 

Northeut Frontier 2 

Southem 12 7 nil 

South Central 7 2 

South Eastem 4 2 

Wealem 8 2 2 

East Central 7 nil nil 

North Westem 2 

South East Central nil 

East Coast 5 3 5 

North Central nil nil nil 

South Westem 2 3 nil 

West Central nM nil 1 

(e) List of tfaina wiIh pantry cars paMing through Kota Diviaion is as under:-

SI.No. Train No. Train Name Pair of Station Frequency 

2 3 4 5 

1. 245112452 Rajdhani Express Hazral Nizamuddin Thiruvananthapuram 8i-wiaaIdy 

2. 247112472 Swaraj Express Jammu TawHlandnl Terminus 4 days in a week 

3. 247312474 Sarvodaya Express Jammu Tawi-Ahmedabad Weekly 

4. 247512476 Express Jammu Tawi-Hapa Weekly 

5. 24nI2478 Express Jammu TawhJamnagar weekly 

6. 205912060 Jan Shatabdi HazaI8I Nizamuddin-Kola 6 days in a week 

7. 290712908 Maharashtra Samper!< Bandra TanninU&-Hazrat Nizamuddin Bi-weekly 
Karanli Expreas 

8. 291712911 Gujart Sampar!< Kanm Express Ahemeclabad-Hazrat Nizamuclcin Tri-weekly 
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2 3 4 5 

9. 9037;9038 Avadh Express Bandra Terminus-Forakhpur 4 days in week 

10. 903919040 Avadh Express Sandra Terminus-Muzaflarpur Tn-weekly 

11. 290312904 Golden Temple Mail Mumbai Central Amritsar Daily 

12. 292512926 Paschim Express Bandra Terminus-Amristsar Daily 

13. 295112952 Rajdhani Mumbai Central-New Delhi Daily 

14. ~ AK Rajdhani Murnbai Central-Hazrat Nizamuddin Daily 

15. 2955J2956 Expre~ Jaipur-Mumbai Central Daily 

• Jan Shatabdi does not have pantry car as such through mini-pantry Is available. 

/English} 

Train Service at the Western Ghats 

4428. SHRI SK KHARVENTHAN: Win the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have resumed train service 
along the Western Ghats; 

(b) if so; the details thereof alongwith the revenue 
likely to be earned for the next three years; and 

(c) if not, the time by which the train service is likely 
to be resumed? 

THE M!NISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. The train Metre 
Gauge services between Punalur and Kollam situated in 
the Western Ghats have been closed for gauge 
conversion. The Metre Gauge line between Punalur to 
SengottaI is available and 4 pairs of Metre Gauge services 
are being run. 

(b) Does not arise. 

(c) The train services wiU be restored after conversion 
and commissioning of the Sengottai-Kollam to Broad 
Gauge. 

Setting up of LPG Agencies In GuJarat 

4429. SHRI HARISINH CHAVDA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the names of places in Banskantha and Patna 
districts of Gujarat where Liquefied Petroleum Gas 
Agencies have been established and since when; 

(b) the number of additional connections of liquefied 
petroleum gas IJI'ovlded to these agencies during each of 
the last three years; 

(c) the number of persons registered with these 
agencies for new connections during the above period; 
and 

(d) the details of additional connections released and 
the number of persons in the waiting list, agency-wise in 
these districts? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) Public Sector Oil Marketing Companiea 
(OMCs) have reported that at present, the .LPG 
requirement in Banaskantha and Patan Districts of Gujarat 
is being catered by 12 and 8 LPG distributorships. The 
names of locations and dates of establishment of the 
LPG distributorships are available with the Directors 
(Marketing) of the concerned MOCs. 

(b) to (d) The enrolment of new LPG customers and 
release of new LPG connections is a continuous process. 
OMCs have reported that at present, new LPG 
connections are available across the counter tor genuine 
domestic customers. OMCs have further reported that they 
have released 8041, 7035 and 9369 new LPG connections 
in Banaskantha District and 3239, 3180 and 4713 new 
LPG connections in Patan District of Gujarat during the 
period 2005-06; 2006-07 and 2007·08 respectively. 
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AI present, there is no waiting list pending with the 
OMCs for release of new LPG connection by their LPG 
distributors operating in Banaskantha and Patan districts 
of Gujarat. 

Production of SSP 

4430. SHRI NARAHARI MAHATO: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the number of Single Super Phosphate (SSP) 
manufacturing units in the country, State-wise; 

(b) the details of production of SSP in the country 
during each of the last three years; and 

(c) the details of subsidy given by the Government 
to fertilizer units producing SSP during the said 
period? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) and (b) The SSP manufacturing units 
registered with the Department of Fertilizers under the 
Concession Scheme alongwith details of production during 
each of the last three years, is given in the enclosed 
statement. 

(c) The year-wise subsidy given by the Department 
of Fertilizers to fertilizers units producing SSP during 2005-
06 to 2007-08 was as follows:-

Year 

2005-06 

2006-07 

2007-08 

Total Amount of SubSidy 
(Rs. In crores) 

189.78 

259.09 

259.46 

Statement 

Stale wistJ.IUnh-wise Production of Supetphosphale (SSP) During 2005-06 to 2007..(J8 

(000' MT) 

SloNe. Name of Unit PtacelDistrict State Installed PrcduCIion 
capacity' 2OOS-06 2006-07 2OOH18' 

2 3 4 5 6 7 8 

Private Sector East Zone 

1. ShrIaisI11a FeItiIzers Umited MuzaIfaIpur Bihar 

Tolal (Bihar) 33.000 0.000 0.000 0.000 

2. The Jay Shree Chemioals & Fertiliz81S lid. (Unit-I) KhanIah, 24 pa!g8I1II5(N) West Bengal 93.721 29.679 37.395 23.003 

3. The Jay Shree Chemicals & Fertilizers lid. (UniH1) Khardah, 24 pargans (N) West Bengal 66.000 52.078 47.759 32.389 

4. The Phosphate Company Liniled Hoghly West Bengal 120.000 107.702 94.334 57.655 

5. Tala Chemicals Ud. (Hind Liver Chemicals ltd.) HakIa, MicNpor8 West Bengal 160.000 140.200 159.690 90.645 
~ 

6. Sai Fe!tilizers Midnapur West West Bengal 132.000 0.000 0.000 0.000 

7. Teesta NJro Industries Umited Jalpalguri West Bengal 165.000 89.690 86.691 89.370 

Total (West BengaI): 736.721 419.349 . 425.869 293.062 

Total (East Zone) 769.721 419.349 425.869 293.062 
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2 3 4 5 6 7 a 
No!th Zone: 

8. As&iIn FtItiizers LimiIed GcnIqu UIIar Pradesh 66.00 57.933 36.887 24.354 

9. IOIIIiIIn CIwn. & fell. (fonneIy MaI1Idab felt. lid.) F ..... Uttar Pradesh 115.00 0.000 36.103 4.630 

10. NIInIj 0IgIIics LiniIed MuzaIIImagIr UItar Pradesh 60.000 0.000 0.000 0.000 

11. V.1t PtIospMee lid. ~ UIIar Pradesh 60.000 10.178 8.422 10.079 

12. KiII8I CIanicaIa & FedibaII Ltd. (FOf ShririIIuI Jhni UItar PnIdesh 132.000 57.839 60.638 27.85 

13. ~. 0Ignsys lid. (FOIIII8IIy VIm ClIganic) GajIUa UItar Pradesh 132.000 129.291 134.451 109.328 

,... KaIhi ut.nk liniIad Lucknaw UIIar Pradesh 33.000 0.000 0.000 0.000 

TOIII (UIIIr PradBI) 598.000 255.041 278.301 178.041 

TOIII (HaIth Zone) 598.000 255.041 27U11 17U41 

SlUlllane 

15. The ArdIII Supra I.iriIecI TIIIiu AncIIra PradeIh 66.000 44,4311 44,498 28.615 

16. CIanIId1 FeIIIIaI lid. MedIIk AncIva P!adaaI SO.OOO 19.4911 20.562 12.217 

17. KriItIII inUtIiaI CoIpoIaIion liIiIBd NdIdIMIIe MIlIa PrIde8h 88.000 38.a 38.697 23.2S5 

18. WftIdIpI CIani:aI& I..iIiI8d ~ AncIIra Pradesh SO.OOO 25.112 22.416 13.518 

19. PrIgIm Fdzer LiniIad V'tsaIIhIpImn AnIha Pradesh 36.000 12.020 10.278 0.940 

20. .. Green Fells. & et.nicIIs ~ AncIva Pradesh 60.000 20 .• I .• 

21. Priyaria F8IIizers & Chemicals ~ AncIlIa Pradesh 36.000 8.1SO 1.410 0.000 

22. PIIIIyusha FerIizers & Chemicals I..iIiIed VIsaINpIIIwn AncIn Pradesh 100.000 0.000 11. \19 3 .• 1 

TOIaI (AncIra PnIdesh) 504.000 148.1159 168.8116 88.984 

23. TII1!JIbhIIh Fedizels & Chemicals I.iriIecI 60.000 41.334 33.279 12.814 

TctaI {KIInaUIIa) 60.000 41.334 33.219 12.984 

24. CoiDIDIe Pioneer F8IIizeII LiniIed CoIIDIII:Mt TIIIIiI NacIu 48.000 52.3118 42.635 11.57 

25. Corona1daI feI1iizeIs lid. (EID Parry Ii) LiniIed) Chemai Tamil Nadu 132.000 110.363 115.608 87.43 

ToIaI (Tanil Nadu) 180.000 162.781 158.241 105.000 

ToIa! (SWh Zone) 744.000 352.154 381.408 206.948 

w.t lane 

211. Lmer1y PhaapI18I! I.iriIecI (formerly, Hnd, Rasayan) NIIIdesIri Vadodn G\4aIBI 100.500 88.82S 11.739 32.419 

'[1. Nnn8 LiniIed (Fonnely KU1 InIkIIIrie& lid.) AIInedabad G\4araI 100.000 78.tSO 64.640 59.581 
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2 3 4 5 6 7 8 

28. Sana PIIcIapIae LiniIed SIripn, VaIII8d GIfnI 15.000 1.096 2.2&3 0.000 
29. AaI1i FtrtiIizars LinI1ed VaI8ad GI4araI 132.000 63.800 53266 58.134 

30. T.J. "'JIo lncUtries Ltd. NaIIIari GI4arII 22.000 24.1177 22.201 18.66 

31. Narmada Arlo Chemicals Pvt. Ltd. MnIp, .hnIgarh ~ 33.000 3.579 3.002 1.614 

TctaI ~) 402.500 240.327 207.111 170.388 

32. Uberty UMrak lid. Nimwi MdIya PradaIh 100.000 62.833 74.496 51.992 

33. KhIiIan CIwnicaIs & FtIIiIzers LiniIed NiIm, KIwgrrIe MId!ya PradeIh 400.000 165.314 147.858 80.201 

34. RIma PhosphaIes LinIId Indore MdIya PradeIh 165.000 100211 101.S21 35.692 

35. Swastik FMilzer & CIanicaIs limiIed Indore MdIya PradeIh 66.000 18.467 29.81 27.311 

36. • Pho&. (1Ida) lid. Dewas MaIIIya Pradesh 45.000 0.000 0.000 10.255 

37. MdIya IIharaI "'JIo Procb:t I.iniIad NayIgcuI MaIIIya PradaIh . 45.000 34.332 32.478 27.137 

38. UaIIIya PradaIII Orgoc:tan I.iIiIad NayagoIrI, Naemuch MIdlya Prada&h 75.000 0.000 0.000 0.000 

39. MdIya BhIIIlII PIID&phaIas lid. lliwarIgIq, RIiIan MIdIya Prada&h 45.000 14.183 24.102 19.964 

40. MeIicIn AfIo Clan. Ltd. {A8IIa Phos. (nIia) lid. JIggIIdIed MacIIya Prada&h 80.000 11.766 10.884 0 

41. ....... F8I1izII& & CIaIIic* I..iIiIed l.IIIn MacIIya PradaIh 45.000 0.000 2213 0.000 

42. Alvati NinaIIis & Clan. lid. HearapIr, Sagar MdIya PradaIh 14.000 

43. AriIM FerIizIW & Chemicals Irda I.imiIed KalawIIi. Neemach MdIya Pradesh 66.000 8.020 4.344 

Total (Ma<Ilya Pradash) 1126.000 407.106 433.780 256.896 

44. JaiIam PhospIIIIB LiniIed Farhad, RajaIwldgIIII Ctndtiagarh 66.00 27.107 19.600 16.049 

45. BEe F8I1iIizeIs I.iniIIId BiaspIr CINIisgaItI 135.00 70.406 88.622 4&.804 

TctaI (C/'hdIisgarh) 201.000 97.513 108.222 62.853 

Figures for lie year 2007.()8 have been r8pOIIed on lie _ 0/ RonnaIion ~ by FA!. 

46. SEC Frizers liniIed PIUgIan MaharasI'm 66.00 86.515 45.317 32.550 

47. BharaI Fettizers nbiIries I..inIed Thane MaharashIra 132.000 3.137 3.069 1.612 

48. The Dhararn&i Mcnji ChenicaIs COII1I8lY AmbemdI, Thane Mah8rashtra 300.000 107.188 97lJ2 26.491 

49. Rajiumi AgroIech Incia I.iniIId Jaila Mnra&Im 60.000 0.000 0.000 0.000 

SO. RamaKrilR~ L.oni KaIJhor MahanIshba 132.000 75.562 105.650 72.649 

51. Sliva FeI1bIIs LiIiIad NnId MWnIIIhIra 90.000 52.812 52.42 36.296 

52. 8a&anI • Ted1. ~) I.ini1ed AId! MIharastUa 120.000 n:m. 72.836 54.961 
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2 3 4 5 6 7 8 

53. SIvi BhIVIIIi ....... FerIIzenI liniIId NnId MnIINIa 30.000 0.000 9.414 0.000 

54. BIIIIji FerIIaers M lid. twIdId Malillt. 80.000 11.058 11.899 8.271 

55. I..ibarty PtloIiptIIIB LinIIcI PII, RIigMI MnaIIn 66.000 12.171 41.584 19.117 

56. JaDn ~ LinIIcI Nagu ........ 66.000 32.046 15.3 0.000 

57. R.C. feItibs ~ 
.......,. 132.000 0.000 0.000 42.701 

58. SIne ~ Feri. & Ctan. AmravIII ......... 80.000 0.000 

59. SIIi GajIj ftI1iaIa No lid. 72.000 10.519 1.847 

ToIII {MIIwaIIaa): 1388.0lI0 435.814 485.230 2118.4116 

60. MII1gIIm PhaIpIIIJa lid. ~ FIIjIIIIwI 66.000 12.738 •. 135 1.278 

81. I..ibarty PhoIpI8I & FtI1izIIs liIiIId IJdIipw RIjaIIwI 185.000 127.814 132.548 
90_ 

at Rna AIoIpIIIIIIliIiIId IJdIipw RIjIIIWI ,.,.000 18. 82.44 13.747 

63. 511ft CaIcu a.a. LiIiIId IJdIipw RajIIMwI , • .000 G.GOO 1J18 O.GOO 

64. SIIi GanpIt FerbIs LiniIed !lIIDrgIIh RIjIIIwI ,.000 O.aoo 27.544 3 .• 

65. TEDCO GnIiII LiniIed IIiIIIIa RIjIIIwI 132.1IJO 42J57 46.461 45.JT7 

66. AIawIi fItaphIIe I.inIId IJcIIipw RIjIInI • .000 38Jl • 33.873 21.543 

67. AIIIIIt PtloIiptIIIB & FIIiIzIII LiniIed atIaIgIIII FIIjIIIIwI •. 000 0.000 38.018 , .. , 
•• Bolla "'*-ill l.iniIId IJdIIipw ,.... 200.000 0.000 80.524 49.184 

68. GayaIri Spima liniIId ..... ...... 33.000 1,_ 14.495 7.!JI7 

70. The IlIIIanIi MonIji CIaIicaIII Co, lid. KhMII. IJcIIipw RIjIIIWI •. 000 38.300 21.. 20.500 

71. SadwIa PIIOIphaIe & ~ liIIiIId UdpIa' RIjIIIwI 132.000 53.800 45.331 44_ 

72. I..ibarty~ liniIId ..... KaIa AIjMIWI 132.000 23.580 44.416 42.0119 

73. KhIiWI a-. & Fft NriIIhIdI RajIRI 200.000 73.0&1 82.743 II. 
74. IrdIII PIIOIphaIe LiRiI8d lJdIi!u RIjaIbn ..000 O.G» •. 731 26.513 

Tolal (f\ajIIIwI) 1121.G» 419.272 873.764 533.8IXI 

Teal (Well Zme) _.500 la. l •. t07 t32O.532 

ToIII (PIivIIe Sector) _.221 
_.376 

2951.883 19118.583 

Gland TaIII (AI IrdaI 8948221 _.378 2951.683 19118.583 
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Traneportatlon of Imported Fertilizers 

4431. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to slate: 

(a) the total amount of fertilizers in tonnes imported 
by the Govemment during the current financial year; 

(b) whether the said fertilizers are lying at the ports; 

(c) if so, the reasons therefor; and 

(d) the arrangements being made by the Govemment 
for the timely transportation of imported fertilizers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANOIQUE): (a) to (e) Urea is the only fertilizers covered 
under statutory price and partial movement control. Import 
of urea is restricted and permitted through State Trading 
Enterprises i.e. MMTC, STC and Indian Potash Limited, 
Import of Urea for direct application fertilizer is made on 
Govemment account. The quantity of imported urea on 
Government account arrived at various Indian ports during 
the current financial year (from 1.4.08 to 20.04.08) is 
1.95 lakh metric tonne. Out of the quantity arrived 0.78 
lakh MT was discharged from the ships and 0.14 lakh 
MT despatched various states from the ports. 

(d) At present, adequate rail trsnsport arrangements 
for transporting imported fertilizers are available. 
Department of fertilizers, in close coordination with 

Railways, monitors despatcheS of fertilizers from all major 
ports on continuous basis to ensure timely evacuation of 
fertilizers. 

Agreements Signed wlth Corporates 

4432. SHRI G. KARUNAKARA REDDY: Will the 
Minister 01 CULTURE be pleased to state: 

(a) the total number 01 agreements signed with 
corporates under National CuHure Fund for upkeep and 
restoration 01 monuments; 

(b) the total amount of money collected from the 
corporates so lar; 

(c) whether the amount collected is enough to 
maintain satisfactorily the monuments in respect of which 
the agreements are signed; and 

(d) il nol, in which manner Government proposes to 
arrange for the inadequacy of funds? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Eleven 
memoranda 01 Understanding with different corporate 
bodies have signed so tar. Rs. 31.47 Crores have been 
committed by differenl corporate bodies. Details are in 
given in the enclosed statement. 

(c) and (d) The Archaeological Survey of India is 
responsible lor maintaining the monuments from 
Govemment funds. The corporate contributions under 
National Culture Fund complement the Government 
lunding. 

Statement 

Thll ASI-NCF ProjscIs on Monuments Under /he Custody of Alr:hatJO!gical Survey of India 

SI.No. Name 01 IIle Monument Name 01 the Sponsoring Funds committed by 
agency the agency (Rs.) 

2 3 4 

1. Monuments at Lodi Garden Sleel Authority 01 India Ltd. 1.00 Crore 

2. Humayun's Tomb, New Delhi Age Khan T ru$l for Culture & Oberoi Group of Hotels 2.25 Crores 

3. Jantar Mantar Apeejay Surendra Park Hotels Ltd. 10 Lakhs 

4. Sun Temple. Kona' Indian Oil Foundation (IOF) 25 Crores 

5. Kanheri Caves. Uumbai 
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6. Group 01 Temples, Khajuraho 

7. WarangaI Fort, Warangal 

8. Taj MahII, Alp IncIIn Hotels Company Lid. (Tata Group) 111 CftnI 

9. Lauriya Nandangath and Chankigarh and RampuM Bokaro Staal Plant (SAIl) 50 LaIIhI 

10. GClL GIInbaz SIIIIa Trading CorpoIation Ud. 50 I..IIchI 

11. Wazirpur Ka GI.Inbad PEe Ud. 

4433. SHRI ASADUDOIN OWAISI: WiI the MinIIter 
of FOOD PROCESSING INDUSTRIES be pIeeaed to 
state: 

(a) whether the Government has received proposal 
from the Government of AncIva Pradesh for setting up 
of Food Procee8iIIg Induatriea in the State; and 

(b) if so, the details thereof and the financial 
.assiIta.1Ce provided in this regard during the Iaat three 
years, till date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): <a> and (b) Yes, Sir. The Ministry of Food 
Processing Industries proYidea financial II88iatance in the 
form of grant-in-aid to implementing agencie.' 
enterpreneura for Technology UpgnIdatiorYModzallonl 
EatabIishment of Food Proculing Units. Under the abcMt 
scheme, Ministry extends financial 888istance to food 
processing units in the form of grant-in-aid • 25% of 
the cost of pBlt and machinery and technical civil worka 
aubject to maximum of As. 50 IaId1 in general areas or 
33.33% subject to a maximum of As. 75 Iakh8 in difficult 
areas such as Janvnu & Kaahmir, Himachal Pradesh, 
Uttarakhand, Sikkim and North Eastern StaIe8, Andam8n 
& Nicobar 1aIanda, L.akshadweep and ITDP Areas. 

During the last three yeara, namety. 2005-06, 200fr 
07 and 2007 -os and till date 97 applications for grant for 
Setting upJModemisationlTechnoiogy Upgradation of food 
processing units in Ancilra Pradesh have been approved 
for a amOtM'1t of As. 2453.44 Iakhs. 

25 I.aId1I 

Air Service from 8engIdore to IIIurtIIua 

4434. SHRI IQBAL AHMED SARADGI: Wi" the 
Minister of CIVIL AVIATION be pIeued to state: 

(a) whether Air Mauritius propoMd to op8f1lte a 
weekly direct flight from 8angaIont to india; 

(b) If 80, the extent to which hu helped In Impuvlng 
the tourism between India and MauriIIus; 

Cc) the facilllles that are being provicMd to the IIiIpoftII 
in BangaIore as well as Mauritiua; 

(d) whether there is a demand of Increaaing the 
frequency of direct flight; and 

Ce) If 80, the details and the ... propoeed to be 
taken to meet the demand? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) and (b) No, 
Sir. However, for facilitating tourism, Air MaurItius has 
introduced operations to Bangalore by operating co-
tenninal service on their once weekly service8 on their 
once weekly services on Mauritiua-BangaIore-Chennal-
Mauritius without exerCising traffic rights betw .. n 
BangaIore and Chennai. 

(c) All infrastructure facilities required for intemationlll 
operations are available lor carriers including All Maurttiua 
for operating toltrom Bangalore. 

Cd) and Ce> As per the existing bIateraI air aervicee 
arrangement between India and MaurIIiua, the de8ignahICI 
aiYtines 01 each sides are entitled to operated 14 ~ 
per week. At present, only Air MaurItius Is operating 8 
services per week to/from India. Therefore, the deeignaIed 
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airlines of each side are free to utilize the balance 
capacity entitlements as per the commercial judgement. 

Reduction of Entry Fee of Tal .. ahal 

4435. SHRI GIRDHARI LAl BHARGAVA: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Govemment has recently notified 
reduction in the entry fee for Taj Mahal in· Agra from As. 
7501- to As. 201- for tourists from SAARC coUntries Bite 
Myanmar and ThaIland; 

(b) If 80, the details thereof; 

(c) whether the entry fee was earlier shared between 
Arohaeological Survey of India and the Agra Development 
Authority in the ration of the Rs. 501- and As. 7001-
respectively; 

(d) If so, the details thereof; 

(e) whether the Agra Development Authority has 
contasted the reduction in entry fee for SAARC nationals 
and wants its earlier share restored; 

(f) if so, the details thereof; 

(g) whether the notification has since been revised; 
and 

(h) if so, the details thereof? 
I 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRiMATI AMBIKA SONI): (a) and (b) 
Through a notification dated 5th March, 2008, the 
Archaeological Survey of India has brought the entry fee 
in respect of citizens of SAARC and BIMSTEC countries 
at par with Indian citizens. 

(c) and (d) At Taj Mahal, ASI charges entry fee • 
As. 10/- from Indian vistors and nationals of SAARC and 
BIMSTEC countries. Foreigners of other nationalities are 
charged 0 Rs. 2501-. The Agra Development Authority 
charges Rs. 500f- from each foreign national including 
citizens of SAARC and BIMSTEC countries Rs. 101- from 
Indian visitors as ToU Tax (Path-kar). 

(e) and (f) The notification issued by the 
Archaeological Survey of Indian applies only to ASl's entry 
fee and not to the tax charged by the Agra Development 
Authority. 

(g) No, Sir. 

(h) Question does not arise. 

HorIzontal DiAlnce Between two AUcr.fta 

4436. SHRI RAMESH DUBE: WIt the Minister of 
CIVIL AVIATION be pleased to stale: 

(a) whether the Govemment proposes to reduce the 
horizontal distance between two aircrafts in order to lift 
presaure from Airports at Delhi and Mumbai due to ever 
increasing air traffic; 

(b) H so, the details thereof; 

(c) whether the existing airports are capable of 
handling increasing traffic; 

(d) H so, the details thereof; and 

(e) the steps taken to avoid mid air disasters? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) Yas, Sir. 

(b) Reduced Horizontal Separation Is required to be 
impIerner>ted to reduce the air-congestion and delays. 
However, evaluation of available ground infrastructure, 
Communication, Navigation, Surveillance facilities, 
manpower & controUers', software tools for efficient 
handling of increased traffic is required. Necessary 
augmentation of these facilities needs to be carriE:d out 
before Implementation of reduced horizontal separation, 
so as to ensure safety of aircraft on ground and In air. 
Subject to fulfillment of these conditions, the current 
horizontal separation of 05 nautical mile could be reduced 
to 03 nautical mile in accordance with the International 
Civil Aviation Organisation (ICAO) Standards. 

(c) and (d) Following development worlca have been 
undertakenlbeing undertaken to enhance the capability of 
airports for handling increasing traffic. 

1. New high speed exit taxiways at Delhi and 
Mumbai airports have been c6nstructed and 
some more have been planned. 

2. Mumbai and Delhi airports have boen handed 
over to Joint Venture Companies for inIfIr ..... 
further development of ground infrastructure. 
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3. Simultaneous use of I?oth runways at Delhi and 
Mumbai airports has started during the peak 
hours. 

4. RestflctIon on general aviation· aircraft·· during 
peak period at Delhi and Mumbai airports has 
been imposed. 

5. ATC Automation System at Delhi and Mumbai 
airports has been planned for upgradation. 

6. The number of hourly movements of flights are 
being frozen at Mumbai & Delhi airports in sync 
with available runwaylterminal building capacity. 
In addition, Clearance Delivery Position has been 
established at Mumbai and Delhi Airports. 

7. At IGI Airport, Dethi, construction of a third 
runway is nearing completion. On its 
commissioning, the aircraft handling capacity of 
the airport would greatly get augmented. A 
parallel taxi track has also been constructed at 
Delhi airport by which runway occupancy time 
has been reduced considerably. 

8. At Mumbai airport. the beginning of runway 32 
and 27 have been joined by constructing a new 
taxi track and beginning of runway 27 is being 
joined with the international apron to reduce 
runway occupancy time. 

9. AirPorts Authority of India (MI) has taken up a 
project for upgradation of 35 non-metro airports 
to handle increased air traffic at those airports. 

10. MI is also expanding·and modernising ChenAai 
and Kolkata airports to handle the increasing 
traffic at these airports. 

(e) The foUowing measures are in force to prevent 
mid air disasterslincidents: 

1. All the aircraft which are holding over on airport 
for landing are continuously monitored on Radar 
10 maintain the prescribed safe height. 

2. The radar system is capable of displaying the 
height of aircraft, thus a close surveillance is 
maintained by the controllers on the heights 
being maintained by cftfferent aircrafls. 

3. The automation system at Delhi and Mumbai, 
the two busiest airports, has the capability to 
generate confUct alert which draws the attention 

of the controller, in case any deviation I. 
observed on the height of an aircraft. 

4. All the aircraft are equipped with Air bome 
collision avoidance system which improves the 
situational awareness of pilot and generates alert 
in case of any conflict. 

Damaged engine Cover of Alrcr.ft 

4437. SHRI KINJARAPU YERRANNAIDU: WiU the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the engine cover of an Indian Airlines 
aircraft came off and fell on the runway at the Indira 
Gandhi Intemational Airport recently; 

(b) if 50, the details thereof; 

(c) whether an investigation has been made In this 
regard; 

(d) if so, the results thereof; and 

(e) the action taken against the persons found guilty? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUL PATEl): (a) and (b) No, 
Sir. Mis National Aviation of Company of India UmiIed 
(NACIL-I) A-321 aircraft VT-PPD while operating charter 
flight from Delhi to Srinagar on 24.2.2008 was involved 
in an incident during take-off wherein the bottom latches 
only of the nose cowl of right hand engine opened up. 
The aircraft returned and landed safely at Deihl. 

(c) to (e) Investigations were carried out and on pnm. 
fscie evidence the privileges of the ticence8 of both the 
departure engineer and the engineer who earlier carried 
out weekly inspection have been suspended. 

Shortage of Drup 

4438. SHRI RAMDAS ATHAWALE: win the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether there is acute shortage of drugs being 
given to overcome severe pain and mental illness on 
account of strict enforcement of Narcotics Act; 

(b) if so, the details thereof; 
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(c) whether the Government has taken or proposes 
to take any steps to remove such shortage of drugs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (d) Whenever shortage of any drug 
is reported, remedial action is taken by requesting the 
drug companies concerned to make supply of medIcinee 
In the affected regions. No specific shortages of drugs 
for treatment of severe pain and mental inness has been 
brought to the notice of the Department or the National 
Pharmaceutical Pricing Authority (NPPA) so far. 

[Tf"IlI7S/ationJ 

NatlOMI Commlalon for sea 

4439. SHRI RAM CHANDRA PASWAN: 
SHRI BALESHWAR YADAV: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the National Commission for backward 
Classes has the power to hear grievances and award 
penalties as in case of National Commi8aion for Scheduled 
Castes; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government to confer 
judicial powers to the National Commission of Backward 
Classes on the lines of National Commission for SCsI 
STs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The matter regarding enhancing the 
powers of National Commission for Backward CIaaaea 
(NCBC) is under consideration. 

{Cng/ishJ 

Pauengera Being Thrown OUt 

4440. SHRI BALASHOWRY VALLABHANENI: WUI the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are aware that the cases 
of railway staff and passengers being thrown out from 
ruMing trains have increased recently; 

(b) if so, the number of such cases reported during 
the last three years; and 

(c) the action takenlproposecl to be taken to prevent 
such Incidents in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. But there is no 
increase In cases of thrown out of railway staff and 
passengers. 

(b) The number of thrown out of passengers including 
Railway staff reported over Zonal Railways during the 
last three years \.e. 2005, 2006 and 2007 are as under:-

Year Number of cases reported 

2005 11 

2008 9 

2007 9 

(c) The foDowing preventive measures have been 
taken for the aecurity of passengers:-

1. About 2200 important maiVexpress trains are 
being escorted by GRP and about 1250 trains 
are being escorted by RPF on deily basis for 
providing security to passengers in vulnerble 
sections. 

2. The train escorting parties are being briefed to 
remain extra vigilant In trains especially in crime 
pronelvulnerable sections. 

3. Regular coordination meetings are being 
conducted with State Police and Government 
Railway Police to discuss crime trends and 
fonnuiate effective strategies to contain such 
crimes. 
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4. Ladies' compartments of sub-urban trains are 
normally being escorted by GRP. Squads 
comprising women TIEs and women RPF 
personnel are deployed in vulnerable sub-urban 
sections, aspecially during the non-peak hours 
when likelihood of commission of crime against 
women is more 

5. Regular drives are conducted by RPF against 
male passengers travetling in ladles 
comartments, anti-social elements creating 
nuisance in RaIlway premises as well· as in trains 
etc. and offenders detected are proeecuted LW1der 
the provisions of the RaIlway Act. 

/TnmsIaIion/ 

Funds for the Handlcllpped PerHns 

4441. SHRI MAHAVlR BHAGORA: Wit the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(al whether the Government has made a provision 
of Rupees 1800 CrOl'86 for the handicapped pel1lORS In 
the 11th Five Year Plan; 

(b) if so, the manner in which the said funds are 
likely to be utilized; 

(cl whether the Govemment has fixed a target for 
making one lakh fresh employment available for 
handicapped persons in the private sector f#Jer'l year; 

(d) if so, whether any action plan has been drawn 
"" for making the said employment opportunities available: 
and 

(e) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI .IAGADEESAN): (a) to (e) According to 
the Budget ~ of Hon'bIa FJOanCe Minster in 2007-
OS, it scheme has been sanctioned w!lich envisaged 
payment of employer's contribution to Employees 
Provident Fund (EPF) and Employees State Insurance 
(ESI) by the Government for the first three years lor 
providing employment to persons with disabilities in private 
sector. The benefit of the scheme is for persons with 
monthly wages "" to Rs. 25,0001- per month. The sc:heme 
covers all persons with disabUities defined under the 

Persons wllhDlsablllties (Equal OpportunItIes, Protecllon 
of Rights and Full Patticipation) Act, 1995 and NaIionaI 
Trust for the Weffare of Persons with Autism, Cerebral 
Palsy, Mental Retardation and Multiple Oisabtlitles Act, 
1999. 

{English/ 

4442. SHRI MANORANJAN BHAKTA: Will the 
Minister of FOOOPROCESSING INDUSTRIES be pleased 
to state: 

(a> the details of Food Proceaaing Training CentNe 
and training-eum-pro development cenlenI set up by 
the Govemment in the Union Territory of Andaman and 
Nicobar Islands; 

(b) the detaUs of the special schemes and 
programmes for tribal people of these islands; and 

(c) the financial aasistanoe given by the Govemment 
in this regard during the last three years, including the 
current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Under a Component of the Ministry'. 
Scheme of Human Resource Development i.e. Food 
Processing Training Centre the Government is assisting 
Stata Govemment Organizations, Educational & Training 
Institutions, Non-Governmental Organizations & 
Cooperatives etc. In setting up of Food Processing 
Training Centre in the country in various States for skill 
upgradatIon and training of unskilled . and unemployed 
youths so as to enable them to either set up their own 
fOOd processing unit or get employment in food procesalng 
induatries. Govemment of its own does not set up Food 
Processing Training Centre. The Directorate of Industries, 
Industries Department, ~ndaman & Nicobar Islands, Pori 
Blair has Sflt up one multi product line Food Processing 
Training Centre with assistance of As. 6.90 lakhs from 
this M"mistry In the year 1~S9. 

(b) Ministry of Food Processing IndUStries provides 
financial assistance III the form of· grant in aid under the 
Scheme of Technology UpgradatlonlModernlzationl 
EatabIIshment of food proceaalng tndustrie8 for prOmotion 
of fNIta & vegetables procenlng untts. Under this 
Scheme, the Ministry extends financial a.iatance to·food 
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pr0C888ing units in the form of grant-in-aid 0 25% of 
the cost of Plant and Machinery and Technical Civil Works 
subject to maximum of Rs. 50.00 lakhs in general· areas 
or 33.33% subject to maximum of Rs. 75.00 lakhs In 
difficult areas. In order to ensure speedy disbursement of 
the financial asSistance, the Ministry has decentralized 
the disbursement procedure through banks under the! 
Scheme of Technology Upgradationl Modernization/ 
Establishment of food processing industries w.e.f. 01.04.07. 
Besides, under Mini Mission IV of Technology Mission of 
Integrated Development of Horticulture in North Eastern 
States, Sikkim, J & K, Uttarakhand and Himachal Pradesh, 
higher level of assistance 0 50"10 upto Rs. 4 crores for 
promotion of new units and upto Rs. 1 crore for 
upgradation/modemaization of units is available for 
processing of horticultre produce. 

Under the Hwnan Resource Development Scheme 
Ministry provides assistance for creation of infrastructure 
faciHties for running Degree Diploma Courses in Food 
Processing Technology upto Rs. 75.00 lakhs and also 
provides assistance upto Rs. 2 lakhs for conducting 
Engerpreneurship Development Programme. 

Ministry has also identified thrust areas for strategic 
intervention for the 11th Plan, by establishing Mega Food 
Parks, Cold-chainlvalue addition and preservation 
infrastructure, capacity building by setting up of National 
Institute of Food Technology, Enterpreneurship & 
Management (NIFTEM) and establishementlupgradallon of 
Quality Control Laboratories. which could result in 
increasing the level of processing, value ~ddition of food 
products. including perishablet;. 

The Budgetary allocation of the Ministry of Food 
Processing Industries has been increased from Rs. 650 
crores during the 10th Plan to Rs. 4031 crores for the 
11th Plan. 

The Ministry also extends financial assistance for 
aetti"9 up Food Tasting Labs, implementation of quality 
systems such as Hazard Analysis and Critical Control 
Point (HACCP). ISO 9000. Good Hyglene Practic~s (GHP) 
and Good Manufacturing Practices (GMP), promotion of 
Research and Developrnent, capacity building for Human 
Resource Development. 

The Minislry also proposes to implement a revamped 
schemes in the 11th Plan for infrastructure Development 
under which. it envisages giving enhanced financial 
assistance for setting up Mega Food Parks upto Rs. 50 

erores, cold chain infrastructure, value added centres, 
packaging centres upto Rs. 10 crores and modemaization 
of Abattoris upto Rs. 15 Crore&. The scheme will provide 
backward and forward linkages as well as a refiable .-,d 
sustainable supply chain. 

All the plan schemes of this Ministry for promotion 
of fovd processing industries are meant for an the citizens 
of India. HO\'V8ver special weightage is given to TribaIsI 
SCtST 10BC and women entrepreneurs. During the last 
three years no proposal for setting up of Food Processing 
Training Centres from Union Territory of Andaman and 
Nicobar Islands has been received. 

(c) During the last three years 84 Food Processing 
Training Centres have been assisted with As. 221.11 Iakhs 
aD over India. 

[Transladonj 

Gauge ConV8l'8lon Between Ratlam-Akoia 

4443. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have fonoolated any scheme 
to carry out gauge conversion on the Ratlam-Akoia ~ 
gauge section; 

(b) if so. the time by which work Is likely to be 
started on the said scheme alongwith the details thereof; 

(c) the amount of funds allocated by the Railways 
for the said scheme; 

(d) whether e\eclrification of th.:t said sec:tIon is likely 
to be carriod out during the course of ga:Jg8 conversion; 

(e) if so, the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISmy OF 
RAILWAYS ,SHRI R. VELU): (a) to (c) Yes. Sir. The 
gauge con·JefSion of Ratlarn-Mhow-Khandwa!Akoia (472.64 
km, has been included in the Railway Budget 2008-09 at 
an anticipated cost Rs. 1421.25 crore and an outlay of 
As. 32.95 crore has been provided for this project during 
the current fiscal year. The work would be taken up once 
the Railway Budget is passed by the Parliament. 
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(d) to (f) Bectrification of tracks are considered 
primarily on traffic volumes, economic 'liability and 
operational necessity. At present, there is no proposal to 
electrify Ratlam-Akola rail line. 

[English} 

SUb-Standard Food 

4444. DR. K. DHANARAJU: 
SHRI SARVEY SATYANARAYANA: 

WiU the Minister of RAILWAYS be pleased to state: 

(a) whether Railways are aware that low quality food 
is being served in the trains and also at the stations 
despite charging high rate: and 

(b) if so, the details thereof and the steps taken to 
improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Railways 
endeavour to provide hygienic food to the passengers at 
stations and in trains at reasonable prices. However some 
complaints regarding quality, less quantity, over charging 
have been received. Appropriate action like warning, fine, 
termination of contract, counseling etc. is taken on 
complaints found substantiated. 

Improvement in catering services as an ongoing 
Grocess, receives constant attention of the Raifways and 
Indian Railway Catering and Tourism Corporation (IRCTC). 
IRCTC, a wholly owned company of India Railways has 
been formed to upgrade and professionalize the catering 
and hospitality services of Indian'Railways. IRCTC is 
setting up multi-cusine state-of-the-art Food Plazas, 
Automatic Vending Machines to dispense hot and cold 
beverages, and modernizing railways' existing base 
kitchens. Regular monitoring of catering services is done 
by Railways and IRCTC officials. IRCTC has engaged 
independent food audit agencies to ensure quality 0/ food 
being supplied to the passengers ot Indian RaHways. All 
good practices like, progressive ISO (international 
Organization of Standardization) and HACCP (Hazard 
Analysis and Critical Control Points) certification 0/ catering 
units are being followed. IRCTC has set up control offices 
at New Delhi, Mumbai, Howrah, Chennai and 
Secunderabad for receipt and redressal of complaints. 
Each of these control rooms has personal computers with 
broadband connectivity and dedicated tefephone lines. Any 

passenger can make a telephone caB to any of theee 
control rooms and immediate action Is taken on theN 
complaints/suggestions. 

In addition to above steps like, Customer Satisfaction 
Survey conducted through Mis IMRB International, Food 
Audit done by MIs TUV Sud South AsIa on 112 units 
including Trains, Base Kitchens & Food Plazas, 
engagement of Mis RITES for ISO 22000:2005 certification 
of mobile as weU as static units, conduotlng apecIaJ drives 
on premium trains including Rajclhani, Shatabdi and other 
MaiVExpress trains through Quality Control Professionals 
(OCPs) so as to improve quality of catering services, 
introduction of Colored Menu Cards depicting a-la-Carte 
items along with rates etc. have been taken to effect 
improvement in catering sevlces. 

{TRIIISIa/ion} 

Strike by AAI Emple»yeee 

4445. SHRI ADHIR CHOWDHURY: 
SHRI KINJARAPU YERRANNAIOU: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a> whether the employees Union of Airports Authority 
went on strike recently; 

(b) if so, number 0/ flights affected as a result ther8ot, 

(c) whether the passengers too had to face 
inconveniences because of the said strike; 

(d) if so, the details thereof; and 

<e) the preventive steps being taken to avoid such 
strikes by the employees of airports In the future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Akports' Authority Employees Union (AAEU) went on n0n-

cooperation movement from 11.03.2008 (midnight) to 
12.03.2008. However, the flight operations remained 
largely unaffected during this period. 

(c) and (d) Due to the non-cooperation movement of 
AAEU, the passengers had to face minor incoveniencea 
on account of drop in upkeep 0/ airports, services at 
aerobridges, conveyor belts operations, etc. at some of 
the airports. 
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(e) It has always been the endeavour of the 
Govemment to resolve issues amicably through dialogues. 
In this regard, Govemment have constituted a Tripartite 
Committee with the representatives of the Govemment, 
AAI Management and AAEU, which has been meeting 
periodically. 

Immovable Propertle. Owned by the Railways 

4446. SHRI CHANDRABHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have made necessary 
arrangements for safe upkeep of the Immovable properties 
of the Railways alongside rail lines; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. Necessary 
checks on such immovable properties are being conducted 
by the Section Engineers in their respective jurisdiction 
from time to time. Necessary assistance by Railway 
Protection Force is provided to the Engineering Branch 
to remove the unauthorized encroachments of such 
properties in coordination with Civil Police and Govemment 
Railways Police. 

(b) The following preventive measures for safe upkeep 
of the immovable properties are as under:-

(1) Constant watch is being kept by track men of 
Engineering Department durillg their daily 
patrolling of railway track. 

(2) Some vulnerable sections are also being 
patrolled by Railway Protection Force who also 
keeps a watch on immovable properties lying 
alongside rail lines. 

(3) Railway Protection Force is also rendering 
assistance to Engineering Department to evict 
encroachments as and when called for. 

[Translationj 

National Commlulon for Minorities 

4447. SHRt RUPCHAND MURMU: Will the Minister 
of MINORITY AFFAIRS be pleased to state: 

(a) whether the Union Govemment is considering to 

confer constitutional status on the National Commission 
for Minorities (NCM); 

(b) if so, the detaUs thereof; and 

(c) if 80, the present status of the proposal? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) to (c) Yes, Sir. The Constitution (One 
Hundred and Third Amendment) BiR to confer constitutional 
status on the National Commission for Minorities was 
introduced in the Lok Sabha in December, 2004. The Bill 
was referred to the Standing Committee on Social Justice 
and Empowerment for examination. The recommendations 
of the Standing Committee on Social Justice and 
Empowerment regarding the Bill have been considered 
but some other related issues are still under examination. 

Usha Mehra CommluJon 

4448. DR. M. JAGANNATH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether Commission set up for categorization of 
SCs into sub-groups has submitted its report; 

(b) if so, the salient features of its recommendations; 
and 

(c) if not. the time by which the report is likely to be 
submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUL"AKSHMI JAGADEESAN): The National 
Commission to examine the issue of Sub-Categorisation 
of Schedtlled Csstes in Andhra Prsclesh has not submitted 
its Report. 

(b) Does not arise. 

(c) The tenure of the Commission is one year from 
the date of taking over of the charge by the Chairperson, 
who assumed charge on 21.05.2007. 

[Translalionj 

Delhi-Moradabad Rail Una 

4449. SHRI SANTOSH GANGWAR: WiD the Minster 
of RAILWAYS.be pleased to state: 
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(a) the present status of wort of doubling of ~ 
Moradabad Railway line; 

(b) whether the completion of the said work is getting 
delayed; 

(e) if so, the reasons for delay; and 

(d) the time by which the said work is likely to be 
competed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) (a) to (d) On Oelhi-
Moradabad railway line, doubling has already .... from 
Delhi to Garh Mukhteshwar and Amtoha to Moradabad. 
Doubling of balance portion is ~ for cornpletioli by 
30.06.2008. This balance section was target.d tor 
completion by 2007 -OS but has delayed due to stow 
progress of bridge on river Ganga and delay in supply of 
singaling cables by the supplier. 

New Train. Announced In the RaIl Budget 

4450. DR. SATYANARAYAN JATIYA: Will the MinisIer 
of RAILWAYS be pleased to state: 

(a) the time bound programme for new passenger 
trains announced in the Rail Budget 2008-09; 

(b) whether the Railways have received demand for 
providing halts of passenger trains at places of pilgrimage 
and important stations; 

(c) if so, tile reaction of the Railways thereon; 

(d) whether the Raiways propose to introduce new 
trains (Garib RaIh) between New Delhi-Azamgarh; and 

(e) if IM), the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Passenger trains 
announced in the Railway Budget (including Railway 
Budget 2008-(9) are introduced during the courae of the 
ensuirr.J financial year subject to availability of roBing ab::k 
& completion of jnfraatructural worts. 

(b) and (c) Demands for provision of stoppage of 
passenger trains including pllgrimage{mportant atatIonr. are 
received from various quarters. These are axamined and 
action as found feub:e and justified is taken. 

(b) No, Sir. 

(e) Doea not arise. 

{English} 

Nagaland Pulp and Paper Company 

4451. SHRI SUNIL KHAN: WIll the Minister of HEAVY 
INDUSTRIES AND PU8LIC ENTERPRISES be pleased 
to atate: 

(a) whether the NagaIand Pulp and Paper CompMy 
(NPPC) has been provided wortcIng capital for Ita ravIYaI 
package; 

(b) if so, the details thereof aIongwIIh the time by 
which the factory is likely to start Its operation; 

(c) wh.ther the pay scales of 19n has been 
sanctioned for the employees of NPPC; 

(d) if so, the details thereof; and 

(e) if not, the I'8IISOI'I8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES (SHRI 
RAGHUNATH JHA): (a) and (b) A provlaion of As. 15.33 
crore for working capital has been provided in the revival 
scheme of NPPC with cash infusion of As. 552.44 eRn. 
The revival scheme envisages completion of the scheme 
in 27 months from the zero date, i .•. 27.06.2007, which 
is the date of sanction of revival scheme by Board for 
Industrial and Financial Reconstruction (BIFR). 

(c) No, Sir. 

(d) Doea not arise. 

(e) NPPC hal been a chronlcaUy loasmaklng 
company under reference to Board for induItriaJ and 
FInancIal (BIFR). As per the ~ of the Department 
of Public Enterprises, NPPC is not erdited for availing 
pay strootuIe of 1997. 

Fool Proof SecurIty at the AIrporta ", HE ..... 

4452. SHRI UOAY SINGH: WIll the MInIster of CIVIL 
AVIATION be pleased to stat.: 
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<a) whether some of the terrorist outfits have planned 
to hijack civilian aircraft particularly from North-Eastern 
(NE) States; 

(b) If 80, the details and the facts thereof; and 

(c) the steps takenlpropoeec:l to be taken to arrange 
fool-proof security at the airports of NE States to rneet 
the therat perceptions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Several inteHigence inputs have been received 
by Bureau of Civil Aviation Security (BCAS) regarding 
terrorist outfits planning to hijack civiHan aircrafta from 
NE States. 

(c) On receipt of intimation about any threat message 
from intelligence agencies, an alert message is issued by 
BCAS with a copy to cocerned regional Dy. CommIssioner 
of Security (Civil Aviation) with specific instructions to 
coordinate with the concerned agencies at the airpot1B 
and to monitor the security anangements. 

~/ 

Prtces of EuentIaI Drugs 

4453. DR. LAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 

I 
WiD the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether the prices of essential drugs have 
doubled in March even after reduction in the excise duty; 

(b) if so, the details of such drugs; 

(c) whether the Government proposes to take action 
against such companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIOUE): (a) to (d) Consequent to reduction in excise 
duty vide Notification No. 4I2OO8-CE dated the 1st March 
2008 'rom 16% to 8% and reduction of abatement from 
42.5% to 35.5% vide Notification No. 14J2008-CE (NT) 

dated the 1st March, 2008 of the Government of India in 
the Ministry of Finance (Department of Revenue), NPPA 
vide S.O. No. 418 (E) dated the 3rd March, 2008 revleed 
the equivalent Maximum Retail Price (InYIuIiYe of au taxea) 
of all Scheduled formulation packs downwards by 4.58%. 

With respect to non-Scheduled formulations NPPA 
vide Guidelines No. 212008 dated the 10th March, 2008 
advised all the manufactures and mar1ceting companies 
to ensure the reduction of MRP (inclusive of all taxes) by 
4.58% consequent to the reduction in Excise Duty. 

The new MRP would be unifonnly applicable in au 
the States, wherever the excise duty has actually been 
paid to the Government. 

S.O. No. 418 (E) dated the 3rd March, 2008 and 
Guidelines No. 212008 dated the 10th March, 2008 are 
available at NPPA's website www.nppaindia.nic.in. 

No specific information has been brought to the notice 
of NPPA regarding doubling. of drugh prices in March, 
2008 after reduction in excise duty. 

{English/ 

AnU Collision Device 

4454. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RAILWAYS be pleased to state: 

<a) whether the Railways propose to install Anti 
CoHIsion Devices in an the railway zones; 

(b) if so, the details thereof with the progress I'O.te 
so far; 

(c) the details of the expenditure incurred thereon; 

(d) the time by which all Railway Sections in the 
country will be provided with Anti Collision Devices; and 

(e) the total cost involved in the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) Anti-CoIIiaion 
Device (ACD) is proposed to be ~Iy installed 
over the entire Broad Gauge (BG) network of Indian 
Railways. As a pilot project, the ACD has been installed 
on Katihar-New Jalpaiguri-Guwahati-TtnsUkhia-Dibrugarh-
Ledo section of Northeast Frontier Railway (NFR) and is 
operational. The deficiencies in the system are being 
attended by Konkan Railway Corporation Ud. (KRCl). 
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(c) Expenditure incurred on the project so far, is 
Rs. 92.22 Crore. 

(d) After successful completion of the project on NFR, 
it is proposed to provide the ACD system on three 
Railways i.e. Southern, South Central and South Western 
Railway in next two years. 

(e) Total cost for provision of ACD on the entire BG 
networtc of Indian RaHways win be wortced out after 
finalization of ACD design incorporating the performance 
feedback of the project on NFR and based on composite 
field trials of ACD in electrified suburban section. 

Serving of Mild Alcoholic Beverages on Board 

4455. SHRIMATI JAYAPRADA: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI P. MOHAN: 
SHRI NIKHIL KUMAR: 
SHRI ANIRUDH PRASAD AlIAS SADHU 

YADAV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to aUow mild 
alcoholic beverages on board in the domestic airlines; 

(b) if so, the details thereof; 

(c) whether women organizations have strongly 
opposed this move by the- Government; 

(d) if so, the details of representations made by the 
women organizations in this regard; and 

(e) the steps taken or being taken by the Government 
to ensure full security of women and co-passengers, 
especially in view of a number of cases reported in the 
past about the misbehaviour of drunken passengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) A 
proposal has been submitted by the Federation of Indian 
Airtines (FIA) and other organizations. However, 
Government has not taken any decision in this regard. 

(c) and (d) No representation has been received from 
women organizations in this regard. 

(e) Government has not any decI8ion in this regard. 

Technology for Using Hydrogen .s Fuel 

4456. SHRI CHENGARA SURENDRAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeaaed 
to state: 

(a) whether India has developed the technology for 
using hydrogen as fuel in automobiles in place of Petrol 
and Diesel; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) The Ministry of New and Renewable 
Energy (MNRE) has been implementing a broad based 
research, development and demonstration programme on 
different aspects of hydrogen energy and fuel cell 
technoIogfes including hydrogen production, its storage 
and applications In intemal combustion engines and fuel 
cells. 

(i) The programme is irnplemenJed through acdemlc 
and research institutions like IITs, Universities, 
CSIR laboratories etc. and industry. 

(ii) These efforts have resulted in modifICation of 
petrol driven motor cycles and three wheela,. 
by Banaras Hindu University (BHU), Varanasi to 
operate with hydrogen as fuel. 15 such hydrogen 
fuelled motorcyclea have been developed and 
are being demonstrated on limited basis in the 
campus of BHU. 

(iii) Experiments on use of blends of hydrogen and 
diesel have also been undertaken in Internal 
combustion engine in the laboratory scale 
prototypes by liT Delhi and Jadavpur University, 
Koikata. However, automobiles that can be run 
on hydrogen-diesel blends are yet to be 
developed in the country. 

(iv) A fuel ceO-battery hybrid van was developed and 
demonstrated by SPIC Science Foundation, 
Tuticorin. 

(v) A development-cum-demonstration project has 
been supported by the Ministry for introduction 
of blend of hydrogen and Compnt8Hd Natural 
Gas in selected vehicle. to evaluate the 
pet10rmance and emla8ion8 of these vehicles. 
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The Society of Indian Automobile Manufacturers 
(SIAM). Indian Oil ~orporation Ltd. and five 
automobile manufacturers are participating in this 
project. The project is expected to be completed 
by September. 2009. 

(vi) However. prototypes of automobiles developed 
in the country to operate with hydrogen as fuel 
would need further development before they can 
be commercialized. 

BPCL is conducting research on various aspect of 
technology for USing hydrogen. as fuel in automobiles as 
detailed below. 

(a) Hydrogen production: BPCL has initiated a 
dialogue with National Chemical Laboratory. Puna for 
undertaking a research programe for production of 
hydrogen by novel methods. 

(b) Hydrogen Storage: BPCL is working on the 
development of storage materials base on nanotechnology 
for on-board storage of hydrogen in collaboration with 
Indian Institute of Science (liSe). Bangalore and CSMCRI. 
Bhavnagar. 

(c) Trials with Three Wheeler (Auto Rickshaw): A CNG 
three wheeler has been modified for hydrogen use to 
gain experience in (i) hydrogen storage and refueling on-
board canister system and {iiI performance of vehicles. 

(dj A Hydrogen Corpus Fund has be," created by 
the MoP & NG in which OMes are partner with OIDB. 

10C. R&D Centre is also carrying out tests and 
developmental studies for using Hydrogen in conjunction 
with CNG in three and four wheeler vehicles. 

Railway Tea Stalls at Mumbal Division 

4457. SHRI HARIKEWAL PRASAD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Mumbai Division of Central Railway 
issued instructions to maintain uniformity of Railway Tea 
Stalls in size from top to bottom as per approved size 
within a specified period; 

(b) if so, the details thereof; and 

(c) the steps taken to ensure the implementation of 
these instructions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) With a view to 
ease congestion on the station platforms, instructions were 
issued to the zonal railways in March, 1999 to replace 
old catering stalls with compact modular stalls of uniform 
design. On receipt of representations from zonal railways 
the amended instructions regarding size of modular stalls, 
were issued in Febuary 2000 and zonal railways were 
adviSed to drew an action plan in order to implement 
these instructions. 

Global Cargo Firms 

4458. SHRI RAYAPATI SAMBASIVA RAO: WiH the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether global cargo firms have been allowed to 
operate in the country; 

(b) if so, the details thereof; 

(c) the impact of global cargo firms on the share of 
State carriers; and 

(d) the manner in which the global cargo is likely to 
be benefited to the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
Govemment has recently liberalized the norms for foreign 
direct investment in cargo airlines and raised it to 74%. 
For non-resident Indians the limit has been raised to 
100%. 

(c) and (d) The air cargo industry is expected to 
expand and generate sufficient demand for various 
operators in the sector. 

expenditure on Petrol Pumps for Decoration 

4459. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether petroleum companies have spent 
thousands of erores of rupees on decorating the petroleum 
outlets; 

(b) the reasons for this huge expenditure on petrol 
pumps; 
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(e) whether oil PSUs have taken deliberate decisions 
to avoid giving dividends to the Government through such 
expenditure; and 

(d) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) To sustain and improve their position 
in the current deregularized mar\(et and to combat the 
impact on their sales due to ermy of private companies 
in petroleum retail rNI1uJting. au the Public Sector Oil 
Marketing, Companias (OMCs) are spending resources 
on projecting their Retail VISual Identity (RVI) by providing 
basic facilities and value added services at their Petrol 
Pumps, in a phased manner for the convenience of their 
customers. This is necessary to increase and enhance 
their customer base and brand image in current 
competitive mari(fllt. 

(c) and (d) Nc). Sir. The expenditure spent by OMCs 
on RVI is very &mIfII as compared to cost irIc:urMd on 
marketing and distribution of petroleum products and has 
no impact or very little impact on the overall net profits 
of the 0MCs. All the aMCs are contributing as per 
guidelines, to the Government, regularly. 

[Translation! 

Profit Earned by the 011 Retlnerle. 
under Indian 011 CorporeUon 

4460. SHRI RAJIV RANJAN SINGH "lAlAN": 
DR. CHINTA MOHAN: 

Wtl the Minister of PETROLEUM AND NATURAL 
GAS be pleased to stale: 

(al the profit earned by the oil refineries per barrel 
under Indian Oil Corporation during 2oo7-OS; 

(b) whether the improvement and efflciency in the 
working has resulted in the increase in this profit; 

(c) if so. the details thereof; and 

(d) the estimate of the total profit during the year 
2008-09 in view of the profit earned during March 20087 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The provisional Gross RefInery MargIn (GRM) 
and Net Refinery Margin (NRM) per barrel of Oll 
Refineries under Indian Oil Corporation Ud. (IOCL) during 
2007-08 is 8$ under. 

2007-08 $ bbl (provisional) 

GRM 8.54 

NRM 5.64 

(b) Yes. Sir. 

(e) The GRM In 2007-08 Is $8.S4bbI (provi8ional) as 
against $4.191bb1 in 2006-07. Out of the total incfeue of 
$4.35/bb1. an Increase of $O.83Jbbt Is attributable to 
if11lrovernent and effICiency in the working of the refineries. 

(d) The profit before tax for lOCI.. refineries for Man::h. 
2008 is Rs. 1208.16 crore (provisional). The profit of one 
month Is not representative for estimating the profit 
for a Iogner period. The estimated profit for lOCI refineries 
for the year 2008-09 as per Budget Estimates Is 
Rs. 5078.18 crore. 

Food Proceulng Industrte. In ChheItIeprh 

4461. SHRI AJIT JOGI: Win the . Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) the total number of food proc888ing units, location-
wise, running at present in Chhattisgarh; 

(b) the total investments made In these units and 
the production thereof; and 

(c) the details of the total financial BI.istance provided 
by the Government during the last thIae yeara lor aeIIing 
up of new food industries and cold storages? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SU800H KANT 
SAHAY): (8) to (e) As food processing industries are both 
in the organized and unorganized sectors. the information 
about total number of food processing Industries in the 
country, the total investments made in these units and 
the production thereof is not centrally maintained in the 
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Ministry of Food Processing Industries. However, the 
Ministry received 25 applications for setting up/ 
modernization/expanSion of food processing units in 
Chhaltiagarh so far. 

An amount of Rs. 442.82 Iakhs for 13 cases have 
been approved as grant-in-aid in respect of setting up.! 
expansion/modernization of food processing unlts in 
Chhaltisgarh in the last three years, namely, 2005-08, 
2006-07 and 2007-08. According to the available data, 
these units are running in various Rajnandgaon. No 
assistance for setting up of cold storages has been 
approved for the State during the period. 

{Engllshj 

Beech Tourl8m 

4462. SHRIMATI MANORAMA MADHAVARAJ: 
SHRI BAPU HARI CHAURE: 

WID the Minister of TOURISM be pleased to state: 

SI.No. Projects 

1. Development of Marina beach, Chennal. 

2. Beautification of Beach Promenade, Punducherry 

(a) whether the Union Government has received any 
~ proposals from the StateJUT Govemments to promote 

beach tourism in the country; 

(b) if so, the details thereof; and 

(c) the financial assistance provided for this purpose? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SON I): (a) to (cJ 
Development and promotion of tourism is primarily 
undertaken by the concerned State GovemrnentslUnion 
Territory Administrations. Ministry of Tourism, however, 
provides financial assistance for tourism projects on the 
basis of proposals received from them in accordance with 
scheme guidelines subjec1 to availability of funds. Durin,g 
the year 2007-08 As. 64513.23 lakh has been sanctioned 
as financial assistance to StateslUnion Territories for 
development and promotion of tourism including following 
projects for beach tourism; 

AA1t. sanctioned (Rs. in lakh) 

492.76 

500.00 

3. Celebration of Golden Beach Fastiyal at Chandipur-on-Sea. 3.00 

/TfIIIJIIIIIIionj 

RI .. In the Prtces of .... MaterIals 

4463. SHRI SURAJ SINGH: 
SHRI P.S. GADHAVI: 
DR. CHINTA MOHAN: 

WiD the Minister of STEEL be pleased to state: 

<a) whether the prices of almost all the materials 
being utilized in the production of steel have gone up in 
the country during the year 2007; 

(b) if so, the percentage of increase registered in 
the prices of the each of the components used in 

production ot steel during the said period separately; 

(c) the name' of the materials which are being 
supplied by the public sector in the country; and 

(d) the impact of price rise in raw material on selling 
price for the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) Yes, Sir. 

(b) The increase registered in the raw material spot 
prices (FOB) of the main steel making raw materials from 
January 2007 to December 2007 is given in the table 
below alongwith the percentage increase during the said 
perod:-
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Raw ........ Spot PrIeM (FOB) 

Period NMOC (lTA) Incia Spot AusIratian China mel Coke ShI'8dded 
Price' (Export) Iron Spot hard 12.5% Ash Scrap 

Ole 63.5% Fe Coking Coal 
On Rs.J\onne) (In $noMe) 

January-Q7 11141 60.0 

February-Q7 59.5 

March-07 62.5 

ApriI-07 1209 70.0 

May-07 75.0 

June-07 74.5 

JuIy-07 78.0 

August-Q7 88.0 

September-Q7 114.0 

October-07 1783 

November-07 

Dec:einber-Q7 

%age Increase 80% 

'BaIiadiIa FlOeS (64.5164% Fe less Ihan 10 mm) 
PiIhead price exclusive of freight and taxes. 

130.0 

155.0 

140.0 

133.3 

(e) There is no steel making raw material, which is 
exclusively supplied by the public sector. However, the 
National Mineral Devetopment Corporation (NMDC) is a 
major supplier of iron ore to the domestic steel industry. 
SimiIaIIy, Coal India Ud., A Public Sector Undertaking 
supplies coal through its subsidiary campania. The 
domestic steel industry meets much of its demand for 
coking coal through imports. 

On~) (In $/lonna) (In $t1onne) 

98.0 180.0 280 

100.0 180.0 290 

103.0 185.0 340 

107.0 195.0 307 

109.0 212.0 313 

120.0 252.0 300 

129.0 256.0 295 

140.0 256.0 302 

150.0 275.0 302 

185.0 340.0 302 

172.5 400.0 302 

180.0 390.0 317 

83.7 116.7 13.2 

(d) The impact of increase in the price raw material 
will differ 'rom producer to producer, depending on the 
technology as weD as the availabHity of captive raw 
material resources. The raw material cost per tonne of 
crude steel, in the case of some of the major steel 
producers, based on the information published In their 
website is as under: 

Cost of Raw IIaterIeIs per tonne of Crude Steel 
Rs./Tonne 

Jan.-MBr. Apr.-June July-September October-December 

Name of Producer 2007 2007 2007 2007 

Steel Authority of Incia Ltd. 9131 8822 8902 8886 

Tata Steel Ud. 7635 7796 6977 8340 

JSW Ltd. 14750 15274 15383 16530 
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[English} 

Kolkata Metro Rail 

4464. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to stale: 

(a) whether the Railways have undertaken the 
extension of Kolkata Metro RaDway; 

(b) if so, the details thereof; 

(c) whether numbers of trains that are plying over 
this system has come to such a condition that an urgent 
reptacementlprocurement of new trains is required; 

(d) if so, whether the Railways have chalked out any 
plan for the same; and 

(e) if so, the details Ihereo~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) Yes, Sir. 

(b) The Railway have undertaken the extension from 
Tollygunge to Garia (8.5kms.) as a material modification 
tQ the Dum Dum-Tollygunge Project and revised estimate 
amounting to Rs. 1032 crores was sanctioned in 
October.'2007. One-third cost of the project is being 
shared by West Bengal Government. It is proposed to 
start limited services on this extended section during the 
current year. , 

(c) to (e) The Kolkata Metro runs services with rakes 
comprising B coaches each. The trains rakes are being 
maintained in a satisfactory manner and are fit for 
providing safe and comfortable services. The present 
holding is of 1 B rakes of which 14 Nos. are utilized 
during peak hours and the rest are on standbyl 
maintenance. 

However, on age-cum-condition basis various 
replacement/procurement actions for new rakes have been 
initiated. 

Additional rakes are also being procured for services 
on extended section as also for augmented services. 
Details of such proposed procurement are. 

(i) As a pert of Tollygunge-Garia extension 7 
additional rakes are being procured for catering 
to the extended length of section. 

(ii) Through Ministry of Railway's Rolling Stock 
Programme item No. 484, 6 Nos. additional 
rakes are being procured out of which 4 Nos. 
are for anticipated augmented frequency and 2 
Nos. are against replacement as a part of normal 
age-cum-condition basis replacement. 

(iii) Further, through Ministry of Railway's Rolling 
Stock Programme item No. 885,8 rakes are 
being procured of which 6 are tor proposed 
augmented frequency and 2 Nos. are against 
replacement. 

The above rakes are being procured through ICF. 

Target Achievement 

4465. SHRI L. RAJAGOPAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any action plan envisaged by Railways 
to fulfill its target of achieving to transport 10-billion 
passengers in the next eight years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No target of 10 
billion passengers in the next eight years has been fixed. 
The target at the end of the 11th Plan (2011-12) for 
originating passengers is 8.4 billion. Creation of additional 
capacity to handle more traffic including passenger traffic 
both on the network and terminals is a major priority 
during the 11 th Plan. The strategies to carry more 
passenger traffic also include higher capacity rolling stock, 
longer trains, augmentation of suburban services, increase 
in short distance services, using Mainline Electric Multiple 
Units (MEMU)I Diesel-Electric Multiple Units (DEMU) trains 
besides creation of world class passenger terminalsl 
stations. 

Agreement Between GAIL and 011 India Umlted for 
011 exploration 

4466. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Win the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether GAIL and Oil India Umited have signed 
any cooperation agreement to explore oil discoveries, 
production, distribution, Coal Bed Methane etc; 
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(b) if so, the details in this regard; and 

(c) the extent to which both companies wiH be 
benefited by such cooperation agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes, Sir. GAIL India Umited (GAIL) 
and Oil India Limited (OIL) have signed a Memorandum 
of Understanding (MOU) on 27th December, 2007. The 
area of cooperation by both side includes joint paJticipation 
in New Exploration Licensing Policy (NELP) round & joint 
bidding for exploration blocks overseas, to explore 
cooperation in transportation and marketing of OIL's share 
of gas from new discoveries through GAIL's existing & 
planned pipeline networ1t. GAIL & OIL also agreed to 
examine cooperation in Coal Sed Methane (CMS) 
oppoItunities in Incia and abroad, to examine opportunities 
available in the petrochemicals sector, to cooperate in 
sharing technology and knowledge wherever feasible. 

(c) GAIL and OIL recognize the pota'rtiaJ of adding 
value to their business by adopting a cooperative 
approach based on their cooperative approach baaed on 
their complementary skill, and common buSiness inter-.ts. 
Both parties have signed an MOU with a cIeSiAt to explore 
opportunities for coopendion so that respective resoun::ee 
. could be pooled on the basis of mutuality and reciprocity. 

SetUng up of Abhillt Sen ConunIt* 

4467. SHRI PRABOOH PANDA: Will the Minister of 
CHEMICALS AND FERTIUZERS be p/e88IId to ..... : 

(a) whether the Govemment has set up Abhijit Sen 
Committee for formulating new inveatment policy on 
fertilizers; 

(b) if so, the details of the composition of the 
Committee; 

(c) the matter which are likely to be looked into by 
this Committee; and 

(d) the time by which the said committee is likely to 
submit its report to the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI S.K. 
HANDIQUE): <a) to (d) The Group or Minster (GaM) in 

the meeting held on 12th February 2008 approved to 
constitute a ~mmittee under the Chairmanship of Prof. 
Abhijlt Sen, Member, Planning Cornmlaeion with Secretary 
(FertHizers), Secretary (Expendltuure) and Secretary 
(Agrlcufture & Cooperation) to look into various optlona 
for new investment policy in Fertilizer Sector which wDl 
induce balanced fertilization. Various international bench 
marks in this regard are to be looked into and 
recommendations given to the Government in two months 
time. 

/TfBI7SIaIion} 

TIcIatt SIIIe Through IACTC 

4468. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Incian Raitways Catering and Tourism 
Corporation (IRCTC) has set a new record of seIIitD more 
than one Iakh reselVed tlcketa ttIr'ouWt intBmet in • lingle 
day; 

(b) the number of passengers to whom reserved 
Rdway tickela were provided by the IRCTC and the 
Ralways during the said period in each State of the 
country; 

(c) whether a number of paaeengera are forced to 
travel without ticket Of with inappropriate tickets due to 
the shortage of booking cIertca and reeervation cIertaI in 
many States of the country; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. 

(b) State-wise data of number of pasaengera booked 
is not maintained. 

(c) No, Sir. 

(d) Does not arise. 

/EngIish} 

.... DR. SABU RAO MEDIYAM: WI. the Mlnilter 
of RAILWAYS be pleased to state: 
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(a) whether the Railways intend to Introduce new 
trains to cater to the needs of daily commuters from and 
to satelite towns near State capital like Kumool, NaIgonda, 
Nizamabad and Khajipet; and 

(b) if so, the names and time of introduction of such 
trains from Hyderabad Secunderabad Vijayawada and 
VlS8khapatnam in Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

Inatellatlon of Nllvlptlonal .Syatem lit the Alrporte 

4470. SHRI NIKHIL KUMAR: Wtll the Minister 9f CIVIL 
AVIATION be pleased to state: 

(a) whether the Performance Based Navigational 
System (PaNS) would be installed at major airports in 
the country to ease traffic congestion and to reduce riskes 
of accidents in air; 

(b) if so, the details thereof; 

(c) whether the Government has conducted 
preliminary tests of the system and the extent to which 
such system has been found satisfactory; 

(d) if so, the details thereof; and 
I 

(e) the plans of the Govemment to install such system 
at all the airports in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) and (b) Yes, 
Sir. Implementation of Performance Based Navigation 

(PBN) Systems, will provide better access to airports 
without depending on the ground based navigation aids. 

(c) and (d) Yes, Sir. The analysis Indicates that the 
PBN procedures will provide structured traffic flow which 
wiN enhance operational efficiency and therebY reduce 
air-congeation and promote air safety. PBN procedures 
are proposed to be initially implemented at Delhi, Mumbal 
and Ahmedabad airports. 

(e) PBN procedures will be developed for other 
airports in a phased menner. 

excavation of Hiatoricel PIeca In GuJaret 

4471. SHRI P.S. GADHAVI: Win the Minister 01 
CULTURE be pleased to state: 

(a) the details of historical places In Gujarat where 
various excavation wolt( have been undertaken during 
the last three years; 

(b) whether any scheme has been formulated by the 
Archaeological Survey of India for the protection of these 
places; and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) The 
Ard1aeoIogical Survey of India (ASI) has not carried out 
any excavation in Gujarat during the last three years. 
However, other agencies like Government of Gujarat, 
Institute of Rajasthan Studies, Rajasthan Vidyapeeth, 
Udaipur and M.S. Vniversity, Vadodara have carried out 
excavations in the State during the last three years. The 
details are given in the statement enclosed. 

(b) and (c) There is no proposal at present for 
protection of these sites by the Archaeological Survey of 
India. 

The dtJtsil.s 01 IIXC8V11tion C8nisd out in Gujarst dudng the /sst thl'lNJ years. 

SI.No. 

2005-06 

1. 

2. 

Name of Agency 

2 

Department 01 Archaeology, GQvt. of Gujarat and Institute of 
Rajasthan Studies, Rajasthan VIdyapeeIh, Udaipur 

M.S. Un~ersity of Baroda, Vadodara 

Site 

3 

Kanmer, district Kachchh 

Jaidak No Timbo, district Mehsana 
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2 3 

2006-07 

1. Department of Archaeology, Govt. of Gujarat and Institute of 
Rajasthan Studies, Rajasthan Vldyapeeth. Udaipur 

Kanmmer, district Kachchh 

2. 

3. 

2007-2008 

Department of Archaeology, Govt. 01 Gujarat. 

M.S. University of Baroda, Vaclodara 

Vadnagar, district MehAn. 

Jaidak No limbo, diatrict Mehsana 

1. Depar1rnent of Archaeology, Gov!. 01 Gujaral and Institute of 
Rajasthan Stucies, Rajasthan Vtdyapeelh, Udaipur 

Kanmer, district Kachchh 

2. Department of Archeology, Govt. of Gujarat, 

3. M.S. Univecsity of Baroda, Vaclodara 

[TmnslalionJ 

Funds for Old Age Homes 

4472. SHRI RAKESH SINGH: WiD the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the details regarding the economic assistanCe 
given for running the old age homes; 

(b) whether the Government is aware that the 
assistance given to each old age home for 2S aged 
persons is meagre; and 

(e) if so, the steps taken by the Government to 
enhance this amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) 10 (e) Under the 
Scheme of "An Inlegrated Programme for Older Persons, 
and amount of Rs. 2,76,4121- was given as 90% recurring 
grant in aid to the Voluntary Organizations for running 
old age homes. The Scheme has since been revised 
with enhanced financial assistance for such projects. 

Taxes on Petroleum Products 

4473. SHRI KAILASH MEGHWAL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the excise duty, revenue levy, sales tax, 

Vadnagar, district Mehsana 

Valamiya Timbo, Shikm'pur, district Kachchh 

special cost, the commission and profit margins of the 
dealers is Included in the sale price of petroleum producla 
viz, petrol, diesel, gas and kerosene 011; 

(b) if so, the percentage of each of these componenta 
In the sale price of these producte; 

(e) whether the sale price of these petroleum products 
is also affected by special concessions In fixation of sale 
price, the facilities of the companies, concession In excise 
duties, cost of public conveniencies, the funds Involved 
in disputes, capital gains, the Government scams etc; 

(d) if so, the details thereOf; 

(e) whether the Union Government propose to reduce 
their respective taxes by mutual consent in order to 
provide some relief to the consumers from the rising 
prices; and 

(f) if so, the time by which it is likely 10 be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The break-up of price components 
of Petrol, Diesel, LPG (Domestic) and POS Kerosene at 
Delhi are given in the enclosed Statement 

(c) and (d) Retail setting price of petroleum products 
namely Petrol, Diesel .. LPG (Dome.tlc) and PDS 
Kerosene is to be caJculated by taking into account 

(I) Basic Ex-storage Point Price 



226 Wni'fBn AnsWtlIS VAISAKHA 4, 1930 ($aka) to OutlSlions 226 

(ii) Freight from refinery to depot and depot to 
mal1<et 

(iii) Excise duty at applicable rates 

(iv) Sales Tax and other local levies 

(v) DealerslOi&tributors commission, etc. 

The basic ex-storage selling prices are uniform at all 
refinery locations throughout the country. 

Currently, Govemment is modulating the ratail selling 
price of the four sensitive petroleum products in such a 
manner as not to pass on the burden of spiraling 
international oil prices so as to protect the consumer and 
to Insulate the economy from the inflationary impact of 
international oil prices. Despite the steep increase in the 
intemational oil prices, the prices of domestic LPG and 
PDS Kerosene have not been Increased since November, 
2004 and March, 2002 respectively. The Govemment has 
made a marginal increase in petrol and diesel prices by 

Rs. 2JRtre and Re. 1IIltre respectively with effect from 
15.2.2008. 

(e) and (f) The duties on sensitive petroleum products 
have been rationalized to mitigate the impact of high 
intemational oil prices on their retail selling prices. The 
Customs Duty on Petrol and Diesel has been reduced 
from lOOk to 7.5% effective 14.6.2006 and the ad-valorem 
component of Excise Duty on unbranded Petrol and 
unbranded Diesel has been abolished with effect from 
1.3.2008. The Customs Duty and Excise Duty on 
Domestic LPG and PDS Kerosene were ear1ier abolished 
with effect from 1.3.2005. Further, consequent to 
enactment of Finance Bill 2006, Domestic LPG has 
become a "Declared Good' under CST Act and the 
maximum Salas Tax/VAT rate is 4% effective 19.04.06 
across all the StateslUnlon Territories. 

The Central Government has been continuou&Iy taking 
up the matter with the State Govemments for reduction 
in the rates of Sales Tax/VAT. 

5r.tement 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

The break-up 01 pries components 01 peftol, diBssI, LPG (Oo/ns$Iic) and 
POS KerostlnB S/ OeIhi 81'11 d6IaiItId btl/ow: 

ShsI'II 01 Dealer Commission, Outies and Tsxes in Retsil StIlling Price 01 P6hrJI S/ OeN1i 

Particblars Rs.JLitre 

Basic Price without Dealer Commission, Customs Duty, Excise Duty, 20.16 
Sales tax components (45%) 

Dealer Commission 1.02 
(2%) 

Custom Duty (Based on 1 st Fortnight of April'08) 1.97 
(4%) 

Excise Duty (levied 0 Rs. 14.3511itre plus 3% education cess) 14.78 
(32%) 

Sales Tax 7.59~ 

(17%) 

RetaH Selling Price at Delhi (1+2+3+4+5) 45.52' 

Figures in bracket givs the components of dealer commission, customs duty. excise duty and sales tax as • % of S.No. 6 
, Public Sector Oil Ma~g Companies havs reported under-recovery of OYer Rs. 9 par litre. 
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S.No. Particulars RsJUtre 

1. Basic Price without Dealer Commission. Cuatom& Duty. Excise Duty, 20.28 (64%) 
Sales tax components 

2: Dealer Commission 0.80 (2%) 

3. Custom Duty (Based on 1 at Fortnight of ApriI'08) 2.36 (7%) 

4. Excise Duty (levied • As. 4.6OJIitre pula 3% education cess) 4.74 (15%) 

5. Sales Tax (incl. Pollution Cess of As. 0.25 per litre) 3.78 (12%) 

6. Retail Selling Price at Delhi (1+2+3+4+6) 31.781 

FigunlS In bracket give the compOliellta of dealer commi8IIon, cuatomI duly, excI8e duty end ..... _ _ • % of S. No. 6 
/I PublIc Sector Oil Marketing CompanIea have reported under-r8ClMlfy of 01/81 RI. 15 per 1III'e. 

S.No. Particulals Ra./CyI. 

1. Basic Price without Dealer Commission, Customs Duty, 264.36 (90%) 
Excise Duty and Sales Tax compollents 

2. Dealer Commission 19.05 6% 

3. Custom Duty-Nil 0.00 0% 

4. Excise Duty-Nil 0.00 0% 

5. Sales Tax 11.34 (4%) 

6. Retail Selling Price at Delhi (1+2+3+4+5) 294.751 

"FIgUres in bracket give the components of dealer cornmtsaion, cuaeama duly, .... duty and ..... _ _ • % of S.No. 6 
/I Public Sector Oil Marketing Companies have reported under-recovery of ewer RI. 303 per c:yInder 

S.No. Particulars Ra.JI..tr. 

1. Basic Price without Dealer Commieaion, CUBtom8 Duty, ExcIIIe duty 8.01 (88%) 
and Sales Tax components 

2. Wholesale Dealer Commission and Retail CommiesIon 0.73 (8%) 

3. Custom Duty-Nil 0.00 0% 

4. Excise Duty-Nil 0.00 0% 

5. Sales Tax 0.35 (4%) 

6. Retail SeHing Price at Delhi (1+2+3+4+5) 9.ON 

"FIgures in bracket give the components of dealer commIIeIOn, CU8kImI duty, ucIee duly and ..... _ _ • % of S.No.6 

/I Public Sector Oil MaI1ceting Companies ..... rapor1ed under-recovery of ewer RI. 24 per on. 
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{English} 

Steel Under Eauntlel Commodities Act 

4474. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI M.P. VEERENDRA KUMAR: 

WiD the Minister of STEEL be pleased to state: 

(a) whether there is any proposal to bring steel under 
Essential Commodities Act; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) to (c) Steel was 
taken out of the purview of Essential Commodities Act, 
1955 in February, 2007. Suggestions have been received 
from different quarters to re-ctassHy steel under the Act. 
However, no formal decision has been taken in this regard 
tnl date. 

SettIng up of e Regulatory Authority 

4575. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Union Govemment ~ planning to set 
up TRAI like regulatory authority tor C.N.G., P.N.G., L.P.G., 
Petrol, Diesel to regulate the price of petroleum products; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The Government has set up 
Petroleum and Natural Gas Regulatory Board (PNGRB) 
to regulate the refining, processing, storage, transportation, 
distribution. marketing and sale of petroleum, petroleum 
products and natural gas excluding production of crude 
oU and natural gas so as to protect the interests of 
consumers and enties engaged in specified activities 
relating to petroleum, petroleum products and natural gas 
and to ensure uninterrupted and adequate supply of 
petroleum, petroleum products and natural gas in all parts 
of the country and to promote competitive markets and 
for matters connected therewith or incidental thereto. 

The Petroleum and Natural gas Regulatory Board 
(PNGRB) has been set up w.e.!. 1.10.2007 under the 
PNGRB Act, 2006. 

IAF Pilots In Civil Airlines 

4476. SHRI VUOY KRISHNA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the air1ines are facing shortage of trained 
pilots; . 

(b) if so, whether the Indian Air Force (IAF) has 
been asked to lend its pilots to the airlines; 

(c) if so, under which the terms and conditions the 
Indian Air Force's Pilots proposed to be used for civil 
air1ines; 

(d) whether IAF Pilots have been permitted to join 
private airlines too; 

(e) if so, the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yas. Sir. 
Civil aviation industry in the country is facing shortage of 
type rated pilots. 

(b) Yes, Sir. So far 12 Indian Air Force (IAF) pilots 
have been inducted in Air India. 

(c) IAF has signed a Memorandum of Understanding 
(MoU) with Air India on 05.04.2007. As per the MaU, 
Senior IAF pilots. who have fulfHIed their commitments to 
service and would be due for superannuation in the near 
future. would be sponsored for permanent absorption into 
Air India/Air Indian Express. 

(d) No, Sir. 

(e) and (f) Do not arise. 

Setting up of Integrated Steel Plant 

4477. SHRI E.G. SUGAVANAM: Will the Minister of 
STEEL be pleased to state: 

.. 
(a) whether the Steel Authority of India Ud. (SAIL). 

National Mineral Development Corporation Ud. (NMDC) 
aile! Rashtriya Ispat Nigam Umited (RINL) have any 
proposal to eat up an integrated steel plant in the country; 
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(b) if so, ltle details and its estimated capacity thereof; 
and 

{c) the time by which the said plan is likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JmN PRASADA): (a) A Memorandum 
of Understanding (MoU) was signed on 17.8.2007 for 
setting up an Integrated Steel Plant in the State of 
Chhattisgarh by a Joint Venlure Company with equity 
participation of SAIL. NMDC and RINL. However, now, 
NMDC is planning to .take up the project on its own with 
support of RINl in the areas of project managemenl and 
construction related activities. The plant is proposed to 
be set up at a suitable location near Dilmili village (Bastar 
District, Chhaltisgarh) subject to availability of land from 
Government of Chhattisgarh and also subject to availability 
of all other linkages in terms of raw material, water and 
power. Mis MECON is carrying out the Techno-Economic 
Feasibility Report (TEFR) for the proposed Steel Plant. 

(b) The capacity of the steel plant could be 3.0 million 
tonne per annum (MTPA) to 4.0 MTPA and shall be 
finalised as per the out come of the TEFR. 

(c) After acquisition of land and grant of aU other 
statutory cft!arances; it will take about 36 months to 
commission the plant. 

{Translation} 

Self·Sufflclency in the Production of Urea 

4478. SHRI RAGHUVEER SINGH KOSHAL: WiH the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the present status regarding seH-sufficiency in the 
production of urea along with the status of achievements 
of the target of fertiHzer production during the Tenth Five 
Year Plan; 

(b) the obstacles identified in achieveing the liaid 
target; and 

(c) the details of the works 10 be undertaken for 
self-sufficiency in the future and the requirement of 
estimated amounl for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIOUE): (a) to (c) The present status of total installed 
capacity of operational urea units in the country, its 
production and sales during the Tenth Five Year Plan is 
as below. 

Year Installed CapacIty Production Salas 
9 

2002-03 197.00 187.26 186.4 

2003-04 197.00 192.03 195.8 

2004-05 197.00 202.63 205.47 

2005-06 197.00 200.98 221.91 

20Q6..07 197.00 203.08 244.85 

II can be seen from the table above that the 
production of urea Yt the country has been more that 
100% of the installed capacity from 2004-05 onwards. 
The country is no longer saH-sufficient in urea production 
as in 2002-03, as there has been no new investment In 
this sector for the last ten years. The production capacities 
have remained stagnant whereas the consumption of urea 
has increased sharply over the last few years. In order 
to bridge the gap between the rising demand a,nd 
stagneant production in the country, the Government Is 
in the process of flnanJising a new policy for attracting 
investments in this sector. In addition, the Government Ia 
also looking into looking into the feasibility of revival of 
closed units of FCll and HFCl to meet the Increasing 
demand 01 urea in the country. 

[English] 

lIoU with Public Sector Underteldnga 

4479. SHRI S.K. KHARVENTHAN: 
·SHRI K.C. PALLANI SHAMY: 

Will the Minister of RAilWAYS be pleased to state: 

(a) whether the Railways have signed Memorandum 
of Understanding (MoU) with various public sector 
undertakings, State Govemments, corporate bodies for 
construction of new BG lines; 

(b) if so, the details thereof; and 

(c) the expected increase in bulk transport as a resuJt 
of laying of the above new BG lines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) and (b) Memorandum of 
Understanding (MOU) have been signed with following for 
construction of new Broad Gauge tines:-
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(i) State Govemment of Jharkhand for Deogam-
Dumka, Girldih-Koderma, Koderma-Ranchi, 
Koderma-Tila/ya and Dumka-Rampumat. 

(ii) State Government of Chhattisgarh, Steel 
Authority of India Limited and National Mineral 
Development Corporation for construction of 
Dallirajahara..Jagdalpur. 

Further, a number of projects are under 
implementation by Rail Vikas Nigam Limited and 
participation by the respective Govemments on cost 
sharing basis-

(c) The traffic on the Indian Railway network including 
the new lines is expected to increase to a level of 1100 
million tonnes of freight traffic by the end of the 11 th 
Five Year Plan (2011-12). 

Air Fare Policy for Infants and Children 

4480. SHRI CHANDRAKANT KHAIRE: Will the 
Minister 01 CIVIL AVIATION be pleased to state: 

(a) whether the Air India and other Airlines charge 
fare for infants ~lVen for 1-day old baby; 

(b) if so, the justification to charge fare for infants; 

(c) the details of the air fare structure fOJ children; 

(d) the difficulties of the Airlines to allow simHar type 
01 concession for chllderen upto 5 years j and upto 11 
years as is given by the Railways; 

(e) whether the Govemment proposes to review air 
fare policy for infants and children; 

(I) If so, the details thereof; and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISmy OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. National Aviation Cmpany of India Limited (NACIL), 
which is a member of International Air Transport 
Association (lATA), follows the recommendations of lATA 
(and followed by the Member airlines WOrld-wide) regarding 
fares for Infants. 

(c) The air 'are structure for chllderen In NACIL is (i) 
Infant (Under 2 years of age)-10% of the applicable fare 

and (ii) Child (2 years of age or more but under 12 
years) 75% of the applicable fare on the intemational 
routes and 50% of the applicable fare on the domestic 
routes. 

(d) Being an active member of lATA, NACIL is 
required to follow its directions/guidelines. 

(e) No, Sir. 

(f) Does not arise. 

(g) Airlines are free to determine their fare structure 
as per their commercial judgement and Govemment, as 
a matter of policy, does not interfere with it. 

Expenditure on Advertisements 

4481. SHRI G. KARUNAKARA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the total advertisements given by ONGC during 
the last three years to newspapers, magazines, TV 
channels and all other media, giving separate figures for 
the print and visual media. 

(b) whether ONGC has any plans to increase its 
aclvrtisements in the corning year; and 

(c) if so, the reasons for such expenditure by ONGC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The total advertisements given by Oil & 
Natural Gas Corporation Limited (ONGC) for the last 3 
years, with separate figures for Print and visual media-
are given as under:-

Year 

2005-06 

2006-07 

2007-08 

Expenditure (Rs. in Crore) 

Print Media 

36.33 

41.66 

13.34 

VISUal Media 

Nil 

~.69 

1.24 

(b) The expenditure Incurred on advertisements is 
based on business activity and statutory requirements that 
varies from year to year. 
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(c) ONGC is listed company, with a large and 
diversified shareholder base. It is the 'Flagship. Energy 
Major' of the country. It is imperative that the corporate 
performance and achievements of Navratna ONGC are 
communicated to all shareholders, stakeholders in 
business and people of .the country at large. 
Advertisements are accepted instruments to communicate 
corporate performance and reinforcing corporate goodwill 
among an stakeholders. ONGC also advertises in public 
interest. 

Indemnity Bond by the Phylcally 
Challenged P .... ngera 

4482. SHRI NAVE EN JINDAL: 
SHRIMATI JAYAPRADA: 

Win the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether some of the AIrlines operating in the 
country insist on signing an indemnity Bond by the 
physically challengedlpassengers with reduced inobility 
before boarding the fight and also do not provide aisle 
chair for them; 

(b) if so, the action taken against such Airlines; 

(c) whether commercial staff engaged by the AIrlines 
is required to be trained in dealing with such persons 
gracefully; 

(d) if so, whether there have been complaints from 
\tie individuals giving instances where such services have 
been lacking; 

(e) if so, the action taken/proposed to be taken 
against those Airlines: 

(f) whether DGCA ensures compliance of certain 
specific provisiOns made under CAR. before granting 
licences to these Airlines tor operating in the country; 
and 

(g) if so, the manner in which it is ensured that the 
Airlines adhere to these provisions and do not flout rules 
and regulations? 

THE MINISTER OF STATE OF THE· MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) MI 
s. Jet Airways, MIs. Kingfisher Airlines, Mis. Spicejet, MI 
s. Paramount and Mis. Indigo do not insist on Indemnity 

Bond from the physically challenged/passengers with 
reduced mobility traveDing by their tights. MIa. JeIIIite Insist 
on Indemnity Bond from physically challenged or those 
who are under medical treatment travelling by their flights. 
Air Deccan has informaeel that they take Indemnity Bond 
from aick passengers. Go Air has informed that 
pasaengers travelling by their flights, who have undergone 
medical treatment in the recent past, have to sign on 
MEDA form required by the doctor. All the private 
scheduled airlines flave informed that they provide also 
seats to the physlcaUy challenged disabled passengers 
with reduced mobility in order to facilitate their boarding 
and disembarkation and enable the cabin crew to attend 
to their spacific requirements. 

(c) to (e) The commercial staff of scheduled aittinea 
positioned at airports is adequately trained in varioua 
aspects viz. check-in, ground handing, customer care 
issues, etc. A few complaints have been received from 
passengers regarding denial of facilities like wheel chair 
to physically handicapped/elderly passengers. The" 
complaints have been taken up with the aitlinas for 
redressal. All the airlines have been advised that they 
&houId display on their respective websites various facilltles 
offered to the passengers, both free .and chargeable, in 
a conspicuous manner so that passengers are aware of 
these before booking air tickets. 

(f) and (g) All the scheduled airlines have to comply 
with various provisions of CARs viz. airworthine .. , 
opperational and commercial requirements before the grant 
of permit. Directorate General of CivIl Aviation Officers 
carry out surveillance checks, safety audits, in&pectlona, 
etc. to ensure that airlines are adhering to the rules .-ld 
regulations. 

NGOa Related to SuJabh ShochUIyu 

4483. SHRI HARISINH CHAVDA: WiD the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government is providing any financial 
assistance to the NGOs which runs Sulabh Shochalayas; 

(b) if so, the scheme under which such assistance is 
being provided; 

(c) whether the irregularities cOI"!"mltted by the said 
NGO in certain schemes, have been taken into 
consideration by the Government before providing It with 
financial· assistance; 
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(d) if so, the details thereof; and 

(e) the rules under which the action has been taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir. 

(b) Financial assistance has been provided to Su/abh 
International Social Service Organization (SSISO), New 
DeIhl, under 'Self Employment· Scheme for Rehabilitation 
of Manual Scavengers (SRMS), and Scheme of Grant in 
aid for Supporting Projects of All India or Inter State 
Nature for Scheduled Caste Development (Research & 
Training). 

(c) to (e) Ministry is not aware of any irregularity 
committed by the NGO in utilization of above funds. 

Allotment of Additional Iron-Ore Blocks 

4484. SHRI RANEN BARMAN: Will the Minister of 
STEEL be pleased to state: 

SI.No. Type (PUML) Name of leaselPL 
and name of State 

1. PL· Rowghat A,B,C,D,E Blocks, Chhattisgartl 

2. PL Kanunpada, Jhanmand 
I 

3. PL Aniwa, Jhaf1(hand 

4. ML·· NEB, Karnataka 

5. ML Kanjamalai, Tam" Nadu 

6. ML Ghatkuri, Jharkhand 

7. ML Meghahatuburu, Jhanmand 

• PL: prospecting License 
··ML: Mining Lease 

AuhtrIya lapatNlgam Umlted (RINL): 

RINL has applied for iron ore blocks keeping in view 
the necessities of its expansion and also for its existing 
capacities. Application status is given in the enclosed 
statement. 

(a) whether any Public Sector Undertaking had sought 
allotment of additionat iron-ore blocks keeping in view 
the necessities of its expansion; 

(b) if so, the details thereof indicating therein the 
name of the PSU; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) to (c) Steel 
Authority of India Umited (SAIL): 

The Growth Plan of SAIL envisages hot melal 
production of about 26 million tunnes by 2010-11 and 
about 50 million tonnes by 2019-20. As a result the iron 
ore requirement for the next 50 years would be about 
5700 million tonnes. I-!owever, the iron ore resources 
available with SAIL, including Chiria and Rowghat is about 
3400 million tonnes. Hence, SAIL would require additional 
iron ore and has made the applications as per details 
given below:-

Date Area 

3.7.07 1529 Ha 

20.8.07 5330 Ha 

20.8.07 3160 Ha 

25.1.07 140 Ha 

27.5.07 1106 Ha 

29.5.07 2580 Ha 

29.5.07 500 Acre 

The concerned State Governments are being actively 
pursued for expeditious allotment of Prospecting Ucenses 
and Mining Leases. 
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State",."t 

Status of Mining LINISBS lor Iron 0trI in FIWOIH of RIIshhiyB /split Nigtlm LitniIBt:§ 

Visllkllapalnam S/seI P/snIs on 15fJ412OO8 

SI.No. Lease Name Type 01 Ore Area (ha) ReseNe of Bac:kgroundIHia of the 
OI8inlhe Mining Laue 

Mining Laue 
(m MIIion 
Tormes) 

I. Orissa 

1. Mankamacha and 8adamga!h Iron Ore (Haem6) 939.1427 71.00 Mining Lease application was fned on 
Phar in SundargaJh District 19.11.2003 vide the application No. 1387 

2. KhajuRihi RF, Koida Block in Iron 018 (HaernatiIe) 569.5600 150.00 Mining Leese application was flied on 
S\a1datgaItI 0isIricI 19.11.2003 vide the Appication No. 1419 

3. Khajim:IIIi RF, JakJli and Iron 018 (Haematite) 1246.0940 120.00 Mining Leeseappllcetlon was filed on 
Tenlipn 13.01.2004 vide the Application No. 1419 

4. KadakaIa, Marsuan, Tribe Iron Ore (Haemalile) 1300.9300 120.00 Mining Lease application wu flied on 
and Rakam 16.01.2004 vide the Application No. 1025 

5. KhajLdIi RF Kensara and Iron Ore (Haematite) 360.1540 SO.OO Mini1g I...ea&e appIIcaIion was filed on 06.0lIl 
Batagaon 2004 vide the Application No. 1555. 

'0. ChhatIisgam 

6. AaopI. Na/ayanpur Division, Iron Ole (Haematite) 3975.00 255.00 Mining Lease appltcatlon was filed on 

BasIar 0isIricI 09.12.2003 vide the Application No. 8 

7. BaiIadiIa, Dantewada 0isIricI Iron 0Ia (HaamatiIe) 631.34 327.24 Mining Lease application was filed on 
23.09.2005 vide the AppicaIion No. 21 

W. AnctIra Pradesh 

8. Konijec1I, MarIapadu, Iron 018 (HaemaIiea) 1307:0 52.00 A Mining Lease appIicaIIon was filed on 

SarvaI8ddy paIem and Enjer1a 23.06.2004 vida the AppIica1Ion No. 1416 

villages in TanguIu!u and 
0ng0Ie Mandai 01 Praksam 
Di&trict (AP) 

9. VempaIaIa village, Addanki Iron 018 (HaemaIite) 77.00 5.00 A Mining Lease appIicaIion was filed on 

MandaI, Pralcasam DistricI (A.p) 2O.CI6.2OOS vide the Application No. 1733 

10. RaWrg SecIion 01 ObuIapuram Iron Ore (HaemaIiIe) 304.19 To be PIOSJIICIIng LIcense has been filed vide the 

village (A P) proIp8CI8d PL appticaIIn No. 4844IPIJ06 OIled 30Ih 
October, 2006. 
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Welfarlt of Minorities Living in Andaman and 
Nlcober Islands 

4485. SHRI MANORANJAN BHAKiA: Will the 
Minister of MINORITY AFFAIRS be pleased to state: 

(a) whether the Government is taking any measures 
for the welfare of the Minorities especially Christians living 
In the Union Territory of Andaman and Nicobar Islands; 

(b) il so, the details thereof; 

(e) whether there is any complaints regarding the 
census related to Minorities particularly Christian 
population; 

(d) if so, the details thereol; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAy): (a) and (b) Government is committed to 
ensuring the welfare 01 the minorities in the country. The 
Prime Minister's New 15 Point Programme for the WeHare-
of Minorities which has specific programme interventions 
te. improve the social, economic and educational status 
of minorities, Including Christians, is a major step in this 
direction. A multi-sectoral development programme has 
also been formulated to address the development deficits 
of 90 identified backward districts, including the district of 
Nicobar. 

(e) No, Sir. 

(d) and (e) Do not arise. 

{T/1IIJSIation} 

New Rail Line Between Maksl-Gocjhana 

4486. SHRIMATI SUMITRA MAHAJAN: Will the. of 
RAilWAYS be pleased to state: 

(a) the number of projects under implementation by 
the Railways for laying new Maksi-Godhana rail line; 

(b) the present cost of the said projects; 

(c) the extent to which the wolf( on said projects 
have been completed; 

(d) whether the Railways have ftxed any time limit 
for completion of these projects; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI A. VELU): (a) to (f) The wolf( 01 
Godhra-Indore and Dewas-Maksi was included in the 
Railway Budget 1989-90 as one project. The wolf( was 
taken up only on Dewas-Maksi section which has since 
been completed and commissioned. The clearance from 
the Government for Dahod-Indore was obtained in 
Februuary, 2007. As Godhra-Dahod 3rd line was not 
required due to change in traffic scenario and coming up 
of Dedicated Freight Corridor, the scope of the wolf( was 
modified as Dahod-Indore via Sardarpur, Dhar and DeW85-

Maksi in the Railway Budget 2007-08 at an anticipated 
cost of Rs. 734.74 crore. Since Dewas-Maksi has been 
completed, the nomenclature of the wolf( has further been 
modified as Dahod-Indore via Sardarpur, Jhabua, Dhar 
(200.97 kms) in the Railway Budget 2008-09 at a cost of 
Rs. 678.56 crore. The wolf( would be completed in the 
coming years as per availability of resources. 

Jobs to the Kin of Rail Accidents Victims 

4487. SHRI CHANDRABHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the kin of those killed In the train 
accidents have been given employment during 2007-08; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VElU): (a) Yes, Sir. 

(b) and (c) Information is being collected and will be 
laid on the Table of the Sabha. 

{English} 

Vacant Posts In Grade C 

4488. SHRI RUPCHAND MURMU: Will the Minister 
of RAilWAYS be pleased to state: 
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(a> whether a large number of Grade 'C' posts are 
lying vacant in the Railways; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the time by which these vacant posts are likely 
to be fiHed up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) There are 
approximately 12n45 posts, in Grade 'C' lying vacant 88 

on 29.02.2008 in Railways. Any large organization like 
the Railway wi" have vacancies at any point of time. 
Arising of vacancies is a continuous process on account 
of normal retirement, voluntary retirements, deaths. 
promotions etc. 

(c) FiUing up of vacancies is a continuous process. 
The direct recruitment quota vacancies are primarily filled 
up through open market recruitment by Railway 
Recruitment Boards. Zonal Railways also recruit fresh 
candidates through compassionate ground, cultural, sports, 
Scouts quotas etc. As regards promotional quota 
vacancies, Railways regularly process for filling up higher 
grade posts through selections, suitability tests etc. 

NationIII institute of Food Technology 

4489. DR. M. JAGANNATH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemment has set up a National 
Institute of Food Technology Entrepreneurship and 
Management; 

(b) if so, the details of the objectives and functioning 
of the Institute; and 

(c) if not, the time by which the Institute will be set 
up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) National Institute of Food 
Technology Entrepreneurship and Management (NIFTEM) 
is being set up a KundU, District Sonepat, Haryana, as 
an international center of excellence to cater to the needs 
of the various stakeholders such as entrepreneurs, 

industry, exporters, policy makers" government and exiatIng 
institutions. The major objectives of setting up of NIFTEM 
areas under: 

(i) To be an apex academic institution in the a ..... 
of food technology, entrepreneurship and 
management for the development, design, 
updation and standardization of courses, training 
programmes, teaching methods and learning 
materials. 

(ii) To be an apex information reaource center on 
aspects of food proceeaIng including infonnation 
on products, technologies, management 
practices, food standards, markets etc. 

(iii) To be the apex Research & Development (R 
&0) institute in India in Foods & Beveragea and 
coordinate all R&D efforts in this sector In the 
country. It will carry out R&D in frontier areas, 
develop world-class technologies and assist the 
Government in policy making on R&D. 

(iv) To play a pivotal role in developing food 
standards, quality, accreditation and certification; 
keeping a repository of intamatIonai & natioNII 
standards and also advising the Govemment on 
matters related to international food standards. 

(v) To provide incubator services to enable 
entrepreneurs to develop 8U8ta1nab1e buaInesaes, 
which can in tum catalyze the growth of food 
processing sector. 

The institute has been incorporated as a 'Not for 
Profit' company under section 25 of the Indian CoqJanies 
Act 1956 and will be govemed by the Board of Directors. 
The institute will have functional organization structure, 
which can empower and motivate the scientiats and facuIy 
to establish global benchmarks in research and training 
toward the achievement of its objectives. The Institute Is 
expected to begin academic activities from July 2009. 

Dl8cr8IM1lCY in the Di..-ch and Receipt of 
DiHeI and Lubrlc.nt QUa 

4490. SHRI SANTOSH GANGWAR: WID the Minister 
of PETROLEUM AND NATURAL GAS be pJeased to 
state:-
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(a) wheIher there is any discrapancy has baan noticed 
in diesel and lubricant oils dispatched from Nava supply 
base of ONGC in Mumbai and received by Its various 
installations located in offshore; 

(b) if so, the details thereof; 

(c) the quantity of these items dispatched from Nava 
each month in the last three years; 

(dj the quar.tity received by each inst&!lation located 
in offshore during the last three years; 

(e) the steps taken for Identifying the reasons for 
miamatch in quantity dispatched and 3Ctually received; 
and 

(1) the action has been taken against the persons 
found responsible for it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAt GAS (SHRI DINSHA 
PATEL): (a) and (b) No, Sir. No such discrepancy has 
been reported. 

(c) The dotails are placed in enclosed statement.' 

(d) The details are placed in enclosed statement·li 

(e) No missmatch has been noted. However. the flow 
meters are Installed on all supply vessels wllich are ~ufy 
certifiedlcallbrated as per their validities from Government 
approved agency. 

(f) Does not arise in view of (a) & (b) above. 

sar.ment-l 

DtlIIIiIs 01 FutJI Oil LOIId«i fIrJm Nh6Vll 10 OSVs lor Oelivsry 10 
0fIsII0M InslJlllBlions lor Last 3 yrNlfS. 

Quantity in KL 

Month 20()5.()6 2Q06..07 2007-08 

April 12438 13142 n622 

May 1~6 13551 1:;>875 

June 13995 12830 9877 

July 12nl 12818 8160 

August 146n 14164 11443 

September 12164 12324 9306 

October 11679 13427 10405 

November 12700 14320 10624 

December 13834 10521 12650 

January 18276 11467 ~ 

February 12540 10417 11862 

March 14363 11406 12236 

Total 161663 i50387 134023 
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Statement." 

YHr ... RfJCfIF of High Rash Speed Diessl (HFHSD) 

Quantity In· KL 

Year Issue Irom Nlava lJseIs 

MIInbai NeeIim Basin & DriIr1g WeI ~ GeophyIiai InspecIion MariIe TG181 BaIne 
~ HeeIa SaIeIiIe SeMces Senicas SaMes Services u.nan.a I.ogiIIics criMI 
AssaI Asset AIseI 

2OQS.06 161663 2718 1922 1226 62310 

2OQ6.07 150387 4467 586 1704 538f2 

2007-08 134023 3830 382 1263 311944 

[Translation] 

Opening of PetrollDleseliKerosene 0I11LPG 
Outlets In U.P. 

4491. CH. MUNAWAR HASSAN: WiI the .Mlnister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the name of ptaces in districts-Meerut, Ghaziabad, 
Muzaffamagar, Saharanpur, Azamgarh, Mau, Jaunpur and 
Ghazipur, in Uttar Pradesh where the petroVdieseV 
Kerosene oillLPG ouIests are proposed to be opened by 
various companies during the years 2008-09, 2009-10 
and 2010-2011; and 

(b) the time by when the process of inviting 
applications and the selection of dealers is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) After dismantling of Administered 
Pricing Mechanism (APM) with effect from 1.4.2002, the 
public sector oil marketing companies (OMCs) viz., Indian 
Oil Corporation Limited (IOC), Hindustan Petroleum 
Corporation Limited (HPC) and Sharat Petroleum 
Corporation Limited (BPC) have freec:rom to set up retail 
outlet (RO) dealerships, LPG distributorships and SKO-
LDO dealerships as per their commercial consideration 
based on feasibility and economic viability of the selected 
locations. The selection of dealerS/distributors are done 
by the OMCs in accordance with objective and transparent 
guidelines laid down by them for the purpose. The 

5106 

5647 

7272 

& Repair fOlWlld 

1091 3335 13513 64442 155863 6000 

1687 4619 12708 e6833 152063 4324 

2041 4584 2Z695 63744 135755 2582 

location-wise details are available with the Directors 
(Marketing) of the concerned OMCs. 

0MCs have reported that It Is difficult to indicate a 
definite time-trame by when the locations wi be adveltised 
and the selection of dealers can take place since fresh 
advertisements for selection of deaJershlpsldlslributorships 
of petroleum products can be done onty on the completion 
of the process of feasibility studies, rosterirQ'categorization 
of identified locations, etc. Moreover, land has to be 
obtained for locations where Corpus FlJnd Facility • 
applicable and only !hen advertisements can be released. 

[English] 

Changes lit IGI Airport 

4492. SHRI UDAY SINGH: 
SHRI P. KARUNAKARAN: 

WiD the Minister of CIVIL AVIATION be pIe..-d to 
state: 

(a) whether the Union Government has recently asked 
the Delhi Inlemational Airport (Private) Limited to make 
certain changes at Indira Gandhe Intemati0nal AlJP.Orts 
IGIA's terminal for the covenience of the passengers; 

(b) if so, the details thereof; 

(c) whether the Government has asked CISF. and 
DIAL to work together to deal with traffic problemS; and 

(d) if so, the details thereof? 
! ' .. 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) and (b) The 
on going renovation and modernization works at IGI 
airport, Delhi have been rescheduled with a view to 
implement them in phased manner so as to minimise 
inconvenience to passengers. 

(c) and (d) To solve the traffIC problems, CISF and 
DIAL work in tandem with the Delhi Police for achieving 
smooth traffic flow. 

Firat Aid Treatment In Trelns 

. 4493. SHAI KINJARAPU· YERRANNAIDU: 
SHRI' E.G. SUGAVANAM: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railway have prepared an ambitious 
plan to ensure first aid treatment in the running train; 

(b) if so, the salient features of the plan; and 

(c) the steps taken to ensure its effective 
imPlementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation} 

Inc,.... In the Drug Prices Due to 
New Patent Laws 

4494. SHRI RAMDAS ATHAWALE: wile the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether new patent laws are' likely to result in 
many fold increase in the drug prices; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government to check 
such increase in the drug prices? 

! THE MINISTER OF STATE IN THE' MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STo\TE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (tH to (c) The Indian P.atent Act has been 
amended w.e.f. 1.1 ;2005 to introduce the Product Patent 

Regime. The Product Patent Regime may have been 
some impact on the prices of medicines having patent. 

The Govemment has provided sufficient safeguards 
in the Patent Act to ensure that medicines which are 
being manufactured in India on the date when this Law 
come into force are continued to manufactured. Therefore 
the prices of these patented medicines are expected to 
be under check as a result of sufficient market competition 
in such cases. 

It is estimated that over 95 percent of the drugs 
being produced in India are off-patent and would not be 
affected by the Introduction of product patent. Similarly 
the medicines. included in the National List of Essential 
Medicinas, 2003 are also off-patent and would not be 
affected by the product patent regime. The small number 
of drugs (less than 5 percent) which are likely to be 
covered under product and were under production in India 
on the date of introduction of new patent regime would 
continue to be produced in the country without any 
interruption. This' has been ensured under the latest 
amendment in the Indian Patents Act, 1970. A resonable 
royalty on the production of such drugs would become 
payable to the patent-holder company. 

Prices of non-Scheduled formulations are fixed by 
the manufacturers themselves keeping in view the various 
factors like cost of production, marketingfselling expenses, 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc. The Government 
takes corrective measures where the public interest is 
found to be adversely affected. Recently, the Govemment 
has reduced the price increase of a drug from 20% to 
10"k in a year. 

(English} 

Mini 081 Mills 

4495. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister 01 FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Government provides subsidy for 
setting up of mini dal mills in the country; 

(b) if so, the criteria fixed in this regard; 

(c) the details of the subsidy provided during 2007-
08 to variOus mills in the country, State-wise: and 
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(d) the number of such miHs set up In various States 
under the said subsidy scheme so far, State-wise and 
year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Yes, Sir. 

(b) As per 10th Plan Schemes of Miniatry of Food 
Processing Industries Implementing agencies desirous of 
setting up mini pulse processing units are eligiOle to get 
assistance up to 50"10 of the total cost of the equipment 
(for setting up of mini pulse processing unit) subject to a 
maximum of Rs. 35,000/- per/unit. The assistancw is 
routed through Central Food Techno!ogIcti Resel&rch 
Institute, (CFTRI) Mysore who ".ould help In identifying 
the eligible beneficiaries. 

(c) No grant was released during 2007-08 in the 
absence of suitable proposals. 

(d) During 1999 to 2002, 100 Mini Dal Mills were 
established in various states under the above scheme: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Name of 
the State 

Bihar 

Punjab 

Madhya Pradesh 

Maharashtra 

Rajasthan 

Uttar Pradesh 

Orissa 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

West Bengal 

Manipur 

Totai 

No. of Del 
Mills established 

4 

3 

10 

5 

59 

6 

5 

2 

2 

2 

100 

However in the 11th Plan MInistry of Food Proceulng 
Industries provides financial assistance In the form or grant 

in aid under the Scheme of Technology Upgradatlonl 
ModemizationlEstablishment of food processing indu8tries 
including pulse proceasing units. Under this Scheme the 
Ministry extends financial assistance to food ~ 
units in the form of grant-in-aid 025% of the cost of 
Plant and Machinery and Technical CIvH Works subject 
to maximum of As. SO.OO lakha in general ar ... or 
33.33% ~ to maximum of As. 75.00 IIIkha in difficult 
....... In order to ensure apeec:Iy dlsburaernent of the 
financial assIstanc., the Ministry has decentralized the 
diabursement procedure through banks under the Scheme 
ot Technology UpgradationlModemizationlEstablishment of 
food processing industries w.e.f. 01.04.07. Besides, under 
Mini Mission IV of Technology Mis8Ion of Int.grated 
Development of Horticulture in North E .... m Stat ... 
Sikkim, J & K, Uttarakhand and Himachal Pradesh. higher 
level of assi8tance 0 50% upto As. 4 crorea tor promotion 
of new units and upto As. 1 crore for upgradationl 
modemizatlon of units Is available for processing of 
horticulture produce. 

LuIty In the Supervl8lon of the DelhI Airport 

4496. SHRI BALASHOWRY VALLABHANENI: 
SHRI P. KAAUNAKARAN: 

WiH the Minister of CIVIL AVIATION be pIe8Hd to 
&tate: 

(a) whether there is \axIIy In aupervIU)n In the Delhi 
Airport; 

(b) if so, the details and the reuone therefor; 

(c) whether more count .... and entry getes are 
propoeed to be opened at o.IhI airport to .... the 
congestion; and 

(d) If so, the steps proposed to be taken to ensure 
the condition of the airport is In order? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CML AVIATION (SHAI PARAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(e) Yes, Sir. 

(d) Following steps have been taken to facilitate 
passengers and ease the congestion at the Delhi airport-

(i) Space for passenger movement and smooth 
operation has been Increased by relocating 
Aiftlne offices outside the International TermiNII 
building; 
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(ii) Modernisation activities have been i8SCheduIed 
and are being impleme:1ted in a pha$ed manner 
to minimise inconvenience to passengers; 

(iii) New flight imol'1'l18tion display boards have been 
installed te facilitate the passengers; 

(Iv) An agency has been deployed at the 
international terminal to guide the passengers 
to respective Check-In-counters; 

(v) Security check gates have been increased from 
8 to 14. The immigration counters on the 
departure sid9 are being increased from 28 to 
44 and further to 52. On arrival side, the 
immigration counters are being increased from 
28 to 48; 

(vI) Hand-baggage x-ray machines at International 
terminal have been increased from 8 to 12 which 
would further go upto 16 by June 2008. The 
chack-in-counters. would increase from 78 to 100 
by June 2008. 

Functioning of Punctuatlty Coordination Cell 

4497. SHRI IQBAL AHMED SARAOGI: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI AJOY CHAKRABORTY: 
SHRI PANKAJ CHOUDHARY: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of CIVIL AVIATION be pleased to 
state: I 

(a) whether Punctuality Coordination Cen has been 
functioning to monitor the State-owned carriers' punctuality; 

(b) if 80, the details alongwith its findings in the last 
tM) years in comparison to private carriers; 

(c) whether any renewed efforts have been made by 
the Government to improve the punctuality of State-carrier6 
vis a vis private carriers in the last three months; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. Two Punctuality Coordination Cells viz. (i) Coordination 
Cell monitoring NACIL (I) Operations and (ii) Control Cell-

Mumbai Monitoring NACIL (A) Operations, have been 
functioning. The on-time performance (OTP) of erstwhile 
Air India during the last two years (2006-07 and 2007-
08) ranged from 39% to 65% in the entire network, while 
in erstwhile Indian Airlines. it was 58.98% and 59.27% 
respectively. 

(c) and (d) The following measures have been 
implemented by Air India to bring about improvement in 
on-time performance: (i) Consolidate flights, with a view 
to sustaining undisrupted and punctual operations; (li) 
Continuous review of aircraft routing, delays, crew 
allocations etc. by senior executives with a view to 
achieving optimum utilisation of crew and substantial 
savings; (iii) a new base for crew was opened in 
Thiruvanathapuram; (iv) Enhance aircraft maintenance 
reserve, (v) A corporate level Control Room has been 
set up at Delhi heade1 by an Executive Director which 
will ultimately be integrated with the Hub Control set-up 
in Mumbai. The Control Room at Delhi, Hub Control at 
Mumbai and Regional Coordination Cell have a dedicated 
officer in sach shift to regularly communicate with the 
Call Centre through Het lines to keep them apprised of 
the flight status continuously; (vi) A mini Control Cell is 
being set up at Thiruvanathapurm to monitor flight 
operations; (vii) a Punctuality Coordination Cell has been 
functioing at Mumbai round-the-clock to coordinate various 
flight handling departments and ensure punctuality of 
flights. 

(e) Does not arise. 

Incident of Plane Crash Averted 
at Guwahatl Airport 

4498. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a major crash was averted at Guwahati 
airport in the recent past; 

(b) if so, the details thereof and the reasons therefor; 

(c) the emergency arrangements in place to face 
such a situation; and 

(d) the steps being taken by the Government to avert 
such major crashes at the airports in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVlL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
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There was a bird hit and tyre barst incident to Indian 
Air1ioes Koikata-Gliwahatl flight No'.'IC229 on 07.02.2008: 

(c) Every airport has procedure documented to deal 
with aH emergencies. Guwahati airport has an Aerodrome 
Emergency Plan (AEP) to cater to any emergeny situation 
involving aircraft and its occupants. The AEP is updated 
periodically and drills are conducted to ensl.lfe 
effectiveness and preparedness of the plan. 

(d) Airfield Environment Management Committees 
have been constituted at those airport where scheduled 
flights operate to identify the sources of bird, attraction 
and take remedial steps for prevention of such incidents. 
Various specifIC steps such as proper disposal of gatbage, 
prevention of water logging, coverage ot garbage bitis, 
establishment of modem abattoirs, scaring ot birds etc. 
have also been taken to reduce the incidence of bird 
hits. 

[Translation} 

Setting up of Crude 011 Reserves 
by the Private Sector 

4499. SHRI RAJ IV RANJAN SINGH ~LAN": 
SHRI SURAJ SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether it is necessary to open the crude oil 
reserves to private sector for increasing the production 
which was restricted to the Government organization, tHl 
date; 

(b) if so, the reaction of the Government thereto; 

(c) whether any final decision l;Iasbeen taken the 
Government in this regard; and 

(d) if so, the details thereof and the time by which 
this decision is proposed to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): {al to (d) Hydrocarbon exploration isa capital 
intenSive and knowledge based industry. In' 'order to 

accelerate exploration In the country, GOvernment of India 
approvectthe New Exploration & Licensing Policy (NELP) 
in 1997 and It became effective in February, 1999. Since 
then. licenses for exploration are being awarded only 
through a competitive bidding system and National Oil 
Companies (NOCs) are required to compete on an equal 
footing with Indian and foreign companies to secure 
Petroleum Exploration Licenses (PEls). Six rounds of bids 
have so far been invited under NELP, In which 162 
exploration blocks have been awarded. In addition, 28 
exploration blocks were signed prior to NElP. Under 
NELP, 58 oil and gas discoveries have already been made 
in Cambay onland, North East Coast, Cauvery and 
Krishna-Godavari deepwater areas, for development pains 
by the operators, viz., Cairn, Reliance Industries Limited 
(RIL) and Niko are in progress. After implementation of 
NELP, no exploration block was awarded on nomination 
basis to any company. Under seventh round of NELP 
which was launched on 13th December 2007, Government 
is offering 57 exploration blocks. Bid closing date is 16th 
May 2008. 

/EngIish} 

Inauguration of DevaRhanl Airport 

4500. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI IQBAL AHMED SARADGl: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Bengaluru Interantional Airport at 
Devanhalli is aU set to take off and is likely to start 
within two months from now; 

(b) if so, whether 95% of. the work has been 
completed; 

(c) if so, the details and the facts thereof; 

(d) whether the user development fee will be hafved 
for the first two months after commerc181 flight operation 
commence on March 30, 2008; and 

(e) if so, the details and the extent to which this win 
be helpful for passengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVJL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, 
Sir. The airport is almost ready for commissioning. 
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(d) and (e) MIs Bangalore Intemational Airport Limited 
(8IAL) has been permitted to charge User Development 
F_ (UDF) 0 As. 1070/-(inclusive of aJltaxes), on 
departing .intemational passengers. No decision has yet 
been taken on UDF to be charged on departing domestic 
passengers. 

Production of Stalnles. Steel 

4501. SHRI AJOY CHAKRABORTY: Win the Minister 
of STEEL be pleased to state: 

(a) the details of the steel plants under Public Sector 
Undertakings producing stainless steel at present, with 
volume of production, plant-wise and location-wise; 

(b) the total volume of the production that is being 
exported, plant-wise; 

(c) the total demand for stainless stee/in \he domestic 
market; 

(d) whether the Govemment proposes to increase 
the target of production of stainless steel; and 

(e) if so, the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) At present, the 
Alloy Steels Plant (ASP), Durgapur (West, Bengal) is the 
only plant of the Steel Authority of India Limited's (SAIL) 
producing' stainless steel. The ASP produced 21,800 
tonnes stainless steel slabs during 2007-08. 

The Salem Steel Plant (SSP), Salem (TamO Nadu) 
of SAIL has a Rolling Mill for rolling stainless steel slabs 
to produce stainless steel flat products. At present, it 
does not have its own stainless steel production facility. 
It rolled 58788 tonnes of stainless steel products during 
2007-08. 

(b) At present no 'export of'stainless steel is made 
from ASP. SSP exported 6153 tonnes stainless steel 
products during 2007-08. 

(c) The Govemment is maintaining the database of 
alloy steel which includes stainless steel. There is no 
exclusive database for stainless steel. The domestic 
apparent consumption of alloy steel (including stainless 
steel) for the last five years is given below: 

AppIIflN1f Consumption of Alloy StH! 

('000 tonnes) 

Years Apparent consumption 

2002-03 1780 

2003-04 1950 

2004-05 1988 

2005-06 2248 

2006-07 2455 

2007-08 (Prov.) 2500 

Apparent consumption may be considered as 
analogous to demand during the period. 

(d) and (e) The current expansion plan of the Salem 
Steel Plant envisages stainless steel production through 
Steel Melting Shop to produce 180,000 tonnes per annum 
of stainless steel slabs. The saleable steel capacity of 
the plant will increase from 0.18 miHlon tonnes per annum 
(Mtpa) to 0.34 Mtpa after expansion. 

{Translation] 

Reservation Expressed by National Commission 
for Minorities 

4502. SHRI MAHAVIR BHAGORA: Will the Minister 
of MINORITY AFFAIRS be pleased to state: 

(a) whether the Government has received 
recommendations from the National Commission for 
Minorities regarding the social and economic development 
of minorities under the 11th Five Year Plan; 

(b) if so, the details thereof; 

(c) whether the Govemment has information regarding 
reservation expressed by the Commission; 

(d) if so, the details thereof; and 

(e) the action plan prepared by the Govemment for 
the inlplementation of the said scheme? 

THE MINISTER OF MINORITY AFFAIRS (SHRI. A.A. 
ANTULAY): (a) to (e) The Chairperson of the National 
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Commission for Minorities had written to the Prime 
Minister to advise the Planning Commission to introduce 
a minority sub-plan in the 11th Plan Period. The 11th 
Five Year Plan does not provide for a minority sub-pIan. 

(Englishj 

Revival of Ku!tl Steel end nsco 

4503. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister ot STEEL btt pleased 10 state. 

(a) whether revival ot Kuhi Steel has been completed; 

(b) if so, the expenditure incurred in the said revival 
project; 

(c) the extent to which capacity of Kulti Steel has 
been increased after the completion of the ,....,ival plan; 

(d) the details of status of revival of the Indian Iron 
and Ste&l Company Umited (liSCO) as on date; and 

(e) the steps taken by the GOvemment to complete 
the said plan by 2010? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STE~L (KUNWAR JITIN PRASADA): <a) to (c) KuIti WOI1aI 
!'>as been separated from Indian Iron and Steel Company 
Urr.ited (liSCO) and renamed as "SAIL Growth Works", 
Kulti and now operates as a separate unit of Steel 
Authority of Indta Umfled (SAIL). It has c.-ommenced 
operations in April, 2008 with the starting of the n0n-

ferrous foundry alongwith associated facilities. An amount 
of Rs. 8.7 crorett has been sanctioned for the repair and 
maintenance of existing equipments, machineries, etc. 
Since the facilities at the non-farrous foundry, steel foundry 
and balancing facilities are being partially revived, as such 
there will be no increase in the capacity at • SAIL Growth 
Works", Kulti. 

(d) and (e) The Expansion Plan m liSCO Steel Plant 
(ISP) has been approved by the SAIL Board. The 
engineering works is in progress and the site mobilization 
by contractors has commenced. For the timely completion 

of the Expansion Pier. 8: ISP. the MinIstry of Steel end 
SAIL are reguIaIty monitoring the progrees mede in the 
implementation of variou8 packagee of the expan8ion plan. 
Further, the project is monitored on a monthly buIa by 
the Plant Level Standing Committee. which raperta to the 
Managing Director. 

[TnmsI8/ionJ 

Allotment of Lend tor ExploratIon of OM 

4504. SHRI HEMLAL MURMU: 
SHRl RAGHURAJ SINGH SHAKY A: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pIeeaed to ..... : 

(a) whCther rer.ently international companies engaged 
in the exploration of c.II ha"e asked the Govenvnent to 
&lot land in various States eapeciaDy In BIhar tor digging 
wells in 3 to Sk.m. area for the exploration of oil end 
have submitted detaited proposal for !he aaid project; end 

(b) H 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI DINSHA 
PATEL): (a) and (b) Government of india has aW8lded 1 

exploratory block namety GV-oNN-2OO2I1 in the state of 
BIhar to MIa C8im Energy India Ply. Ltd. So tar. operIIIof' 
has carried out 37,746 Line Kilometre (LKM) of 
AerornBgnetIc survey and 500 LKM of 2D seiImIc and 
proposea to dlil 1 expoloratory well. tor which operator 
has approached the district authority for acquIation of land 
in Darbhanga district in the State of BIhar. 

[Engli6hJ 

4505. SHRI NIKHIL KUMAR: Will the Minillar of CIVIL 
AVIATION be pleased to state:-

(a> whether the Government is aware that AIr India 
has lett behIncJ nearty 100 pauenger8 IIIranded III the 
Rajaaansi Inlemational Aifport as repoIted in the }Md._IT 

TimtlS datea March 31. 2006. 
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(b) if so, the facta and the details thereof; 

(c) whether the Govemment proposes to investigate 
the matter and to take corrective measures; and 

(d) if so, the detaits thereof? 

THE MINISTER OF STATE OF T~E MINISTRY OF 
CIVIL AVIATION (SHRI PHAFUL PATEL): (a) and (b) The 
fUght In question, AI-187 of 30th March, 2008 from 
Amritaar to Toronto, was overbooked in ::conomy CIua 
and 58 p .... ngers had to be offloaded. The offIoaded 
pauengers were re-booked on the first available flight to 
Birminghanv'Toronto and sent home with reirnbuntement 
of tranapoftation charges. 

(c) and (d) Aa per industry practice, aI:1Irws overboc:Jk 
their flighta to opiimize utilization of capacity, as all 
paaaengers booked on a flight do not tum up at the 
allport. However, at times more passengera than expected 
to tum up and the airtln8· has no option but to resort to 
offIoading. However, for passengers holding tickets, paid 
in Indian Rupees, for destinations to USA, UK and 
Europe, compensation is granted in the form of a 
miaceDaneous Charges Order (MCO), which can be used 
for future transportation. 

Dividend hid by the Public Sector 
011 Compllnle. 

4506. SHRJ ASADUDDIN OWAISI: WiU the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

I 

(a) whether the dividend remittance by some oil 
companies is decreasing year alter year; 

(b) if so, the reasons therefor; 

(c) whether the oil companies are epending huge 
sum on administrative expenses resuHing In less dividend 
to the Go~emment; and 

(d) if &0, the &teps taken or directions issued by the 
Go"'emment to the oil companies to restrict or reduce 
their administrativo expenses? 

THE MINISTER OF STATE IN THE MJUISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The detaIIa of dividend remitted to 
Government by the 011 CClmpani3S from 2005-06 onwards 
are given in the enclosed statement. There is no year 
after year reduction in remittance of dividend. Some Oil 
Companies have remitted less dividend in certain years 
due to the burden of under·recoveries on account of 
spitalling intemational crude oil prices. 

(c) The administrative expenses of ths Oil Companies 
are in tune with their requirements and they have not 
resulted In less dividend to the Government. 

(d) Govemment has, from time to time, iSSU6d 
instructions to the Oil Companies to observe utmost 
economy in their administrative expenses. 

Name of Oil PSU Amount of Dividend remitted to Govemment for the years: 

2005-06 2006-07 2007-08 

ONGC 4757.22 4968.65 4915.79 

IOC 958.08 1n2.45 1245.50 

BPCL 148.95 168.81 198.59 

GAIL 484.94 484.93 290.95 

HPCL 173.09 1SS.n 207,71 

OIL 598.50 556.50 425.0~ 

ElL 53.31 43.14 5O.n 
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Agl'MIIMtnt with Tlntcmeni ..... 

4507. SHRI ANANDRAO vtTHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government of India and 
Turkmenistan in MoU on ~Peration in oil and gas in 
Turkmenistan recently; 

(b) if so, the details thereof; 

(e) whether there is any proposal to sign agraement 
with Turkmenistan on cooperation in. 011 and gas; 

(d) if so, the details thereof; and 

(e) the steps taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) A Memorandwn of Understanding 
(MoU) between Ministry of Petroleum & Natural Gas and 
Ministry of OiIIGas Industry and Mineral Resoun::ee of 
Turkmenistan was signed in Ashgabat, Turkmenistan on 
Sth april. 2008 during the visit of Uprashtrapatiji to 
Turkmenistan. The objective of the MoU is to establish a 
cooperative institutional relationship to develop bHateraI 
cooperation in the field of oil and gas. 

(c) to <e) India is pursuing import of natural gas from 
Turkmenistan through Tur1oTlenistan-Afghanistan-PaI<i8tan-
India (TAPI) Gas Pipeline Project. Meetings of the 
Technical Working Group and Steering Committee of the 
participating countries are taking place in Islamabad, 
Pakistan from 21st April. 2008. 

New LPG Connectlona 

4508. SHRI VIJOY KRISHNA: WiD the Minister of 
PETROLEUM AND NATURAL GAS be pleaeed to state: 

(a) whether the Government has received any 
compIainIs that certain dealers of LPG are not accepting 
applications for new gas connections in the coUntry; 

(b) H so, the details thereof. State-~ and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The enrolment of new LPG Customers 
and release of new LPG connections is a contIt'Iuoua 
process. Public Sector Oil Marketing Companies, (OMCs) 
have reported that at present, new LPG connections are 
available across the counter genuine domestic customers. 

IOC has detected a case of not, accepting application 
for new gas connection by a LPG distribUtorship in Delhi 
in the month of April. 2007. Action against the erring 
distributorship was taken as per provisions of Martcating 
Di8c:ipine Guidelines (MDG). 

/Translation! 

ProfttlLo .. by tnstrument8Uon limited 

4509. SHRI RAGHUVEER stNGH KOSHAL: WII: 1M 
Mintster of HEAVY 'INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: , . ~ 

(a) the detallsof the busiri .. transacted by the 
'Instrumentation Limited. Kota during the' lui three year. 
aiongwith the current year; 

(b) the year-wise det!ails of the profitllosS incurred by 
the said institute during the above period; and 

(c) the year-wise details of the payable and the paid 
salary to . the employees of the said institUte during the 
above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 
RAGHUNATH JHA): (a) and (b) Details of the bueJneu 
transacted (turnover) and net loss incurred by the 
company during the last three years and those for the 
current year are as under:- . 

(Rupees In crore) 

Year Turnover Net Loss 

2005·06 219.98 (-) 24.50 

2006-07 228.34 (-) 27.80 

2007-08 (Provisional) 250.00 (-) 24.05 

Since the current year has just started. detaJIs of 
turnover and profitlloss of the company for the year camot 
be assessed at this stage. 
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(c) Year-wise details salary/wages other statutory dues 
payable and the amount paid during 2005-06 to 2007-08 
were as under:-

(Rupees in crore) 

Year Amount due Amount paid 

37.41 34.41 

2006-07 38.92 38.92 

2007-08 (Provisional) 38.50 30.61 

[English] 

New Rail Line and Introduction of Beach Expr ... 

4510. SHRI S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the RailWaYS propose to lay a new 
raHway Une and Introduction of 'Beach· Express' along the 
East Coast viz. Chennai-Mahabalipuram-Puducherry-
Kanyakumari-Tuticorin; 

(b) if so, whether the Railways have conducted any 
feasibility study on the issue; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE· MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) On the suggested 
alignment, new line work for Chennai-Mahabalipuram-
Puducherry-Cuddalore has been included in the Railway 
Bhdget 2008-09 after conducting a survey. The cost of 
this 179.28 km long new line has been assessed as Rs. 
523.52 crore. 

On the balance portion, surveys for new lines for 
Karaikudi-Ramanathapuram-Tuticorin and Rameshwaram 
(Ramanathapuram)-Tuticorin-Kanyakumarl have been taken 
up in the Railway Budget 2008-09. 

Beside, metre gauge line from CudcIaIore to Karaikudi-
Manamadurai is already existing and its gauge conversion 
has already been sanctioned under different projects and 
works are in various stages. 

Aslhe suggested new line is yet to be established, 
there is no proposat:to introduce Beach Express. 

Commercial PlantaUon of Jatropha 

4511. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the existing policy of the Railways with regard to 
commarcial plantation of Jatropha; 

(b) whether the Railways propose to enter into Joint 
Venture (JV) partnership with private companies for 
commercial plantation 01 jatropha; 

(c) if so, the details in this regard; 

(d) the sites identified for Jatropha plantation in the 
joint venture; and 

(e) the revenue likely to be eamed by the RaUways 
from this policy annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) There is no specific 
policy with regard to commercial plantation of Jatropha 
However, Railways have a general policy with respect to 
commercial plantation including Jatropha on such vacant 
land, which is not immediately reuired for Railways 
immediate operational use. Railways has been entered 
into joint venture with Indian Oil Corporation (a 
Govemment company) for plantation 01 jatropha on 500 
hectares of vacant land on nominal licence fees of As. 
1 per hectare and re-purchase of bio-diesel at mutually 
agreed concessional rates. Apart from this, commercial 
plantation for jatropha has been initiated for 45 sites (25 
on North-Eastern Railway and 18 sites on South-Central 
Railway). Assessment of revenue earnings can be done 
after actual yield on maturity of jatropha plants at the 
site. 

(Translation) 

AvaliabUity of Land for Development 
of Indore Airport 

4512. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of CIVIL AVIATION be pleased to "state: 

(s) the details of land available and required for the 
expansion of Devi Ah~ya Airport, Indore; 

(b) whether the Union Government has asked the 
.StaUl Government to provide additional land for the 
purpose; 



267 APRIL 24, 2008 

(c) if so, the details thereof; and 

(d) the response of the State Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) Apart 
from 770.60 acras of land presently available, AiI"poM 
Authority of India has requested the State Government 
to provide additional land measuring 2345.2 acres for 
development/expansion of Indore airport, in two phases, 
for various airport development related wonts. The 
response of State Government, is awaited. 

Scholarships to the Students of MInortty 
Community 

4513. SHRI CHANDRABHAN SINGH: Will the 
Minister 01 MINORITY AffAIRS be pleased to state: 

(aj whether the Govemmant has launched pre-matric 
scholarship scheme for providing 25 lakhs ~ 
to the students 00I0nging to Minority Community w.e.1. 
1 sf April, 2008; 

(b) if :00, the status of the implementation of the 
scheme State-wise; 

(c) the amount of pre-matric scholarship to be 
gi'al'ted, class-wise; and 

(d) the amount of post-matric scholarship for the 
students of medical and engineering courses? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): <a) YEIS, Sir. 

(b) State GovernmentslUnion Territory Administrations 
have been requested to give wide publicity ~o the scheme 
and invite applications from eligible students. 

(e} The scheme of pre-rnatic scholarship provides for 
reimbufS9lTlent of admission fee of Rs. 500% per annum, 
and tuition fea and fls. 350/- per month, subject to 
ac.tuaI&. both for day-scholars and hostellera of cIa8a VI 
to X. It also provides for payment of maintenance 
alowanee, for ten months in a year, at the rate of Re. 
600/- per month for hosteIIers of class VI to X and As. 
1001- per month for day-scholars of class 1 to X. 

(d) Medical and engineering courses are not covered 
under the scheme of post-matric echolarahip for students 
belonging to the minority communities. 

fEntIIish} 

DIetrIct DlAblUty RehUllttatlon Centre 

4514. DR. M. JAGANNATH: Will the Miniater of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the total number of District DisabIlity RehabIlItation 
Centres (DDRCs) functioning in the country. State-wise, 
as on 31at March, 2008; 

(b) whether Govel'VTl8nt has proposed to set up more 
DORCs in the country, during 2008-09; 

(c) if so, the detail& thereof; and 

(d) the total amount sanctioned and apent under the 
programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) AA on 31st March, 
2008, 160 District DiaabI1ity Rehabilitation Centrea are 
functioning in the country. 

(b) and (c) Yes, Sir. The proposal is under 
coneideration. 

(d) So far As. 9.84 crore has been sanctioned'spent 
under the programme. 

AWllrdlng Tendera on NomInatIon 8nIa 

4515. SHRI SANTOSH GANGWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pIeued to .... : 

(a) the details of the tendera C08tIng more than 50 
Iakh awarded on nomination baais by ONGC during the 
last three years; 

(b) the policy under which PSUa are allowed to award 
I8nder8 on nomination baaIa; and 

(e) the mechanism adopted by the Govemment to 
monitor the ayatem of awarding such tenders by ONGC 
and othet' pSUa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
'PATEL): (a) to (c) The infonnation is being collected and 
will be laid on the Table of the Houee. 
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/Tnmsllllions} 

National Tourism AdYI~ry Council 

4516. SHRI HARISINH CHAVOA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government has constituted the 
National Tourism Advisory Council; 

(b) if 50, the details thereof: 

(c) the number of meetings of the Council held so 
far; and 

(d) the issues discussed in the said meetings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) to (d) The 
National Tourism Advisory Council (NTAC) was 
reconstituted in March 2008, with Hon'ble Minister for 
Tourism & Culture as Chairperson and individual experts 
in the field of Tourism, representatives of industry 
associations, and senior officers of the concerned 
Ministries of the Government as members. The first 
meeting of the reconstituted NTAC was held on 12th 
March, 2008. The main issues discussed in the meeting 
were the promotion of eco and rural tOUfislTf, tax incentives 
for hotels and other infrastructure facilities, granting of 
visa-on-arrival, safety and security of tourists, improvement 
I" connectivity to important tourist destinations in the 
country, etc. 

Non-Payment of Dues by the 011 Companies 

4517. CH. MUNAWAR HASSAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the amount 10 be paid by various petroleum 
companies in Deihl to each of the transporters under the 
transport hew! as on 31st March, 2008; 

(b) the reasons behind non-payrneJlt of dues 01 each 
transporter, and 

(c) the time by which the Government/Companies 
are likely to make tI'Ie payment of dues each transporter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Indian Oil Corporation Ud. (IOCl) has 
withheld a total amount of As. 6,21.755 in respect 01 4 
oiI-products transporters as these transporters are alleged 
to be involved in suspect malpractices. 

In case of HPCL, payment of As. 69,83,575.18 is 
pending in respect of 65 transporters for want of details 
like Bank$ Account Number and Pan Card Number, On 
receipt of these details, the amount will be paid to these 
transporters through electronic payments directly to their 
bank accounts. 

/English} 

Excess PliotslCo-Pllola In Indian Airlines 

4518. SHRI UDAY SINGH: 
SHRIMATI JAYAPRADA: 

Will the Minister of CIVIL AVIATION be pleased to 
state:-

(a) whether the Indian Airlines has been suffering 
huge financial losses since the latest several years; 

(b) if so, the facts thereof; 

(c) whether Indiall Airlines operates maximum 55 flight 
daily from Delhi wheras nearly 300 pilots/co-pilots are 
stationed here; 

(d) if so, the facts and the reasons therefor; 

(e) whethei excess pilots/oo-pilots are also the factors 
responsible for losses of IA; and 

(f) if so, the corrective steps taken/proposed to be 
taken by the Government in this regai·d? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) and (b) No, 
Sir Erstwhile Indian Airlines had earned profit of Rs. 65.61 
cr0f9 durin~ the year 2003-04 and As. 49.50 crore during 
the year 2005-06. However, as per the audited accounts 
for the year 2006-07, the total loss suffered by erstwhile 
Indian Airlines was As. 240.29 crores. 

(c) and (d) National Aviation Company of Indian 
limited (NACll·l) operates a maximum 59 flights (under 
IC code) daily from Delhi and has 266 pilots/co-pilots 
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available in Northern Region, Delhi. The number of flights 
operated out of Delhi varies from season to season and 
time to time, as many unscheduled flights like VIPNVlP 
charter, extra section 'lights, army charter flights etc. are 
also operated out of Delhi. 

(e) and (f) No, Sir. There is no direct relationship 
between PiIotIco-PiIots and losses of erstwhile Indian 
Airlines. However, Pilots are positioned at a station 
keeping in mind factors like Flight and Duty time 
Limitations as laid down by DGCA from time to time, 
agreement signed with Pilots Association, Training 
requirements for special airfields, for operating additionaV 
extra section flights etc. 

Sudden Dense Fog at IGI Airport 

4519. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government is aware of the fact that 
an 'unseasonaI and untimely' fog wrecked havoc at Delhi 
Airport recently and thereby delaying more than 60 flights; 

(b) if so. the details thereof; 

(c) whether the Government has prepared any 
scheme to control such type of situation in future; 

(d) if so. the details thereof; and 

(e) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRJ PRAFUL PATEL): (a) and (b) 
There was un-seasonal and untimely fog experienced on 
9.3.2008 between 0612 to 1032 hours at IGi Airport Delhi 
which resulted in cancellation of two flights and diversion 
of 14 flights. 

(c) and (d) Fog is a natural phenomenon, which 
normally occurs during the winter months of December 
to February. however, occurrence of fog is dependent on 

'cimate and as such there are no known means to controv 
restrain the same. 

(e) In accQrdance with ICAO guidelines, Airports 
Authonty of India (MI) has already installed CAT Iii B 
tLS at IGI airport, New Delhi, which permits operation of 
aircraft up to Runway VISUal Range [AVR] of 50 meters 
which can be used by airfines with certified pHots. An 

airlines are directed/encouraged to plan their operations 
with aircrafts and pilots capable of operating under such 
low visibilityconclitions. 

Single Window Flight enquiry ay.tem 

4520. DR. K. DHANARAJU: WUI the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether people have to go counter to counter to 
enquire about the next immediate flight to any deatination 
as aU air1ine companies provide details of their own flight 
schedule only; and 

(b) if so, the steps taken by the Govemment to 
provide a single window flight enquiry system to find out 
flight departures at the Airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRi PRAFUL PATEL): (a) and (b) WhIle 
Airline operators have flight details of. their own airline 
only, flight information di&play boards have been inst8JIed 
at all major airports. These display boards, which are put 
up at convenient locations at the airports, provide 
information regarding aU departing flights within next one 
hour. 

FInancial Auistance tor Rural Tourism . 

4521. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of TOURISM be pleased to state: 

,(a) whether the Government provides Central 
Financial As&i&tance to .the State GovemmentsiUnion 
Territories for infrastructure development in the ruraJ sites 
to promote tourism; 

(b) if so, the details thereof; 

(c) the activities in the rural sites supported through 
the Govemment of India and United Nation's, Development 
Programme Endogenous Tourism Project and the C8pacity 
Building for Service Providers Scheme of the Ministry; 
and 

Cd) the achievements made thereunder? 

THE MINISTER OF TOURISM AND MINtSTER OF 
CULTURE (SHRIMATI AMBiKA SON I): Ca) 10 (d) Ministry 
of Tourism provides Central Financial Assistance (CAF) 
to the State GovernmentslUnion Territories for infrastructure 
development in rural sites having tourtsm potential UPIder 
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the scheme ,of Product/Infrastructure Development for 
pestinations & Circuits. Community participation and 
capacity building including skill upgradation in such rural 
sites ~re being supported through Government of India-
United Nations Development Programme Endogenous 
Tourism Projects and Capacity Building for Service 
Providers Scheme of the Ministry., The objective is to 
showcase rural life, art, culture and heritage at rural 
locations and in villages. Artisans from several rural 
tourism sites have showcased their products through 
participation in fairs and festivals such as Deepawali Deep 
Utsev at Delhi Haat, Indian International Trade Fair at 
Pragati Maidan, Toshali Mega Craft Mele and Shopping 
Festival, Bhubaneswar etc. Both domestic and international 
tourists have already started visiting rural tourism sites. 

The Year of Cleanliness 2007, by the Railways 

4522. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the nUl1lber of cleanliness complaints 
have wel'ltup many times in 2007. the year Indian 
RaHways observed as the Year of Cleanliness; 

(b) if so, whether the data available with the Ministry 
zone-wise shows that complaints of cleanliness in coaches 
went up by 400% in north east zone, cleanliness at 
stations by 350% in north, cleanliness at stations by 200"10 
in south, cleanliness in coaches by 136% in central zone 
in 2007; 

(c) if so, whether in addition to the complaints of 
cleanliness. there had been lot of complaints about poor 
quality of bed rolls, bribery 8J")d corruptiorl, allotment of 
seats, th6ft8. reservation issues and catering and vending 
services; 

(d) if so, the main reasons for these complaints; and 

(e) the action the Railways have taken on these 
complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI' A. VELU): (a) No, Sir. ' 

(b) Does not aris~. 

(c) and (d) Some complaints of defICiency in, the 
service of bedrolls like poor washing, supply of usedltom 

• , linen etc., bribery and corruption in aHotment of seats, 
thefts, reservation issues on account of some 
unscrupulous elements and unsatisfactory services of 
catering and vending regarding poet quaRty, and quantity 
of food to notice. 

(e) Frequent inspections are conducted by Railway 
Officers at different levels for monitoring such services 
and for taking remedial action as warranted. Suitable 
action is taken against the defaulting licensees and staff 
found responsible for any shortcomings. 

(Translalionj 

Increase In the Prices of Raw Material. 

4523. SHRI RAJIV RANJAN SINGH "LALAN": Will 
the Minister of STEEL be pleased to state: 

(a) the value of total sale made by the Steel Authority 
of India Umited during the last three years; 

(b) whether there has been an increase in the prices 
of raw materials in the country during the last three years; 

(c) if so, the reasons therefor; and 

(d) the steps being taken by the Govemrnent in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) The value of 
total sale made by Steel Authority of India Umited 
(SAIL)during the last three years is as fonaws: 

Year Arnt. (Rs. in Crore) 

2004-05 31805 

2005-06 32280 

2006-07 39189 

9M 2007-08 30026 

(b) and (c) Yes, Sir. The prices of different raw 
materials procured by SAIL have increased significantly 
in the range of 53.6% to 349.5% between the period 
2004-05 and 2008-09. The main reasons for the increase 
in raw material prices are mismatch between demand 
and supply, upward trend In internatiOnal prices. increase 
in the transportation cost etc. The details of price increase 
of the raw materials, procured by SAIL are" given in the 
enclosed statement . 

(d) The G9vemment has taken the foUowing measures 
to stabilize the prices of steel making raw materials in 
the country:-
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(i) The import duties on steel making inputahave 
been reduced over the years and aIsu exempted 
in case of coIdng coal. In case of Iron ore It 
has been reduced to 2%. 

(ii) In the Union Budget 2008-09, the Import duty 
on mehing scrap has been reduced from 5% to 
NIl. 

(iii) In order to ease the supply of iron ore to 

domestic steel producers the Government haa 
imposed an export duty at the rate of As. 300 
per tonnes on uport of .11 vertetIee of Iron ore 
1ump6. Export duty has aI80 been IrnpoHd an 
export duty at the rate of As. 300 per tonne on 
export of Iron ore finea with mont than 82% Fe 
content and at the rata of Ra. 50 per tonne on 
expl)rt of Iron ore fines with less than 82% Fe 
content. 

~ 

RI6/t1s .1 wINch SAIl. hag pnx:unKI Rl6w AIIIIWiMI 

Raw Material 2008-09 
%+1- Over 2004-05 

Coal: Imported 202.3% 

Indigenous 56.8% 

Iron Ore n.3% 

Lime Stone 55.4% 

O?Iomite 69.8% 

Nickel 102.8% 

Fe Manganese 349.5% 

Fe Silicon 197.0% 

Sifco Mangense 331.5% 

Zinc 112.5% 

TIO 100.7% 

Aluminum 53.6% 

{English] 

4524. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TOURISM be pleased tl) state: 

<a> whether United Nations Oevelopment Programme 
(UNDP) had committed for tourism t1evelopment projects 

in India; 

2008-09 2004-05 
Current Rate (As. IT) Rate (Rs.1T) 

14982 4956 

5457 3480 

894 504 

1861 1198 

89'..! 525 

1280000 831922 

1771725 39642 

113926 33381 

1M940 35907 

135300 83873 

953453 475000 

140910 91710 

(b) if so, the c:tetaiIa of the agraemenI8 haa been 
eigned in this regard during 1he Iut thnIe years; 

(c) the details of the touriem pl'Ojeds ruming wIIh 
the anstance of UNDP at preeent, S1at8-wiee; Md 

(d) the quantum of t.mds spent and the fW1da to be 
8IIocated by the UNDP for theM protect? 

THE MINISTER OF TOURISM AND MINISTER OF 
=ULTURE (SHRIMATI ,wsIKA SONI): (a) to (d) The 
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Government of India and the United Nations Development Besides this, the United Nations Development Programme 
Programme have signed an agreement to prepare master has also provided assistance under Government of India-
plan for Integrated and Sustainable Development of United Nations Development Programme Endogenous 
Tourism in the State of Uttarakhand, Orissa and West Tourism Project for capacity building of local communities 
Bengel in 2007-08. An amount of US$ 6,53,000 has been of 36 rural tourism sites. The details are given in the 
allocated for the same. So far two installments each enclosed statement. 
equivalent to 25% of the total allocation has been utilized. 

Statement 

SlBlswis6 Projects Sanctioned Dl.lring 10th Plan Under Gol-UNDP Endogenol.lS TOl.lrism 

(As. in lakh) 

Stale Name of the Project Name 01 DistI. Year of Sanction AmoIIII AmoIIII 
Sanctioned Released 

2 3 4 5 6 

1. Andhra Pradesh 1. Pochampalli Naigonda 2004-05 20.00 16.00 

2. Srikalahasti Chittoor 2004-05 19.80 19.80 

2. Assam 3. Ourgapilf, GoIaghat 2004-05 20.00 20.00 

4. Sualkuchi Kamrup 2004-05 19.95 19.95 

3. Bihar 5. Nepura Nalanda 2004-05 20.00 16.00 

4. Chhatlisgarh 6. Chitrakole, Bastar 2004-05 20.00 20.00 

7. Nagamar Bastar 2004-05 20.00 20.00 

5. Gujaral 8. Hodka Kachchh 2004-05 20.00 20.00 

6. Haryana 9. Jyotisar, Kurukshetra 2004-05 20.00 20.00 

7. Himachel Pradesh 10. Naggar, Kullu 2004-05 20.00 20.00 

8. Kamalaka 11. Banavasi Uttara Kannada 2004-05 20.00 20.00 

12. Anegundi Koppal 20()5.{)6 20.00 20.00 

9. Kerala 13. Kumbalangi Eamakulam 2004-05 20.00 20.00 

14. Amamula, Pathanamthitla 2004-05 20.00 20.00 

15. Kalady (Spice Circuit) Eamakulam 20()5.{)6 20.00 16.00 

16. Anakkara (Spice Cirult) Idukki 2005-06 20.00 16.00 

10. Madhya Pradesh 17. Pranpur Ashok Nagar 2004-05 20.00 20.00 

18. Chaugan, Mancla 2004-05 20.00 20.00 

11. Maharashtra 19. Sulibhanjan-Khuttabad Aurangabad 2004-05 20.00 20.00 
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2 

12. Orilla 211. Rapnjpw. 

21. ~ 

13. P\IIjIb 22. RajIaIfIIi 

14. REjIsthIn 23. NaamrIna. 

24. SamodII 

25. HIIIIPIi 
15. SiIddm 26. LadaI 

16. '1InIiI ,.., '0. KazIIugumIIIIi 

28. KaraIad, 

29. KombIi (Spice QrQit) 

30. ~ 
(Spiel CIIait) 

17. T..,. 31. "-.... gar. 

1.. lJIIInnchII 32. ........ 
33. MEna 

19. UItar PradeIh 34. EIheguwaIa 

20. Well BangaI 35. ~DInga. 

36. ttiunonipur 

4525. SHRI SUGRIB SINGH: 
SHRI KlSHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the MiniBter of STEEL be pIeiued to ..... : 

(a) whether large steel manufaclureII have been tying 
up for natural reeouroes acroea the would to meet their 
requirement of raw materials; 

(b) if 80. the details in this regard; 

(c) the name of Incian steel manufacluers 80 far 
signed contracts with various countries to import raw 
materials; and 

3 

Puri 

Puri 

4 5 • 
2OIM-06 20.00 20.00 

2CJ04.05 20.00 20.00 

2CJ04.OS 20;00 20.00 

2IlO4-05 20.00 20.00 

2OIM-06 20.00 20.00 

2IlO4-05 19.32 15.45 

2004-06. 20.00 20.00 

2OIM-06 211.00 20.00 

2CJ04.05 20.00 20.00 

2OCJ5.06 20.00 20.00 

2IIG5-06 20.00 16.00 

2Q04.CI6 20.00 20.00 

2QD5.08 20.00 20.00 

2D04.o5 20.00 20.00 

2IlO4-05 19.75 19.75 

2IlO4-05 20.00 20.00 

2IlO4-05 20.00 20.00 

(d) the extent to which auch Import of raw material 
has been reaponaibIe for price-riae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) and (b) V ... 
Sir. The Govemment 01 India has given approval for 
formation of a SpeciaJ Purpoll8 Vehicle (SPY) of Steel 
Authority of India UrnIIed (SAil). RMhtrtya IIpat NigMI 
ltd. (RlNl). Coal India Urnited (Cll). National MInIeraI8 
Dev8Iapment Corporation (NMOC) and NEdionaI ThennaI 
Power Corporation Limited (NT PC) for .ecurlng • 
metaIurgicaI COlt and thennal coal ...... In OV8I'IIHII 

tenitoriea for meeting the requINmenIS of raw II'I8teriaI of 
theM companiea. AcquiaItion of coking coal ..... would 
be done by the propoaed SPV have oommenoed wiIh 
the IdeI dIIcation of IIUitabIe l'II8Ourcea In various countriea. 
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(c) SAIL and RINL impoI18 metallurgical ooIdng coal 
and Low SiIca UmeeIone from various countries and have 
long term and short term contracts for import of these 
items. 

(d) Raw material comp.- a substantial pert of the 
cost of production of steel. The impact of increase in the 

price of raw material resourcs will differ from producer to 
producer, depending on the technology as well as the 
availability of captive raw material resources. The raw 
material coat per tonne of crude steel, in the case of 
80me of the major steel producers, based on the 
information published in their website Is as under: 

Cost 01 Raw MsIrNiIIIs ptlr /on"" of Crude S1tHJI 

Name 01 the procblIr 

Steel Authority of India Ltd. 

Tata Steel Ltd. 

JSW Ud 

Tatkal Syatem 

9131 

7635 

14750 

4526. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(s) whether the reservation quota under the Tatkal 
Scheme has bee~ raised il)' Important trains recently 
whereas the number of berths under the Headquarters! 
emergency quota under the Railway Board, Railway 
Headquarters and Railway Division have been curtailed; , 

(b) if so, the cIass-wlee detaila of the increaee in the 
reservation quota under the Tatkal scheme, and the 
decrease under the Headquarters quota in each train; 
and 

(c) the details of the benefits accruing to the Railways 
with this arrangment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Th8 information is 
being collected and will be laid on the Table of Sabha. 

Agreement with ChIna 

4527. SHRI ASAOUDDIN OWAISI: Win the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether China and India have reached to an 
agreement to allow air1ines of both countries beyOnd 

points; 

(Asltonne) 

ApII-JIN. 2007 Clctober-Decamber, 'l!.XJ7 

8822 8902 8886 

n96 69n 8340 

15274 15383 16530 

(b) if so, whether India has same agreement with 
other countries but in absence of International flights by 
its airlines the other countries gain the most: 

(c) if so, whether the agreement with China is likely 
to meet the· same fate in absence of airlines: and 

(d) if so, the details thereof and steps taken or being 
taken by the Government to reap the benefits of this 
agreement? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 
During the recently held bilateral air services talks between 
India and China on 19-20 March, 2008 in New Delhi, it 
was agreed that the Indian designated carriers may 
operate beyond China to San Francisco in USA. 

(b) Traffic rights for international air services 
operations are specified in the Route Schedule attached 
with Bilateral Ajr Services Agreement with foreign countries 
specifying points of origin, points of destinations, 
intermediate and beyond points. Airlines are free to mount 
services as per the respective Route Sd1edule and as 
per their commercial judgement. 

(c) and (d) The Government has permitted Jet 
Airways to operate daily services on Mumbai-Shanghai-
San Francisco route after reaching an agreement with 
Chinese side to have San Francisco as beyond point for 
Indian carriers. 
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New Rail Line In Andaman and Nicobar I.lands 

4528. SHRI MANORANJAN BHAKTA: Will the 
Minister of RAILWAYS be pleased (0 state: 

(a) whether any steps have been taken to start the 
construction of new railway line in the Union Territory of 
Andaman and Nicobar Islands; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (cl An updating survey 
for construction of rail line in Andarnan & Nicobar Islands 
was conducted during 2002-03. The cost of construction 
of 250 Kms. long broad gauge line from Port Blair to 
Diglipur was assessed as Rs. 867.45 crore with negative 
rate of retum. In view of unremunerative nature of the 
line and constraint of resources, the proposed new line 
was not taken up. 

India as a Competitive Refining Destination 

4529. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Union Government propose to 
promote India as a competitive refining destination; 

(b) if so, the details of the steps taken by the Union 
Government in this regard; 

(c) whether India had started eaming from exports of 
petroleum products; and 

(d) if so, the details thereof during the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Consequent on de-licensing of refinery 
sector since June, 1998 a refinery can be set up 
anywhere in India by a private or public sector enterprise, 
depending on the promoters' assessment of its commercial 
viability. In view of India's emerging position as an exporter 
of petroleum products and with the envisaged refining 
capacity of 240 MMTPA al the end of Eleventh Plan, far 

exceeding the domestic demand, the IncIan refineries have 
the potential to emerge as a competitive refining 
destination for export of petroleum products. 

(c) and (d) The details of eamings on account of 
exports of petroleum produota by various oil companies 
during the last three years Is as under:-

Year Export 

Quantity Earnings 
(MMT) (As. Crore) 

2004-05 18.2 29928 

2005-06 23.5 49974 

2006-07 33.6 81094 

2007-08 (PrOvisional) 39.33 106999 

Population of SC. Below Poverty Une 

4530. SHRJ KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a> the percentage of people of sea who are below 
the poverty line in various States during 2006-07 and 
2007-08; 

(b) the percentage of SCs population benefited by 
various schemes of the Govemment during the saki 
period, State-wise; and 

(e) the details of the steps taken by the Govemment 
to bring !hem at par with the people of other communities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) As per the latest 
information available, a State-wise statement ahowIng 
percentage of SC population below Poverty line in 
2004-05 is given below: 

SI.No. States Rural Urban 

2 3 4 

1. Andhra Pradesh 15.4 39.9 

2. Assam 27.7 8.6 
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2 3 

3. Bihar 64.0 

4. Chhattisgarh 32.7 

5. Delhi 0.0 

6. Gujarat 21.8 

7. Haryana 26.8 

8. Himachal Pradesh 19.6 

9. Jammu & Kashmir 5.2 

10. Jharkhand 57.9 

11. Kamataka 31.8 

12. KeraJa 21.6 

13. Madhya Pradesh 42.8 

14. Maharashtra 44.8 

15. Oriasa SO.2 

16. Punjab 14.6 

17. Rajasthan 28.7 

18. Tamil Nadu 31.2 

19. Uttar Pradesh 44.8 

20. Uttarakhand 54.2 

SI.No. SlatesllJTs 

2 

1. Alunachal Pradesh 

2. Assam 

3. Bihar 

4. Chhaltisgarh 

s. Gujarat 
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4 

67.2 

52.0 

35.8 

16.0 

33.4 

5.6 

13.7 

47.2 

SO.6 

32.5 

67.3 

43.2 

72.6 

16.1 

52.1 

40.2 

44.9 

65.7 

2 3 4 

21. West Bengal 29.5 28.5 

All India 36.8 39.9 

(b) and (c) Following schemes are being implemented 
for economic development of Scheduled Castes: 

• Special Central Assistance (SCA) to Scheduled 
Castes Sub Plan (SCSP) 100% grant is given 
as an additive to the Scheduled Castes Sub 
Plan (SCSP) to the StateslUTs. 

• National Scheduled Castes Finance & 
Development Corporation (NSCFDC) provides 
credit facilities at concessional rates of interest 
to SCs living below double the poverty line, for 
income generating Scheme; 

• National Safai Karmcharis Finance and 
Development Corporation (NSKFDC) provides 
credit facilities at concessional rates to Safai 
Karmachairs and their dependents for income 
generating activities. 

In addition, the Central Govemment also provides 
equity Share support to the State Scheduled Caste 
Development COfJ:oration (SCDCs) in ratio of 49.51. The 
SCDCs are playing an important role In providing credit 
and missing inputs by way of subsidy and margin money 
loans to the target group. 

A statement showing the number of beneficiaries 
under these schemes of the Govemment during 2006-07 
and 2007-08 is enclosed. 

Statement 

No. of beneficiaries No. of beneficiaries No. of beneficiaries 
assisted 0lIl of Special assisted through assi&Ied through 

Central Assistance funds NSCFDC NSKFOC 

2Q06.07 2007-08 ~7 2007-08 2006-07 2007-08 

3 4 5 6 7 8 

165950 75879 45059 4590 11645 2825 

9922 6906 200 145 0 0 

NR NR 680 310 0 1566 

NR NR 54 444 1085 12 

6834 NR 2701 4603 3029 S345 
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2 3 4 5 6 7 8 

6. Goa NFl NFl 7 

7. HaJYlllll 16032 922 210 148 0 0 

8. HmaehaI Pradesh 62818 NR 1218 1039 1448 11 

9. Jammu & Kashmir NR NFl 215 125 0 17 

10. Jhatldland NFl NR 740 1010 500 0 

11. Kamataka NFl NR 4780 4897 2332 0 

12. KeraIa NFl NFl 1238 1004 0 0 

13. ~ PradeIh 1Q286 NFl 2059 4120 1012 3088 

14. Maharuhtra 17753 3B06 2079 8218 123 1201 

15. Manipur NFl NFl 0 0 0 0 

16. Orissa 14115 NFl 225 210 880 0 

17. Punjab 3116 8079 &1& 838 82 52 

18. Rajasthan 49447 22532 934 856 419 572 

19. SiIddm 121 'NFl 188 72 

20. Tamil NaI1I 141388 17077 21. 5173 0 0 

21. T.,.. 10116 NFl 156 255 0 0 

22. lJIIar PradaIh 82040 &7704 9092 50 1288 0 

23. lltIaranchal 3563 173 0 0 0 

24. West Bengal NR NFl 7., 7383 82 0 

25. ChandigIrh NFl NFl 82 54 15 0 

26. Deli 52 NFl 200 333 0 0 

'£I. Poncicheny NFl NFl 0 534 13 115 

ToI8I 584503 202878 82400 48390 23721 14786 

NR&Not Reported 

/TrsnsIalionJ (8) wheIher entry of muItindonaI ~ has been 
cited u one of the reasons for the slel,"e.. of 

RevIval of Irmrument8tIon Ud., Kola InatNl'l18lWation Urnlted, Kola; 

4531. SHRI RAGHUVEER SJNGH KOSHAL: WII the (b) It 80, whether the Government 11M taken any 

Minister of HEAVY INDUSTRIES AND PUBLIC 
preventive meaeurea In this regard; 

ENTERPRISES be pleased to state: (c) II 80, the det.alIa thel'8Of; and 
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(d) the atepe being taken to revive the company 
a/ongwIth the amount epent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBliC ENTERPRISES (SHRI 
RAGHUNATH JHA): (a) Competition from both domestic 
and multinational companies is one of the re..aor. for 
the aIckneas of Instrumentation Ltd, Kola. 

(b) and (c) As per policy of the Government, Public 
Sector Enterprises are also expected to work in a 
competitive environment. 

(d) Package for ntYivai of the ~ as a whole 
Is under active consideration of the Government. 

{E11f}IIIIh/ 

VAT Holiday P8ckage 

4532. SHRI S.K. KHARVENTHAN: WIn the MIniater 
of RAILWAYS be pleased to state: 

(a) whether the Railways have been MY proposal to 
launch VAT Holiday package to attract Inclan and foreign 
tourists in the country; 

(b) if so, the details of de8tination8 identified for the 
same; 

(c) whether It Is propoeed to extend the same to an 
the parts of the country; and I 

(d) if 80, the details of number of touriats likely to 
avail the facility and the revenue likely to be generated 
to the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI. R VELU): (a) to (c) Yes, Sir. Indian 
Railway catering and Tourism Corporation Ud., Public 
Sector Undertaking under th8 Ministry of RaIlways, is 
already operating 80 package tours to various Iourist 
destinations in the country. Development and 
implementation of new packages/destinations ia a 
continuous .process and additions are made regularty. 

(d) During the last one year, 7050 people have 
availed this facility giving a revenue of As. 74,13,862/-to 

the Railways. 

KonIran RaIlway In8UtutII of Staff Tr8Inlng 

4533. SHRI CHANDRAKANT KHAIRE: Will the 
Minlater of RAILWAYS be pleased to state: 

(a) whether the Konkan RaIlway Institute of Staff 
Training has evolved any new technique to avoid rail 
accidenIs; 

(b) It 80, the details thereof; 

(c) whether its utility .... been proved by post 
roeean:h tasting; 

(d) It 80, the details thereof; 

(e) the action plan prepared by the Railways for Its 
aU round use in the country; and 

(f) the expenditure likely to be incurred by the 
Railways for using this new technique? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (f) Do not arise. 

{TtanIIIIIIiDn/ 

4534. SHRI CHANDRABHAN SINGH: Will the 
Minister of CIVIL AVIATION be pleased to state: 

Ca) whether the Government of MacIIya Pradesh has 
provided land free of cost for the development 01 Jablapur 
Airport; 

(b) It 80, the details thereof; 

(c) whether development works like terminal building, 
night landing facility, etc. have been compIetec:I after 
getting the land; 

Cd) if 80, the details thereof; and 

(e) It not, the reasons thenIfor? 

THE MINISTER OF STATE OF THE~MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. The State Government of Madhya Pradesh has 
provided 30 acres of land for development of JabaJpur 
Airport. 
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(e) to (e) Terminal Building has already been 
completed and is In use. Provision of Runway edgp lights, 
apron & taxiway edge have been planned for the current 
financial year. Additionally, proVisIon of Approach Lighting 
System and further extension of runway have also been 
planned which require additional land from the State 
Govemment free of cost and free from encumbrances. 

/English! 

SUrvey of Bulk Drug PriCM 

4535. CH. MUNAWAR HASSAN: WiD the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the National Pharmaceuticsl Pricing 
Authority (NPPA) has recently done the survey of Bulk 
Drug Prices in the market; 

(b) if so, whether the Bulk Drugs have been sold at 
prices which are 20% to 75% lower than the Notified 
prices: 

(c) if 80, the details, the name of the medicines, the 
Notified prices and the maiket prices; 

(d) the action being taken by the Government to 
reduce the prices of the Bulk Drugs 80 that the pnces of 
formulations are also r8duced by the NPPA: 

(e) whether the NPPA has come across with the 
invoices of lower prices submiHed by formulations 
manufacturers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (f) National Pharmaceutical Pricing 
Authority (NPPA) has not conducted any specific survey 
of bulk drug prices in the market. However, NPPA monitors 
the trend of bulk drug prices on the basis of -Chemical 
WeeklY- (a weekly magazine). 

In those cases where manufactures do not furnish 
requisHe data to fixIrevi8e the price and the price of &rrf 
bulk is found to be lower than the notified price 88 per 
·Chemical Weeldy-, NPPA invokes para 11 of the DIugs 
(Prices Control) Order, 1995 to reduce the prices. 

NPPA has came acro8$ two instances where the 
formutators of Analgin and Chloroquine Phosphate have 
claimed lower prices than the notified price in their form-
III applications. 

{TtansllltkJnJ 

Allotment of Ga Alenel .. In the Rural Areaa 

4538. SHRI RAMDAS ATHAWALE: Will the Minster 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has fmaliaed a scheme 
to effect ma;or changea in the existing rutea for aUotment 
of domestic gas agencies In order to Incre .. e the 
availability of domestic gas in the rural areas; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Government have given freedom to 
Public Sector Oil Marketing Companies (OMes) to set up 
LPG diatributo,.. in accordance with their commercial 
.-.ment and IocatIon& are identified by them on the 
basis of available refill sale potential for 8U8Iaining an 
independent dlstributcnhlp. However, Government have 
adviIed 0MCs to draw up Mart<eting Plan of covering 
semi-urban and rural areaa. OMCs have finaUzed 1340 
locations in the country for setting up of new LPG 
dIIItrIbuIorahi mainly In rwaI and urbarHuraI (lI8I1V-urban) 
locations. The advertisements for the eame have aince 
been released. 

The eetting up of LPG di8tJibut4nhipe is a continuous 
process and involves identifying of suitable locations, 
arranging land for setting up of godowns, obtaining 
statutory clearances, etc. 

/English! 

Hotel Rooms 

4537. SHRI BALASHOWRY VALLABHANENI: 
SHRI G.M. SIDDESWARA: 

Will the Minister of TOURISM be pIeaaed to state: 

(a) the total number of tourists expected during the 
2010 Commonwealth Games in India; 
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(b) whether the Govemment has made assessment 
about the requirement of hotel rooms in NCR Delhi during 
the Games; 

(c) if so, the details thereof; 

(d) whether the Govemment has chalked out any 
action plan action plan to meet the demand of hotel 
rooms; 

(e) if so, the details in this regard; and 

(f) the effective steps taken by the Government to 
implement the action plan? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SON I): (a) No estimate 
has been made regarding the number of tourists expected 
to arrive in the National Capital Territory of Delhi during 
the Commonwealth Games 2010. However, 90,000 visitors 
visited Melboume during the Melboume Games. 

(b) and (c) Yes, Sir. The Ministry of Tourism has 
assessed the approx. 40,000 rooms in the NCR Delhi 
would be required to meet the demand of the 
Commonwealth Games 2010. 

(d) to (I) Ministry of Tourism is in conStant touch 
with the various Land Owning Agencies like Ministry of 
Railways, Ministry of Civil Aviation, Ministry of Urban 
Development, DDA, etc. to identify additional hotel sites 
and monitor the construction of hotels. These agencies 
and the State Govemments of the Uttar Pradesh and 
Haryana have also been advised to follow investor friendly 
land policies and a single window approach for promoting 
hotel projects and also for allotting sites on revenue 
sharing basis, granting extra FSIIFAR for hotels. 

Pension for Artists 

4538. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Govemment provides pension of the 
persons belonging to the field of Arts; 

(b) if so, the details in this regard alongwith the 
criteria fixed to award such pension; 

(c) the names of person receiving central pension 
lor 'Man of Arts' at present during 2007-08, State-wise; 
and 

(d) the steps taken to award such pension to more 
persons from Tribal communities of the country? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) 
Financial assistance is provided under the "Scheme of 
financial assistance to persons distinguished in letters. 
arts and such other walks of life, who may be in indigent 
circumstances and their dependents.- To be eligible under 
the scheme, a person should have attained the age of 
58 years and the personal income 01 the applicant 
(including income of the spouse) must not exceed 
Rs. 2000/- per month. Hislher contribution to art and 
letter etc. must be of significance. The Govemment has 
bifurcated the scheme into two parts viz. (1) Central Quota 
and (2) Centre-StatelUT Quota. Under the Central Quota 
the beneficiary is given an assistance of Rs. 2000/- per 
month by the Central Govemment and under the Centre-
State/UT-Quota the amount of assistance is shared by 
the Centre and the State GovemmentlUT Administration 
concemed in the ratio of 3:1 I.e. Centre pays Rs. 15001 
- per month and balance Rs. 500/- per month is bome 
by the concerned State Govemment. 

(c) Depending upon the fumishing of Life and Income 
certificate. the financial assistance was released to 1091 
persons under this scheme during 2007-08, the statB wise 
list of which is placed as statement. 

(d) Financial assistance is sanctioned on receipt of 
the applications and their consideration by the Expert 
Committee. 

Statement 

State-wise Number of Bene5ciaries to Whom FII1I1ncia1 
Assistance was Released During 2007-08 

Kamataka 147 

Andhra Pradesh 125 

Orissa 155 

West Bengal 45 

Uttar Pradesh .158 

Uttarakhand 7 

Bihar 28 

Jharkhand 8 

Assam 25 
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Meghalaya 2 18. SomMhekhara Gowda .KunnIlgI 

Tripura 1 17. SuaheeIMwna 

Tamil Nadu 27 18. Seehanarayana 

Goa 11 19. S. VasanIha Kriahna 

Manipur 62 20. V.R. Vriahabhendra 

Pondichery 9 21. A. SarvoIhama Shat 

Haryana 19 22. A.M. HaIah 

Madhya Pradesh 27 23. Ande ManjunIdha 

G\Ji8rat 5 24. Abd ..... b M. AnnIgeri 

RajasIhan 3 25. S •• mma 

Punjab 3 
26. BtwaIhl 

27. BeIagaIIu Veerenna 
Delhi 27 

28. S.M. Sunc* AIIo 
Himachal Prac:IeIIh 1 

29. B.R. NInnIIIa 
KeraIa 115 

30. C.~ 
Maharashlra 81 

31. C.S. PdI 
Total 1091 

32- C.B. Ctw1drMhaIcher 
Karn11t8k8 

33. D. Gajanun BhancIart 
1. Basave Gowda 34. G. DoddMIddsI8h 
2. B.S. Ramchar 35. G.M.~ 
3. Channa Basaiah Gubbi 38. Ganapati Subray Hegde 

4. C.R. RajagnpUl :r7. G.R. Rarnschendra 

5. H. Mahaboob Ali 38. G.M. Basav8l1ljMhshty 

6. t<.B. Shivaraja 39. GopaI G. Koliah 
7. KomaIamma Kottur 40. G.R. ManjuIa 

8. t<. Veeraiah Swamy 41. H. Venkataramana Gsniga 

9. L.M. Halaiah 42- H.N. Hoogar 

10. M. Shanmukhaiah Swamy 43. H.N. MactaI8h 
11. M.B. Gangamma 44. H.B. SafoIama 
12. N. Narahari 45. H. Mariyanna 

13. N. Sathyavathi 48. Harscl MahabU Ganlga 

14. Pandit Manikrao Raichukar 47. HakIcendi KoInIehappa 

15. R. Javara Setty 48. Ibrahim 



2fI7 WIlMa? AnMwm VAISAKHA 4, 1930 (Sakst 10 QUfIIII/ons 298 

49. Ismail Sultan Gacldekar 82. PA Srinivasa Moorthy 

SO. Jyotiba Bheemappa Pawar 83. Paragi Durugarnma 

51. Jayalakshmi M. lnamdar 84. Ramachandra Subraya Hegade 

52. K. Gunda Jois 85. Ramakrishna Nayak 

53. K. Susheela 86. A. Mahadevappa 

54. Kashibai Bhootappagol 87. Ratnamma 

55. K. N. Basavraj 88. S. Nanjundaiah 

56. Kalasree M.B. Buden Sab 89. Somashekharayya S Hiremath 

57. Kani Thippaiah 90. Shereefa Bi 

58. Ka/Iappa Irappa Shriaguppi 91. Shrishail Channappa Pattanshetly 

59: K. Rangaswamy 92. Shrimanath Mallappa Kanabur 

60. K.M. Aathnakar 93. Shreedehar G, Hedge 

61. K.A. MahaJingappa 94. S.A. Yeshwanth Bhat 

62. KaIIappa Channappa Pattanshetty 95. Shantarambhau Shripad Sunthankar 

63. Leelavaatni 96. Sridevi Vigneshwar Joshi 

84. Laxman Basappa Ghote 97. Subahadramma Mansoor 

65. Laxman Basappa Ghte 98. Sayadsab K. Kolhapur 

86. MaIIapa Basappa Ganj 99. Shivagonda Gurugonda 

67. M. Nagendra 100. S.C. Krishna Murthy 

88. Munlvetappa 101. S.K. Mitravinda 

89. M.T. Venkatesha Murthy 102. Shivayya Chandrayya 

70. Mahalingamma 103. Shanthamma 

71. Mahallngeyya Mallaya Ganechari 104. Sumitra Shivanna 

72. M.S Aamamurthy 105. Somanathasa Vanuss 

73. Mahabaleshwar Shat 106. Sharana 

74. N.S. Murthy 107. Sakkattu 

75. N. Vasantha Kumar 106. Srinivas Achar 

76. Narayan Parramayya Hasyagar 109. Sadashiv Audraya 

n. N. Chikkavenkatappa 110. S. Aaju 

78. Ningappa Maruti Huger 111. Susheela 

79. Nanda CuIcutta 112. Shivalingappa 

60. Prema Baaavaraj Patil 113. T. Sunandaraj 

81. Pakerappa 114. T.V. Aaju 



219 WnMrn~ APRIL 24, 2008 ID OIltl6lions 300 

115. T.M. Revanasiddaiah Andhre PnldMh 

116. T.H. Hemalathe 1. Damodara Reddy 

117. Vldwan Subramanya Jois 2. Sayamala Devi 

118. Venkataramana Urala 3. Abburi Venkataswamy 

119. Vani Saraswati Naidu 4. Sumathi 

120. Venkatesh Tulajaram 5. Boddepalli Apparao 

121. Vishakanta Murthy 6. Bhusurapalli Adiseshaiah 

122. V. Ramamurthy 7. Beara Gopinaidu 

123. Venkappa Ambaji 8. Burra Subrahmanaya Sastri 

124. Vasant ShiYrao 9. BinaIa Achary 

125. Yandakurthy Kameswari 10. Arakatla Bungana 

126. A.N. Channaabasaviah 11. B. Bichanna Goud 

127. B. Balraj Master 12- Bhaskaruni Rama Rao 

128. Basavraj B. Maganur 13. Bandaru Kotaiah 

129. Chitranjan K. Chaterjee 14. Bhagavatula Ynarayan Sarma 

130. D. Kanaka Durga 15. B. Hymavathi 

131. Hasanasab M. Nadaf 16. Bhaskarla Rajeswari 

132. Jayavant 17. Chinta Ramamurthy 

133. J.V. Indumathi 18. Chinta Seeta Ramanjaneyulu 

134. J. Sitaram Shetty 19. Chima Venkateswarlu 

135. K.M. Raman 20. Ch. Syamala Devi 

136. Kalyan Rao 21. Chlkamari Venkatcharyulu 

137 K.R. Krishnaswamy 22. Daliparthy Dakhlna Murthy 

138. B.N. Lakshmi N. Murthy 23. Dasaradhl Lakshmi Naryana 

139. Mahadevi B. Chilamgeri 24. Eaga Srihari 

140. Mallaya Swami Athare 25. Gopanaboina Venkateshwarlu 

141. N. Narahari Chaturalaya 26. G. Kesavaramu 

142. Shivangouda M. Koli 27. Gopu Prt&pa Reddy 

143. Renuka D. Harijan 28. G.S.R.K. Sastry 

144. Saheeda Banu 29. GarImeUa VlSWanandham 

145. T. Diddaiah 30. Gajjell Sriramulu 

146. VlShnua Parasapa Kanchagar 31. H. Suguna Bai 

147. 8asayya M. Mathapati 32. Gunti Suryanarayana 
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33. ilia Venkatarao 66. Narae Bhadrachalam 

34. Josyula Krishna Murthy 67. Nittala Laxman R&o 

35. Jangam Venkateshwarlu 68. Nidamuri Lakshminarayana 

36. J. Sarda Devi 69. Naraganshi Vishwanthan 

37. K. Chakradhar 70. Nutakkki Subba Rao 

38. K. Susheelamma 71. Prudhvi Siva Babdha Rao 

39. Kancherla Basava Kan~ah 72. Pusuru Ramamurthy 

40. Kndukuri Ganaga Raju 73. Panyam Venkata Rama Sanna 

41. Kadakanchi Papaiah 73. Panyam Venkata Rama Sanna 

42. Kaleem Siddiqui 74. Pittu Venkateswara Reddy 

43. Kasanichnna Narayana Chary 75. Peddoju Chidambaram 

44. Kotu Subba Reddy 76. P. Karmeshwarl 

45. Karra Yakub Reddy n. Panditharadhyula Satyanarayana 

46. Karri Mutyala Rao 78. Pelurl Oas 

47. Krowidi Nagul Meera Saheb 79. Polla Oibbamma 

48. Korupoju Narsaiah 80. Pallapotu R. Krishna 

49. Lanka C. Lakshmi Narsimham 81. Pudya Bhaskar 

50. M.P. Raju 82. Pamulapati C.R. Rao 

51. Munnam Nageswara Reddy 83. Pridhvi V. Rca 

52. Mahamkali Srlmannarayana 84. Pltchkua K.S. Rao 

53. MattapaJly Narsingha Rao 85. Pashya G. Reddy 

54. M. Oattatreya Sarma 86. Pagdarn R. Reddy 

55. M. Venkata Raju 87. Peram V. Reddy 

56. Macharala Laxmiah 88. Rao B. Oevi 

57. M. Seetharamulu 89. Pullela Kondayya 

56. Medisetty Satyawathi 90. Rakandar N. Rae 

59. Midisanametla Pltchaiah 91. R.P. Jemmy Bobu 

60. Muthayala Sarangapani 92. Spram Krishnamurthy 

61. Mohd. Suieman Ah 93. Shaik Nasar Sahan 

62. Malladi Suryanarayana 94. Siripirapu P. Rao 

63. Majjl Vijayamba 95. Sivangi Chine B. Raju 

64. Mangam Anand Rao 96. Satty Sammaiah 

65. N. Raja Jaylakshmi 97. Sarabu V. Ratnam 
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98. Sriramoni Venkatachary 4. Biahwanath Moharana 

99. Spram Krishnamurthy 5. Basanta Sarnal 
100. T.L. Kants Rao 6. Buudeba Sahoo 
101. T.T. Sits 7. Blaunkeawar Rath 
102. Tulapati Babjee 8. BanakIIar Mahaptra 
103. Tirumalasetty Panaiah 9. Bhagindhi Rout 
104. Thodengi Rajaiah 10. Bijay Ketan Mangraj 
105. Thogati Krishna Murthy 

11. Bhanumati Devi 
106. Upputuri Subbaiah 

12. ChItra Rekha Hota 
107. Velide H. Shastry 

13. Dulchlreni MohapaIra 
108. Vengala Ramarao 

14. ow...tkanaIh Da 
109. V. Kotershwari Oevi 

15. . GoIak Chandra MohenIy 
110. Yanamadaia JayaJakshmi 

16. Ghanahyam Tripethy 
111. Yelewarapu Nageswara 

17. GopaI Ghoee 
112. B. Sambasiva Rao 

18. Gok&.IIarwD Swain 
113. B. Nagaraj Yadav 

19. ~ RIIIh 
114. G.V. Rama Raju 

20. GopInath Behra 
115. S. Sugana BaI 

116. J/lukara Ra;amani 
21. Ghanehyam Kar 

117. Katubadi Ramadau 
22. HarmanI Padhi 

118. KamIa Naidu 23. HadlJandhu Mohanty 

119. Meruva Chenchaiah 24. KhMra Mohan ~ 

120. Pedpudl Ranagamrna 25. KhaIid Rahim 

121. Sundarpalli V. Reo 26. Kutamani Matlarana 

122. Sri Nivasuia P. Devi 27. Kamala Oevi 

123. Tadigadpa Subbarao 28. Kumar Kebi Arakhlta Pradhan 

124. Yelamakanti Ramchandran 29. Kanhu Charan Swain 

125. P. Ramanaiah 30. Kunja BIhari Das 

0rInII 31. Kanchan Tripathi 

1. Aman Charan Sethi 32. KhaIu Mahapatra 

2. AIekha Sahu 33. L Apperao Patapo/e 

3. Bishnu Mohan Nayak 34. MinaI! BIswaI 
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35. Madan Mohan Mohapatra 66. Basanta Manjari Dash 

36. Meera Mohanty 67. Gajendra Nayak 

37. Madhabananda Kar 68. Gumani Nayak 

38. Mukunda Maharana 69. Jagannath Behera 

39. Manjushree Pattnalk 70. KaiIash Chandra Pati 

40. Maguni Daa 71. Kedamath Mohaptra 

41. Niranjan Sahu 72. Muktikanta Choudhary 

42. Nityanada Dash 73. Mayabati Kar 

43. ProdImlni Pattnalk 74. Puma Chandra Daa 

44. Paraauram Pradhan 75. Parasmani Debadasi 

45. Padmavati Panigrahi 76. Ratan Manjari Satapathy 

46. Patika Mangel Saber n. Ram Narayan Babu 

47. RanJIt Singh 78. Shakuntala Das 

46. Rama Chandra Patihari 79. Sundannani Devi 

49. Raj Kumar Kumbahar SO. Santilata Mohapatra 

50. Raghunath Dutta 81. Satyabhama Satpalhy 

51. Ramesh Chandra Das 82. Dukhanasana Behera 

52. Rabi Singh 83. S.K. Gharlobullah 

53. Sanat Bhuyan 84. Madan Mohan Sukla 

54. Sarojini Pattanaik 85. Nisamani Dash 

55. Saraswati Devi 86. Nagendra Nath Ray 

56. Surekha Dev; 87. Alhadini Kar 

57. Shlba Narayan Tripathy 86. Babajai Charan Mohanty 

58. Satyabhama Majhi 89. Braja Mohan Dash 

59. Sachi Barik 90. Baisar Saber 

SO. Sashilata Sahoo 91. Durbha Charan Patra 

61. Satyanaada Nayak 92. Gananth Shaw 

62. Sushila Mohanty 93. Jaykrushna Panda 

63. Trinath Padhy 94. JaJabandhu Sahoo 

64. Udayabhanu Mahapatra 95. Jitendra Patra 

65. Banambar Parida 96. Karunabr Puhan 
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97. Kailash Chandra Swain 128. Ghanshyam SWain 

98. Khanduri Charan Behera 129. Gopabandhu Nath 

99. Khanda Nayak 130. Gandharv Charan Kundu 

100. Kunj Bihari Mehar 131. Jeetarani Das 

101. Laxmi N. Prasad R. Talengashi 132. Kailash Bihar Das 

102. Manimaia DeYi 133. Kallash Chandra Mohanty 

103. Madan Mohan Lanka 134. Neelernani Das 

104. Mahendra Prasad Jana 135. Prafulla Das 

105. Muralidhara Mohapatra 136. Padmanava Sehera 

106. Natabar Panda 137. Ramesh Chandra 

107. Prabina Mohanty 138. Shyarnarnani Dey 

108. Padmaia Samal 139. Sarat Chandra Mohanty 

109. Pumachandra Jana 140. Shyam Sunder Sahera 

110. Rameshchandra Pradhan 141. Ananta Prasad LaI 

111. Raghunath Swain 142. Brunclaban Patro 

112. Sarat Chandra Siswal 143. Gajenclra Nath Tripathi 

113. Surendranath Muduili 144. Jitendra Jit 

114. Simanchal Patro 145. Krishna Chandra Mahapatras 

115. Srustidhar Das 146. Padmanava Sarnal 

116. Yarun Sahu 147. Prernanand Mishra 

117. Srudaban Das Adhikari 148. Sudhakar Nayak 

118. Bimbadhar Behera 149. Trinath Charan Sahu 

119. Champa Mani Mohapatra 150. Gabayati Panda 

120. Deepak Narayan Singhdeo 151. GoIekha Siahri Jana 

121. Direndranath Patnaik 152. Hemlata Nanda 

122. Durgacharan Sahu 153. Joykrishna Barik 

123. Durlay Chandra Singh 154. Manctarclhar Pradhan 

124. Dwarikanath Nayak 155. Prashant Rath 

125. Durga Rani Bhanj West Benge' 

126. Dussasn Swain 1. Bela Mukherjee 

127. Fakir Giri 2. Bakul Chakraborty 
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3. Dwarlkanath Mohanty 35. Eva Singh 

4. Munni Begum 36. Krishna paul 

S. Ashok Kumar Chatterjee 37. Kamini Kumar Roy 

6. Abhay Charan Daa 38. Nimai Bhattacharjee 

7. Ashok Kumar Das 39. Pretulla Kumar Roy 

8. Ajoy Nag 40. Pareeh Chandra Das 

9. Bhagwan Naik Verma 41. Ravlndra Nath Dutta . 

10. Bhaskar Fouzdar 42. Sova Rani Ghosh 

11. Bhaglrathi Mishra 43. Aaishtaru Mukherjee 

12. Baidyanath HaIdar 44. Putul Chakroborty 

13. Babatoeh s.tpathy 45. Mangla Kanta Roy 

14. Dlilp MouIIk Uttar Pradesh 

15. Dev Kumar Ghoshal 1. Ali Hussain Bedharak 

16. Jhutika Roy 2. Amar Nath Srivastava 

17. Meg/mad Mondal 3. AnHKhanna 

18. Md. UIia& 4. AfzaI Hussain Khan 

19. Nemai Das 5. Ambika Prasad Shukla 

20. Paresh Bhattacharya 6. Aqueel Ahmad Khan 

21. Rameshwar Panigrahi 7. Arma Bano 

23. Rabindra NeIh Ghosh 8. Akhtri Begum 

24. Swamabala Kumar 9. Bhar Hussain 

25. Surenclra Nath Sarkar 10. Babu La! Shukla 

26. SunIl Kumar Bhattacharya 11. Babu La! Bajpai 

27. Sarbani MoncIaI 12. Bhairab Datt Joshi 

28. Samar De 13. BadIu 

29. Tapti Mishra 14. B.A. Prajapati 

30. Urna Shankar Des 15. Chhail Behari Bajpai 

31. Dwarlkanath Mohanty 16. Diwani Ram 

32. Asim Bardhan 17. Doodh Nath Shararna 

33. BadalchandraDas 18. Dev Kumar Jain 

34. Balram Hajra 19. Dhananjoy Awasthi 



311 WnMw7 An5NIiMr APRIL 24, 2008 ID au.tJons 312 

20. Dtwanchand Ratti 51. Pradumn Pandey 

21. Fakaruftah Huhmi 52. PndIIp NaraIne 

22. Ghanshyam Ranjan 53. Ram Sholl 

23. Gajraj Singh 54. Ram Roop Swarankar . 

24. Gulab Bai 55. Ram Klahore 

25. Gurupruad Rastogi 58. Razzab 

28. Hoshiar Singh SMmbar 57. RMhmI Bhooehan -Junoo-

27. Jhand (Shant!) 58. Radhey Shyam 

28. KamIa Devi 59. Raj Kumari 

29. KaiIash Bihar! Saxena eo. Ra<IIa KriUu18 BharMj 

30. Kalkoo 81. Ram Chandar 

31. Krishna Saraswat 62. Ram KaIIa8h Vadav 

32. Krishna [)eyj 83. ShIv Raj Singh 

33. Kiran [)eyj 84. ShIvnath Singh 

34. I..aiqa Begum 65. Shiv P ...... Shukla 

35. Laxman SIngh 86. SUIWBh Chandra Mehtar 

36. LavkuIIh Dixit 87. ShaIda 

37. LaI Singh 68. Shiv Multi SIngh Veta 

38. L..axmi [)eyj 89. Shravan Kumar St.rma 

39. Maqsood All 70. Shyam Sunder Lal .~ 

40. Manik Chandra 71. Than SIngh 

41. Mohd. Hamid 72. Tara Sal 

42. Muneeza Begum 73. VI8hwe8war Dayal Aggarwal 

43. Mohammad Sami Mw1ey 74. Gayatri [)eyj 

44. Matkanday 75. Lak8hmI Devi 

45. Nassir Hussain Khan 78. Omarkar NaIh Upadhya 

48. Nasir Ahmed n. Abdul Zabbar Hashml 

47. Narayan Tripalhi SUman 78. Alma BIJi Khan 

48. Nam Ansari 79. BIIChan Singh 

49. Prabhawati Singh 80. BaIkIehun Vadav 

SO. Preetam Singh 81. Chandruhekhar Mishra 
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82. Firoja Bano 113. Malati Kausar 

83. Han Shyam Srivastava Gurukal 114. Abdul Rasheed Khan 

84. Ishwari Lal 115. Abhey Ram Sharma 

85. Krishna Kumari 116. Bhurelal Khushwaha 

86. Master Wazeer 117. Chedi Lal Verma 

87. Mankeshar 118. Chanda Oevi Bharti 

88. Munni Bai 119. Farid Khan 

89. Pramanand ~20. Jhabbu Mastan 

90. Prem Anuragi 121. Jaheer Khan 

91. Ram Khilawan Mi8hra 122. Janardan Oas 

92. Ram Ashr. Vishwakarma- 123. Jaya Kumari (Arya) 

93. Ram Narain Bajpei 124. Jugal Kishore Sharma 

94. Ram Narain 125. Maqsood Ali 

95. Satyanarayan 126. Munni Oevi 

98. Shripal Prajapati 127. ShMal 

97. Shekh Munahi 128. Ram Narayan Gupta 

98. Zamui Khan 129. Shiv Keli 

99. Jhandi 130. Sharif Ahmed 

100. Kalku 131. Shanti Ram 

101. Medha 132. Allo Ansari 

102. Mammu Khan 133. Bhure Khan 

103. Nathu Muter 134. Binda Prasad Nigam 

104. Shaida 135. Bhudav Sharma 

105. Saroj Lata 136. Chunni Lal 

106. Surya Prasad Diwedi 137. Furqan Ahmad Khan 

107. Jaganath Dubu 138. Smt. Gauhar 

108. Kunti Oevi 139. Hukum Chand 

109. Vireshwar Prasad 140. Harcharan 

110. Vishnu Oevl 141. Heeramanl 

111. Urmila Saxena 142. Kamlesh Gandhi 

112. Ram Sharan 143. Lakshmi Oevi 
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144. Mohammad ljem 7. GMeah MMdaI 

145. Mohd. Amin 8. Jai PrakMh Singh 

146. Nathu Bart 8. Kanta Shah 

147. Nathu Ram 10. Kopiya Devi 

148. NoorMohammad 11. KrItyMMda Roy 

149. Om Prakash VIkaI 12- LumI Devi 

150. PBjan Singh 13. MadhubIIIa DeYi 

151. Rajendra Kumari Jilin 14. Nend La! Stvarna 

152. Radha Rani 15. NIlyanand MandaI 

153. Ram Khilawan 
18. RMa ..... 1Md SIngh 

154. Razia Begum 
17. FWn Sagar SIngh 

18. SuIhII Kumar Roy 
155. Rajeehwari Devi 

18. Sri .... Roy 
156. Ram Shree Bareya 

20. SMa RanI 
157. Rarndas 

21. UnnIa 
156. Ram;anam 

22. ~0Iwi 
uu.r.Jchand 

23. Janerdan Pruad SIngh 
1. Ari)ika Devi 

24. AnIIa o.vt 
2. Ram La! 

25. DhnMIIdh Singh 
3. Nand Devi BiIIt 

28. Rajendra P'" MIndaI 
4. BhoIa Cult TIWIIri 

Robin Shaw Pu.hp 27. 
5. Mohan Ram 

28. ~.-.pooma Devi 
8. Ramaharan Painuly ........... 
7. Ramchendra BhaII 1 . ....... Kumar Barik ...... 2. JIll ~ s.maI 
1. A8hok Kumar Roy 3. ~a.hoo 

2. Bharat Prasad Singh 4- ~c..agah 

3. Chandrawati Devi S. McNn Ram 

4. Daud Akhtar I. ~ Pruad MandaI 

5. Devjan DeYi 7. VilhwarI8lh Sahoo 

6. Gobind Ram Shanna 8. JanIci Devi 
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Aeam T ............ 

1. Akahaya T8Iukdar 1. A. Rukmlnl 

2. Azad Talmu. LMlcar 2. And! 

3. BhartI DevI 3. Arumugasamy 

4. ChaN Kakuty 4. A. Kum8fllPP8/'l 

5. Dr. AkhII Chakravorty 5. A.H. Seetharama Bhagawathar 

6. Jogen Sanneh 6. A. Ranguwamy 

7. LankeewartOevi 7. D. Subnunaniam 

8,. Mahanada 0 .. Sayan 8. E. Mary Emanuel 

-9. Puna Ram RajmecI1i 9. G.P. KMIaI 

10. Rabindra Nath Bhattacharya 10. K.R. Sl.brarnanIan 

11. Rudra Chouchry 11. Kamalam Ramamoorthy 

12- Shri T.rini Rajban8hi 12. Kalalmamani KarandI Damodaran 

13. Aday Ranjan Bar1hakur 13. K.K. Saminathan 

14. Rabindra Chandra Bora 14. Mu. Rarnasubramania Sarma 

15. Amulya Chandra Sarma 15. M. Badrappan 

18. Baparam Borah 16. N. Subramanla ThambIran 

17. Bhakti MIIdhab ChetIpadIyay 17. N.S. Ranaramanujam 

18. Hari Bora Borbayan 18. P.R. ThIIagam 

19. Kamal Gay.n 19. Pichan 

20. L Chongtho 20. R. Lakshman 

21. Nani BafUllh 21. R. LaIItha 

22. Swapan Payctng 22. S.P. Khader 

23. Dlpankar Bhaltacharjee 23. S. L..akahmI N. 

24. Ohaneewar . Nath 24. Sharda Nagappan 

25. Soneawar AtoI 25. S. Sarda ...... ,.,. 28 . T.M. Sreedhar 

1. H. Kerioa wahIang 27. T.N. Somasundram 

2. Suntla G. Momin Goa 

Trlpul'll 1. Atka MangeIh VeIingkar 

1. Bhanu ChakJW)orty 2. Krishna MaaheIkar 
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3. Kishori S. Haldankar 22. Namoijam Nodiya Singh 

4. Lila D. Haldankar 23. Ngangom NgoubI Singh 

5. Shiva Pandurang Naik 24. Nongthombam .TombeSIRgh 

6. Yashwanl Surya Shetye 25. Nongmalthem Kulla Singh 

7. Prasad Sawkal 26. Okram Ningthou Singh 

6. Radhabai Y. Kamal 27. Oinam /bobi Singh 

9. Somnalh Damodar (Zol Chari 28. Puyam Muktarej Devi 

10. Shubhalaxmi R. Manderkar 29. Puthem Thanjao Singh 

11. Suresh (Chandra) 30. Shamurallalpam S. :Sharma 

Manlpur 31. SoIbIIm ThoIba Singh 

1. Arambam Jugeshwor Singh 32. Soram Nimai Singh 

2 Thangiam Gulamachao Singh 33. Takhelambam Sajou Singh 

3. Laiphrakpan Kullachandra Singh 34. Thongam Gouro Singh 

4. Namoijam Nodiya Singh 35. Thanjam NungsiDevi 

5. Phukrambam Gandha Singh 36. Wangkheirnayum KokangagSlngh 

6. A. T. Ngamwar Anal 37. Wahengbam Kondum Singh 

7. Sarwangbam Amujao Singh 38. Vaima Singh Salam 

6. Samom Badam Singh 39. Vumnam BIIGudhon SIngh 

9. Theyyam Bira Singh 40. Yumnam Dhananjoy Singh 

10. Thockchom Ramani Devi 41. Achorn Mani Singh 

11. Yurembom Mangi Singh 42. Arambam Helrangou 

12. B. Gurumayum 0 Sutajmukhi Oevi 43. Elangbam Joychandra Singh 

13. Kamei Gairekpei 44. Gururnayum Ravindra Sherma 

14. Khaidem Bihari Singh 45. Gurumayum Jadu Shrama 

15. Kongkham lbolombi Singh 46. Hei8anam Ashangbl Devi 

16. Konjam Narajit Singh 47. KhoI8nam DhabeIIo Khaba· 

17. Keshlerimayum Ibohal Singh 48. Khwaif'8i(pam 8hubol Singh 

18. Laimayum Ningol Mema Devi 49. Konsam Rumani Singh 

19. Leitanthem Chaoba Singh SO. Laiahram Dhananjoy Singh 

20. Lotongbam Birachandra Singh 51. Leitanthem Heramot 

21. Mutua Tomba 52. Labuktongbam ShyamdlWShanna 
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53. Mayengbam Sabitri Devl 11. Shreepal aug.m 
54. Namoijam Nobin Singh 12. Shanti 0evI 

55. Ngangom Babaton SIngh 13. Sura; Bhan 

56. Ningombam I,abot Singh 14. Shanti Devi 

57. Phairembam Ibohal Singh 15. Yog Chaitanya 

58. .Shadokpam Chaoba Singh 16. puqn SIngh 

59. Thongbam Dhaneswor Singh 17. Arjun Devi 

60. Takhellambam lbungo SIngh 18. GirdharI LaI 

81. WqngkheImayum NiIachMd SIngh 19. MunehI Ram 

82. Huidrom Bnljachand Meetei .......,. PnIdeeh 

Pondlcherry 1. 0evI Praaad Rdtwar 

1. K.R~ 2. HiIzuI KIIbIr 

2. V. DhinIIkaran 3. Ha, Govind VIIhwa 

3. Brem Rajararn 4. Kripararn 

4. G. RIUn8Chendran K. GoYIndaawamy 5. Mahood z.kI 

5. Lakahmi 6. Noo, Muhammad Nalyar Darnohi 

6. Lincoln Many . 7. Ninnal Narad 

7. P.V. BaIaIubrarnanIe 8. Nalhu LaI Khobn!Igade 

8. P. Devaraj R. Kannaiyan 9. Pannalal 

9. ArouInathan Puduvai Duan 10. RamIachan Shukla 

He"... 11. Narmada Praaad Tripathl 

1. ~Jogi 12. Ram Sahay Pandey 

2. Ami Chand Jogi 13. Ramju Chokse 

3. LaI Singh 14. AIWId Kumw Lohiya 

4. ManphooI Singh 15. BabuIaI Venna 

5. Nalhi Singh 18. BIIba KamruddIn 

6. Nand LaI 17. ChhakI La! 

7. Puran Singh 18. Oindayal Vyas 

8. Ramkuma, Khunda 19. HotIaIa Jain Heti 

9. Ram Kanwar Garg 20. Jyoti Swarup 

10. Raghubi' Singh '21. KaIidas AgaIe 
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22. Kallash Pathak Anwar 11. I..axmI <:hay_ 

23. Mahendra Kumar Verma 12. Ramamurthy ~ 

24. Madhav Prasad Soni 13. Narlnder Singh LaII 

25. MishriIaJ 1 •. Oma KauI 

26. Om Prakash Purohit 15. Peri De'" 
27. Vasant Nlrgune 16. PhooIMdI 

Gujarat 17. Ramu 

1. Indiraben Venubahi PancI1i 18. RajkunwI 

2. Mistry Devyaniben Ashok Kumar 19. RebII Mukherjee 

3. Manharial Ganeshji Upaclhayaya 20. Shanti DevI 

4. Nasima S. Khan 21. ShIuwan DevI 

5. Saroj C. RathocI 22. DaIIgram Gouin 

Ralesthan 23. VImdra Singh R8hI 

1. Shyam Ral 8hatnagar 2 •. MajMda Khaloon 

2. Arjun LaI Kavi 25. TriIDk Singh lIIIWIII 

3. Faiyaz Hussain Ragi 28. AnII SengupIa 

. Punjab Z1 . Gyan Wldi 

1. Manjit Inder Singh HImachIII ~ 

2. Pram Prakash 1. Debu Ram 

3. Ratan Shankar KwIIIII 

DelhI 1. A.K. ThankappM 

1. Ansari Begum 2. AmrMnnur Parwn ..... 0takyIIr 

2. A8hok Kaushik 3. Pankejam A.S. 

3. A. R. Rajamm11 4. Anrtt C.K. 

4. Arnir Chand 5. BhargaYi Amrna B. 

5. Amar Singh 6. Chelhalal Thenkappa Panioker 

6. Bharpai 7. O. Thankemany Amma 

7. Chota LaI Gaur 8. G. Rejenchn 

8. Giriclahri LaI Zutahi 9. G. KunjunnI KUqJ 

9. Jagdish Nya 10. K. Rajamma 

10. Kim Kumari 11. KochIImmu 
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12. K. V. Ramakrishna Panicker 43. V. Hajara 

13. Kunju Kunju P.K. 44. AJIkkaI Devaki AnIma 
14. Kalyani KKuttu Amma 45. K.P. SarojInIArnma 

15. K.P. Raghavan NaIr 46. K. Bhaskaran Nair 

16. K. Bharathy 47. K. Krishnan 

17. K. Mruthinjayan 48. M.T. Govlndan Panlcker 

18. L. Chellamma 49. Mauthyum J.K. Chakkala PuIhuvaJ 

19. lakshml K. 50. Mulankadakam Raveendran. N 

20. M.C. Nambl Panlcker 51. M.Somadas 

21. Mampatta Madhavan Namboodirl 52. Janaki Amma 

22. M. Kannen 53. Edavalath Kunhikanna Poduval 

23. M.A. Somanathan Nair 54. K. Raveendra Nath 

24. Neeliyan Veetil Raman Panicker 55. Profesaor Wandoor Mammed 

25. Narayanan N Kldanilayam 56. Kavungal Chathunni Panickel 

26. N. SarojlnlAmrna 57. M.V. Anetharams lyer 

27. Narayana Swamy 58. C.M. Savithri 

28. O.S. Mahin 59. K.K.D. Nambiar 

29. P.S. Karuna Karan 60. AnandavaHy Kunjamma 

30. P. Valiya Kannan Panicker 61. Changanaseny Rajan 

31. Padmanabha Panicker 62. C.K. Gopinathan 

32. P.K. Vijayabhanu 63. C. Dlwakaran 

33. P. Subhadra Vadakldrayerath 64. C.L. Jos 

34. P. Venugopalan 65. Cherakkal Sankara Marar 

36. Saraaamma L. 66. Devaklamma V. V. 

36. Saraswathy Amma 87. E.V. ShrMchlr Bhagwathar 

37. Sarasamma Chellappan 68. G. Vuanthiamma 

38. Sreenivuan Embaran 69. G. Ramachandran 

39. S. Gopalakriahnan 70. Kizhakke Veetil Narayana Mara 

40. S. BalakrIshnana 71. KutIan 

41. Thiruvailom Bhaskaran Nair 72. K. Keaavan Namblar 

42. V.P. Unnlplnden 73. K. Raman NaIr 
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74. Kottath Krishna Nambiar 106. S. Madhavan Unnlthan 

75. K. Ramankutty Nair 107. Sarasamma 

76. K.K. L.eeJamma 108. Trikkur Unnikrishnan 

n. K.R. Rajam 109. Thankam Vasudevan Nair 

78. K. Kesavan Nair K. Sivaraman 110. Thattamal Vasudevan PiUai 

79. Kalanilayam Parameswaran 111. Usha Rajan 
80. K. V. Eswara Variar 112. Vaidyanathan P. 
81. K. Laxmi Kutty Amma 113. V.J. Kamalamma 
82. K. Padmanabha Marar 

114. V. Narayanan Panlcker 
83. Leela Ravindran 

115. V. DhInakran 
84. M.K. Anand 

Maharahtra 
85. M. Krishnan Panicker 

1. Akbar Ahmed Siddqui 
86. Mukkodu Balakrishnan 

2. Ankush R. Gothankar 
87. Manku Thamparan 

3. Abbas Sulemansha Palel 
88. Madhavan K. 

4. Arvind Kishanrao KuIlkami 
89. M.K. Rajappan 

5. Abdul Hassan Hajrat 
90. M. VJShwanathan Pillai 

6. AtauUah K.I. Bashir Khan 
91. M. Subromaniom Asari 

7. Bhau Raoji Umaji Ghule 
92. N.P. Karunakaran Nair 

93. Narayanan 
8. Bhaskar Keshav Samant 

94. Narayanan G. Kunju Panicker 9. 8a1krishna Bhagwan Chalke 

95. Oyur Kochu Govinda Pillai 10. Baburao Laxman Rane 

96. P. R. Sankaran Kutty 11. Oevendra Shanker Gaekwad 

97. Paroth Karunan 12. BhikaP Kamalakar Tambe 

98. P. Sudersan Nair 13. Chancier Poshetry Kumbhar 

99. Paravoor Ramachandran GoIwIathiI 14. Jadhav Digamber. Baliram 

100. P. Kunhambu 15. Dada Ghatod 

101. P. Sankunni Marar 16. Harbhau Datta Ram Ingole 

102. Parinad K. Surendran 17. Gariba Urkudaji Kale 

103. R. Velayudhan Pulluvar 18. Gulab Yusuf Kaiawant 

104. Radharnanl Amma KK. 19. Govindrao N. Gathibandhe 

105. S. Appu Marar 20. Otari Gajanan Krishna 
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21. Juvakar Shridhar Shanakar 51. Sau Shantabal B. Talle 

22. Jadhav Mahadev Vishnu 52. Sawant Jaywant Narayana 

23. Savant Jayawant Narayan 53. Sonkarnble V. VrthaJ 

24. Jadhav Banarasbal Digarnber 54. Suryabhan R. Lanjewar 

25. Jadav Kallappa Shankar 55. Shankar R. Yewale 

26. Mahadev Atmaram Shandge 56. Acharkar S Bhargavaram 

27. Maharudra G. DhumaJ 57. H.B.H.P. V. Gurav 

28. Mahadev Bansi Dongae 58. Janardhanji K. Bhonde 

29. Maaruti Tukaram Shinde 59. Shakarappa G. Mitkarl 

30. Manikrao Mhrotrao 60. Soma Babu Pujari 

31. Manikrao Govinda Dupars 
61. Shankar P. Selokar 

62. Dr. Satyanarayan K.P. Sharma 
32. Mohan Janbaje· Kalyankar 

63. Shivdas B. Jangam 
33. Manikrao 

64. Uttamrao 
34. Munaf Khan 

65. Vinayak Babanrao Hude 
35. Manohar Dhaku Gaorar 

66. Viiay VIShnu Gothankar 
38. Madhav A.M. Gopal Pathak 

67. Vishwanath A. Hedaoo 
37. Mohammad A.A. Hinanthan 

68. Vikas WadaJkar 
38. Namdev Laxman Kalmegh 

Wasudev S.M. Dodke 69. 
39. Nirmal Ashruba Umaji 

70. Wamanrao R. Ganar 
40. Nagappa Dattatreya Adam 71. Wanve Vithal Narayan 

41. Meena Suresh Deshpande 72. Indu Anant Rao Bhor1car 

42. Pandurang Balaji Hedaoo 73. Kundalik S. Jagtap 

43. Prahlad Mahadev Khede 74. Prayagbai R. Paw"" 

44. Rao Saheb Irba ShiraJe 75. Yashwant Dnyanu Pawar 

45. Pandurang Narauyan Wagdara 76. Sattar Mahboob Shikh 

46. Sitaram Gujiya Lokhande n. Sahebrao Lobhaji Pachpute 

47. Pramila Anantrao Mokashi 78. Tippanna Sadashiv Mule 

48. Rukmini Ragho Bha! 79. Vasant MaNti Kanse 

49. Shahir Tukaram 80. Marutirao A. Karande 

SO. RamchandraS. Patif 81. Wamanrao G. Ingle 
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Recommendellona oro... V. Krtehnemurthy 
Committee 

4539. SHRI ASAOUDDIN OWAISI: WII the Minieler 
of PETROLEUM AND NATURAL GAS be pleased to .... : 

(a) whether the Government has implemented the 
recommendations of Dr. V. Krishnamurthy Committee In 
toto; 

(b) if so, the details thefeof and if not, the reasons 
therefor; 

(e) the main recommendation of the CommIttee which 
have been implemented and yet to be implemented; 

(d) the number of oil refinerieslc0mpanie8 merged 
with oil companies during 2006 onwards; and 

<e) the steps takenlbeing taken by the Govemtl'W\t 
to implement the recommendations of the CommIttee In 
lui? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): <a) to (e> In the with the recommendations of 
the Adviaory Committee on Synergy In Energy under the 
ChairmanshIp of Dr. V. Krishnamurthy, Koehl Refineriea 
Limited (KRl) and IBP Company Umlted have been 
merged with their holding companies Bharat PetroIe\.m 
Corporation UmIted (BPCl) and Incian DB ColpOration 
Limited (IOC> respectively. The merger of Bongaigaon 
Refinery and Petrochemicala limited (BRPL) with IDC is 
in an advanced &tatge. 

Government has approved the building of 5 MIllIon 
Metric Tonnes (MMT) strategic Crude Oil Reeervea at 
three Iocationa at MangaIore (1.5 MMT), (D) VIzag (1.0 
MMT), and Padur (2.5 MMT). ConstructIon at VIug has 
commenced while preconatruction actiYItie8 for the Storage 
at MangaIore are In an advanced stage. In principle, a 
dec:Iaion has been taken to_construct 15MMT of Strategic 
Storage, in phases. 

The Petroleum & Natural Go Regulatory Board 
(PNGRB) Act, 2006 was notified In the G8zene of India 
on 3.4.2006 and is a functional body undIr the provtaionI 

- of the Petroleum & Natural Gas Regulatory Board Act, 
2006, which were brought were brought Into force w.e.f. 
1.10.2007. 

The other recommendIIIIon are conaideraIion of the 
Govemment. 

4540. SHRI MANORANJAN BHAKTA: Will the 
Minister of CULTURE be pIeued to state: 

(a) whether a large number of centraJIy protected 
monuments of national importance are lying unattended 
In the Union Territory of Anctaman and Nicobar 1aIandI; 

(b) if 80, the details thereof; 

(e) whether IIOm8 monuments are undIr enc:roachnwt; 

(d) if 80, the details thereof and the action taken by 
ASI in this regard; and 

(e) the efforts made by the Government to atnct 
the ~ tourIaC8? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) No 
monument/alte in the UnfGn Territory of Andaman & 
Nieobar lalanda h.. been declared .. of national 
~ WIder the pIOViIIona of the Andent Morvnenta 
and ArchaeoI0gIcaI SIte and Remains Act, 1968. M u:h 
the qUMtion of monuments of national Importance lying 
unattended does not ..... 

(e) to (e) Questiona do not ariM. 

indian SpInal Injury Centre 

4541. SHRI KISHANBHAI V. PATEL: WI! the MIniIW 
of SOCIAL JUSTICE AND EMPOWERMENT be pIeaIed 
to state: 

(a) whether Government of Italy has auIated the 
Government of India for aettIng up of Indian Spinal Injury 
Centre at New Delhi; 

(b) if 80, the d8t8IIa thereof aIongwIth the terms and 
conditIona of such aaaIstance; 

(e) whether the Government provldee eupport for 
eponeortng fnIe beds for poor and indigent paIient8 in 
the said centre; 

(d)if 80, the fixed for the laid purpoee; 

J 
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(e) the number of patienta benefited on Government 
eponeoring free beds during 2006-07 and 2007 -G8 In the 
aald centre; 

(I) whether the Government also propoaee to 881 up 
lOme more Regional Rehabilitation Centera In various 
paI18 of the country; . 

(g) if 80, the ... thereof aIongwIIh the funda 
.!located for the ~ purpose during 2OO7-G8, State-wtle; 
and 

(h) the time by which such center8 wiD be open for 
public in auch States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): Ca) and Cb) Yea, Sir. 
The Govamment of Italy had aaaIated the Government of 
Incia for settiang up of Indian Spinel Injury Centnt (ISlC) 
at New Delhi through Memorandum of Un_ratall"" 
signed by the two Governments on 6.6.1991 for 
cooperation pragranme for treatment of Spinal ~ 
and Rehabilitation of /ocomotors disabled in the Region 
of New Delhi. M per provision of MoU the project was 
to last for three yeara hom the dale· of signing the MoU. 

As per the provisions of the MoU the then Ministry 
of Welfare, Government of India nominated ISIC and 
GoverMlent of Italy nominated their Non-Government 
Organization Italian Association for Solidarity among 
People (AISPO) for implementation of tt'us programme. 
Through this MoU, aU the hospital equipment for ISIc: 
were provided by Italian Government through their NGO-
A1SPO. 

(c) and (d) Yes, Sir. The criteria fixed for and 
treatment of 'poor and indigent patients is enclo&ed as 
statement. 

Ce) The number of patients benefited on Government 
IpoIISOAKI free beds during 2006-07 and 2OO7-G8 is given ...... _... . ......... -
Year Number of palienta 

2006-07 117 

2007-G8 226 

(I) No, Sir. 

(g) and (h) Does not ..... 

1. All patients who are advised admission but are 
not abIeIafford to pay for it are refened to the 
medicaJ social worker for evaluation • 

2. The medical 80cial worker does the social 
evaluation and fills up the evaluation performa. 

3. Each patient is required to sign an undertaking 
that the information being provided by them Is 
true and he would be agreeable to auitabIe 
action if the information provided is proved to 
be wrong. 

4. Random checks are made by home vIsIIa to 
ensure that the information provided by the 
patients is correct. 

5. The social evaluation performa Is then evalLBfed 
and moved through the hierarchy of the 
management. 

/TIIIIIMIionJ 

Provtding UNa Under ECA 

4542. SHRI RAKESH SINGH: WII the Minieler of 
CHEMICALS AND FERTILIZERS be pIeaaed to state: 

(a) whether the Government propoees to provide 
sufficient quantity of Urea to Madhya Pradesh uadttr 
Essential Commodities Act CECA); and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K . 
HANDIQUE): (a) and Cb) Govemment proposes to ensure 
sufficient availability of Urea at per with .. the assessed 
requirement of Madhya Pradesh taking into account the 
planned supplies from indigenous manufacturers under 
Easential Commodtiea Act (ECA) as well as committed 
supplies under Non-ECA component and the balance from 
out of urea imported on Government account. 
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Development or HIStorical Sports 

4543. SHRI NAVJOT SINGH SIDHU: Win the Minister 
of CULTURE be pleased to state: 

(a) whether Government has received suggestions to 
provide necessary assistance tor development of Village 
Bandala, District Amritsar, a site of one of Alexander's 
last batHe and Samadhi of General Sham Singh Attariwala 
as tourist and historical spots; 

(b) if so, the details thereof; and 

(c) the Govemment's reaction thereto? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) On a 
proposal for excavation at Bandala village and renovation 
work at the Samadh! of General Sham Singh Attarlwala 
at Attari, the site has been inspected by a team ot officials 
of Archaeological SUlvey of India. The site appears to 
have archaeological potential and some trial trenches are 
needed to be dug to ascertain the cultural sequences. 
This is proposed to be done in the current financial year. 

Certificates to Pilots 

4544. SHRI NAVE EN JINDAl: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the fact that some pilots have been given fake 
flight certificates by the Chief Flying Instructor; 

(b) if so, the details of this incident alongwith the 
action taken against the persons concemed; and 

(c) the remedial measures taken to prevent such 
incidents in the future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Reports regarding irregularities committed by the Chief 
Flying Instructor (CFI) of MIs. Carver Aviation Academy 
were received which were duly investigated by Directorate 
General of Civil Aviation (DGCA). The CFI status of Capt. 
Ashim Taxali was withdrawn and approval to MIs. Carver 
Aviation Academy was suspended. The Academy 

represented to the Government with all facts of the· case. 
The Govemment considered the representation and, 
keeping in view the facts that management of the institute 
themselves detected the malpractices and reported to the 
local police authorities and also keeping In view the career 
prospects of trainees enrolled with the institute and 
assurance given by the academy of a strict monitoring 
system, decided to revoke the IUapenaion of the licence. 
DGCA has been directed to ensure that the monitoring 
system is in place. 

(c) All the Frtght Training Institutes have been advised 
to submit attested photocopies of relevant records of their 
individual aircraft every month. The applications of their 
students for their students for issue of licences are 
required to be submitted with att_eeI copies of relevant 
flying recordaldetaHs. Directorate General of Civil Aviation 
(DGCA) has been directed to snsure a strict monitoring 
system to avoid maIpracticea. DGCA is planning to appoint 
independent auditors to inspect the Flying Training 
Institutes and submit their report for further action. 

Railway ProJect In llaharaahtnl 

4545. SHRI HARIBHAU RATHOD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the details of proposals received from the 
Maharashtra Government to lay new lines gauge 
conversion in the State and other developmental work 
such as ROBlRUB, renovation of platforms, stations etc; 

(b) the details and present status of those propoaals 
aIongwith fund allocated in recent Budget; and 

(c) the details of new lines being surveyed and the 
lines pending in Maharashtra with the Ministry for 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Details of each 
and every proposal received regarding new lines, gauge 
conversion and developmental works such as ROBlRUB, 
renovation of platforms, stations etc. Is not maintained. 
However, details of some of the demands received 
recently from the Govemment of Maharashtra regarding 
new line, gauge conversion and ROBs are under:-



337 

S.No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

VAISAKHA 4, 1930 (Sakst 

Demand raised 

Wadsa-Gadchlroli (New Una) 

Khamgaon-Jalna (New Une) 

Wardha-Yavatmal·Pusad-Nanded (New Line) 

Miraj-LalUr (Gauge ConversIon) 

Purma-Akola (Gauge Conversion) 

Muc:l<hed-Nlzambad-Secunderabad 
(Gauge Converaion) 

Rotegaon-Puntamba (New Una) 

Ahmednagar-Beed-Parli.Vaijna!h (New Una) , 

Malkapur-sotapur (New Une) 

Outlay during 
2008-09 (As. in crore) 

for sanctioned 
projects 

0.01 

94.80 

20.00 

1.01 

10.00 

Kalyan-Mal8hej Ghat via Ahmendnagar (New Una) 

Yavatmal-Murtijapur (New Una) 

Marmad-Indore (New Une) 

ROB Mankapur in Deu of LC No. 294 

ROB at Kharigaon in lieu of LC No. 28 

00.20 

Costing less than 
Rs. 2.5 cr. Outlay 

will be allotlad 
by RaHway 

338 

Status 

Updating Survey taken up. 

Survey completed. Could not be taken up 
because of constraint of resources and heavy 
throwfolward of ongoing projects. 

Included in !he Budget 2008-09. 

Kurduwadi·Pandharpur (52 km.) Latur· 
Osmanabad (113 km) and Osmanabad· 
Kurduwadi (72 km). Completed. On Miraj 
Pandharpur (137 Ian.) land acquisition taken up. 
Section targeted for completion during 2008-09. 

Purna·Hingoli (81.5 km.) completed and 
commissioned. Hingoli-Akola (128.5 Ian) has also 
been completed and likely to be commi&sloned 
by 31.05.2008. 

Completed and commissioned. 

Survey included in !he Budget 2008-09. 

Work on Ahmednagar-Narandoh (15 Ian.) taken 
up. For· balance portion, final location survey 
completed and estimate is under process of 
sanction. 

Survey included in !he Budget 2008-09. 

Updating survey taken up. 

Survey for Achalpur·Murtizapur·Yavatmal, 
Pulgaon-Arvi completed. 

Proposal sent to Planning Commission for 'in 
Principia approval. 

Included in !he Budget 2008"()9. 

Included in !he Budget 2008-09. 
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(c) Details of ongoIngfnew surveys for New Une failing tullylpartly In MeharMhtra are 88 under: 

S.No. Name of Survey Kma. 

1. Ballanlha-Swjagad (EtapaIII) 130 

2. ChilIChwad-Roha 95 

3. Badnera to WMhIm ,via et.rwj, Kamaja Md MengruIpur 135 

4. Kalyan-Ahmednagar 

5. KaJ»ChIpIun 

6. Pandharpur-Lonad 

7. Rotegaon-Puntamba 

8. Shirpur-Mhow 

9. SoIapw-Jalgaon 

10. Veer-Harharaehwar 

11. Kinwat-Mahur 

In lut 3 years, 2 new line surveys had been 
compIetad and Wanlla-Nanded line has ..., been 
included in RaIlway Budget. 2008-09. The ~ crt 
new &ne from ManmIId to Indoi. has been pnIC 11.ld for ......... ~. 

4546. SHRI L RAJAGOPAL: WIU the MInIMer crt 
HEAVY 'INDUSTRIES AND PUBUC ENTERPRISES be 
pIeued to .... : 

(a) whether eecond Pay AeviIion eonwlileion for 
CPSUa has recommeIlded for merging crt 50% DA wiIh 
ba8ic pay; 

(b) if so, the deIaiIa crt the 18com'Mndalions; 

(c) whether the benefit of 50% merger of OA would 
be eldeflded to only profit making CPSU8; 

(d) if so, the detail the I'U8OR8 behind depcWing 
the benefit to other CPSUs; and 

240 

90 

145 

47 

185 

450 

45 

45 

(e) the budgetary support extended by the 
GoIMmment • a c:onsequence of I1181g8r crt 50% of OA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 
RAGHUNATH JHA): (a) Y., Sir. 

(b) The second Pay Reyislon Committ •• 
I8COI'IWn8IIded merger of 60% of D.A. with basic pay • 
on 1.12.fX11 be ..... Ided to the CenIr8I PublIc Sec:Ior 
ExecutiYeB. The CommiItee aIao I'8COIMt8IIded that the 
rnetgeI' would, however, be made applic8ble to tnoee 
CPS& whictt are having paying capacity and can abeoIb 
the ...... IiIIbIity on accoool of merger from their own 
11ICICUCM. 

(c) to (8) The Government has extended 1hiB benefit 
to employe.. of Central Public Sector Enterpris •• 
(CPSEI) following 1991 IDA paItem of pay acale8 that 
arB not lou making Md are in a position to aboaIb the 
additionIII eJCpeIIdil\n on account 01 said merger from 
their own ..aou«lIIB. wIlhout any budgetary support from 
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the Government and also employees in the IDA pattern 
pay acaIes in h Food Corporation of India. 

4547. SHRI HEMlAL. MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(8) whether the incidents 01 collision between train 
and car at unmanned railway crossings have recently 
increased In the country; 

(b) if so, the details of incidents of coIlsion between 
trains and vehicles and other accidents at unmanned and 
manned crossings occurred during the last three years 
and the CUmtnt year till date in the country, division wise; 

(c) whether three persons were recently killed in a 
train-Scorpio collision In Ludhiana as reported in "Dainik 
Jagaran" dated march 14, 2008; 

(d) if so, the details of loss suffered by the Railways 
and the common people in that accident; 

(e) the effective steps taken by the Govemment to 
provide assistance to the victims; and 

(f) the details of steps taken by the Govemment to 
check the recurrence of such incidents in Mure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. The number 01 
unmanned level crossing accidents has decreased from 
72 in 2006-07 to 65 in 2007 -OB. 

(b) Does not arise. 

(c) and (d) One unmanned level crossing accident 
took place on Ludhiana-Gill Block Section of Ludhiana-
Churl Section of Ambala Division of Northem Railway on 
13.03.2ooB due to dashing of one Maruti car with the 
train engine CBU8ing loss of life of three occupants of ~e 
car. Two of the occupants died on the spot and third 
occupant also succumbed to the injuries subsequently. 

No damage was caused to railway property. 

(e) The above accident was caused due to the 
negligence of the car driver who failed to stop and ~r~ 
the level crossing only after assuring that no tram IS 

approaching from either side, as required under the Motor 
Vehicle Act. Ex-gratia by railways Is not payable in such 
accidents at unmanned level crossings. 

(f) Since most of the unmanned level crOSSing 
accidents are caused due to negligence of road users, 
public awareness programmes and publicity campaigns 
through various electronic and print media are undertaken 
regularly. Further, Railways on their part take various steps 
to prevent unmanned level crossing accidel!lS which 
include levelled road surface at the crossings, proper road 
sings to warn road users, speed breakers/rumble strips 
on the approach road and whistle boards for the train 
drivers to whistle while approaching the level crossings. 
Joint ambush checks with the involvement of civil 
authorities are also conducted to check the erring road 
users. Manning of unmanned level crossings is also done 
upon their qualifying the laid down criteria for manning 
as per the extant policy. 

Tourism Policy 

4548. SHFU VIJOV KRISHNA: WiD the Minister of 
TOURISM be pleased to state: 

(a) whether the Government proposes to take 
necessary steps for making a new tourism policy; 

(b) if so, the details thereof as on date; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANT I SINGH): (a) to (c) The 
latest Tourism Poflcy of the Government was formulated 
in 2002 after detailed Interactions with the industry 
asscx:iations, concerned Ministries & Departments of 
Central Government State Governments and other 
stakeholders. The main objectives of the policy are to 
position tourism as a major engine of economic growth 
and to harness its direct and multiplier effects for 
employment and poverty ersdication in an environmentally 
sustainable manner. 

At present, there is no proposal before the 

Govemment to bring out a new tourism policy. 
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12.00 tn. 

[English] 

PAPERS LAID ON THE TABLE 

MR. SPEAKER: Now. we will take Paper to be Laid 
on the Table. Now. Shri Sontosh Mohan Dev. 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
I beg to lay on the Table a copy each of the foHowing 
papers (Hindi and English versions) under article 151(1) 
of the Oonstitution:-

(1) Report of the Comptroller and Auditor General of 
India-Union Government (Commercial) (No. CA 11 
of 2008)-Comp1iance Audit Observations for the year 
ended March. 2007. 

(Placed in Library. See No. LT 860512008) 

(2) Report of the Comptroller and Audtor General of 
India-Union Government (Commercial) (No. CA 9 
of 2008)-Financial Reporting by Public Sector 
Undertakings-Compliance Audit for the year ended 
March, 2007. 

(Placed in library, See No. LT 8606120(8) 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): I beg to to lay on 
the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Delhi Public library. 
Delhi. for the year 2006-2007. aIongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Engfish 
versions) by the Government of the wortdng 
of the Delhi Public Library, Delhi. for the year 
2006-2007. 

(2) Statement (Hindi and English versions) showing 
reasons (or delay in laying the papers mentioned 
at (1) above. 

(3) 

(Placed in Library, See No. I.T 860712008) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Cultural 

(4) 

Reaourca& and Training, New Delhi, for the 
year 2006-2007, alongwith AudIted Accounta. 

(II) A copy altha Review (Hindi and Engllah 
verslona) by the Govemment of the working 
of the Centre tor Cultural Resources and 
Training. New Delhi, for the year 2006-2007. 

(Placed in Library, See No. LT860&'2008) 

(i) A copy of the Annual Report (Hjndi and 
English versions) of the North Zone Cultural 
Centre, Patiala, for the year 2006-2007, 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Engli8h 
versions) by the Govemment of the working 
of the North Zone Cultural Centre, Patlala, 
for the year 2006-2007. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers rnentIoned 
at (4) above. 

(Placed in Library. See No. LT 8609fl008) 

(6) (I) A copy of the Annual Report (Hindi and 
English versions) of the West Zone Cultural 
Centre, Udaipur. for the year 2005-2006, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the West Zone Cultural Centre, Udaipur. 
for the year 2005-2006. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

(Placed in library. See No. LT 861012008) 

(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the Eastem Zone Cultural 
Centre. Kolkata. for the year 2005-2006. 
alongwittl Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
ver&Jon8) by the Government of the working 
of the Eastem Zone Culturel Centre, Kolkata, 
for the year 2005-2006. 
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(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(Placed in Library, See No. LT 8611/2008) 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the North Central Zone 
Cultural Centre, Allahabad, for the year 2006-
2007, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the North Central Zone Cultural Centre, 
Allahabad, for the year 2006-2007. 

(11) Statement· (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

(Placed in Library, See No. LT 861212008) 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): I beg to lay on the Table • 

(1) A copy of the Annual Report (Hindi and English 
versions) of the Paddy Pr.ocessing Research Centre, 
Thanjavur, for the year 2006-2007, aJongwith Audited 
Accounts. 

I 
(2) A copy of the Review (Hindi and English versions) 

by the Govemment of the working of the Paddy 
Processing Research Centre, Thanjavur, for the year 
2006-2007. 

(Placed in Library, See No. LT 861312008) 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): I beg to lay on 
the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:· 

(I) Review by the Govemment of the working of 
the Air India Limited and its Subsidiaries, New 
Deihl, for the year 2006-2007. 

(ii) Annual Report of the Air India Limited and 
its Subsidiaries. New Delhi, for the year 2006-

2007, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(iii) Statement regarding Review by the 
Government on the comments of the 
Comptroller and Auditor General of India on 
the accounts of the Air India Limited and its 
Subsidiaries, New Delhi, for the year 2006-
2007. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, See No. LT 861412008) 

At /his slage, Shlimali Kiran MsI1eshWil'; and SDfT16 

other hen. Members came and stood on 
the f/oor nsar /he TabItJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): Sir, I beg to lay on the Table • 

(1) A copy each of the following papers (Hindi and 
English versions) under sub·section (1) of section 
619A of tt.e Companies Act, 1956:· 

(i) Review by the Govemment of the working of 
the Hindustan Antibiotics Limited, Pune, for 
the year 2006-2007. 

(ii) Annual Report of the Hindustan Antibiotics 
Limited, Pune, for the year 2006-2007, 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(Placed in Library. See No. LT 8615flO(8) 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt NARANBHAI RATHWA): Sir I beg to 
lay on the Table-
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(1) (i) A copy of the Annual Report (Hindi and 
English V8f'8i0ns) of the Cent18 for Railway 
Infonnation Systems, New Delhi, for the year 
2006-2007, aIongwiIh Audited Accounta. 

(ii) A copy of the Review (Hind and English 
versioIw) by the Government of the wortdng 
of the Centre for Railway Informallon Syatems, 
New Delhi, tor the year 2006-2007. 

(2) Statement (Hindi and English versions) ahowing 
raasorw for delay In laying the papers menlIoned 
at (1) above. 

(PIeced In Lmrary, See No. LT 861612008) 

fEnII/ilIII/ 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): Sir, on 
bet1III of ShrimIIti SubbuIak8hmi Jagadeesan, I beg to 
Illy on the TM»-

(1) (i) A copy of the Annual Report (Hindi and 
EngIiIh versions) of the National Trust for the 
welfare of persons with Autism, Cerebral 
Palay. Mental Retardation and Multiple 
DiaabiIiIie8. New Delhi. for the year 2006-
2fX11. aIongwith Audited Accounta. 

(ii) A copy of the Review (HIndi and EngIiIIh 
Y8fSi0ns) by the Government of 1M wortdng 
of the National Trust for the weHare of 
per.ans with Autism. Cerebral Palsy. Mental 
Retardation and Multiple Dieabilitiea. New 
DeItI. for 1M year 2006-2007. 

(2) Statement (Hindi and English veraiona) ehowing 
reaaona for delay in laying the papers mentioned 
at (1) above. 

(Placed in Lmrary. See No. LT 8617flO(8) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): Sir. I beg to lay on the Table a copy each of 
the following papers (Hindi and EnglIsh versiona):-

(1) Memorandum of Understanding between the 
Hinduatan Petroleum Corporation LimIed and the 
Ministry of Petroleum and Natural Gas. for the year 
2008-2009. 

(Placed In Lmrary. See No. LT 861&'2008) 

(2) Memorandum of UUnderatanding between the IndiM 
011 Corporation Limited and the Mlnls,try of 
Petroleum and Natural Gas, for the year 2OQ8.2OO9. 

(Placed in LIbrary. See No. LT 861912008) 

(3) Mernorandtm of Underatandlng beIween the Btwat 
Petroleum Corporation Umlted and the Ministry of 
Pebdaum and Natural GM, for the year 2006-2009. 

(Placed In Ubrary. See No. LT 862tv2008) 

{T1fIn8ItIIitJn/ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBlIC ENTERPRISES (SHRI 
RAGHUNATH JHA): Sir. I beg to lay on the Table a copy 
each 01 the following ~ (Hind and EngIiah Y8I8iona): 

(1) Memorandum of Unde,..tanding between the 
EngIneering Projects (1.1da) Umlted and the MIr*try 
of Heavy IndueIriee and Public EnIerpriees. for the 
year 2Q08.2009. 

(Placed in Ubrary, See No. LT 862112008) 

(2) Memorandum of Unde,..tandlng between the 
Hinduatan Photo Films Manufacturing Company 
Limited and the Department of Heavy Industry, 
MiniItry of Heavy Industries and Public Enterpr\Iee, 
for the year 2Q08.2009. 

(Placed In Lmrary. See No. LT 8622J20(8) 

(3) Memorandum of Unde,..tanding between the 
Hindustan Paper Corporation Limited and the 
DepaItment of Heavy Industry. MInistry of Heavy. 
InduIViaB and Public EnterprIses, for the year 2008-
2009. 

(Placed In Library, See No. LT 862312008) 

(4) Memorandum' of Understanding between the 
Scootena india l.imIed and the DepaItment of Heavy 
InduIUy. Ministry of Heavy Industries and PubIc 
Enletpri8e8, for the year 2008-2009. 

(Placed in Lmrary. See No. LT 8824120(8) 

(5) Memorandum of Understanding between the Tyre 
Corporation of India t.m1ted and the Depa~ of 
Heavy Industry, Ministry of Heavy IndustrIee and 
Public Enterprises. for the year 2Q08.2009. 

(Placed in Library. See No. LT 862512008) 
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(6) Memorandum of Understanding between the 
Instrumentation Limited and the Department of 
Heavy Industry. MInistry of Heavy Industries and 
Public Enterprises, for the year 2008-2009. 

(Placed in Library. See No. LT 862612008) 

{EngHshj 

MR. SPEAKER: I compliment )Iou for your malden 
pertormance as a Minister. 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JlTIN PRASADA): Sir, I beg to lay on 
the Table a copy each of the following papers (Hind and 
Ef9lsh versIons):-

(1) 

(2) 

(3) 

(4) 

(5) 

(6) 

(7) 

Memorandum of Understanding between the 
Kudremukh Iron Ore Company Limited and the 
Ministry of Steel for the year 2008-2009. 

(Placed In Library, See No. LT 862712008) 

Memorandum of understanding between the Sponge 
Iron India limited and the Ministry of Steel for the 
year 2008-2009. 

(Placed in Library, See No. L T 862812008) 

Memorandum of Understanding between the 
Hindustan Steel Works Construction Limited and the 
Ministry of Steel for the year 2008-2009. 

(Placed in Library. See No. LT 862912008) 

Memorandum of Understanding betw."., the limited 
and the Ministry of Steel for the year 2008-2009. 

(Placed in Library, See No. LT 8630120(8) 

Memorandum of Understanding between the 
Manganese Ore (India) Limited and the Ministry of 
Steel for the year 2008-2009. 

(Placed in Library, See No. LT 863112008) 

Memorandum of Understanding between the MSTC 
limited and the Ministry of Steel for the year 2008-
2009. 

(Placed in Library, See No. LT 863212008) 

Memorandum of Understanding between the NMOC 
Limited and the Ministry of Steel for the year 2008-
2009. 

(Placed In Library, See No. LT 863312008) 

(8) Memorandum of Understanding between the 
Rashtriya lapat Nigam UmIted and the Ministry of· 
Steel for the year 2008-2009. 

(Placed in Library, See No. LT S834I2O(8) 

(9) Memorandum of Understanding between the 
MECON Limited and the Ministry of Steel for the 
year 2008-2009. 

(Placed in Library. See No. LT B635J2O(8) 

(10) Memorandum of Understanding between the Bharat 
Refractories Limited and the MInlstry of Steel for 
the year 2008-2009. 

(Placed in library. See No. LT 8636f20(8) 

(11) Memorandum of Understanding between the Ferro 
Scrap Nigam Limited and the Ministry of Steel for 
the year 2008-2009. 

(Placed in library, See No. LT 8637120(8) 

(12) A copy each of the following papenI (Hind and 
English versions) under sub-8ectIon (1) 01 section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the working of 

(b) 

the MECON Limited. Ranchi, for the year 
2006-2007. 

(ii) Annual Report of the MECON L.mIted, Ranchi. 
tor the year 2006-2007. aIongwIth Audited 
Accounts and comments of the Cotlipboller 
and Auditor General thereon. 

(Placed In library. See No. LT 863812008) 

(I) Review by the Government of the wortdng 01 
the National Mineral Development Corporation 
Limited, Hyderabad, for theyear 2006-07. 

(ii) Annual Report of the National Mineral 
Development Corporation Limited, Hyderabad, 
tor the year 2006-2007. aIongwith Audited 
Accounts and comments of the Comptroller 
andAuditor General thereon. 

(Placed in Library. See No. LT 863912008) 
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(c) • (i) Review by the Government of the wottdng of 
the Rashtriya Ispat Nigam Limited, 
Visakhapatnam, for the year 2006-2007. 

(ii) Annual Report of the Rashtriya Ispal Nigam 
Limited, Visakhapatnam, for the year 2006-
2007, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(13) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item Nos. (8) and (b) of (12) above. 

(Placed in library, See No. lT 864012008) 

MR. SPEAKER: I compliment you also for your 
maiden petformance as a Minister. 

12..02 twa. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

/English} 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Flajya Sabha:-

"In accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
Jawaharlal Institute of Post-Graduate Medical 
Education and Research, Puducherry Bill, 2008 which 
has been passed by the Rajya Sabha at its sitting 
held on the . 23rd April. 2008." 

2. Sir, I also lay on the Table the Jawaharlal Institute 
of Post-Graduate M.edical Education and Research, 
Puducherry Bill, 2008 88 passed by Aajya Sabha on the 
23rd April, 2008. 

COMMITTEE ON THE WELFARE ·OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Statements 

/Engli.shJ 

SHRI AATllAL KAlIDAS VARMA (Dhandhuka): Sir, I 
beg to lay on the Table the Statements (Hindi and English 
versions) showing Final Action Taken by the Government 
on the recommendations/observations contained In 
Chapter-I of the Twenty-first Report on the subject 
"Reservation for and Employment of Scheduled Castes 
and Scheduled Tribes In Central PubflC Wort<s Department 
(CPWO)." 

COMMITTEE ON EMPOWERMENT 
OF WOMEN 

15th Report 

[EnglIsh} 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir, I beg 
to present the Fifteenth Report (Hindi and English 
versions) of the Committee on Empowerment 01 Women 
on the subject Working Conditions of Women In MTNl'. 

[English} 

.•. (InIBnupIions) 

MR. SPEAKER: It is very unfortunate that although 
I had allowed this issue to be raised, the functioning of 
lheHouaeie being deliberately interfered with. With strong 
condemnation I adjoum the House to meet again at 2.00 
p.m. 

12.03 hr •. 

The Lok S8bh1l IhBn IIdjou/'n«1 till 
Fouffllen 01 tht1 Clock. 
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14.02 hR. 

Th8 Lok Sabha ffl-assembItJd at tNO minutll8 
past FOUrflIen of the Clock. 

[MR. DEPlITY SPEAKER in the Chail) 

{English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir, 
have given a notice on a matter of urgent public 

importance. I would request you to give me time to speak 
on that for two-three minutes. 

MR. DEPUTY SPEAKER: This is not the time. I wiH 
give you chance after 6 p.m. 

14.03 hra. 

MATTERS UNDER RULE 3n-
/English} 

MR. DEPUTY SPEAKER: The House wiU now take 
up Item No. 15 of the Agenda. The matters under Rule 
3n, listed for today, may be treated as laid 01. the Table 
of the House. 

(I) Need to restore the quota of electricity to 
!(erala from the Central Pool 

SHRI P. KARUNAKARAN (Kasargod): I would like to 
draw attention of the Government towards ,the problems 
faced by the people of Kerala on account of reduction· in 
quota of electricity from the unallocated central pool. Out 
of the quota allotted to the State, 133MW of electricity 
was cut down from April, 2007 and about 50 MW from 
December, 2007. At the meantime, the consumption has 
increased by 150 MW. The demand is likely to increase 
to the tune of 2,800 MW by the peak season of sunvner. 
But the availability including central pool quota will be 
around 2400 MW, which is short by 400 MW. This will 
result in heavy load shedding. The Electricity Board is 
not in a position to purchase electricity at As. 8.75 • Rs. 
9.00 per unit direct from generating plants. The only way 
to amelioretethe situation is to restore the reduced quota 
from the central pool. 

I, therefore, urge upon the Hon'ble Minister to 
intervene urgently so that the reduced quota of electricity 
from the central pool is restored immediately. 

"Treated as \aid on the Table. 

(II) Need to set up Kendrtya Vidylllayu In ... 
the Parliamentary Con.tltuencle. and 
Inc ...... the quota of ... te recommended bY 
UPs for admission to achools 

/Translation} 

SHRI RAJNARAYAN BUDHOUA (Hamirpur, U.P.): Mr. 
Speaker, Sir, two coupons for admissions of children to 
Kendriya Vldyalayas are made available every year to 
the hon'ble Members of Parliament by the Kendrlya 
Vidyalaya Sangthan on behalf of Ministry of Human 
Resource Development. On the recommendation made 
through these coupons hon'b/e Members of Parliament 
Irom Lok Sabha and Rajya Sebha can get two children 
admitted to Kendriya Vidyalayas situated in their reapective 
constituencies. But the people of those constituencies 
where there are no Kendriya VidyaIeyaa are deprived 01 
this facility. Consequently, the hon'ble Members 01 
Parliament representing such constituencies have to face 
a lot of difficulties. On the one hand facility of Kendriya 
Vidyalaya is not available in their constituencies and on 
the other hand they have been deprived of the facility of 
admission of children to Kendriya Vldyalaya through 
coupons which is not only a breach of their privileges 
but is also a gross injustice to the people of the area. 
Therefore, it is mandatory to set up Kendriya Vidyatayaa 
in every district of the country on priority basis on the 
recommendation 01 the hon'b/e Member of Parliament by 
relaxing rules in this regard in such constituencies. 

The Members of Rajya Sabha can get children 
admitted to any of the Kendriya Vidyalayas through 
coupons in the State from where they have been elected. 

I WOUld, therefore, request the hon'ble Minister of 
Human Resource Development to open Kendriya 
Vidyalayas on the recommendations of those hon'ble 
Members of Parliament in whose Parliamentary 
constituencies K. V's have nOt been set up and those 
Members of Parliament should be granted coupons to 
get children admitted to any Kendriya Vidyalaya of the 
State from the current session on the lines of the Rajya 
Sabha Members and the number of coupons should be 
increased to at least ten. 

(III) Need to make Bherwarl end Slriyu RaIlway 
stations In Chall Parliamentary conatltuency 
aa a halt station for Chaurt Cheura Expraa, 
Seeldah-Delhl Express and Jan" Express 

SHRI SHAILENDRA KUMAR (ChaiI): Mr. Speaker, Sir, 
difficulties of passengers have been accentuated in my 
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partiamentary constituency, Chan in Uttar Pradesh with 
the canceltation of Toolan Express and Janta Express 
which run between Howrah and Delhi. Businessmen from 
the districts of A1fahabad, Pratapgarh, Kausambi and 
Fatehpur t)ave been put to great Inconvenience in their 
journey to Allahabad, Kanpur, Lucknow and Delhi. Four 
trains including Chauri Chaura, Sealdah-Delhi, Sri 
Ganganagar Udyan Abha (Toofan Express) Janpad 
Express have been discontinued with effect from 
December 1, 2007. Bad weather conditions has been 
cited as a reason of the above. Trains are resumed after 
a gap of one or two months. This time these have been 
resumed after four months which leads to a loss of /akhs 
of rupees per day to Railways. Hundreds of businessmen 
commute every day by these trains to business, centers 
of Delhi, Lucknow, Allahabad, Kanpur from Bharwari and 
Sirayu Railway stations. Halts of other trains in addition 
to these should be provided at the Railway stations of 
Bharwari and Sirayu in Kausambi district of Uttar Pradesh. 

(Iv) Need to set up new medk:al colleges In the 
Government aec:tor to overcome the shortage 
of doctors In the country 

[English} 

SHRI B. MAHTAB (Cuttack): Non-availability of 
doctors has a diract relationship to the number of medical 
colleges in a State vis-a-vis requirement as per population 
norm. As per the report of National Commission on 
Macroeconomics and Health, States like Maharashtra, 
Karnataka, Andhra Pradesh, Kerala, Tamil Nadu, 
Puducherry and Gujarat have a large number of MedIcal 
colleges while Orissa and some other States does not 
have adequate no. of such colleges. Private Medical 
Colleges charge very high fee which becomes 
economically non-viable for the doctors passing out from 
such institutes to join Govemment services. So, such 
institutions are not the solution. Government should have 
targeted plan to encourage establishment of new medical 
colleges fully in the Government sector with Stato and 
Centre on fund sharing basis. 

As there is huge shortage of doctors, it would be 
perhaps appropriate for Medical Council of India to 
introduce certain courses for a shorter period, so that 
diploma courses for primary level of health services can 
be introduced in the country. to meet the shortage of 
doctors in rural areas. Criteria of number of Auxiiiary 
Nurses, Mid-wife for 3000 population is rather high 
particularly for tribal districts which needs to have more 
number of aub-centres. 

(v) Need to appoint a Committee to look Into 
the problema being' faced by the ftahermen 
on the Western co..t (Konkan Region) of 
Maharuhtra 

SHRI ANANT GANGARAM GEETE (Ratnagiri): The 
fishermen on the Western Coast in Maharashtra are 
almost facing a dlfficun situation due to shrinkage In the 
quantity of fish production and deterioration In the quality 
of fish.catch. Ttle year 2006-2007 has been particularly 
burdensome for them. 

To take the case of Ratnagiri District as a case in 
point, flahing is the sole profession of Hvellhood for 104 
villages; 82 situated on the· sea coast and 22 along the 
inland back-waters. Around 15,000 families are housed In 
these villages. 

The fishermen employ mechanized boats tor fishing 
and their operations extend upto 100 K.M .. for deep sea 
fishing. 

May be, due to some natural phenomenon, there 
has been a sharp downfall in the fish production during 
the years 2Q06...2oo7 (69000 m. tone vie-a-vis 1.05,069 
m. tons in 2005-2006). There has also been deterioration 
in the quaJity of fish..catch. Thla twin effect has taken • 
heavy toU on the earning of the fishermen. They need 
Instant financial 8S8i8tance. 

Taken as a whole, In the Konkan region this problem 
Is of vast magnitude. 

In some ways, fishermen stand at par with the 
farmers. They have taken out 'Morchas 1 in sea to draw 
the attention of the Government to their plight. 

I appeal to the Government to appoint a fact-finding 
Committee to report on the problema of fishermen on the 
Western coast of Maheraahtra. The Committee should 
submit lis report within a fixed time-frame and in the 
meantime the fishermen may be given a financial package 
at par with farmers to enable them to cope with the 
current situation. 

(vi) Need to make adequate budgmry provIeIon 
for the construction of Ahrnednagar-Beed-
Paril railway line In Mahelahtra with a view 
to ensure Ita timely completion 

SHRI JAYS INGRAO GAIKWAD PATIL (Seed): Mr. 
Speaker, Sir, the Chief Minister of Maharaahtra has 
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decided to collaborate with the RailwaY. in construction 
of Ahmednagar Beed-Parli (Vaidyanath) railway line on 1-
4-2008. The Government of Maharashtra have expressed 
their intention to ahare half of the expenditure to be 
Incurred on the project. The Govemment have written a 
letter to hon'ble Minister of Railways in this regard. 

Therefore, through you. I would request the hon'bJe 
Minister of Railways to accede to the request of the 
Chief Minister of Maharashtra and make adequate 
provision in the ensuing Budget by expediting the work 
on construction of the above railway line and fix a time 
frame for its completion. 

14.04 n. 

DEMANDS FOR GRANTS (GENERAL) 
2008~9 

Mlnletry of Information and Broadcutlng 

{English} 

MR. DEPUTY-SPEAKER: Now. we will come to Item 
No. 16. 

The House will now take up discusaion and voting 
on the Demand No.59 relating to the Ministry of 
Information and Broadcasting. 

Shri Harlbhau Jawale has tabled a cut motion to the 
Demand for Grant relating to the Ministry of Information 
and Broadcasting. If the hon. Member wants to move his 
cut motion, he may send a slip at the Table within 15 
minutes. 

The Demand for Grant in respect of the Ministry of 
Information and Broadcasting and, H time pennita. in 
respect of the Ministry of Youth Affairs and Sports wtn be 
discussed till 6 p.m. As the Members are already aware, 
guillotine will take place at 6 p.m. 

Motion moved: 

"That the respective sums not exceeding the amounIa 
on Revenue Account and Capital Account shown· in 
the Fourth column of the Order paper be granted to 
the President of India, out of the Consolidated Fund 
of India, to complete the sums necessary to defray 
the charges that will come in course of payment 
during the year ending the 31 st day of March, 2009, 
in respect of the head of Demand entered In the 
Second column thereof against Demand No. 59 
relating to the Ministry of Information and 
Broadcasting. " 

LOK SABHA 

Demands for Gran/s-Budge/ (G8ntNa1) for 2008-2009 in msp«! 01 Minislly of InfOl1718lion and 
Broadcasting submilfBd to /h(J \IOle of Lok S8bha 

No. & Name 01 Demand Amount of Demands 
for Granta on Account 
voted by the House 
on March 14, 2008 

Amount of Demands 
for Grants submiIaed 
to the Vote of House 

59 Ministry of Information and Broadcasting 

{Translation} 

Revenue 
As. 

249,62,00.000 

SHRI MOHAN SINGH (Deoria): Sir, thousands of 
employees of Akashwani and Doordarshari have been on 
strike for a number of days and three of them are on 
fast unto death. 

Capital 
As. 

68,72,00,000 

Revenue 
As. 

1248,09,00,Il00 

Capital 
As. 

343,61,00.000 

MR. DEPUTY SPEAKER: You can speak when your 
tum comes. 

SHRI MOHAN SINGH: Sir, condition of these three 
persons is very serious. They may die if the hon'ble 
Minister does not intervene immediately as their heafth 
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IShri Mohan Singh] 

has deteriorated considerably. That should be considered 
as a matter of urgent public importance and the hon'ble 
Minister may talk to them and convey a message before 
this debate concludes. It is the topmost priority of the 
day to save the lives of at least those three employees 
who are on fast unto death. The Minister should take 
some initiative. 

MR. OEPUTY SPEAKEA: Shri Lakshman Singh, Shri 
Subhash Maharia, Shri Aatilal Kalidas Verma, Dr. 
Satyanaryan Jatiya and Shri Ajoy Chakraborty have 
associated themselves with Shri Mohan Singh ji. 

SHAIMATI SUMITAA MAHAJAN (Indore): Hon. 
Deputy Speaker, Sir. today we are going to discuss the 
Demands of Grants of the Ministry of Information ana 
Broadcasting. This Ministry is equally important like the 
Ministry of Defence and Ministry of Home Affails which 
look after the security of the cOlJntry. This Ministry is 
such, which have impacts on mankind Of society in 
ditfenmt ways. There are various means like Radio, Film, 
T.V., Print Media, Electronic Media, Dance, Art and Culture 
which impress upon the wisdom and entertainment of 
the mankind and this Ministry is the root of all those 
mediums. If the human beings do not possess good 
values and the society is not protected property, then 
other things will have no meaning for them. So, from this 
point of view this Ministry is very :rnportant. 

I am pamed to say that the way budget system of 
this Ministry is developing, it seems that the functioning 
of the ministry is not satisfactory. Somewhere the Ministry 
is totally non serious to its functioning. I am not saying 
so merely to make allegations. The data in respect of 
the budget of this Ministry before us also reveal this fact. 
I want to tell him that there is a difference between the 
demands and the budget estimate of this Ministry. In the 
Tenth Five Year Plan, it had demanded As. 6067.40 crore, 
at that time its budget estimate allocation was made to 
the tune of As. 4381 crore. Thereafter, !f we look at the 
revised estimate, we find that it gol As. 3328.70 crore 
while the actual expendilure incurred to the tune 0' As. 
2808 crore which means thai this ministry is not seriOus 
in any plan. When we look at the 11 th Five Year Plan 
we find tllat the demand was twice Of four times 0' the 
budget aHocation made for it. In the matter of actual 
spending, the demand was six times, when they were 
having discussion with the Planning Commission, 
Oasmunshi Ji yOlJ please pay attention to what I am 
saying. It seems that perhaps at that time you were 

Minister of Parliamentary Affairs and it may be poaaibIe 
that you were not much serious towards this Ministry. 
The Ministry had produced 101 plans out of which 43 
were withdrawn. It is like that we say in Maratl'lI that 
'Khmat Beantri hai, Oena hal. They thought close Willi 

being given so the speeches were produced in phased 
manner. Otherwise they have considered the viability of 
the 8Chemes. Because of that 43 schemes have to be 
dropped. It would be better if the hon. Minister make It 
clear in his reply as to what happened to the expendture 
that was made on it. 

The Ministry had submitted a propoaaI for As. 16829 
crore out of which Rs. 5529 crore were sanctioned. I am 
talldng of 11 th rIVe Year Plan, I want to give details of 
their non-seriousness with some data. For the first year, 
budget estimate of the ministry was of As. 475 crora, 
revised estimate was of Rs. 400 crore and the actual 
estimate was of 372 crore rupees which means It is 
getting reduced. For this year, As. 700 crore have been 
aHocated out of which As. 99 crore have been given for 
Commonwealth Games can speak at a great length if I 
start speaking on the proposals which they have 
submitted. All these figures show their non-seriousness 
in some way, I win also talk about the smaU activities 
that are carried out by his diversion because I am a 
mother and a grandmother and I have an affection with 
the children. I think that something shOlJId always be 
done for the children. Children film society has been 
established under his Ministry. They had chalked out a 
plan for big construction for the purpose of children at 
Hyderabad for this society. But the extent of non-
seriousness was such that no attention was paid towards 
it. For this purpose Rs. 2.71 crore were allocated out of 
which As. 41 Iakh were spent in a whole year too and 
the funds were released speedily in the last 15 days 
from 01 February to 15 March as they felt that It could 
not be constructed in Hyderabad so it be built in, Mumbai. 
However, they were not getting space there. Thus they 
were in dilemma. So in these last 15 days As. 1 cr0r8 
95 Iakh were disbursed rapidly. They had not thought 
over it whether it would help in building it and quality 
can be maintained. Such kind of non seriousness minis1ry 
showed in this matter. 

Secondly, at Film Institute, Pune, there was 'a plan 
to build first global film school but in five years nothing 
was done. Nearly Rs. 2.56 crore were .,armarked for this 
purpose but the things turned In such a way that It was 
made School of Intemational Standing.. I am unable to 
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understand that if they are not serious about a scheme, 
then why do they devise it? Priya Ranjan Ji, what you 
have done, I do not understand. I think that in these five 
years you have not looked a all these things seriously. 
Somehow National Film Development Corporation is 
functioning well. 

As I said at the outset of my speech that this ministry 
is in a way or other affecting each and every aspect of 
human life. Considering its importance, I would like to 
say. something about the FM radio. For that your are 
opening different diversions collaboration with private 
parties. Your are taking interest in the establishment of 
new channels with private partnership. In earlier days 
radio used to be an effective ",".1ium for people living in 
villages which provided not only entertainment but it also 
featured achievements of the govemment, discussion on 
the schemes of the govemment and provided information 
to the people in a batter way. As Binaka Geet Mala 
started gaining popularity on radio Ceylon we started 
Vividh Bhart; and tried to make it popular so that people 
could remain interested in it. It also used to broadcast 
'chaya Geet' and 'Hawa Mahal' but I would not dwell 
deep on it. However, if you look at Radio FM, the 
language that they use to make its news catchy is 
somewhat impalatable. I am not saying that it should be 
banned but there should be some control. 

Mr. Deputy Speaker, Sir, there should be a code of 
conduct lor it because the kind of language that they 
use is not acceptable. I can not cite even an example to 
substantiate my statement. Some such lan&uage are used 
to make it attractive or it is called Radio Mirchi. My only 
submission is that the government are establishing 
different channels throughout the country but we should 
also think over regarding Its c()(je of conduct. There should 
be an element of control on it because even today radio 
is being listened in remote area. Initially, I had the 
impression that with the advent of TV some would listen 
to radio but the situation Is not so. Even today radio is 
popular in far flung areas. People also listen to these 
grants that is why it is important for as to give a thought 
on it. 

Secondly, I would like to make a mention of Press. 
Government are talking about electronic media monitoring 
center. I think that there is no progress in this regard as 
yet, it should also be established. Electronic media are 
of two types. I am going to tell about 'journalism', 
Journalists may feel offended from me but there is a role 

of joumalism and print media. We call it as the fourth 
pillar of democracy and it should remain so. Actually, ill-
gotten money is being pumped into these two types of 
media It is my experience that with the rising land prk:e 
land mafias have become active and they find press as 
the medium to further invest the money. The ill-gotten 
money is somehow being invested in print mediate. Talks 
are also going on regarding the foreign entry in print 
media. It is important to think over it seriously otherwise 
these aspects would never remain connected with 
originality. If foreign capital happens to enter into it. our 
country, our culture and our democracy will not be remain 
untouched. This requires to be deeply brooded over. 

At the same time, I would like to say that we do 
have electronic media monitoring center but it seems that 
we are not paying much attention towards the news 
channels. These channels are required be made 
accountable. There is a Press Council. How the Press 
Council can be strengthened, whether the electronic media 
conies under Its purview, I do not know completely about 
aU these things but whether we can bring the same under 
its purview. Whether there can be a code of conduct 
especially for the news channels. The means can be 
desired as to how we can monitor them. The monitoring 
does not mean what they should telecast or not telecast, 
they should also understand this thing. Nowadays, the 
way the news channels telecast news thaI shows that 
they have nolhing to do with the news. If we see breaking 
news we find that it has got no relevance. Eariier breaking 
news had not a meaning that means that some major 
incident has happened al the national level or the 
intemational level. That was the meaning behind breaking 
news. But now-a-days i'1Cidents like woman Teacher was 
beaten up, that too, due to bogus sting operation and 
similar other news are made breaking news. I do not 
think it fit to quote them. News channels are giving more 
focus on shows than the news. We are living in twenty 
first century. Bul somewhere it seems that sorcery, 
witchcraft, the position of stars and the suggestion as to 
wear this ring on that are getting more importance in the 
news channels in this 21st century. 

(English} 

What are all thesa things happening? 

/Translation} 

Whether our role will be limited 10 that of an observer 
in these matters? We have become so much helpless. It 
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is not necessary to think over all these matters. My other 
colleagues wilt discuss youth and sports officers. The 
standard of sports has declined. Players are being 
purchased to perfonn via fashion shows and walk on the 
ramp. How are all these things happening? I have failed 
to understand. H cricket players are perfotming in faahIon 
shows instead of playing in the flied, should the players 
be compelled to do such things only because thay have 
been purchased by someone? And the same things are 
showed repeatedly by the news channels. H someone's 
clothes slipped, that becomes a newsHem. It Is, however, 
hard to understand what type of fashion show it is. 
Fashion show Is organized for showing clothes apparels 
but they do not wear ctothes. It is also hard to understand 
how the clothes of only such people get slipped off their 
body. Our children continue to see such things like sJWing 
of clothes throughout the day. 

KUNWAR MANVENDRA SINGH (Mathura): 
••• (InIBI7UDIions) " 

fEnIJ/i$h/ 

MR. DEPUTY SPEAKER: Kunwar Manvendra Singh 
Ji .... sit down. 

... (Intsnuptions) 

{Tnmslation/ 

SHRI SUBHASH MAHARIA (Sikar): By saying such 
things, She is misleading the House. 

/English/ 
MR. DEPUTY SPEAKER: The observations of 

whosoever speaks without my permission should not be 
recorded. 

... (IntIJmIpIions)" 

{TrsnsIaIIon/ 

SHRIMATI SUMITRA MAHAJAN: You do not diYerat 
the issue. 

/English/ 

I am not against fashion shows. 

{Translation/ 

We also believe in fashion, we too, try to look smart. 
We have experienced and witnessed all these things. 

·Not recorded. 

We do not want to wear clothes absurdly and at the 
s8me time I would not like any man or woman to live 
absurdly. We call it able (absolutely) in our area. We 
should live smart and look smart as well. I am not 
opposing Vasundharaji, is she has demonstrated some of 
the clothes made in her state, in a decent manner. I 
mean to say that is said that fashion show is meant for 
demonstrating clothes, but we do not see clothes. My 
objection Is to that point. Whatever little clothes happened 
to be there, they slipped off the body and the same Is 
telecast again and again. Have we become so much 
helpless? Let us think over it also and I do not want to 
linger on this matter. 

I would like to say one more thing. You are taIdng 
about monitoring, whether the private channe18 cen be 
monitored? The way the shows like reality show, Indian 
Idol are being organized and sma are being invited. it 
has become a source to &am money. The Judges are 
caBed. Their opinion has got no importance and their 
judgment has got no value. This is nothing but expkIItaIk>n 
in a way. I have been told that a beauty contest for gIrte 
of the age of thirteen years is Ukely to be organized. 
Girls enjoy and make merry in this age. At home we 
teach them not to bother about clothes but to play and 
make merry. We tie their hairs and we allow them to go, 
play and relax but here a show is organized for the girts 
of the age of 13 to 14 years and they are ~ tips 
how to look more and more beautHul. Where are they 
taking the country to? Whether the entire Houae win 
continue to be helpless in this matter and say that let 
them go where they want to go. Let us think over it. 
What should I tell about the T. V. serials, you can 
understand it by yourself. All these things are required to 
be monitored at some or the other level. His ministry 
should take all these things into account and keeping 
these things in view, what action would he like to take . 
As I have said at the outset that he is not taking interest 
in formulating schemes, his ministry does not want to 
spend money, no interest is being shown in strengthening 
Children's Film Society. Film institute is not being gtven 
ita due status. The film institute at Puna has been famous 
for producing actors of high standard but there Is no 
proposal for this institute in the demand. I want him to 
pay heed towards these things. I conclude here because 
there are 80 many members who would express their 
view? on this I88ue and there is no need to repeat the 
same thing again and again. 

At last, I would like to add few more lines -
Priyarantan Ii your portfolio Is entertainment, I want to 
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say that It must be 80 but It must be enwrtainlng t$ all. 
I mean to say that it should not mean entertaining all but 
it should mean pleasing everyone. Be it T.V. or P.M. 
channel or any other channel all of them are denigrating 
and destroying our values. We wiH support him. I have 
been told a few days back he had brought a smaU Bill 
and I felt that there would be something good in that 
BIll. But increasing or redUCing age for someone win not 
suffice. 

{English} 

I just do not know about it. 

{TlWISIation} 

I am not levelling charges against him. He brought 
a small Bill but reducing or increasing somebody's is age 
is not going to strengthen Prasar Bharali or any other 
government organization. He wi" have to do something 
dIIIerent for that purPose. But what he-proposal to do 
see that our values do not denegrate? At the same time, 
I would like to say that if Ministry of Information and 
Broadcasting is really desirous of creating good values 
and disseminating good thoughts as well as encouraging 
the talented artists. Whether under the public or the 
private sector he will have to. implement stringent laws, 
rules and regulations quite strictly and for all that he will 
have to be very strong and strict and make his ministry 
strong by soliciting the cooperation of all the concerned. 
Only reducing or increasing budget win not suffice as 
everything caMot be done with the budget only. But at 
the same time I would request that budget should nat be 
reduced. Whawver few schemes you have got thosa 
should be implemented vigorously. 

MR. DEPUTY SPEAKER: I want that the reply of 
han. Minister should come at 5.00 0' ciock, therefore, 
those hon. Members, who want to lay their written 
speeches on the table can do so. 

{English} 

It will save some of our time also. 

SHRI RUPCHAND PAL (Hooghly): How much time 
does the hon. MinisWr want for the reply? I am asking 
this because at 6 o' clock guillotine is there. Does he 
require one hour for replying to the debate? 

MR. DEPUTY SPEAKER: I think that one hour will 
be sufficient for him. 

SHRI RUPCHAND PAl: Sir, he may start his reply 
at 1730 hours. 

SHRI AJOY CHAKRABORTY (Basirhat): I do not 
know whether the discussion on the Ministry of Youth 
Affairs and Sports will be held or not. 

{Translation} 

MR. DEPUTY SPEAKER: We settle for 5.15 0' clock. 
We request the hon. Minister to complete his reply within 
45 minutes. 

SHRI DEVWRAT SINGH (Rajnandgaon): Sir, through 
you, I support the Demands for Grants placed by the 
han. Minister Shri Priya Ranjan Dasmunsi, before this 
House. I request the House to support and pass thaae 
Demands for Grants. 

Mr. Deputy Speaker, Sir, the right to Infonnation in 
twentieth century is the most powerful tool of a common 
rnan. With this tool, he can fight his battle on his own. 
I think that where the society is empowered the right t9 
information and where the public relation and means of 
communiCation are powerful and available to the common 
rnan, that country will be more strengthened. I aaso think 
that through better means of communication a common 
man can do a continuous and online partiCipation. 
Therefore, our best manpower win be formed on the basis 
of the strength of means of communication. Hon. Minister 
and the UFA Govemment have introduced many new 
programmes through Prasar Bharatl and given a new 
dimension to Doordarshan and All India Redo, and that 
certainly affects the common man of our country. OUr 
means of communication, especially All India Radio and 
Doordarshan have done a good job for the people at 
grass root level. As of today, there is a tough competition 
of professionalism in which private channels; F.M. channels 
etc are presenting such thing before us, which is very 
shabby and harmful to our society. 

Sir, this may be a matter of concem and national 
debate that our Dooradarshan'~ and All India Radio's 
programmes prove to be weak in the competition with 
private channels. These things time and 1lgain appear in 
Lok Sabha. in newspapers and on other platforms but It 
seems that our Doordarshan and AU India Radio are 
weaker in this regard but private channels are giving 
good service. At the same time the programmes preaantad 
by private channels to our society, are to some extant 
anti-nalional and against our society and we can ralae 
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objections to a/l these things through this House that 
functioning 01 our Doordarshan is not good, and technically 
not sound. We can also allege All India Radio. But our 
Ooordarshan and All India Radio provide protection to 
our culture, literature, folk arts, children's taient, rural 
talent, highlight the problems related to our agriculture 
and environment, and all small things of our society, it 
also protects our local and rural ideas, small and folk 
artists. and not even a single private channel comes 
forward to protect aU these things. 

Mr. Deputy Speaker, Sir, all the members of the 
House will agree that today the programmes in which 
small talt:ll1ts parllcipates and which presented by 
Ooordarshan, there were never brought forward by the 
private channels. Only Ooordarshan and All India Radio 
bring forward the rural talents and the problems related 
to our soil and ren10te areas of our country. 

Sir, through you, I would like to congratulate the 
han. Minister that he has played a pivotal role in bringing 
the communication revolution in the Cl?Ufltry. This is a 
good symbol during the last four years that the services 
of Ooordarshan and All India Radio are being extended 
on a regular basis, which provides better service to this 
huge nation. I think the budget allocated to the Ministry 
of hon. Minister is lIery less. Today, the problems of 
Ooordarshan and All India Radio are only of financial 
nature. But even then the network of Doordarshan and 
All India Radio have been wideiy expanded in the 
leadershIP of hon. Minister during the last four years. 
142 new higtJ, low and very low transmitters, about 160 
cable head ends and eight new studios have been 
esta!:IIished during last four years. If hon. Minister had 
provided more financial support, these services would 
have been more expanded. 

Sir, today a new question arises that so many things 
comes out about the quality and transmission system of 
the programmes presented by Ooordarshan. 17 studios 
and 30 small studios have been digitalized in the able 
leadership of han. Min~ so that they can be transmitted 
on international level and programmes can be of 
international standard. Certainly, this would be very 
encouraging for Ooordarshan. Ooordarahan has IIWnChed 
Urdu channel and Rajya Sabha channel and it IS a very 
good initiative. I would like to congratulate the hon. 
Minister and this Government through you. that today 
India is ready to mark her presence at world level. In the 
era 01 globalization, people want to know and understand 
India and in this situation, Doordarshan has taken initiative 

to launch" a new channel which will be broadcast at 
intemational level and it is really a welcome step. 

Direct channels of Doorclarshan are always in den1and 
amongst people. This Is a welcome step to increase the 
channels from 30 to 50 and along with it this is also a 
welcome step to establish 31 new FM transmitters. 36 
new AU India Radio transmitters and 17 new relay centres 
of All India Radio. 

Sir, through you, I would like to request the hon. 
Minister that our country is obsessed with cricket but 
recently they are deprived of watching a good cricket as 
BCCI has taken a decision to cancel the rights 01 Praser 
Bharati and transferred it to a private channel on the 
basis of income and it has affected the· income of Prasar 
Bharati. I want that Govemment of India shoUld take a 
decision in this regard. Hon. Minister should move a 
proposal in this connection so that BCCI can be 
pressurized that whatever cricket match or in whatever 
playground India is playing, every citizen has the righ\ to 
watch that match. This can be possible only when 
Doordarshan has the broadcasting rights. Sometimes 
private channe.1s create obstacIas. If television channel is 
inteHupted, then Prasar Bharati should have rights to re-
broadcast that programme. 

I congratulate hon. Minister and this Government to 
expand the agricultural programmes up to village level 
either through agro science centres, agricultural universities 
or through chaupal programmes, either through 
Doordarshan or Prasar Bharati. The need of the hour is 
to expand these Programmes as more as possible. This 
is a good step of Ooordarshan that at present it is trying 
to establish a private agency in which private institutions 
win be brought forward. But I would like that after this 
move, larmers should be given training for this so that 
they know about the diseases and the type of insecticides 
needed. If Ooordarshan can be a platform to express the 
things. then. it would be beneficial fOf the farmers because 
a lot of farmers do not know about the new diseases in 
this climate-changing scenario. 

It wiN be beneficial for the farmers if they are made 
aware of crop diseases with the help of Doordarshan. I 
would like to congratulate the hon. Minister for starting 
RaD Exhibition which has been named 88 Azadi Express. 
We have sent the in1portant events of freedom struggle 
of the country through the above raJl and it has a good 
effect on our minds. 
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Sir, today out film industry is in trouble. Approximately 
400-500 films are produced in a year. You will find that 
out of it majority of the films go flop and even carOiot 
recover the cost incurred on making them. The 
enhancement of budget meant for National Film 
Development Corporation is also a welcome step. In this 
budget, some amount has been earmarked for the film 
industry first time so that good films can be produced. 
Good producers and directors do not get money for 
making films, therefore, a provision has been made in 
the budget to provide financial assistance to them. Due 
to shortage of funds with the directors, art films are not 
being produced. I would also request the hon. Ministers 
to enhance the budget meant for the purpose. There is 
a need to create a corpus so that the producers of art 
films could make good art films. The hon. Minister is 
going to set up a Centre of Excellence, Animation and 
Visual Effects Centre at the national level. Definitely, it is 
a very good slep. The Directorate of field publicity under 
your Ministry make. exhibition of 'Shara! Nirman' 
programmes. I request the hon. Minister to take this 
exhibition to all the Lok Sabha constituencies with the 
help of field publicity directorate so that the people could 
become aware of the works done under the Shara! 
Nirman Yojana. 

Presently, the employees of the All India Radio and 
Doordarshan are on strike. It is also worth mentioning 
here that we will not be able to do Justice if we fail to 
sort out the problems besetting the people associated 
with the mass communications. Therefore, I request the 
han. Minister to c~mitute a· comm!ttet in this regard 
which can well undeistand very well the grievances of 
the All India Radio and Doofdarshan employees and sort 
out their problems. Technical posts and the posts of artists 
are lying vacant in the All I"dia Radio and Doordarshan. 
There i& a need to fill the vacant posts of the All India 
Radlo and Doordar::"an from the national level artists. 
They should get a chance of Government job. The han. 
Minister has reduced the excise and custom duty on 
digital camera. II will definitely help in improving the quality 
of telecast. In the private sector, people will purchase 
good quality cameras and make good shooting and 
thereafter telecast it. Doordarshan and Prasar Sharti both 
need budget for the maintenance of sophisticated 
equipments because a lot of equipments are out of order 
due to lack of proper maimcnance. 

Sir, a lot of programmes have been started by the 
private TV channels to promote our musicians, literati 
and child talents. But there private TV channels do nol 

have any concrete policy. They can call anybody to take 
part in their programme. There are no norms in this 
regard. Even, Wf'l can not say anything about the artists 
who have impr:>ved his talent from the programmes 
organized by the private TV channels. I would like to 
give an example. Zee TV organized a programme 
Saregama. A girl named Sunita of my home town bagged 
fourth position in this programme. She has to sign an 
agreement with the zee TV. The person who participate 
in that programme and win, is bound to the channel for 
those services. The above mentioned girl cannot perform 
in any programme for a period of three years. She has 
to give half of the amOU:1t to the zee channel to be 
eamed form the programmes in which she will participate. 
It has been seen that the winners of such contest like 
Saregama, Indian Idol ar~ bound by some contract by 
the respective TV Channels who aired that programmes. 
It is a national scheme which should be banned. 11 these 
TV channels give platform to an artist and bind him by 
some contract for a period of three years, it is definitely 
a check on freedom of expression and also a ban on his 
capacity of art. I request the hon. Members of Parliament, 
literati, artists and musicians in all the Doordarshan and 
All India Radio so that the quality of the programmes is 
maintained. Hon. Sumitra Mahajan said that porn scenes 
are telecast through programmes. Such scenes are 
tetecast which have adverse effect on our children as 
well as the entire. There is a need to put some checks. 

Lastly, I, through you, would like to teU the hon. 
Minister that there is a need to put some checks on 
these pr:vate TV channels. If you view programmes on 
commercial channels 10ml 7 pm to 11 pm you will find 
that these programmes put an adverse effect on our 
society. Especially Saas-Sahu serials and social serials 
have an adverse effect on our society. The Government 
have to enact stringent laws so that these channels 
telecast such programmes which are compatible to our 
society and culture, the hon. Minister has a good 
knowledge of this subject. 

Lastly, I would like to say one more thing that 
programmes relating to our culture and literature should 
be encouraged continuously as these are a part of our 
heritage. The onus to promote such programmes lies with 
the Ministry of Information and Broadcasting, which the 
hon. Minister is executing very well. 

I would conclude my speech by citing a line-Paani 
our Tammnnao ki ek Tassir hoti hai aage Badhna. We 
have also to move forward but at the same time we 
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have to keep in mind that there is no harm either to our 
country or our culture and they are woven fine together. 

/EngIish] 

SHRI P. KARUNAKARAN (KaSargocl): Sir, I am glad 
to speak on the Demands for Grants of the Ministry of 
Information and Broadcasting for the year 2008-09. 

I think the main objective of the Ministry, especiaJIy 
of the Department of Information and Broadcasting is to 
create good environment, set up policy frameWOJ'1( for the 
healthy de\oetopment of mass media, to keep the people 
informed· about the Government policy and the 
programmes, to educate and motivate people for greater 
participatiVe involvement, to serve as a constant link 
beIween the Government and the press. 

The Ministry is assisted in its activities by 14 attached 
and subordinate offices. The most important among them 
are the Central Board of Film Certification; the Children 
FIm Society; Director, Flied Publicity; Director, Advertising 
and VI&U8I Publicity; and Director, Film Festival. The Films 
Division is another major Department in the MinIstry. Their 
main objective is to provide and distribute documentaries, 
animation films, short cartoon films, etc. It means that 
the Ministry has a vital role as far as education, 
Information and cultural activity ot our country are 
concerned. Besides that. cinema, radio, TV channels and 
short films are all strong instruments in the mass mediIa. 
So, hera comes the importance of the Prasar Bharati. 

The Prasar Bharati had come into existence ten years 
back. A lot of changes have taken place since then. We 
shoutd not forget that we live in an era of gIobaIisation, 
privatisation and new liberal policy. There may be positive 
and negative effects of this policy. So, we cannot 
underestimate its negative effeds, eapeciaJly in the mass 
media.. So, there should be some changes or amendments 
in the Prasar Bharati Act, especially in view of glOWing 
challenge from the private operators. When we are 
di8cuasing this Ministry, it is our duty, especially the 
PartIament, to see how far our functions have gone. We 
have to see whether it has positive or negative effect 
and whether we succeeded in spending the money 
properly that the Parliament has sanctioned. 

I fuRy agree with 000. Shrimati Sumitra Mahajan. In 
2002-03, the sanctioned amount was Rs.823 crore and 
the expenditure was Rs.674 crore. In 2004, the sanctioned 
atnCUlt was Rs.841 crore and the expenditure was Rs.495 

CIWe. In 2005, the sanctioned amount was Rs.895 crore 
and the expenditure was As.390 crore only. In 2005-08, 
the sanctioned amount was Ra.1037 but the expenditure 
was As.807 crora only. In 2006-07, the aanctioned amoUnt 
was As. 84<4 crore and the expenditure w .. only Ra.701 
crore. Last year, that Is In 2007, the expenditure was 
only "Rs.252 crore and . the sanctioned amount w .. Ra.390 
crora. I think only As.390 crore were sanctioned becauee 
of less expenditure in the earlier years. The budget 
estimate for the year 2008-09 was As. 1497. 74 crore. 
In this connection, we want to get a clarification from the 
Ministry why the Prasar Bharati or the MInt&try has failed 
mi8erably to achieve the targets. On the one hand, the 
budget estimates are high and on the other hand, the 
expenditure is very low. h is the situation when a large 
number of projects are waiting for the funds. You 8M 

the Satyajit Ray FUm Institute In Kolkata or the Puna 
Film Institute, Puna. When the hon. Minister, SM Panam 
Raju was the Chairman of the Standing Committee on 
Information TechnOlogy, we had the occasion to visit these 
institutes. 

When we visited the institute we were told that they 
had no teachers and no infrastructure, though studenta 
from different parts of the country were there to study. 
The position still is very bad. When the Department has 
the funds, they are not able to spend It. With regard to 
the Satyajit Ray Film Institute, a comment has been made 
by the C&AG. It sa)'5 that the activities of the institute 
had to suffer and remain limited to running one Post-
Graduate course with 40 students. The plans for short-
term courae& will never be impIemanIed. Even when there 
are funds avalJable with the Ministry, they are not able to 
implement them. In ona of the Reports that I have read 
about the Ministry says that the Ministry had to bring in 
foreign experts to assist them. At the same time, the 
private per&on8 run It in a better way. But the Department 
has to get the aasistance from abroad to run cinemaa. or 
cover the news and such other thInga. Some introapectIon 
is essential .. to why such a 8Ituation has arisen In 
case of the Prasar Bharati and this Departm.rt. There 
should be an amendment brought about to the Praaar 
Sharati Act, otherwise the objectives of this organlaation 
would not be fulfilled. It &0 far could not evolve its own 
style that was expected of it and also It is not yet 
financiaJ/y viable yet The employees are unhappy. There 
is no realisation of the real spirit of autonomy. It has 
shortage of programmes. There is lack of imagination 
and there is no quality. In some cues the Board has 
not been fully constituted yet. When I make these 
criticisms about the Department, I would also like to 
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mention that the Azad Train Exhibition is reaRy a very 
fine achievement of the Department. It has already visited 
70 stations allover the country. The Ktanli Yah is also 
a very good programme. The exhibition on the 100 years 
of Sa/yllgfahs is also an important exhibition. These of 
COUI'I8 are landmarks. But I would like to simultaneously 
add that the goal with regard to the Prasar Bharati has 
not yet been 1IChleved, especially keeping in view the 
challenges from the private persons and .a11 that 

Sir, it has been ten years since Prasar Bharati has 
come Into exiatence. Around 40,000 employees now want 
to go back to the main Ministry. In the Report of the 
MinIetry It has been eaId that the Ministry is lacking in 
staff and that around 8,450 posts are vacant. We 
undenItand that this is a very strong ma88 media which 
18 entrusted with the task of projecting Government policies 
and also highlighting and focussing on social issues, 
educational ~ and various other Informative issues 
without taking a partiaan view. But many of the posts are 
vacant. The work load has increased. There are now 
about 30 channels, 60 production facilities, but funds for 
the aoftware production has decreased. They need funds 
to develop better broadcasting systems. On the one hand 
they complain about non-availability of funds, on the other 
hand, they are unable to use the funds that are available 
for their daily use. 

Sir, casual staff and artists of the AIR are 
di8criminated against the DO casual staff. When I was a 
Member of the Parliamentary Standing Committee on 
Information Technology, I used to rec~ve a number of 
complaints from these workers who worked on a casual 
ba8I8. They work day and night. but they are not accorded 
the same status 88 that of the DO casuaJ staff. The 
Group of Ministers was supposed to take up this issue, 
but nothing 80 far has been done. In this connection I 
would like to point out some of the Issues of the 
Akuhvani and Doordarshan. There have been a number 
of demonstrations by the employees of these two 
organisations and a negotiation was assured by the 
Ministry and the Prasar Bharati seying that their Issues 
would be fully looked into. After convergence, the 
Engineering and the Programme employees only were 
granted upgraded pay scales. At the same time, the 
performance of the administrative employees is really vital 
and they are working t In the administrative set-up. But 
they were not granted the upgraded pay scaJes. There is 
no juetiflcallon for that. They are all working in the same 
institution but when they came to the Prasar Sharati, 
what Is the juatlfication for not giving the same status for 

them? I will ask the Minister concemed about it and I do 
not know whether he knows about It or not. ... 
(InttJrlZlptions) The concemed Minister assured, within 
these two years, that the Govemment Is going to look 
into the matter and the Group of Ministers will be taking 
it into account. There was an agenda for it but it was 
not discussed... (Intsnvptions) I take it seriously because 
from 22nd April onwards, the Akashvani employees are 
on indefinite hunger strike. So, I request the Govemment 
to take up this issue because they have been demanding 
on this issue for a long time. 

Either it is Prasar Bharati or Doordarshan, we should 
take an independent stand because it is the Govemment 
which is giving funds and it is deciding on policy issues. 
" is really unfortunate to say that,' in West Bengal, there 
was a feeling or panorama that It was related to 
Nandlgram issue. We know that regarding Nandigram, 
there are different views by the COngre&8 or the CPI(M) 
or the Left Parties. But as far as Doordarshan or Prasar 
Bharati is concemed, how is it possible to give such 
things to the people? That is also against the Government. 
, do not take it that it is the case of West Bengal or the 
Central Govemment or Prasar Sharati. But when we take 
up the issue, as stated by the hon. Member, they have 
the freedom. At the same time, that should be utilized. 
Their main objective or issue should be national integration 
or the status of the nation. In some cases, we say that 
there is the right of expression or the freedom of 
expression. Of course, I do not underestimate the freedom 
of expression. But these unrealistic views that we project, 
wrong information that we give may really lead to 
communal feelings or clashes sometimes and other 
unwanted incidents. The Govemment should take that 
matter seriously. 

There is the electronic monitoring system brought 
out by the Govemment. But I do not think it is possible 
for the system to manage because the electronic media, 
national media, the State media and the local media are 
mushrooming. There is no control at all, as stated by the 
hon. Minister. There are many indecent telecasting women 
like the fashion parade or the propaganda. As far as 
private owners of channels are concerned, they have no 
social obligations. What they need is 1he profit or the 
money. Nowadays, we watch the advertisements during 
the serials in the television. There is 50 per cent of 
news and 50 per cent of advertisements. I fear that after 
some years. the news items may be 25 per cent and 
advertisement wHI be 75 per cent. That is the trend thet 
we see especially in the private channels. So, the 
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Government has to take strong steps in this regard. There 
are about ten miAlon viewel1l everyday, be It the case of 
Praser Bharti or the An India Radio. So, their importance 
is very clear. The Government has to take strong steps 
to control the media and it is on this basis that I said it 
in the initial stage. ... (InlBmJplions) 

15.00 hrs. 

Comparea to other television channels, Doordarshan 
is doing a better job. So, we have to praise and protect 
the Prasar Bharatl and the Ooordal1lhan. t do not under-
estimate their importance because It Is only the 
OoordafShan and the Prasar Bharali which are playing a 
vital role. I have pointed out the shortcomings. Now, we 
can watch Lok Sabha Channel because it takes up very 
serious issues, though it also shows films and serials. 
But that is not the case as far as private teleYislon 
channels are concerned. 

We have to think about gIobalisation and 1iberaIisation. 
Of courae, the Government supports globaiisation and 
privatisation to a great extent. As stated by other hen. 
Members also, we have to see its effects on our mass 
media, culture. education, etc. So. the Government has 
to take that issue into consideration. 

Initially I said that there is a big gap between the 
expenditure incurred and the Budget sanctioned. We have 
aDotted Rs. 1,497.74 crore for the next year. How is the 
Ministry going to spend it? I would like to know whether 
there are any good plans or not. 

I would request that all these issues have to be 
considered. 

fTtanSlalionJ 

SHRI SHAILENDRA KUMAR (ChaiI): Hon'b!e Deputy 
Speaker, Sir, I rise to speak in support of the Demand 
for Grants of the Ministry of Information and Broadcasting 
tor the year 2008-09. As the hon'ble Members expreeaed 
their views, there 18 nothing wrong in it as far as it 
needs to be considered, Lok Sabha T.V. Channel has 
been introduced in Lok Sabha. The hon'b!e Minister 18 
the Deputy-Chairman of the Committee. I have also the 
priviledge to be a member of that Committee. Similar 
discussions have taken place many times in the meeting. 
It seems from the views of the hon'ble Minister that he 
wants to do something for the channel to encourage it, 
be it Doordarshan. We have seen him closely as the 

Minister of Information and Broadcasting and Minister of 
Parliamentary Affairs. It is true that as the Minister of 
Parliamentary Affairs, he has given his ample time in 
running the house. It may be that he has not given 
much time for Prasar Bharati· but he has improved It a 
lot. We have diSCUSSed in details about Praser Bharti 
with the Ministry of Personnel, Public Grievances and 
Ministry of Law and Justice and have given some 
suggestions. Today in a true sense, this department can 
be termed as a mirror of the culture and civilization of 
the society. Everything has been discussed here, be it 
the programmes of Doordarshan, All India Radio or all 
electronic media and their good and III-effects on children, 
all has been discussed here. But the matn point is that 
and I think it has been discussed during 'Zero Hour' in 
the house time and again that the advertisements that 

. are telecast even in the middle of news are so ob8cence 
that we can't see them with our children and family. The 
hon'ble Minister should take note of that and put a ban 
on it. The other thing is that Sumitra Mahajanji has told 
us In details about fashion shows, that should be done. 
But H it is in consonance with our culture and civilization 
nobody will raise any objection to It. We wIH welcome It. 

I would like to draw the attention of the hon'ble 
Minister to a North-Central Cultural Centre In AJlahabad, 
Uttar Pradesh, which is run by the Central Govemment 
and headed by an lAS offICer. Crores of rupees have 
been given to this centre but no record is kept about its 
expenditure. The local representatives are not given any 
information about any programme. Reputed artists perform 
in the programmes of the department but only for the 
fun end frolic of the local offtcel1l and the people and 
local representatives are totally being neglected. The 
families of those officers corne, hire the artists they want 
and enjoy a lot. It Is the only centre in Uttar Pradesh 
and it should provide such programmes for the people 
which may strengthen our culture and civilization. A lot 
has been said about FM and FM band. But when we 
visit our constituencies It is often sean that a song being 
broadcast on radio installed in our vehicles stops suddenly 
even for five minutes and as a result It spoils the 
entertainment. He should also pay attention to this and 
if there are such equipments in Doordarshan which have 
become obsolete and need repair, should be replaced. 

Now-a-days programmes are baing aired through 
sateHlte but they can not be seen in rural a..... due to 
weak signal. In such areas foreign channel can be seen 
clearly but the programmes of Doordarshan and An India 
Radio can't be seen due to weak signal. Attention should 

1'. 
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be paid to this. The programmes should be full of 
patriotism and social values. The songs of old movies 
are good to listen 88 they do have some meaning. It has 
good impact on society. Now-a-days a lot of such 
programmes are being telecast on T.V. which really spoil 
the ethos of family. Such programmes should be banned. 
You have set up a Censor Board for that. The Censor 
Board should at least see the adverse effect of such 
programmes on society at large. It should be telecast 
after due consideration. When Ramayan was telecast 
recently the roads bore deserted look and people watched 
it even by leaving their worK. It will be good to have 
such type of programmes. 

Through you, I would like to' say that we get delayed 
information these days. For this, I urge upon that be it 
All India Radio or Doordarshan, it should telecast national 
and regional news at least after every haH an hour so 
that the people know what is going on in the country or 
Stale. There should not be any advertisements in between 
the telecast of newslthen only, we can enjoy it. The same 
can be laid about Breaking News. If an incident takes 
place anywhere it should be telecast first by stopping all 
the programmes. Now-a-days different programmes on 
astrology are being telecast on different T.V. Channels. 
What has happened to these T.V. channels. On the other 
hand programmes on crimes and horror-shows are 
telecast which may given rise to crimes as some youths 
have committed crimes by getting inspired from such 
programmes. We should see its adverse ~mpact on the 
society. A channel telecasts a programme about a 
particular medicine saying that it will stop hair loss and 
one would have long hair. It is also said in the programme 
that black people will become fair and people of short-
height will become long. This type 01 unnecessary 
propaganda should be stopped. 

Folk songs are famous in rural areas. Therefore, 
programmes of folk songs should be telecast and their 
duration should also be enhanced. 'Bhojpuri' folk songs 
are very famous and they should be telecast. Ours is 
agriculture based country. 'Krishi Darshan' programme is 
telecast on Doordarshan. Whether it is aired on 
Doordarshan or Radio, it's duration should be enhanced. 
Farmers should be made aware of the crops to be sown 
according to the season by inviting scientists and experts 
in such programmes. I urge upon you to introduce a 
new channel exclusively for agriculture as India is 
agriculture based country. 

MR. DEPUTY SPEAKER: You please conctude now, 
as other members of your party will also speak. 

SHRI SHAILENDRA KUMAR: I will conclude by 
saying one more thing. Today, hon'ble Mohan Singh ji 
said in the house that people of his department are 
staging 'dhama' at Jantar-Mantar. Their condition is so 
serious that they can die. He may direct his officers to 
accede to their reasonable demands and make them end 
their fast. 

With these words, I support the Demands for Grants 
of the Ministry and conctude my speech. 

.. 
"SHRI E.G. SUGAVANAM (Krishnagiri): Hon. Deputy 

Speaker, at the outset let me thank the chair for giving 
me an opportunity to speak on the Demands for Grants 
pertaining to the Ministry of Information and Broadcasting. 
I extend my support to this Demand for Grants on behaH 
of our party, Dravida y Munnetra Kazhagam. 

Broadcasting in India has witnessed vast improvement 
and expansion ever after the Introduction of cable TV in 
India in 1992. There used to be conectlve viewing of TV 
in the villages where the villagers gathered in a common 
place in the village to watch the community TV sets. 
When compared to that the changes we now witness are 
manifold. It is astonishing but true that even viHagers can 
keep pace with city dwellers in TV viewing with the advent 
of cable TV. 

Introduction of DTH is a milestone in cable TV 
transmission. Even people in the rural areas can receive 
quality picture now. It is found to be more clear than 
even cable TV. 

Entertainment is given priority in many of the TV 
channels. Only few among them give importance to 
informative and special programmes. Still there is a need 
to expand educational programmes. It is necessary to 
keep the masses informed of the social changes brought 
about through development activities. Hence I urge upon 
the Union Government to strengthen educational 
broadcasts. 

In Tamil Nadu the Govemment led by our leader 
Dr. Kalalgnar Karunanidhi has started distributing colour 
TV sets from 2006 free of cost to families living under 
below povarty line. Now the Govenvnent of Tamil Nadu 
headed by our leader Kalaignar has extended this benefit 

"English translation of tile speech originally delivered In Tamil. 
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to all the families that have got family ration cards. WIde 
spread availability of TV set has brought about a 
revolutionary change. Hence I urge upon the Union 
Government to take this scheme to all other states in the 
country and bring about a revolution in the spread of 
Information and Broadcasting. 

Cable TV operators charge exorbitantly and they 
threaten the public who raise objection to heavy charges. 
To obviate this problem Hon. Chair Minister Tamil Nadu 
has nationalized cable net work transmission. The 
Government cable TV can now few cable connec:tIona at 
economical rates. Hence I urge upon the Union 
Government to consider expanding it to all the states. 

Film Industry contributes to tax revenue of the 
Government in a big way. In the last two years alone 
more than 50,000 crores of the rupees have been earned 
in this filed. But the living condition of the workers in the 
film production units must improve. Hence I urge upon 
the Union Government to set up a Fund to ensure social 
security for the worbrs and artists In the film Industry. 

The guidelines given to the Censor Board must be 
streamlined. Excea&ive violence and public display of 
obscenity must be restricted. DepIction of national leaders 
and physically challenged people in a poor light must be 
avoided in our turns and TV programmes. 

The quality of broadcasting and telecasting must 
improve. Stale owned Radio and Television 0rganiIIati0na 
must overcome shortage of staff and must go in for 
increasing staff strength and enhancing programme quality. 
Ever after setting up of Prasar Bharathl the service 
conditions of staff have become uncertain and even those 
who have been recruited as Government servants are 
left in the lurch. As the employees of Doordarahan and 
Akashwani are like a link between the state and its 
people, they must be extended with aD the pay and Per1aI 
on a par with Government servants. The grievances of 
these employees must be redreased. For more than 
20 years Programme executives have not got even a 
single promotion because of the wrong policies of the 
Government especially the Information and Broadcasting 
Minsitry. 

It is a welcome move that more and more FM 
Broadcast services are permitted in the private sector. In 
between the entertainment programmes they must relay 
news buIetins also. Community racIo must be encouraged. 
Television must pervade through an the villages cent 
percent. 

Cinema Industry Ie inveatment oriented and film 
making calls for huge investment. But unec~ 
elements are bringing out illegal VCDr :.:nd make money 
causing huge loss to the Original movie makers. I urge 
upon the Government to take severe IICtion to prwent 
the menace of illegal CDs. 

FIlm festivals and FHm Award functions muat be 
organized In different paIta of the country. TheN muat be 
Film Feetivals in .. the ~r regIona of the country every 
year. 

I ao urge upon the Information and Broadc..-lng 
Ministry to modemlze our broadcasting stations. Old 
gadgets are used stili resulting in poor quality 
transmissions. Hence Information and Broadcaatlng 
Ministry must step up measures to go In for modem 
equipment and state of the art technology. 

The state owned media appears to promote just one 
or two aport events. Thi8 must be c:Mnged. All the 
diIcipInea of sports must find pIItoe In TV broadc ..... 
Even our national game, Hockey gets a Itep motherly 
treatment. Hence Information and Broadc-.tlng Miniatry 
must promote aft the Important aporta evenIa. 

ChemaI city Is emerging as a hub of information 
and communication technology and also .. a centre of 
multi media. A film in8tilute or a communlcation ntItute 
of IntemationaI standard must be set up in ChennaI. 
Hence I urge upon the Union Government to eel up a 
Mus CommunIcation lnatltute there. 

Dhannapuri and Kriahnaglri in my c:onatItuency may 
be provided with broadcasting statlona and ensure 
f1.MIedged. broadcaating from those towns that may benefit 
the backward rural areas surrounding them. 

Film Industry must be recognized and accorded the 
atatua of a fuIfIedged Industrial sector. LbtraI CfecIt facility 
through Nationalised Banks must be extended at reduced 
rates. I also urge upon the Union Govemment to look 
into the long felt demands of the doyens of the FIlm 
Industry. I also urge upon the National Pothigal Tamil TV 
Channel as a full fledged 24 hours channel. 

The GoVernment of Tamil Nadu Is encouraging the • 
tim rnak8rs who promote Tamil In our ...... SlmlIarIy 
every Illata must be encouraged to promote Iheir IanguIge 
and culture. 
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In metropolitan cities like Deihl, Cineplex and multiplex 
have emerged and charge exhorbltantly Aa.300 or 400 
per ticket. The Government must take care to aee that 
public viewing and collective viewing of films are 
encouraged and they are not beyond the reach of the 
poor people. Films that promote places of tourism 
importance must get incentives. Wild and pet animals 
uaecI to be star attractions in filma earlier. Now animals 
can not be cast in movies that easily. Even mere showing 
of animals like pets call for permission from CanbaI Animal 
Well ... Board. This unnecessary restriction must be lifted. 

Extending my support to the Oemanda for Grants to 
the Information and BroacIcaating MInistry, let me conclude. 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy 
Speaker. Sir. I would like to thank you for giving me 
opportunity to participate in this important debate. I stand 
to support this. Ministry of Information and Broadcasting 
has Ita own Importance. This is a very important Ministry. 
Through this Ministry we not only provide 8 means of 
entertainment on large scaJe for crores of people but 
also a large network of information which keeps people 
up to date. During· the 60-61 years we ... marching 
fOfWllrd through Media, Print Media and Electronic MedIa. 
WIth the entry of private channels in the field of media, 
competition has increased. I think it has certainly brought 
about a big revolution in the fl8ld of entertainment. With 
the entry of private channels. we are facing chaHenges 
from a number of companies In the field of radio and 
teIeviIion. We ... trying to face these challenga8. Hon'ble 
Mlniater is trying his level beat to compete yntn the private 
channeis and do something better in the field of radio. 
ever &Inca he has taken charge of the Ministry. I accept 
the feet that even after various effort Doordarahan and 
Radio have not been able to compete with Private 
Channels. 

The manner in which these Private Channels ... 
trying to create adverse impact on the society and about 
which many hon'bIa Members have diacusled, I do not 
want to go into detaiIa. Today matter of concem is whether 
we will become helpless? This Is the point to ponder. 
We have not been able to control it through Cable Act. 
It is diacu88ed in every aeaaion of Parliament thai obac:ene 
ecenes ... being shown, scenes having advarse impact 
on the society are being telecaSt. but we have become 
mute spectators, we are taking no action. Whether the 
Government will get helpless? Whether there is not any 
provision to take action, whether we cannot make any 
changea in the Act to check the efforts to create advarse 

Impact on the society. You please consider it. There are 
a number of reasons responsible for change In the 
mentality of younger generation. Different kinds 01 crimea 
are being committed. the stories that ... cooked up by 
the Private channels and telecast, inatigate our children 
to commit theft and dacolty. India has Ita own culture 
and civilization. History Is witness to it. Efforts are being 
made to attack this age old culture and civilization. 
Particularly women are shown in a wlgar manner. How 
can you see it? Good people immediately switch off their 
TV sets, but others glue their eyes on TV sets which 
adversely affect our society. Thus it is harming our culture 
and civilization. Whether you cannot check it, whether 
you wiD let the foreign channels function unrestrained? 
You please take concrete measures to check the advarae 
impact of these channels on society. Why the Cable Act 
is not being amended by brining a new Act? 

This ia an age of entertainment and television is the 
center of entertainment With the advent of television, 
people ... viaiting Cinema Halls in Ies8er numbers and 
they get enough entertainment at home. They feel more 
safe at tK.me. Everyone needs entertainment. We need 
entertainment for mental satisfaction. We get enough 
entertainment through TV-4Je it Government or Private 
Channels. In the coming days it is going to be a big 
business. During the last three-four years people are 
getting attracted and involved in it. New Print and 
Electronic Media Is coming up, people both from the 
country and abroad are getting into this business. I think 
it Is going to be a business worth one lakh crore. It can 
get even bigger. We should take it from this point of 
view. Why the people are not getting attracted towards 
Doordarshan programmes. we should look into it. How 
we can make it popular? He ia trying for it and some 
change has taken place, but the way he is trying. I think 
Doordarahan has not been able to compete. Today 
people's Interest has increased. Through Doordarshan, 
news and entertainment programmes ... reaching villages, 
though there Is not enough power supply there and a 
number of other problems also exist there. Even 
Frequency does not reach there, therefore lesser number 
of programmes are being telecast in rural areas, 
Govamment should make arrangement 80 that this facility 
reaches every village. Our country has a population of 
more than 100 crore, there are thousands of villages, we 
should make arrangements and policy to take it to villages. 
Radio Is popular IMIIl today, news and other progrmmesm 
reach there through this medium, but it is not happening 
so nowadays. He has given permission for FM and other 
channels, there is no problem In it, but I think we ahoukf 
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improve the standard of VIVidh Bharti to make it attractive. 
We should make policy to prepare new educative 
programmes and take the same to the common man. 
This can be done through Radio, so I think we should 
consider it. 

Sir, a number of foreign channels like BBC London, 
CNN attract more viewers. I want to ask whether we can 
compete at intemational level through Prasar Bharall? 
Government should pay attention towards this aSpect. 

Our Hon'bIa Minister is dedicated and able and has 
potential to do something and he also wanta to work. 
then why doesn't he improve the Prasar Bharati and 
Doordarshan so that people may watch Doordarahan 
instead of BBC and CNN. I think he should pay more 
attention towards making our channels more and more 
popular. These programmes should be educative and 
should reach common man. I would like to make one 
more request that he has introduced a number of 
channels. Programmes and news are being telecast in 
Urdu language also. Besides. there are other regional 
languages, you may do so. we would not comment on it. 
but there are three to four crore Bhojpuri speaking people 
in this country. Bhojpuri is also popular in four-five other 
countries. Bhojpuri speaking people are there in the other 
parts of our country like West Bengal. Meghalaya, Assam 
and Arunachal Pradesh and their number is Increaaing in 
these areas. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL); A stamp has 
been released in Germany. .. 

SHRI RAM KRIPAL YADAV; Yes. stamp has been 
released in Germany. It is in Mauritius. Aji and Dubai 
also. Bhojpuri is popular in many countries. Why you are 
not promoting it, promote it and it wiD increase your 
popularity. People win see it. 

MA. DEPUTY SPEAKER; You please conclude now. 

SHRI RAM KRIPAL YADAV: I am the only Member 
from my party to apeak. 

MA. DEPUTY SPEAKER: You have been given more 
than aUotted time for your party. 

SHRI RAM KRIPAL YADAV: You are always 
generous. please be generous today also. You are very 
kind to me. I am going to conclude. I was submitting 
that Bhojpuri films have become very popular. Bhojpurl 

fflms are being shown in the country on a large scale, 
so I think If you make arrangement for Bhojpuri Channel, 
it will be a commendable work. If you act according to 
the wIshes of crOf86 of people, your popularity will 
increase, people will praise you. There are a large number 
of Bhojpuri people in Bengal. they will also be In your 
area. So you should strengthen your voters also. 

Therefore, I would request you to start a channel In 
Bhojpuri language. At the time of creation of Praser Bhatti, 
it. was said that It would work quite independently,there 
shall be no interference of the Government in it and it 
should be so. Although, Prasar Bharatl intends to work 
independently, but somehow or the other we use it for 
our advantage. We understand that our UPA Government 
does not indulge In this practice and It should not be 
doing such things, let It work independently. But, I would 
like to say that ear1ier news were telecast through 
Doordarshan and other new private channels. but now a 
days there are less news on these channels. Today 
snakes. scorpions and mad persons are being shown on 
these channels. What is this happening? They are having 
a bad elfect on the society. Ghosts, sadhus are being 
shown. Someone is moving his head, doing strange 
things. What kind of stuff is shown on T.V. You must 
also be watching all this. You must atop all this. We do 
not want to see such things. But they eay that It is 
commercialisation. Whether money is everything? FinIt of 
an, look at the society: also look at its impact on the 
society. Today there is a race among the channels, but 
most of the channels are destroying the news and spoiling 
the society by showing such things. I do not want to 
name any channel. 

MR. DEPUTY SPEAKER: Now please conclude. 

SHRI RAM KRIPAL YADAV: I would like to request 
Hon'ble Minister. to control such channels. You can see 
the things like sting operations. Look at the number of 
sting operations today. But, what is this happening? Before 
commenting on others. one should look at hlmeelf. Make 
a comprehensive law to control all these things. So that 
aU these things and fictitious and obecene stuff, which is 
having bad effect on the society can be controlled. Our 
Indian culture is thousands years old culture. OUr Indian 
civilization and culture is popular abroad but we are 
destroying ourselves through foreign culture. Therefore, I 
understand that he should take a concrete action against 
an these things and take steps to make Doordarshan a 
successful channel and intemationally renowned one. You 
should promote our Radio and Doordarshan, so that 
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people stop watching other channels and watch only your 
channels. Do something like that. 

With these words, I would like to say that instead of 
showing programmes which divide the society, 
programmes should be shown to unite the society. Do 
something to make Prasar Bharti number one. With this, 
I support Demands for Grants and conclude. 

'SHRI M. APPADURAI (Tenkasi) Information and 
Broadcasting Ministry for a long time used to function as 
the eyes and ears of the Union Government spreading 
its arms to the length and breadth of this vast Country 
and it is now seen to be shrinking. Due to non expansion 
of its seven media units, due to go slow procedures in 
the matter of recruitments and due to non-progression in 
constructing new buildings for various media units it 
appears that the functioning of Information and 
Broadcasting Ministry has not increased commensurate 
with the increased spurt of activities in the modern 
Information & Communication era. 

Both the state-owned Radio and Television are 
broadcasting programmes in such a fashion that it is 
evident that they are functioning without adequate funds 
anti are unable to engage better talented outsiders. Both 
Akashwani & Doordarshan used to attract a vast majority 
of our people and they now continue to function without 
being able to put up a matching competition to the 
emerging private TV channels and Radio Broadcast. Only 
in few places the state owned media are well received 
as there is no alternative. 

In a vast populous country like that of ours it is 
essential that the vital control over media especially news 
media must be in the hands of a democratic government 
Even in USA, a great power in this unipolar world it is 
not that easy to establish a media orgarization like Radio 
or TV stations or channels. But in India we find the 
mushrooming of TV Channels and FM radios which is 
both good and bad. We can allow healthy competition 
but we cannot forego the rightful place that must be 
there for the state owned media which alone can be 
more accountable to the public in the democratic body 
polity. 

In a country like India where people of various hues 
coexist and people from different cultural backgrounds 
live together speaking diNerent languages scope for 

"English translation of the speech laid on the Table in Tamil. 

misunderstanding must be minimal. So the media muat 
be more responsible and careful. So when we allow 
private sector in broadcasting it must be entrusted with 
well meaning organizations and it would be better new8 

broadcasts are carefully monitored by the state while 
allowing free hand to the private sector In broadcasting 
educative programmes and entertainment programmes. I 
express this view without suggesting censorship but with 
a. concem to ensure that this country remains integrated 
preserving its unity in diversity. Capitalistic forces must 
not eat away the vitals of our constitution especially the 
ideal socialism that is there in the preamble of our 
constitution. Hence I urge upon the Information and 
Broadcasting Ministry to tread its path carefully. 

The state owned Radio and TV have now been 
entrusted with Prasar Bharati. Not much has been done 
except for stripping off the employ&eS their status as 
government employees. The Programme Executives who 
were selected as gazetted officers through Union Public 
Service Commission have been made employees of a 
corporation ovemight due to which they stand to lose 
many things. Sinca there was a long delay in deciding 
their status even the first promotion has been denied to 
many of the Programme Officers for a long stretch of 
time which unimaginably remains to be a long gap of 
more than eighteen years and twenly years in the care 
of many. This is totany unfair and unacceptable. The Union 
Government that has got to be a model employer must 
not shirk its responsibility. The employees of Akashwani 
and Doordarshan have not been covered under the sixth 
pay commission though the Union Cabinet took a 
favourable stand. This must be taken care of at least 
during the time when the high powered committee goes 
into the sixth pay commission report. 

The Union I&B Ministry runs a Film and TV training 
institute in Pune. Considering the fact that both in Tamil 
Nadu and Kerala many films are made and also the fact 
that the film industry there is as old as the Bombay film 
industry, there is a need to establish a Film and TV 
institute in Tirunelveli that will benefit all the southem 
states especially Kerala which is known for producing 
many Art Films and new wave movies with Social 
consciousness. 

In a democratic country it is necessary for the 
Government to ensure that all the measures of the 
govemment reach the people and it is also necaesary 
that the news about them must reach the masses ahead 
of the implementation of various schemes and projects 
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In the light of the fact that many a Socia-Economic 
changes are taking place in this era of goIbaiisation and 
economic liberlisation, the govemment must not let go its 
pivotal role in holding both people and media together in 
its arms. Hence I urge upon the Union Govemment to 
encourage State Govemments also to handle the affairs 
of media broadcasts If it is very necessary to shed ilB 
burden. 

Cable TV network and private channels must not be 
aDowed to exploit the gulHbIe masses. They also must 
be ear-marked with a role in the duty to empower and 
enlighten the people of the nation and private players 
must also carry the National programmes put up by the 
State media organizations at least for certain fixed hours 
to shara their role in Nation Building. I urge upon the 
I&B Ministry not to shirk its responsibility and diminish its 
importence and relevance. 

/English} 

·SHRI KIREN RIJIJU (Arunachal West): Sir, I support 
the demand for grant under the MInistry of Information 
and Broadcasting. The Ministry is going very slow in 
No~East in with regard to expansion. 

I would like to request the Minister for Information 
and Broadcasting to kindly sanction the posts for special 
news buUetin programme in All India Radio for some 
smaller tribal dialects in Arunachal Pradesh. 

~., 

Why Government cannot grant the sanction for 
creating of news buUetin for some tribal people. ThIs GOYl 
talk about tribal welfare so much but the poIictes are 
going against the tribals. 

The State GoYl. of Arunachal Pradesh also requested 
the Ministry. I have already ask the Ministry many times. 
The Hon'ble Minister also assured on the floor of the 
House. But nothing is happening to fuBfiH the demand 
and dream of the tnbal people of Arunachal· Pradesh. 

If this demand is not fulfiUed then we wiD term this 
GoYl. as anti-tribal and anti-Arunachal. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Mr. 
Deputy-Speaker, Sir. at the outset, I must congratulate 
the hon. Minister that after many, many years, the 
Demands for Grants relating to the Ministry of Information 
and Broadcasting could be discussed in the Lok Sabha. 

*The speech was \aid on the Table. 

Albeit it Is a fact that his party'. leaderahlp hM not 
been fair to him and has deprived him of the MInI8try of 
Par1Iamentary Affairs, yet as a young peraon, we haV8 
admired him from a distance. He has been a COlI8tant 
fighter against adventurism and opportunIam of .. Idnda 
and especially from the Left in his home State. We IIdmn 
him for that and we wlah him all succ ... In his able war 
against Left opportunism. 

Sir, it Is a matter of great concem that when the 
Ministry had proposed for the 11th Plan, an outlay of As. 
16,829 crore, a meagre amount of As. 5,529 crore hM 
been allotted to thle Ministry of Information and 
Broadcasting. 

" is an extremely sad Incident aIhough It hu to be 
admitted that the demand of As. 16,829 crore ... four 
times of what was allotted In the Tenth Plan. That 8ftIOI.81t 
at that time was Rs.4,831 crore. It Is about abc tIrr.- of 
what the Ministry coutd spend. Unfortunlllely, the MInWry 
could spend only Ra.2,808 crore In the Tenth Plan. It 
speaks volumes about the executlv •• , about the 
bureaucrats and about the way the MInIatfy futlCtloned In 
the last Plan. 

But It Is said, never say die, and we hope ~ wider 
this present administration-l would not UI8 the WOld, 
regirne-hopefully, a change wAI come about, eepecidy 
because the mecIa and entertainment Industry In .,. 
country Is growing at a whopping 18 per cent, which Is 
much higher, nearly double of what the Indian economy 
is growing at. The size of this Industry Is eetimIded to 
double in the next five years, and to help In .,. growth, 
the Ministry of Information and BroadcUlfng has to be 
extremely industry frlencly. 

15.41 tva.. 

We have heard many hon. Membent of ParIIamenI 
criticizing fortooe forecast, crtIIc:IzIng atar gazing, cl'lticizlng 
movies, which Is .. fine, to say that thie is bad, and only 
show us things that wIU tNch us how to save oureetv. 
from HIV-AIDS or stuff like that. W. admit that, _ a 
public service broadcast.r, both Doordarahan as a 
televl8ion network and AJI.IncIa Radio _ a redo network. 

We have immense reeponsIbiIIty. But whether IheN 
responsibilities are being weI!-cared for and whether the 
Ministry is aware of ita reeponatiIItIee is a big question 
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mari<. A simple thing is that tiN February, 2008, Praaar 
Sheratl Board had seven vacancies. The Govemment 
could not fill up the vacancies. Surprisingly, there was 
not even a OG of AIR and Ooordarshan. Simllarty, when 
we see the development taking place in the sector of 
media. we find that the whole world has migrated to 
HOTV, High DefinItion Television. It will clefinitely mar1< a 
paracflgm shift H Doordarshan could get on to the HOTV 
platform. 

I have been a Member of the IT Committee for the 
past four years, I know that the Committee has been 
recommending that Ooordarshan and the Ministry of 
Information and Broadcasting have to concentrate and 
move ahead. It is unfortunate that in our 43rd Report, 
the Committee had very atrorlgly racommended that HOTV 
Ie the next step forward to go to meet the future, and it 
ahould be taken care of. But a year has passed by, and 
nothing has been .achieved in this field. 

I would like to mention something about the Children's 
Film Society of India. At one point of time, it was decided 
that the CFSI will set up an integrated unit at an 
integrated place where they will produce; they win exhibit; 
and they will do all anciHary works at Hyderabad. Nearty 
Rs.7 lakh was spent on that. But. unfortunately, although 
everybody in the Ministry knew that CFSI is a very smaft 
establishment and it has majority of its people in Mumbai, 
yet when you wanted to migrate to Hyderabad, nothing 
really was done in Hyderabad, and today CFSI is as it 
was 10 years or 20 years ago. 

I 
The world. is changing. We are in the 21 at century. 

It Ie essential that we educate, we infonn and we entertain 
our children also. How do we do that? Are we giving 
enough importance to the Chidren's Film Society of india? 
We are not doing it. i would take this opportunity to 
request the hon. Minister that he should sincerely think 
of taking It out from Hyderabad. I am not speaking against 
Hyderabad or Andhra Pradesh. But I am saying that in 
these nine years since no response has been received 
by your Ministry, I would invite you and our Government. 
Biju Janata DaI Govemment, led by Shri Naveen. Patnaik, 
would be happy to invite you and we would request you 
to put up a CFSI integrated project at Bhubaneswar or 
any other place that you think is suitable in Orissa Uke 
Sambhalpur or even Kalahandi. It would go a long way 
in not only helping the eastem part of the country but 
you will be able to attract lots of talents from Bengal, 
Chhattiagarh, Jharkhand, Orissa, Andhra Pradesh and 
Madhya Pradesh which is a huge part of this country, to 

come and wori< there. You will only encourage them and 
you have to think in these lines. 

Sir, another point that I would like to mention is 
about the intemational channel of Ooordarshan. There 
are two channels of Doordarshan-OD News and DO 
Indla-which could actually compete. Many of us are 
speaking against CNN or speaking against BBC. I would 
consider that we have arrived at a stage, we have. arrived 
at an age where we have to respect competition, not 
denigrate them. It is necessary that we understand ,why 
are they successful. When the same leaders in this Hoo.e 
speak against CNN they must realise why are they 
watching CNN or even BBC. They are watching it 
themselves because those channels seem to be more 
dependable. ... (Intenvplions) 

Sir, I need more time. Today, fortunately, for 
Doordarshan ali the private news channels have become, 
kind of, repetitive. If a boy falls into a well that is big 
news for all channels for the whole day. If a lady is 
brutally beaten up by some of her neighbours. that is 
news for the whole day. That is fodder for these channels 
for the whole day. r have travelled to different countries. 
People there, not only people of Indian origin but people 
of those countries are interested to know what is 
happening in India You take the example of North African 
countries, Central African countries. You take the example 
of all the five CIS countries. Right from North Africa up 
to Indonesia and Malaysia-all these countries love Indian 
programmes, the) love Indian movies and they love Indian 
songs and culture. 

Sir, in today's world when you are fighting the Left, 
we also say that imperialism of thaI kind must be set 
aside. This is an age when you have to be imperialistic 
in your culture. The Indian culture can completely destroy 
every culture--not destroy. but I would correct myseH-
can overtake every other culture and you can beam 
programmes to all these countries and they would love 
to watch Indian programming which unfortunately we are 
not able to do. 

In all the CIS countries you cannot watch any Indian 
TV channel unless you take Indian caQle operator's 
connection or Indian satelUte dish antenna We should 
also think how we can make the international channel of 
DO proactive, how it can reach other countries and how 
you have to negotiate with other satelUte operators that 
they beam these two channels and we spread our cultural 
imperialism through that. ... (InttmvplionsJ 
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MR. CHAIRMAN: Please conclude now. 

SHRI TATHAGATA SATPATHY: Sir, you promised me 
more time. The FM was supposed to be for the public at 
large. But today what do we see? The FM has been 
comered by two-three industrial groups. They are getting 
an access or free run throughout this country just because 
they have millions and millions of dollars. Those people 
now calculate only in doUars. Only you, as a Leftist leader, 
and I, as a common man, think of Indian rupees. We 
have the highest regards for you. The BJD as a group 
has the highest regard for you. 

Sir, you and I calculate in Indian rupees, but they 
calculate in US dollars. They have billions of US dollars, 
and they can buy properties all over the country and an 
over the world and they are also taking over FM in large 
numbers. I would request the hon. Minister to look at 
this policy once again to bring into the FM sector, at 
least, a sensibility and a sort of level-playing field where 
small operators - who are socially more responsible -
come in and play a socially more vital role. 

Today, only the rich and the famous have a say in 
India. When you are giving out FM stations, you are 
either looking at the big money people or you are looking 
at your political supporters as is very evident in Orissa 
itself where out of three stations, two belong to big 
industrial houses and one belongs to a Congress 
supporting organisation. H is indeed a sad case, and I 
would expect and request the Minister that a time has 
come when he has to think of allowing colleges, 
universities, joumalism institutes including your IIMC to 
have citizens band radio or FM stations at a very low 
affordabte cost whereby they can carry the Government's 
message. Govemment is a perpetual thing, and I am not 
saying UFA or NDA, and I have not specified any political 
groupism. I am only saying that the Govemment's 
message should reach in a more effective manner to the 
people. 

H is eaeential that a realistic view ... (InltJnuptions) 

MR. CHAIRMAN: You have covered all points. 
Therefore, please conclude your speech. 

SHRI TATHAGATA SATPATHY: I win mention a couple 
of pOints more, and I will conclude my speech .... 
(Interruptions) 

MR. CHAIRMAN: Let Shri Suresh Prabhu speak now. 

... (Interruptions) 

SHRI TATHAGATA SATPATHY: The DD used to have 
programmes on literary giants of different States. and 
today those programmes have been stopped. We do not 
know the· reason for these programmes being stopped. 
Is it a lack of sponsorship or initiative taken by your 
offICers and bureaucrats? You have to look Into this issue 
also. 

Recently, there was a huge social diw&s in Orlasa 
called the Ashok Ashram;, which is not only celebrated In 
Orissa, but in many parts of Eastem India also. There 
were more than three lakh people congregated In front 
of the Lingraj Temple in Bhuwaneswar on Ashok AshMmi 
day, but surprisingly, DO, Bhuwaneswar did not have a 
single line about that news. On the contrary, DD goes 
out of its way to cover some silly social programme with 
some silly dancer from the movies or some theatre 
personality who has no social relevance at all. 

On the one hand, while we are criticizing film 
personalities and the movie culture, we have to admit 
two things. We lack in social leadership because of which 
we have nobody else to fill up the vacuum, which if the 
film industry is not there today, could be filled up. On the 
other hand, we have to admire the film industry for what 
it is doing for the image of India. Outside India, people 
think that all these MPs, politicians run after women as 
these are beautiful women who are capable of coming 
into movies. 

MR. CHAIRMAN: Shri Suresh Prabhu, you can start 
your speech. 

... (InltJrrupIions) 

SHRI TATHAGATA SATPATHY: Yet, in reality, we 
know that it is not that everybody is a millionaire in India 
and everybody is not driving big cars. But, unfortunately, 
the Govemment also has to realize that the voice of the 
poor masses and the rnIdd\e.cIasa has to be heard, and 
you cannot ignore them. 

MR. CHAIRMAN: Please conclude your speech. 

SHRI TATHAGATA SATPATHY: Sir, since you are 
insistent, I will cut my speech short as I respect you. 
Therefore, I will mention very briefly to the hon. Minister 
that my constituency Dhenkanal has had the good fortune 
of having an IIMC put up there by one of hi' 
predecessors. 
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MR. CHAIRMAN: How can this debate continue if 
you do not cooperate with the Chair? 

... (Interruptions) 

SHRI TATHAGATA SATPATHY: It is a very good 
Institute, but no attention is being paid to IIMC. Therefore, 
I would request the hon. Minister that liMe, Ohenkanal 
should have a fulHime principal. It does not even have 
a full-time principal. There is only one person in-charge, 
who is dOing a good work. Even IIMC, Delhi does not 
have a principal. Therefore, I would request that IIMCs 
both at Deihl and Dhenkanal should have full-time 
principals. They must be given the full Faculty. 

MR. CHAIRMAN: Mr. Suresh Prabhu, you can start. 
All normal methods have failed. This Is a diffICult job. If 
you do not cooperate, how can we conduct this business? 

SHRI TATHAGATA SATPATHY: Sir, it will be done. 

The Minister should also ensure that good Faculty is 
given to these Institutes so that these Institutes become 
successful. 

MR. CHAIRMAN: If you have any additional points, 
you give them in writing. You need not take the time of 
the House. 

SHRI TATHAGATA SATPATHY: When Doordarshan 
started in 1972-73, when again there was an I&B Minister 
from our home State of Orissa, there vAts a studio in 
Sambhalpur In Westem Orissa. Westem Orissa has been 
a neglected area of this country by the federal 
Govemment. I would request this hon. Minister that the 
Doordarshan StatIon In Sarnbhalpur should be immeciately 
reactivated and upgraded. It should start functioning as a 
futl-fledged Doordarshan Station from this fiscal year. 

MR. CHAIRMAN: Mr. Suresh Prabhu, you can start 
your speech. His further speech will not come on record. 

I tried my level best several times. Please conclude. 
With all respect to you. I tell you, please conclude. 

SHRI TATHAGATA SATPATHY: I am concluding, Sir. 

The Censor Board is another bone of contention. 
Nobody comes to know what the criteria for se1ecting the 
members of the Censor Boards In different parts of the 

country are. Who are the members? How are they 
chosen? Are they chosen with political motives? Are they 
chosen because of their social standing? 'Are they chosen 
for their qualification or specialization in fields concerning 
media or films? Who are they?- This question troubles 
many people in this country. Today many hon. Members 
were shouting that there is obscenity in media today and 
there is nobody to check. This is one small example. 

MR. CHAIRMAN: What is the diffICUlty in concluding? 
do not understand this. People who cannot control 

themselves, what can they do? 

SHRI TATHAGATA SATPATHY: Sir, I take you as my 
guide. When you are here, you are our guide. We respect 
you, Sir. You are our role model, Sir. Everybody accepts 
that, Sir. Even your colleagues accept it. As a role model 
we respect you. 

MR. CHAIRMAN: Nothing will go on record now. 

... (Intenvpfions/ 

SHRI TATHAGATA SATPATHY: Kindly do not be cruel 
to me, Sir. I represent a backward State of Orissa. 

MR. CHAIRMAN: This is obstructing the proceedings 
of the House. 

SHRI TATHAGATA SATPATHY: Sir, at the end I would 
like to say that today a stage has come when the 
newspaper industry in this country is mortally in threat of 
death. All small and medium, especially regional, dailies 
are about to close shop because newsprint prices have 
gone up. 

MR. CHAIRMAN: The microphones will be off now. 

... (Inlerruph"onsj' 

MR. CHAIRMAN: Your speech is not being recorded. 
You are doing a futile exercise. 

.., (Intenvptionsj' 

MR. CHAIRMAN: What can be done? 

.., (Intenvptions/ 

"Not recorded. 



APRIl.. 24, 2008 

11.00 tva. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
we are disc\asing ~ the Ministry of Infonnation and 
Broadcasting but some part of the speech of my 
predecessor was not broadcasted at all. My friend, Shri 
Tathagata Satpathy was mentioning about our Minister, 
several of his portfolios were taken away. Therefore, IJe 
was feeling sorry for him. But just to remind him and 
others, Shrimati Indira Gandhi was an Infonnatlon and 
Broadcasting Minister before she became the Prime 
Minister. Shri LK. Advani, th8 Prime Minlster-in-walting, 
was the Information and Broadcasting Minister In 19n. I 
am not suggesting anything now because the field is 
aJreacly crowded and there are too many candidates. So, 
I am not suggesting anything and there are t~ many 
suggestions already. 

I would like to start my speech by saying that I 
would request the Minister to please go through the 
mandate of this Ministry. The rules of business very 
specifically prescrI>e and stipulate that amongst several 
things that the Ministry is supposed to be doing, one of 
the most important things that the Ministry is mandated 
to do is to involve the people in development activities. 
I would like to know from the han. Minister as to how 
this Ministry has fulfilled this mandate. What are the 
activities that were undertaken by the Ministry to make 
sure that common people of India were involved in the 
development activities? 

I was going through the Annual Report very camuUy. 
I did not even find a mention as to how this has been 
fuIIiRed. It is a piece of matter of omission - what IIhouId 
have been done, what has been stipulated in the rules 
of business and the other one, which is not mentioned, 
which should have been now part of the Ministry's job; 
It is not just Radio, not just Television, not just Plint 
media but also one of the most emerging media of 
reaching out to the people is the Internet. I was just 
wondering - is this Ministry supposed to be doing this or 
not? I do not find any mention here. So, I would request 
the Minister to actuaRy look into the emerging source of 
the media, through which we would like to go to the 
people. 

Mass media is one of the most important part of the 
Ministry's responsibility. In fact, Shri Satpathy runs a very 
successful newspaper. He was trying to highlight the 
problems of the amaH and medium sized newapapers. I 
would say that there are a large number of newapapera, 

periodicala and pubIicatIonII which are pW/iIhed at dIIIIrIcI 
and sub-dietrict levefa, taluk level and above. Hence, I 
would request him to play a special role and emphuII 
on how to take the cause of the small and media.m 
sized newspapers because they are the ones who rNIIy 
(HCh out to the people. They are the ones who are 
close to the people, working from smaD places. Ther8font, 
I would request him to do that. 

I was just listening to at my colleague who is from 
the Left parties; he was mentioning about the freedom of 
expresalon. This is one of the most Important thInga. 
about which, each one of us is proud of. We .. become 
the Members of Partiament and actually enjoy that 
freedom of expnl88ion. But it is the job of the MIniIIIry 
also to enaure that thill happens. I w .. juat thinking Into 
one interesting fact that when Tasleema Nazreen was in 
India, the Govemment told her that she can practk:e 
literature but not religion. Then, the Dalai Lama was trying 
to say something and he was told to practice religion but 
do not practice politics. So, one person Ie auppoHd to 
practice religion and the other person Ie not .uppoeed to 
practice religion. How does ttn. f1'eedom of e ... 1on 
really gets manlfeeted? I would like to rwaIIy know from 
the hon. Minister because there Ie a very confuaing eIgnaI 
as to what the Government is trying to Ny to the people. 

1&.04 tn. 

[DR. SATYANARAYAN JATlYA in IhtJ ClMirj 

The issue ..... ted to expreuion of freedom would 
form part of the Code of Conduct. The Ministry devi8M 
thle Code of Conduct from time to time. I would requMt 
that It Mould be done In a manner that would not InIrtnge 
the Inherent f1'eedom of all the print and other tom. of 
media because thi8 is an extremely Important thing. In 
the gam of uMIg the Code of Conduct, we IIhouId not 
try to bring It as a codification of rulell, which wi! not 
allow people to say something which they would like to 
say. The job of the Ministry is to actually come out with 
guidelinaa and proceduree at a time when some of the 
important unfortunate events that take place. For exampIa, 
the death of the Head of the State and the Govemment. 
How to handle It? Thill Ie .amething that goeII Into thiI. 
I would requeet the Minillter to tOok at tomeIhIng dIIIerent 
from this. 

I would like to remind the .....,. about the way the 
whole media was w~ithout even running the 
commen:iaI& for a long time when Incident happened in 
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the United States. In India, if there is an earthquMe or 
101M other natural calamity how media should handle it 
is aomethlng I would request him to really look at it. It 
8hou1d be In a manner that would not touch the aensItivIly 
of the people who are affected as well as It ahouId not 
portray the wrong Image about the country. So, this is 
something with regard to the code of conduct. 

I would Rice to remind the Minister that sometime 
ago we passed a very landmark legislation in this House 
which tries to bring the poUticaI reform in Incia and Its 
framework. One of the things said there was that all the 
poiltlcai partiN will have a right to have Air time on 
teIeviaIon. The public television was offering that and we 
are In fact doing It. Under the law private teJevIIIIon is 
.., euppoeed to be provldng time to d the poiltlcai 
parties but the ruIe8 for that have not been framed. I 
would request the Minister to really come out with this. 
Thill will provide a great opportunity for .. the political 
parties to expreaa their Ideas and views. In fact, this win 
really addrea the key problem that we face today. 
Elections mean ... of lot of money. If the Minister can 
really come out with this, he will be doing a great eervice 
to our people. 

When Shri Rajiv Gandhi was the Prime Minister, he 
declared Konkani as one of the Scheduled Ianguagas. I 
would request the Minister that having done that, the 
next logical at~ being a great leader - would be 
that ha mUll ensure that Konkani programmes are really 
dedicated and there should be a special channel which 
should run these programmes. 

I 

While I am talking of the national iaeues let me aI80 
remind the Minister about my own COI'I8IItuency- I am 
here becau.e my constituents, have elected me. In my 
constituency, unfortunately I find that tranamltters are so 
weak that many people are not even able to ... the 
programmes. So, Sindudutga and Ratnagiri dIstricIa of 
Mahanahtra ahouId receive special attention, as other 
cIiatricts are receiving. We should try to provide high 
frequency towers for that and I would reaHy request you 
to do that. 

My other auggestIon and my request to the Minister 
would be-thIs is the mandate of the Government - that 
all the Govemment programmes should reach the people. 
That is what he should be 'doing. PIB is doing that job. 
You have got a media out-reach programme to make 
that happen and I congratulate you for that For a heaIIhy 
democracy I would request you to also allow the 

Opposition Parties to take part in this programme. They 
can come out and say what they say hare. This is a 
very healthy way of reaching out to the people. You can 
say that this is not a programme of just one poIIIicaJ 
party but a programme of the country. Partlcularty with 
regard to the National Rural Employment Guarantee 
Scheme which the whole House had paased unanirnoueIy, 
why can all the polHical parties 8CI'088 the spectrum 
actually not reach out to the .peopIe on this programme? 

I would wind up becau.e I know my friend has taken 
a little more time. I would compenute for that. Thtn 
are employees who are agitating and are on hunger &trike 
in Jantar Mantar. Sir, I am concerned that none of them 
should lose their lives. I would request the Mlnleter, who 
had also been a trade union leader sometime ago-«\ 
fact he started .his political career as the Chatra Parlshad 
leader-to please send some officer there. " wIU be a 
good idea H the Minister meets them, talks to them and 
tries to _tile the issue. 

SHRI AJOV CHAKRABORTY: First of all, I would 
like to convey my congratulatlona to the hon. MIniIIter for 
being chosen as the Best Parliamentarian for this y"r. 

After a long time, this subject has come up for 
discussion in this House. I shaM try to conclude my speech 
within the stipulated period. So far as my knowledge is 
concerned, the Department of Information and 
Broadcasting is a very important and vital DepaIIment of 
our country. Strong mass mecia is not only one of the 
pHlars of our Indian democracy but also a pillar for the 
freedom of Press, freedom of speech and freedom to 
exercise our democratic rights. 

Sir, now-a-days, our DoordaI1lhan and Akashvani have 
to face tough competition from the privale TV channels. 
'Everybody was very much worried about it right from 
Shrimati Sumitra Mahajan. Other Members have also 
categorically narrated that the fiIm8 and programme8 which 
are being shown by the private TV channels are very 
much obnoxious' for the country and are injurious for the 
country. They are spoiling brains of our children. This is 
a fact. 

Doordarshan must be pOpUlarised by showing culture, 
heritage and education of our country. Now-a-days, a 
cricket toumament is going on Involving KoIkata, Mumbai, 
Hyderabad and other teams. But I am sorry to say that 
not only film artists but also political leaders are aU in 
Kobta and print media and TV channels are showing 
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that they are jumping at joy after Kolkata team. It Is 
being shown by the private channels but they do not 
show hockey or football or athletics or other sports. So, 
Doordarshan has to face tough competition from these 
private operators. 

Sir, you know better than me that the private TV 
operators and the private TV channels are showing full 
vulgarism. They are showing it in the name of advertising 
the show and they are showing practically naked woman 
in private channel. I do not want to name that channel 
but in the name of freedom, they are showing vulgarism, 
sex, crime and everything. They are spoiling the minds 
of our boys and girls. That is also reflected even on the 
strae1s. The number of abductions and IOdnappings is 
increasing day-by-day due to the performance of the 
private TV channels and operators. So some regulatory 
authority should be set up. There should be some code 
of conduct. Some regulatory method should be adopted 
by the Government. I think the whole House would 
support the hon. Minister, if such a Bill is brought before 
this House, unanimously because we have to tight and 
combat this vulgarism, sex and crime. It is because our 
heritage. culture and history are being forgotten by the 
young people. 

I want to draw the attention of the hon. Minister to 
another ltling. J am a resident of the border area and the 
han. Minster is also a resident of the border area. Both 
of us are living in the Indo-Bangladesh border area. In 
those areas, we do not receive Doordarshan transmission 
or Akashvani transmission but the Bangladesh 
transmission is very strong there. Same is the case with 
the Pakistan transmission. It comes very clearly in our 
televisions. Their signals are catching our radio also. So. 
our transmission in the border areas should be improved. 
This point has been raised so many times in this House 
by 80 many of our colleagues. They have put questions 
to the Minister concerned in this regard. 

Another thing is that Foreign Direct Investment is 
coming in this sector. Already the Govemment of India 
have cleared 37 projects. I do not know what will be the 
utility 01 FDI in these projects which are meant for our 
people. 

So many of my friends here have already submitted 
that the employees of the Akashvani and Doordarshan 
have started an agitation for resolution of their demands 
and five of them are sitting on an indefinite hunger strike 
in the Jantar Mantar. Everybody is very much worried 

about It. I would like to request thehon. Mlniater to 
kindly visit them and usure them that he would IooIt Into 
their cIenwlds which we think are just and fair. He IIhoukI 
intervene in the matter and try to fulfil theirdemanda 
thereby saving the lives of the employees who are sitting 
on an indefinite hunger strike. 

Sir. I would not dwell on everything as many of my 
friends have already mentioned about them. .But I would 
like to mention a point about the implementation of the 
Universal CAS. It has not yet been implemented though 
the Government assured that Universal CAS would !)e 

implemented. In the absence of this Universal CAS, the 
cable operators are taking undue advantage and are 
indulging in unfair practices by doing anything they like. 
The Govemment should intervene in the matter. 

Sir, finally, I extend my support to the Demands of 
this Ministry. I would also like to request him that he 
shoukI take stringent steps against private TV operators 
who are indulging in broadcasting vulgar programmes. 
There should be some regulation for this. I hope the 
entire House wiK join the hon. Minister in his effort for 
upholding the heritage and culture of our country and 
also saving our young minds. 

[TflInSIIIIionJ 

SHRIMATI KARUNA SHUKLA (Janjgir): Mr. Chairman, 
Sir, dIacussion is going on the demands for grants of the 
Ministry of Infonnation and Broadcasting. I thank you for 
aHowing me to. take part in the discussion. Thl'Ol.lgh you, 
I would like to tell the definition of this Ministry to 
Dasmunaiji. we often address him 88 Dada, 80 that he 
wi. think that whether he is acting according to that or 
not. Definition of your ministry is that Ministry of 
Information .and Broadcasting plays an effective role in 
providing people free flow of information through the 
traditional methods of mass communication such 88 Rado, 
Television, Films, Press, Printed Publications, 
advertisements. Dance and Pleya. The Ministry fulfills the 
needs of peopJe of all age groups. .It draws attention 
towards the issues of national unity, environment 
conservation, heahhcare and family welfare, eradication 
of iUiteracy and issues related to women, children, 
minorities and other neglected sections. 

This definition of this Ministry is very good, but I 
would like to ask the hon'ble Minister, whether 
Doorclarshan is following all these things? Ooordarahan 
has lost its credibility. Now, Doordarshan does not present 
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the view point of common people, rather it has become 
the mouth piece of the Govemment. Whenever, we view 
Doordarshan, we only view government programmes there. 
All the works done by the Govemment are shown on 
Ooordarshan. It seems that Ooordarshan is wor1dng, totaDy 
against the things given in its definition. Therefore, first 
of all, Ooordarshan has to regain its lost credibilHy. 

When we talk about All India Radio, it is the 
cheapest, easy and powerful medium for listening news 
and songs even today in the far-flung villages. People 
enjoy listening to songs and Chitrahaar and other 
programmes on VlVidh Bham. But, hon'ble Minister, is 
there electricity in the villages today? People are deprived 
of Radio and Doordarshan's programmes due to non-
availabilHy of electricHy. The programmes, which are being 
telecast on Doordarshan are old and stereotype. You 
should change their outlook. The programmes related to 
farmers are vary old-fashioned. Today, we have got 
techniques, we are using new techniques for our crops, 
but your Doordarshan is not teleoasting that Voice quality 
of Doordarshan programmes is also not upto the mark. 
Why people are attracted towards Private channels, why 
they watch them, why they are installing Dish Antenna, 
it is because their picture and voice quality Is better. 

• Neither you can see nor hear clearly on Doordarshan. 
So, improve the quaHty of Doordarshan. At many places, 
where Doordarshan Kendras are working, either your 
officials are not there or not having sufficient equiprnents. 
Available equipments are not sufficient enough to telecast 
programmes on Doordarshan. Many Members of 
Parliament have spoken to me on this ~ue. In addition 
to this, ptease also put some control on Private news 
channels. We cannot be satisfied by only giving speech 
in the House and saying that where our Mure generation 
is going? If people preaching about Indian cuiture and 
values say something and show some thing else, then 
the future generations will never forgive us. 

You must stop round the clock news channels. These 
channels do not have news. They start showing daily 
predictions at 7 0' clock in the morning, and if somebody 
viewed this, suppose if I see. this, then my whole day 
goes heywire. If there is anything wrong in the prediction, 
then in fact, whole day gets affected very badly. Dada, 
stop this; what is the need of news round the clock? 
The country is getting rUined by commercial competHion. 

You are leading the country towards devastation by 
purchasing the Cricket players. Our traditional games 
should be telecasts on Doordarshan to make them popular 

among the children. No one is telecasting Hockey, 
Kabaddi, or Kho-Kho, everybody is running towards cricket 
and what is this 20-20. If players have earned money, 80 

whether they purchase players and show their talent If 
they have money, why do not they go to the villages, 
educate poor girls and get them married.... (Inlt111Uplions). 
Hon'ble Minister, try to put some control over it. 

The kind of vulgarity shown in our country is also 
very disturbing. Many persons are saying that such 
vulgarity is coming from abroad, it is absolutely wrong. 
We have lost 60 years in learning good things from 
abroad and still we are yet to learn. Why we have not 
learnt the diSCipline of England, why we have not learnt 
the five-day working capacHy of abroad? If they celebrate 
two-day weekend, they also work very hard for five days. 
Why we have not learnt these good things from abroad? 
Instead of blaming abroad, we should look at our own 
shortcomings. 

We are Human beings and our eyes want to see 
such things, which we do not like. But, if such a channel 
is tuned unintentionally, then we watch that with keen 
interest and curse ourselves later on. How can we stop 
those children whose parents are in Service or politics . 
How much attention can be paid by them on their children. 
How much restrictions can be imposed and how many 
channels can be locked as to not allow children to watch 
them. However, the Government can do much in this 
regard, and for this there is a need to muster up the 
courage. All the members of Parliament will support you, 
just bring i!1 a bill to this effect and impose a ban in this 
regard. Sir, don't get afraid of Media. About media I would 
say that during the 27 years of my career in politics and 
at the time of contesting elections, Media has always 
written about my defeat and not the victory. Every time 
media has written that I would lose the elections. 

The hon. Minister should not be afraid of the media. 
Media has lost the credibility of its tidings. Indian 
democracy is the world's strongest democracy. If there is 
any fourth column of that democracy, it is our media. 
Media has lost its credibility to some extelll. If there is 
any department which can restore the credibilHy of media, 
it is the department of Information & Broadcasting. Any 
news has the news value only when it comes on time 
and with credibility and honesty. Let the sting operations 
take place. Let the sting operations be continued against 
the persons who resort to corruption, unscrupulous 
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activities and bribery, but the news in this regard, should 
be aubjected to verification. What wrong the lady teacher 
had done, who was being telecast rapeatecIy on tele\.islon 
with the intention to assasainate hef character. It would 
be better to refrain from such type of news. 

There is a rat race for comrnerciaflZation in the print 
media. The newspapers are also becoming colourful. 
Sometimes, we happen to come across such type of 
news and I would speak without naming anybody that H. 
a child is born in some family which happen to be a big 
&hot, then it appears in the newspapers, Is it news? That 
ahouId be the news, where the Govemment or some 
social activist has done some fine wor\(. Such a big 
incident happened in America in which the Whole building 
coIIapeed and the people were killed but the news of the 
debris not being lifted up even after the passing of one 
year has never appeared. If the President of that country 
hides somewhere, no news appears against the same. " 
ttw- same incident happens here it becomes a news that 
the Prime Minister has hidden somewhere, gone 
aomewhere and not facing the pubflC. What should be 
the status of the news and what type of news should 
be? The news should be meaninglul which paves the 
way tor development of the country so that our country 
becomes strong. We are talking of Sharat Ninnan. Bharat 
Nirman wiI not take place by showing the ob&cenIty. I 
would like to say in the House that first of all ban the 
serials of am Kapoor. Who give the permission? Our 
Indan values are not the legacy of those big people who 
commit wrongful deeds. This India is Mahatma Gandhfs 
Bharat where eighty percent people live in villages. What 
the Ekla Kapoor' s serials want to depict? The women 
are watching serials leaving their hou8ehokI choras? The 
only curiosity is what the mother-in-law wiD do now, what 
the daughter-in-law is going to do now, and nothinQ else 
is there. These type of things should be stopped. It is 
not good for the country. You are supporting us, get this 
thing banned. 

Honbie Minister, Sir, I would like to raise one more 
issue before you. Why Doordarshan wiD not telecast the 
news like the one of today which showed 200 Members 
of Parliament protesting against the rise in prices in front 
of Mahatma Gandhiji's statue in the Parliament. Just 
because, the opposition has protested, you will not 
telecast it. We are the Members of the oppoeition and 
elected representatives, so you telecast the news on TV 
that 200 Members of Pariiament got together and made 
protests. Doordarshan should not be treated as a tool in 

the hands of the Government. You have 1tr811glh.ned 
the Prasar BhartI and aI80 increaeed the royalty for the 
flIma being shown by Jt. What benefit It Is leading to? " 
the film Is being shown after teldng higher royalty, then 
It Is leading to loa and It ie not going to be beneIIc*I. 
Ita' programmes mu.t enjoyfull freedom. TheM 8houId 
not be subjected to restrictlona. On papers, theee .... tar 
from Govemment control but acIuaIIy theta II Government 
control. It should be fnIe from Government control. GIve 
them the opportunity to work.. 

FInally, I would like to tell the Hon'ble MInIster that 
I don't know, how the atmosphere being created by theM 
TV channels In the country win go Wtia'/ and how theee 
channels whether private or something ela. wilt be 
banned. Good and healthy news and the news promoting 
rich culture and valu.. should be telecast. The chan .... 
depicting our country's ancient legacy and ancient history 
should be promoted and those showing obec::enlty and 
vulgarity should be banned. wIIh a spirtt of detennlNdlon 
and an honest intention irrespective of to which party 
they belong to and what they write agalnet the 
Government or our party. The one who ramaIna honest 
with the people Hf'Y88 the people, he wII aIwaye be 
Member of Partlament and remain in the Government. 
Thec'eIore, I would like 10 aay that you work for the counIIy 
leaving aide theee concet'I'18. I thank you for gMng ..... 
opportu1lty to 8pMk. 

{Engli6hJ 

SHRI N.S. V. CHITTHAN (0indIguI): Mr. CheIrman, SIr 
I rile to support the DemandI for GnInIa IRier the c::oM'OI 
of the MInietry of InfOf'lMllon and BroadcMllng for 2008-
09 presented by our young and energlllic MIniIIer. 

Sir, we know that healthy poIiciM Introduced by our 
Ministry have resulted in the booming growth of 
broadcasting sector. The annual growth rate in t.tevIaIon 
is projected to be 22 per cent and on the radio aide, It 
is projected to be at the rate of 28 per cent over the 
next five years. Though there are 110 million TV 
hou8ehoIdIS and 132 mHIIon radio .. in this country, 
there is almost a void in terms of policy guideIInee and 
legislations pertaining to this sector. A framework waa set 
in place by this Government defining the terms and 
conditions for seeking permi88lon for uplinklng the 
channeIa from Incia and the setting up of teleport and 
other infraatructure. 



• 

• 

• 

405 0tImm1ds for Gf'IU1ls VAISAKHA 4, 1930 (Saka) (Genellllj 2008-09 406 

Sir, our public broadcaster Prasar Bharati through All 
India Radio and Ooordarshan provides maximum coverage 
to the population and is one of the largest terrestrial 
networks in the world. In a country where illiteracy rate 
is high, the socia1 responsibility of Prasar Bharati is 
immense. I appreciate that a number of irritiatives were 
taken by our UPA Govemment to further expand the 
network of Ooordarshan and AIR and to introduce new 
channels and seMeSS and to expand the DO bouquet 
over OTK. A total of 142 transmitters including high, low 
and very low power transmitters, 1 60 cable headencls 
and eight new studios have been set up by Ooordarshan 
during the last four years. 

Sir, there is one TV studio at Madurai started very 
recently. I appeal through you Sir that that studio should 
be upgraded and more programmes should be entertained 
from the Madurai studio. 

Sir, I would like to congratulate our Govemment for 
telecasting Lok Sabha. and Rajya Sabha proceedings. 
These broadcas1s get wide appreciation from the viewers 
all over the country. But in cerlflin places the cable 
operators are not providing these Lok Sabha and Rajya 
Sabha channels. So, action should be taken against those 
cable operators . 

Sir, visual media has been playing a major role in 
creating public opinion in the country for the last so many 
years. This trend witnessed in the country has both 
welcorM and unwelcome features. Message to the people 
gets across very fast through visual media. But minus 
points of this media is increasing day-by-hay. There is a 
rat race among certain visual media to break news. This 
rat race creates problems for the weH-being of the 
community. For example, when communal and caste 
clashes take place. the print media. by and large. 
maintains balance and normally does not reveal the 
identity of those killed in clashes. This behaviour. a 
welcome feature, has helped to bring about normalcy. 
But certain visual medias very often do not behave 
responsibly and many a time reports events which lead 
to aggravation of tension. In the name of investigative 
joumalism the visual media conducts parallel investigations 
and comes to certain conclusions. While I salute the visual 
media for exposing skeletons 01 undesirable elements, 
these investigations come in the way 01 independent 
judicial action. 

There is a need for a regulatory body lor the visual 
media on the lines of the Press Council. We know that 

the Govemment cannot interfere in these affairs but the 
visual media channels should come together and create 
an independent set up which is most urgent and 
necessary. The visual media also should shiJn violence 
and excessive sex in their programmes. Glorilica'ion of 
drunken people and smokers should be avoided 
completely in the interest of the well being of the SOCiety 
especially for the younger generation. Steps should be 
taken in the right manner to avoid such scenes. 

I wish to thank our Govemment for giving permission 
to start a Multi-System Operation Licence for the 
Govemment of Tamil Nadu. The Tamil Nadu Government 
Cable Corporation has come out with the idea of serving 
the people in the cable area. At the moment, the cable 
system is serving the people and collecting a lot of money 
from the common people. By way of this new system, 
the consumers will be benefited by paying less charges. 

With these words. I support the Demands for Grants 
of the Minib1ry of Information and Broadcasting. 

/TlllnslBbonj 

SHRIMATI MEENA SINGH (Bikramganj): Sir, today I 
rise to participate in the discussion on the Demands for 
grants of the Ministry of Information and Broadcasting for 
the year 2008-09. This Government has made several 
promises with regard to Information and Broadcasting but 
couldn't fulfill them at all. The private channels are 
spreading obscenity and the Government is not taking 
any concrete steps in this regard. The programmes 
promoting obscenity pollute the Indian civilization and 
culture. The voices are raised on this Issue everytime in 
the Partiament but the Govemment does not take any 
concrete step. 

Private cable operators do not telecast the Lok Sabha 
channel in the small cities of the country because of 
which the crores of people in the country are deprived of 
watching the proceedings of the Partiament and several 
cultural and historical program.nes. Strict legal action 
should be taken against such cable operators. 

There is a huge lack of co-operation at the 
Govemment level to encourage the small ~ and medium 
newspapers and magazines. Even today, the publisher of 
such newspapers and magazines are running from pillar 
to post for getting advertisements of the Government 
departments and Ministries. Wherever, the cable 
connectivity is not available. DTH service should be made 
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attractive to telecast programmes for the peopJe through 
free to Air channels. The programmes to be broadcast 
on Ooordarshan and DO News should be made more 
attractive so as to make them competitive with private 
channels. The Private channels keep on broadcasting 
fresh news as Breaking News, whereas DO News channel 
broadcast 24 hrs old news. 

The village people still listen to radio programmes 
attentively. The Government should make more proper 
arrangements to broadcast cultural and historical 
programmes through Radio because Radio is stiH the 
most accessible means of entertainment and with in the 
reach of common man. 

/English] 

PROF. M. RAMADASS (Pondicherry): Sir, I rise to 
support the Demands for Grants of the Ministry of 
Information and Broadcasting. 

As you know, the hon. Minister is seeking the 
approval of the House for an expenditure of As. 1910 
crore - Rs.700 crore of Plan Expenditure and As.1210 
crore of Non-Plan Expenditure. The Budget estimates for 
this year are just 18.6 per cent above the Budget levels 
of the last year. These enhanced Grants required by the 
Ministry of Information and Broadcasting are justified in 
the light of the yeoman service rendered by this Ministry. 
As you know, this Ministry plays a pivotal role in facilitating 
access to the people of a variety of information and 
thereby it acts as a medium of information to the people, 
gets education to the people and tries to fill the gaps in 
literacy levels of the people. By taking and creating 
awareness among the people about the various 
Government programmes. it helps the people to appreciate 
the efforts of the Government. 

Therefore, keeping in view the performance of this 
Ministry and the requirements of expenditure in the future, 
I think the House should appreciate this expenditure of 
As. 1910 crore. Members from the other side were unduly 
critical of the functioning of the Ministry. Perhaps, they 
do not want to highlight some of the very essential, some 
of the salient achievements of this Ministry in the recent 
past, especially after the han. Minister. Shri Priya Ranjan 
Dasmunsi, has taken over. Some new initiatives have 
been taken. Consequently, today the Ministry, as a 
committed organisation is with a robust and sound health. 
For instance, the Ministry has made surplus eamings in 
the last four years consecutively. This amounts to 
Rs. 1086 crore. So, this has been the surplus revenue 

over the expenditure incurred by the Ministry. That means 
the Ministry has become an earner of revenue as well 
as a spender. The Ministry and the various instruments 
and institutions under the Ministry have registered a 
growth rate of 18 per cent. While the Indian economy 
has registered a rate of nine per cent this Ministry and 
its organisations were able to make a growth rate Of 18 
per cent which means it is substantially contributing to 
the growth of economy, employment generation and 
income generation in the country, a fact wh~h the 
Opposition Membera have failed to take into account. 
This is a significant contribution that the Ministry hae 
made. 

Thirdly, J also compliment the Minister for introductt1g 
28 new programmes for this year. Under the Plan 
schemes, he is introducing 28 new schemes. Some of 
the old schemes have been scratched because we have 
introduced a system of zero-Budgeting and the Planning 
Commission said that theae schemes may not be 
profitable and relevent in the future and, in their plaee, 
they have introduced 28 attractive programmes which also 
deserve our appreciation. 

After the UPA came into offICe, for the first time, a 
number of laudable schemes have been implemented by 
the Government, not only in terms of promoting economic 
growth but also ensuring social justice to people. This is 
a Government which has introduced a revolutionary 
scheme, the National Rural Employment Guarantee 
Programme, which has not been implemented by any 
country in the world on such a large scale on which we 
have implemented. This year alone, we are ependIng Re. 
14400 crore and the benefloiaries are in the rural areas. 
How do we communicate many of the schemes that have 
been implemented by the UPA Government? We have 
strictly adhered to the Common Minimum Programme. 
When we have evaluated, we have found that out of 150 
schemes that we had promised to the people, we have 
completed so far 123 schemes of a laudable nature which 
have a tremendous impact on the rights of the people In 
the countryside. But many of the people are not aware 
of these programmes and in the absence of this 
awareness, people woutd not be able to take advantage 
of these schemes. Now, who fills this gap of taking theee 
programmes to the people? The Ministry of Information 
and Broadcasting, through mass outreaching programme, 
has conducted a number of programmes in AIR and 
Doordarshan as a result of which the people have come 
to know about it and they are in direct contact with the 
officials who are implementing the programmes and, 



• 

• 

409 lJt!Jm8nds lor Grants VAISAKHA 4, 1930 (Saks) (Genef81) 2008·09 410 

therefore, they are able to get good benefits. 

So, the Information and Broadcasting Ministry has 
done this publicity work on behalf of the Government 
which cannot be measured in quantitative terms, but in 
qualitative terms. Its outreach has been considerable. 
Then, the initiative of the I & B Ministry in terms of 
upgrading the Film and Television Institute of India into a 
Global Film School and also the programme of the 
Ministry to launch an International Channel are all novel 
and useful measures that the Govemment has taken. 

Sir, while appreciating the Government for doing so, 
I would also request the Minister to take into account the 
following few suggestions which I will put before the 
House very briefly. 

There is a system called TAM rating. This TAM rating 
is run by a cartel, by a private company in this country 
which is exploiting the entire masses of this country. I 
would wish that this private ownership must be taken 
over by the Government and it is the Govemment which 
should determine the advertisement rates. 

Then, the Government should control the private cable 
television networks in this country which are playing havoc 
with the people. They are charging any rate which they 
like. They do not come under any licensing system and 
they escape all our provisions of licensing. They are 
creating problems in the rural areas. The cable television 
networks must be told that they should give priority to 
regional language programmes. 

The third issue is that there are a lot of vacancies 
of ofhcers in the middle and higher levels in various 
stations of All India Radio and Doordarshan. These 
vacancies must be filled up immediately and whatever 
economy measures that the Govemment has introduced 
in terms of employment of people must be withdrawn in 
the interest of the large amount of workload that is beset 
with them. 

Sir, as far as the Union Territory of Puducherry is 
concemed. I must say a few words. Presently, the All 
India Rac:fio Station of puducherry is working with an 
interim FM Service of 3 KW power. The new 10 KW 
power FM Transmitter has to be immediately supplied to 
Puducherry so as to increase the coverage and to satIsfy 
public demand. 

The employees and multi-crore assets of All India 

Radio and Dooroarshan should be with the Government 
and the Prasar Sharati Board should act independently 
on the lines of Indian Railways. The experience of the 
last 10 years clearly indicates that the Prasar Bharati, in 
the present form, is neither financially viable nor 
professionally well equipped to face the challenges of 
the present broadcasting trends. Hence, financial support 
by the Govemment is highly needed to discharge the 
national duties. 

Now, the Information and Broadcasting Ministry is 
facing a stiff competition from the private sector and if 
this competition has to be overcome, there is only one 
way and that is to enhance the quality of services that 
we offer. So, the quality of the programmes of All India 
Radio and Doordarshan must be enhanced and they 
should be in a position to arouse the interest of the 
people in the programmes rather than having monotonous 
programmes where the listeners will be listening to some 
discourses or some kind of features. Instead of that, you 
can go in for some discussions or question and answer 
sessions in All India Radio and Doordarshan. So, we 
have to think on Innovative lines to improve the quality 
of the programmes. Then, a number of institutions are 
working under this Ministry and their functioning must be 
evaluated and monitored by the Ministry so that we get 
better benefits out of these institutions. 

Then, whatever films are sent by the Films Division 
to the cinema halls are not being exhibited by cinema 
hall owners in many places in the country. So, they must 
be asked to exhibit those films sent by the Films Division. 
Now, the Children Film Society of India has been 
established and we have almost abandoned the proposal 
of opening it in Andhra Pradesh because we are not 
able to get land. I think the Government is trying to get 
some land in Maharashtra now. So, that instiMe must 
be started so that it will make a great contribution towards 
the development of children in this country. 

Sir. Olympic games are nearing and I think Rs. 99 
crore has been allocated for the I & B Ministry for the 
coverage. I think the Ministry will have to expedite the 
work in connection with the Olympic Games so that we 
are able to give a good coverage. 

I hope the Information and Broadcasting Ministry is 
heading for a bright future. I wish the hc-n . Minister would 
take all the steps needed and keep this as an 
internationally reputed organisation. 
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SHRIMATI JAYAPRADA (Rampur): Thank you SIr. I 
am here to support the Demands for Grants 2008-09 of 
the Ministry of Information and Broadcasting. I am very 
happy that you have given me the opportunity to speak 
on the Demands for Grants of this Ministry. 

Sir, I can say that it is a very effective ana meaningful 
Ministry because it is not only for the educated people 
but also for the uneducated people who are living in lhe 
villages and in the rural areas. It has to give information 
and has to give a life model to the interiors also. 

In every field, I feel, there are plus and minus points. 
But I am not here to describe or criticize on any matter, 
but I would like to put my points very clearly. Now .. -
days in all fields, there is competition, whether it is private 
channels or Doordarshan or in the field of entertainment 
or print media or the electronic media. Everybody is 
competing with each other. I feel that the competition 
should be very healthy. But it seems that it has become 
'private channels versus Ooordarshan'. 

As far as privale channels are concemed~ so many 
000. Members have given their views with regard to how 
they are conducting their channels at the private level, 
what are all the commercial ingredients in their 
programmes and so on and so forth and they have their 
add-on points so that they can attract people and that 
their TAP improves. 

I would like to know what does the Doordarshan do 
to attract the common people so that they do not have 
to watch the private channels. Ooodarshan is available in 
the interiors, but if we see !heir programmes or the news. 

{Translation} 

Modernization programmes through which changes 
are to be brought about in the rural areas aimed at 
ameliorating the lot of farmers are not being telecast. 
They do not feel like watching the same old and oft-
repeated news or any other information all the time. 

[English} 

The minus point is· that there is no sufficient electricity 
in the interiors. I have seen in the villages, as I frequenUy 
go to my constituency, Rampur, that the electricity is hardly 
available during day time. The electricity comes just before 
the people are about to sleep and the children are also 
in the sleeping mood. They just get one or two hours of 
sleep and again there is no electricity in morning. If this 
is the case, how will they get education? 

I want to mention about the print media also. The 
print media is mirror of the society. 

(Translation} 

In the morning, we like to go through the newspaper. 

[English} 

There should be transparency. 

{TtanSl8IIon} 

The information we intend to convey to the people 
and news about good developmental works are relegated 
to the fourth or fifth page of newspaper while news 
involving crime or any Interesting model with her coloured 
picture receives coverage on the front page. Here is also 
it Is not getting that Importance and credit which it 
deserves as per its Oews value. It recjuires Improv8ment. 
I wOuld also like to say that 
[English} 

Electronic Media Is playing a very vital role. 

{TrsnsIIllion} 

We listen to various talks. 

[En¢sJ1} 

whether it is a crime report or whether it is an 
entertainment programma or it is traditional programma 
or whether it Is only giYlng news. 

{Translillfon} 

Sir, I would Uke to add one thing that entertainment 
also require a change. They are giving news, The trend 
of ~ news which criticizes somebody and is repeatedly 
te\ecaat and which caMot reform society and get facility 
from the media in the nama of sting operation should 
also be changed. It must be condemned. I would also 
like to speak about private channels which show 
commercial advertisements are also required to be 
monitored by a media-monitoring centre. 

Sir, there should be a team for monitoring of the 
news they compile. Nobody is concerned about the 
veracity of the news compiled with a tinge of exaggeration 
and these are shown to the peopfe. 

[English} 

But it is affecting good people also by showing wrong 
news. 

{TrsnsIallon} 

1 shall not cite names but mostly political peopfe are 
involved. Some good people alao want to work. 

They shall atop working if they are miarepreaented. 

{English} 

That is why, I would say that whatever entertainment 
it may be, the media. 
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{Thll7slalion} 

a monitoring centre is a must to monitor the news 
produced by them. 

Sir, I would like to say about All India Radio. There 
is only one means of entertainment in villages .... 
(Interruptions) 

[English} 

MR. CHAIRMAN: Please. conclude. 

SHRIMATI JAYAPRADA: Sir, please give me a little 
more time. 

{Tra~lation} 

MR. CHAIRMAN: Please conclude within two minutes. 

SHRIMATI JAYAPRADA: Then, I shall not speak ..... 
(Intenuplions). 

MR. CHAIRMAN: Please speak you, you are a good 
orator and speak volumes in lesser time. 

SHRIMATI JAYAPRADA: Thank you Sir. [EngHsh] this 
subject is a very vast subject. 

{Translation} 

Theretore, I would not be able to complete it within 
two minutes. I 

Sir, as regards Akashvani, I would like to say that in 
rural areas Akashvani is still the only means of 
entertainment for the people. I would like to thank the 
hon'bIa Minister and also appreciate him. 

{Et¥ish} 

Sir, he is a very efficient Minister and he is also 
very affectionate. He is introducing FM but in limited areas 
they have introduced. The other areas have also to be 
considered for introducing FM. 

{Translation} 

Coverage of Akashvani and the P.M. Radio should 
also be extended to those areas where Doordarshan 
programmes are available. I am talking of rural areas 
and not of the urban areas. I have requested the hon'ble 

Minister on a number of occasions regarding my 
constituency of Rampur but the Minister has not acceded 
to my request. He has not done anything for my 
constituency. 

16.58 hr •• 

[MR. SPEAKER in the Chailj 

I would request the Minister that if not for me but for 
other interior villages F.M. is very essential. The F.M. is 
in a great demand there. 

Mr. Speaker, Sir, the allocation of funds they have 
made for Prasar Bharatl are aimed at strengthening it. It 
comprises of many Divisions which require attention. They 
allocate Rs. one crore to the Film Division and after that 
there are partnerships. As regards full expenditure of the 
film, they have to be in the Partnership. Nowadays can 
one think of producing a good film with a budget of only 
Rs. one crore. I would therefore, wish this fund to be 
increased. The matter regarding Children Society is 
pending for years. 

Children society was to be founded very soon in 
Andhra Pradesh. For that also I would request the hon'ble 
Minister to complete the same expeditiously as production 
of several films for children is highly required. The recent 
film- 'Taare Jamin Par' produced by Aamir Khan Sahib is 
very good film. I want thaI such films should be produced 
for children and particularly senior citizens should also 
be taken care of as was shown in the film 'Baghban'. 

17.00 hr •• 

Mr. Speaker, Sir, the film 'Baghban' has conveyed a 
very good message. The same kind of films should be 
produced by following an interesting formula in the 'Film's 
Division. 

{English} 

The Script has to be very proper and meaningful to 
the society. 

Sir, thare is one more thing, which (want to bring to 
the knowledge of the hon'ble Minister. 

/Transl8lion} 

I would like to tell this about the film industry. 
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{English] 

I am fortunate enough to be associated with the film 
industry. I am happy to contribute myself to the film 
industry. This is an entertainment industry, which Is 
generating so much revenue for the nation. 

{Tmnslation] 

But Sir. I have to say it with regret because despite 
according status of industry to it. 

{English] 

When the film industry was suffering I was the first 
parliamentarian. who had spoken for giving it an industry 
status. 

{Tnmslation] 

Whenever we talk of budget. there Is no allocation 
in the Budget for this industry. Whenever, allocations are 
made in the Budget by the Ministry of Finance; 110 
package is provided for the film industry while crores of 
people are working in this industry. Crores of workers 
work on daily wage basis. There are technicians. There 
is the Camera department. There are light boys in It. 
They work there in difficult circumstances. The peraons 
who bear the light find it very hard to earn their livelihood. 
They have to work for hours. 

{English! 

This is very different kind of an industry. 

{Translation! 

The artists eam money when there is a peak period 
but after that they do not get. Their condition becomes 
very pitiable when the craze for them wanes. We can 
have a glimpse of their predicament from many examples. 
There are innumerable examples from Meenakumari ji to 
Savitri ji in whose case money was collected from people 
to perform their last rites. I have to say with a great 
agony that their economic condition was so pitiable that 
their last rites had to be performed with the money 
collected as donations from the people. 

Sir. no such provision to benefit the film industry has 
been made in its status. There must be a package for 
the technicians engaged on daily wages basis. The aged 
artistes should be provided pension for their subsistence. 

Rs. 7 crore allocation made to the RACE Institutions 
earlier has also been reduced to 3 crore 7 lac rupees. 

There should be Intake of more artistes and 
technicians in this institution". Many people in the country 
a .. employed in the Infonnation and Broadcasting industry 
and a number of people are dependent on It for 
employment. 

Sir, 're-makes' are banned in a number of States in 
the country. I wish a Committee of Parliament be 
constituted to see as to which States have banned the 
're-makes and why? I would like the • .. ·makes· to be 
made everywhere and that should be In toto there for 
this industry. 

{English! 

MR. SPEAKER: Thank you very much. I must 
compliment you on your speech. 

Now, Shrimati Ranjeet Ranjan 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRt PAWAN KUMAR 
BANSAl): Sir, the Hon'bIa Minister will take 40 minutes 
for the reply. By 60' clock, in any case, we have to 
conclUde. So, you may kindly see as to how we go 
about it. 

MR. SPEAKER: I have kept that in mind; and I got 
that enquiry made. 

Any hon. Member, who wishes to lay his prepared 
speech, he may do 80. It win be treated as laid on the 
Table of the House. 

{TflInslationj 

SHRtMATI RANJEET RANJAN (Sahar.a): Mr. 
Speaker. Sir, I do suppolt the budget but at the same 
time I would like to put·forth some points ... • (lnftllnIpIions) 

MR. SPEAKER: All right. You have a time of four 
minutes to speak. Please conclude your speech within 
four minutes. 

SHRtMATI RANJEET RANJAN: Sir, If you interrupt, I 
will forget what I want to apeak. 

{Eng/i6I1] 

MR. SPEAKER: You are 80 articulate. 
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(Translstion} 

SHRIMATI RANJEET RANJAN: Sir, I would like to 
make a few points. The present system as well as old 
system of broadcasting have differed substantially. People 
now say that we have progressed a lot, our children too 
are moving very forward and we have become very 
modem. But, H a survey is got conducted, we would 
came to know as to how much we have progressed in 
a particular field. I like the time when there used to be 
only the Doordarshan and we used to watch only a film 
in a week. We used to watch the 'Chitrahar' twice a 
week and at that time, very genuine news was telecast 
which was seen by all the family members. 

I would like to say something to you about a few 
points. Now-a-days, there are many private channels, 
some of them are meant for news only, some for serials 
only and some for games only. These channels are 
sanctioned for particular progrrammes to be telecast by 
them. But, later on, they mix other things with their 
particular programmes for which they are meant. For 
examples, sports channels telecast something else, serials 
channels telecast something else, similarly, news channels 
telecast something else. I would like to know as if any 
enquiry is conducted into what these channels telecast 
after they are given . sanction to telecast particular 
programmes? I would like to know whether any survey 
has been conducted so far to find out the reasons behind 
the children falling pray to. crimes, drur and various 
other physical disorders today? T.V. is also playing a 
vital role in this regard. Now-a-deys, T.V. remains on in 
homes the whole day and the children keep watching it. 
Parents try to prevent them from doing so, but, as soon 
as they are out of the house, children again tum on the 
T. V. Now-a-days, television is responsible for making us 
leam how to resort to commit crime, take drugs. We 
would feej ashamed of watching news at T.V. at 11 o'clock 
in the night as we would preler to tum it off rather seeing 
those news. Not only the children but the elderly persons 
also get frightened while being attentive to what the 
person anchoring the programme says.... How can I 
express? I would like to ask you to see to it what type 
of news they telecast, while. you sanction it. Some T. V. 
channeVtelecastes a news related to some rape case 
and shows obscene C.D. related to that case. The 
concerned TV channel keeps telecasting the same scene 
round-the-clock. Is obscenity not spread in such a way? 
Why don't you ban such type of things? 

I would like to say that Indian women are presented 
with a totally changed character in present day's T. V. 
serials. Present dey's Indian women are presently fond 
of wearing sareas, jewellery and inflicted with a sense of 
taking revenge. Whether these T. V. serials reflect the true 
personality of women of Indian culture? These serials 
have their adverse impact on the public, especially on 
women. I have seen in many households that husband 
and wife were quarrelling fUTiousfy with each other. 
Women are purchasing jewellery and sareas by emulating 
these serials and are being inspired from a sense of 
envy. 

Sir, I would like to put up a point about media trial 
whether it is you or the law that sanctions media trial 
prior to conviction. The courts also get affected due to 
this and the media holds a person criminal before being 
awarded sentence and get convicted. I would like to ask 
whether it is going to be banned or not? Media givas a 
clean chit to a person of being a saviour or criminal 
before the trial by the courts. The concemed person Is 
proved as criminal before the decision of the court. It is 
a very serious problem. Many families get adversely 
affected from it and the entire lite of many people gets 
ruined. At that time, when the Court asks them tG seek 
apology the media say sorry in two small lines. When a 
person has to be convicted, the media telecasts the 
related case round the clock. It is a very complex problem. 
Humanity is being strangulated by such incidents. Would 
the news channels showing obscenity and leading the 
children astray by way of such obscene culture, be 
banned or not? This is my point. 

With these words, I conclude. 

MR. SPEAKER: Shrimati Krishna Tirath. 

[English} 

I am sorry I can give you only lour minutes. 

~HRI S.K. KHARVENTHAN (Palani): I raise to 
support the Demands for Grants for the Ministry of 
Information and Broadcasting for the year 2008-2009. 

At the outset, I would like to congratulate and thank 
the Hon'ble Minister of Inlormation and Br~adcasting for 
implementing new Advertisement Policy 01 Directorate 01 
Advertisement and Visual Publicity in October 2007. 
Originally 60% 01 all advertisements will go to big 
newspapers, 30% to medium newspapers and 10% to 

"The speech was laid on the table. 
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[Shri S.K. Kharventhan} 
small newspapers. As per new Policy, for small 
newspapers it has been raised from lOOk to 15%, for 
medium newspapers - it is 30% to 35% and 50% to all 
big newspapers. This policy certainly will help small and 
medium newspapers. 

For the first time in the history, the people of this 
country are able to see the proceedings of Lok Sabha 
and Rajaya Sabha LIVE through the respective TV 
channels. This is a welcomable setp taken by our Hon'ble 
Lok Sabha Speaker, Shri Somnath Chatterjee and our 
Hon'bIe Minister for I & B. 

I want to bring certain facts about the private TV 
channels permitted by / & B Ministry. Nearly 273 Indian 
Channels, 7 foreign channels are permitted and another 
50 foreign channels are permitt~ to downlink in India. 
Hence nearly 330 channels are broadcasting various 
programmes in this country. Out of 273 Indian Channels, 
some of the channels are very badly criticising 8$ certain 
noble professions like legal profession, medical profession 
and judiciary a/so. It is unfortunate that in the TV serials 
Advocates are shown as rowdy and anti-social elements, 
Judges as corrupt people. These are demoralizing the 
institution. I am humbly requesting the Govemment to 
issue suitable instructions to all TV channels to ban these 
kind of scenes. 

Furthermore, I want to mention about vulgarity and 
obscene contents being shown in "FTV' and "MTV" foreign 
channels which are seriously affecting the minds and 
sentiments of the youths in our rich cultured country. 
These channels are to be banned forthwith. 

Atter assumption of UFA Govemment at the Centre, 
our Hon'ble Speaker, Shri Somnath Chatterjee has 
launched the Lok Sabha Channel and throughout the 
country, people are able to watch the daily proceedings 
of the house LIVE. But it is unfortunate in most of the 
areas, the private cable operators are not allowing Lok 
Sabha Channel and DO, Rajya Sabha channel in their 
respective cable network service. As per the notification 
of the Government of India dated 6-11-2002, it is 
mandatory that the entire cable network in the country 
must carry both the channels. Hence, I humbly request 
the Govemment to take necessary steps to direct all 
private cable operators to compulsorily carry both the 
channels in their network. 

Furthermore, I want to bring certain facts in this 
august House about the administrative employees who 

are serving in Prasar Bharati. Atter enunciation of Praser 
Bharati, an autonomous corporation only Engineering and 
Programme employees alone were granted upgraded pay 
scales for getting absorbed in Prasar Bharati. The 
remaining Administrative employees who perform vital 
functions in personnel and financial administration were 
not considered. They are in warpath and continu~1y 
agitating for their legal rights. It was referred to Group of 
Ministers. Till date, they have not oaUedfor any 
consolations and their demands have been not been 
considered. Hence, I humbly request the Hon'ble Minister 
to take necessary steps to resolve this issue amicably at 
the earliest. 

Sir, over the )'&lars, film industry in the country has 
seen unimaginable developments. The producers are 
i!lvestlng crores and crores of rupees for producing a 
film. This Industry generates huge revenue to the 
Government In the form Entertainment Tax. However, in 
the past years, due to invasion of pirated cOa in the 
market, the Industry·is greatly suffering and the new films, 
which are proct·.Iced and released in the cinema halls 
cannot run for longer days. This has resuHed in huge 
1086 to the producers, the industry and a/so the 
Government is also deprived of the revenue of 
Entertainment Tax. Hence, the Government should take 
urgent steps to prevent piracy in the cinema Industry, 

With these words, I am concluding my speech and 
supporting the demands for grants. 

·SHRI DIP GOGOI (Kaliabor): Sir, As you are aware 
that in the north east children are being engaged in 
insurgent activities. to bring them to the National 
Mainstream we need the help of Media in a bi9 way, 
whether it is Print Media, radio, Television or Cinema 
etc. The role of particularly Hindi Cinema Is a positive 
one and I should say it is a vehicle of integrity in the 
remote part of North East. I would appeal to the Minister 
to encourage films, which particularly highlight the futility 
of violence in the long run. Of course unemployment is 
a very serious problem in the North East, and also the 
sense of isolation. There are few people, Particularly the 
educated section who are exposed to the other parts of 
India; through education. But by and large most of them 
are suffering the agony of; isolation and neglect. That is 
why to highlight the; importance and beauty of the area 
the govemment should engage the different media. Of 
late as part of look east policy of the government North 
East have been opened up to neighboring nations auch 

"The speech was laid on the Table. 
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as Moreh in Manipur and Nathula in Sikkim. We are also 
demanding the opening up of Steel Well Road which 
runs from Assam via Myanmar to Kunmin of China a 
distance of more than 1700 kms. This will trQllSform North 
East as the gate way of south east asia . I remember 
that once our Honorable Prime Minister Dr. Manmohan 
Singh has said that one day North East will be an 
active bridge between South East Asia and Neighboring 
countries 

Here I would like to suggest to the Minister, I & B 
to encourage setting up community Radio stations in the 
remote part of North East to cater the needs of small 
areas as a peace building efforts. It would be an effective 
measure for counter the insurgency in the area. Also, I 
would suggest to allow M.Ps. to provide f'ids to these 
Radio stations out of their Local Area Development Funds. 

I am thankful to the chair to allow me to participate 
in the discussion. 

"DR. SEBASTIAN PAUL (Emakulam): Prasar Sharati 
is a major public sector enterprise on par with BSNL. It 
has the biggest network but it is poor in manpower. A 
great inequality is visible in the employment-employee 
ralio after the transformation of Prasar Bharali free from 
the direct control of the Govemment. Akashvani and 
Doordarshan are facing stiff competition from the private 
sector. To face this challenge, competitive efforts should 
be taken for better performance. There is a virtual ban 
on recruitment of personnel. Around 25,000 vacancies of 
transmission executives and programme .xecutives are 
now existing in AIR. Programme section of AIR is now 
running with the help and support of casual employees. 
Many of the casual employees have crossed the age 
limit for UPS'C posts. Such casual employees should be 
recognized as part of Prasar Bharali and their assignments 
shall be apportioned in a manner which will ensure 
minimum wages. Though the Ministry was kind enough 
to upgrade the pay scales in respect of most of the 
categories of programme and engineering staff of 
Doordarshan, the core professionals like cameramen, 
video editors and graphic artistes, are neglected. They 
possess high technical qualification and perform hi-tech 
jobs. They are small in number -only 563. The Emakulam 
Bench of the Central Administrative Tribunal has passed 
a judgment in their favour and I hope the Ministry will 

"The speech was laid on the Table. 

redress their grievance. 

(Translation} 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Mr. 
Speaker, Sir I rise to support the Demand for Grants 
under the control of the Ministry of Information & 
Broadcasting, 2008-09. A large number of issues have 
been raised in the House by 1he various other members. 
I think that they did not remember that the Ministry of 
Information and Broadcasting is a very important Ministry. 
Mrs. Indira Gandhi was also the Minister of this Ministry, 
and she trisd to strengthen this Ministry. She cared to 
introduce several new things. Not only television but also 
Radio were made accessible to all over the country, 
whether it is village; town, township or remote areas of 
the country. It is also a part of entertainment. 

Everyone who spoke was of the view that they used 
to listen this and that programme, whether it is Hawa 
Mahal or any. other programme. FM radio network was 
spread allover the country. People are entertained with 
the cultural programme like Chhaya Geet, Vividh Bharti, 
FM. Radio Mirchi. These are not only the means of 
entertainment but also they are means of spreading Indian 
culture from one place to anotr.er. because India is united. 
It is not possible for every one to go everywhere to 
watch all things. We know the culture 01 places like 
Rajasthan, Haryana. Delhi or Kashmir and the States 
falling between Kashmir to Kanyakumari including the 
culture prevailing in Southem States through teleVision, I 
would not like to repeat all those things that have been 
quoted here. Whatever expansion are made in it. 

[English} 

ExpanSion of network of DO. and new Channels. 
expansion of DO. Budget of DO. DTK etc. 

[Ti"ans/ation} 

Lot 01 expansions have been done in it. I would like 
to mention some of them. 

[English} 

• For expansion of terrestrial coverage of terrestrial 
coverage of Doordarshan. 24 HPTs, seven LPTs 
and 19 VLPTs have been commissioned; 

• 160 cable head ends have been set up in 
uncovered areas 01 North Eastem States: 
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[Dr. Sebastian Paul) 
• 92 LPTs have been replaced by new automode 

LPTs; 

• Eight new studios have been commissioned; 

• 17 Major studio centres fully digitalized and 30 
smaller studios partially digitalized; 

• DD-Rajya Sabha and DO-Urdu Channels have 
been started; 

[Translation} 

Lok Sabha is also telecast by this channel. 

{English} 

• Mobile TV service started in Delhi with a bouquet 
of eight channels; 

• The capacity of DO-Direct Plus has been 
increased from 30 to 50 channels; 

• Special package for expansion and improvement 
of AIR and Doordarshan services in the North-
East and Jammu and Kashmir have been 
approved. 

[Translation} 

In this way, a number of radio channels have been 
introduced. I would like to conclude after giving two or 
three suggestions as a number of points have come up 
and the Chair has also asked me to conclude. A number 
of women not only from Delhi but also from other places 
also have complained that Channels from other countries 
whether it is from China or any other countries, they 
show cartoon network and as a result of this the children 
shirk from physical work or games and remain glued to 
TV set. This is affecting their eye sight also and they 
don't give time to their studies. They are forgetting their 
culture and learning to fight among themselves. I would 
like to urge the Minister to stop their airing of Chinese 
cartoon channels like Zetix and CCN, so that children 
stop watching these channels and engage themselves in 
physical exercises and games because a number of 
complaints from parents of children are pouring in. 

Some Channels should be introduced for poot 
children who are not able to afford tuitions. Such children 
should be imparted education of every subject whether 
Mathematics, Hindi, English, or Science through T.V. 
Channels or private cable operators. Tuition through TV 
Channel be given to students of every class so that 
children can learn lesson with the help of their parents 
at home itself and thereby improve their education. 

I would like to underline a very important fact through 
the DO news that there are many shortcomings noticed 
In our building which is being sorted out. I had a talk 
with the Minister earlier. He told me that female staff 
don't attend night shift duty in our T.V. Channels but 
today if you happen to switch on news channel you will 
find that there are lady news Readers on TV screen, late 
at night Le. at 12 O'clock or even at 1.30 a.m. and their 
make up women also remain there. Such things should 
be stopped because they don't have any social security 
at 12 in the night or 1 A.M. because they can't go back 
to their home after their duties. There is no means 
available to drop them at their homes nor is there any 
proper space to stay at the work place in the night. 
There may be a sofa set lying In a small room where 
toilets are Infested with cockroaches and there is no light 
even. I would like to urge that such things should be 
corrected. 

With these words, I express my thanks for giving me 
an opportunity to speak on the subject and hope that 
Hon'ble Minister will take note of my suggestion. 

{EngIi$h} 

MR. SPEAKER: Very good suggestions. I am sorry 
I had to restrict your time. Now Shri Ramakrishna 
Kusumaria to speak, literally for three minutes. 

[Translation} 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Sir, 
Hon'ble Minister is working for information broadcasting, 
there is a need to make it more useful. If we utilise it for 
education the news channel should reach to common 
people and rural areas. When we look towards we find 
ourselves far behind, and we cannot compete with other 
channels. Radio and T.V. are media of dispersing news 
in villages. People watch the programmes telecast through 
television and people express their views after viewing it. 
I submit that there is an urgent need to ban obscenity to 
protect our culture, Today, we cannot watch Television 
with family members. These programmes contain a lot of 
advertisement which people find very difficult to bear. That 
is why I request that the people must get inspiration 
from news such TV programme should be telecast which 
incuicate inspiration among viewers. There is a shloka in 
Shrimadbhagwat Gita Yatyada Charati Shreshstattdevetaro 
janah, sa Yat Praman Kurute Lakastadanuvartate.- Our 
programme must provide what Is best and which people 
may adopt. It would be bettar If hon'bla Minister 
Shri Priyaranjan who is associated with work of refining 
people give his attention for the protection of our culture. 
.. ... (Inltlrruptions) 



425 Demltnds /or Gmnts VAISAKHA 4, 1930 ($aka) (GsI1Bl1JI) 2tJ(J8-IJ!J 426 

MR. SPEAKER: Dada, it is not entertainment, it is 
about refining people. 

DR. RAMKRISHNA KUSMARIA: Sting operations etc. 
have damaged the image of our country. We should show 
good programmes which exhibit decency. 

MR. SPEAKER: Nothing is left after quoting the 
Shioka. It contains everything. 

DR. RAMKRISHNA KUSMARIA: Besides, due to lack 
of coordination among private operators, and big channels, 
the real news fail to come up. So there is a need to 
have a control over them. 

{English/ 

MR. SPEAKER: I am sorry that I could give you 
only little time to speak. 

(Tmnsletion/ 

·SHRI RATILAL KALIDAS VARMA (Dhanduka): I 
would like to express my views on the Demands for 
Grants in re8J'ect of the Ministry of Information and 
Broadcasting. During the telecast of movies on various 
channels now-a-days, the advertisements are shown for 
most of the time and sometimes we even forget-which 
movie we are viewing. The advertisements should be 
limited to a minimum prescribed lime and the gap between 
two advertisements should be of ha" an hour. 

Horror movies are badly affecting Ihe health of 
children. It should be stopped. The character of woman 
is shown in a very deteriorating state. It should be 
checked. All good work done by our countrymen should 
be brought to the notice of the common people. The 
programmes involving those who prefer own interest to 
the interest of the country should be stopped. 

Village based programmes should be telecast. Youth 
should be encouraged through. youth based programmes. 
Thanks for showing religious programmes. 

The Lok Sabha Channel should be popularized in 
the country. Since 1952, we have been sitting in Lok 
Sabha. By doing so, we have brought glory to the country. 
Our brave countrymen sacrificed their lives tor freedom. 
There should be programmes which are based on such 
characters and these programmes should be shown over 
LOk Sabha channel. 

*The speech was laid on the Table. 

SHRI MOHAN RAWALE (Mumbai South-Central): Mr. 
Speaker, Sir, in Prasar Bharati, engineering and 
programming staff of Akashvani and Doordarshan have 
been accorded higher wages and pay ecale, but the 
administrative staff there also play a role in the functioning 
of Doordarshan, they assist in the functioning of Akashvani 
also, but they have not been getting any benefits for the 
last ten years. They have been agitating since the year 
2005. On 21st November, 2007 as assurance was given 
to the representatives of the employees that their problems 
would be presented before the Group of Ministers for 
their solution. From 11 March to 13 March, they also 
observed a relay hunger strike, even then their demands 
were not settled. The Minister had stated that their 
problems would be put up before the Group of Ministers 
by 3rd April, but it was not included in the agenda. Five 
of their employees have been observing fast-unto-death 
at Jantar-Mantar since 22 April. I request you to kindly 
settle their problems when today's proceedings are over 
as per assurance given by you in the House so that 
they could call off their observance of fast unto death. 
Please announce it in the House. 

[English/ 

MR. SPEAKER: Now, the hon. Minister to reply to 
the debate. 

SHRI PRABODH PANDA (Midnapore): Sir, I have 
given notice to speak. Can I, at least, lay my speech on 
the Table of the house? MR. SPEAKER: Certainly, I have 
invited you to lay it. 

·SHRI PRABODH PANDA (Midnapore): Sir, I rise to 
support the Demand for Grar.t While supporting it, I would 
like to make some pertinent points with regard to Prasar 
Bharati. Sir, it is acknowledged that there are three crucial 
issues relating to Prasar Bharati. The identity, funding 
and functioning of this organization. 

In order to establish the identity it is imperative to 
ask answers to some basic questions, whether ~ 
should be a public services broadcaster and what should 
it be doing? 

.. 
One of the basic objectives of the public broadcasting 

system should strengthen the democratic process by 
providing information, strengthening the patriotic zeal. The 
rich heritage of our country and so on, Promoting debate 

*The speech was laid on the Table. 
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and discussion on all vital issues, and providing ph\tfonn 
for interaction between the common man and the policy 
maker. Market forces can not be expected to take care 
of these objectives. Broadcasting has unique influences 
on society on its value system, sOCial nonns, interpersonal 
behavior and cultural identity. 

But in this context the question arises how to combat 
the market forces in the present functions? The only 
meaningful manner is correcting the market deficiencies 
are through the strong and dominant presence of public 
broadcasting. 

This requires a high degree of commitment to the 
mission and policy by the Public Service Broadcaster. 

Now I am coming to a specific problem with regard 
to the administrative employees working in Prasar Bharati. 
Hon'ble Minister is wen acquainted with these probfems. 
It is reported that the extension of upgraded pay scales 
to them on par with engineering, and programme 
employees was principally accepted by Hon'ble Minister 
of 'I & B in august 2005. It might be referred to GOM 
But tiH today nothing has come out. 

In such a situation after several programmes observed 
time and again, recently the employees are seating in 
hunger strike upto death. They are seating at the complex 
01 Akashbeni New Delhi and the agitation continues across 
the country. 

I request to Hon'ble minister to respond in course of 
his reply in this august house itseH and call them for a 
fruitful seating and negotiation. 

Sir, The Process of large-scale commercialization of 
broadcasting began in the SO's in our country. A reduction 
of budgetary support, combined with pressures to raise 
more revenues to fund expansion, forced pace of 
commercialization. This resulted in a reduction on public 
service programmes as the prime time was reserved for 
commercial programming which earned the most revenue. 
Radio underwent a similar process, though to a lesser 
extent. 

Public service broadcasting is essential in India, but 
it must be seen as a right to au citizens. 

·SHAI FRANCISCO COSME SARDINHA (Mormugao): 
Sir, I rise to support the demand of the ministry of 
Information and Broadcasting. The healthy policies 

"The speech was Iald on 1he Table .• 

introduced by the ministry have resulted in the booming 
growth of broadcasting sector In the country. /tis 
heartening to note that the ministry came with guldeHnea 
which were not there earlier pertaining to this sector as 
at present, there are about 110 million TV households 
and 132 million radio sets us this country. So the 
guidelines and polices are very important. 

Sir, the ministry has expanded the network of DO & 
Radio with respect to new channels and increasing the 
coverage to about 36% of the population of this country. 
Sir, we appreciate that the Ministry has enacted the Sports 
Broadcasting signals (Mandatory Sharing with Praser 
Bharti) act 2007. This has enabled the public to freely 
enjoy sporting events both at national and International 
levels. 

My state is indebted to Hon'ble Minister Shri 
Priyaranjan das munshi for declaring Goa as a permanent 
venue for the I.F.F.I. It is a decision which every Goan 
has welcomed, feel proud of. 

Sir, however I have a request with Hon'ble Minister, 
Goa with its cultural assets needs a full fledged 
Doordarshan Kendra, 24 hour news chaMel on Uvea with 
other states. The smaUness of the slate should not be a 
bias to come In the way for Its upgradation. 

Even though, Akashvani and Doordarshan have a 
phenomenal growth. They face challenge from private 
channels like %ee, star and radio mlrchi etc. as their 
performances are more innovative, dynamic and 
glamorous where as prasar bharati channelsl doordarshan 
are less attractive and therefore the viewer appreciation 
ratio is iow. What is indeed is that they may make 
sufficient efforts to improve presentation quality and to 
be competitive to generate higher revenues. 

Sir, Doordarshan Kendra panaji like other major cities 
has doordarshan set up with the latest equipments. One 
hour 15 minutes transmission is originated daily from Dot<. 
Panaji. It can fetch more viewership, if the news section 
is started here. All the technical facilities are avaHable 
however independent news wing has to start along with 
au the associated sections. 

{Tl'llnsI8t1onj 

"DR. SATYANARAYAN JATIYA (Ujjain): Mr. Speaker, 
Sir, here we are discusaing the budgetary demanda in ~ 

respect ot'the Ministry of Information and Broadcasting. 

"The speech was lald on 1he Table. 
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As the name of the Ministry itse" indicates, it is supposed 
to make the common man and every section of the 
society fully aware of the developments taking place 
everywhere. The range and accountability of the Ministry 
is vast. Hence, it is necessary to take every possible 
measures for making the information channels efficient 
and thus ensuring its autonomy. There is a need to give 
a fillip to the newspapers and the magazines. Proper 
circulation is important for newspapers. The more is the 
circulation of the newspapers, the more is the degree of 
accountability in the development of the individual and 
the nation. Hence, such newspapers need be rewarded 
and honoured. Likewise, there is a need to formulate an 
encouragement policy for regional and linguistic 
newspapers. There is a need to undertake special 
measures and accord proper importance to the medium 
and small newspapers. 

There is relevance of radio even today. Modem 
technical measures should be taken to make it an effective 
medium of informations and programmes. Sanction for 
FM Radio station at Unain in Madhya Pradesh has already 
been accorded and immediate steps need to be taken to 
set up the radio station. 

Television is a modem and an important audio visual 
device of communication which produces immediate effect 
and affects the masses. Hence, it is necessary to take 
measures to make it more vigilant and cautious. 

Sir, I earnestly hope the Government will undertake 
measures to make this important medium of 
communication or Indian arts, education, culture, history 
and dignified traditions invariably meaning1ul ranging from 
individual to national and international relations. 

{English} 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Thank you, Sir. First of all, I am thankful to all the hon. 
Members. Almost 17 hon. Members took part in the 
debate, and they have suggested a lot 'of constructive 
things. But at the outset, I appeal to the Administrative 
Staff of AIR and Doordarshan (ADASA) Organisation 
Employees - who are sitting on hunger strike - to 
immediately conclude their hunger strike and break the 
fast. It is because Shri Mohan Rawale had concluded 
with this issue. 

First of all, I would like to mention that I have 
inherited this disease from the NDA regime, and not in 

the UFA regime. The employees went on some protest 
during the NDA time that led them to the court, and the 
court gave a direction that extra pay protection, besides 
the Pay Commission recommendation, should be given 
to Programme and Engineering side. At that time they 
did not go to the court to challenge the order. On the 
other hand, they tried to sit on dhama. The then Minister, 
I do not wish to take his name as he was my 
distinguished predecessor. He is no more alive. He 
suspended them and took action against them. You people 
did not take up that issue at that time and th&t is why 
it has come to this stage now. When the Group of 
Ministers first considered this demand that they should 
be treated as employees on deputation with full status of 
Govemment employees, a new development occurred and 
they demanded that they should be given pay parity of 
ten years before. The bulk of the other employees then 
said that if these people get this benefit now, they should 
also be given a one-time lump. It is a very ridiculous 
situation. I did have interactions with them three times. I 
told them that they should wait since the proceedings of 
the Group of Ministers are yet to be concluded and I am 
to argue their case. However, it is very unfortunate that 
they have resorted to this without waiting for the 
conclusion of the proceedings of the Group of Ministers. 
I appea/ to them with all respect, I am sending my Joint 
Secretary, to break their fast immediately. I shall sit with 
them on 29th again before I go to the Group of Ministers 
on this issue. However, I again remind Mohan Rawa/eji. 

{Translation} 

You have done this and then you went away after 
handing over the same to us. You did nothing. 

{English} 

SHRI PRABODH PANDA: Assurance was given by 
you. 

SHRI PRIYA RANJAN DASMUNSI: Deliberations of 
Group of Ministers are yet to be concluded. How can I 
say anything before that? 

MR. SPEAKER: Mohan Rawa/eji may have instigated. 

SHRI PRIYA RANJAN DASMUNSI: ~ would request 
the distinguished Members of Parliament to talk to NAFED 
also which controls 25,000 employees who have taken 
this benefit. There are other categories of employees also. 
I would request them not to try to break the major 
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organization in this mechanism. Try to talk to them and 
persuade them. I am here to help them. Our Govemment 
has the clear mandate that on the issues of employees 
we must always be liberal and sympathetic and not 
victimize them as was done during the NDA time. 

[Translation} 

SHRI RAM KRIPAL YADAV: let us first ask them to 
call off their strike. 

MR. SPEAKER: Please sit down as the time is 
running out. 

[English} 

SHRI PRIVA RANJAN DASMUNSI: Sir, the mover of 
this debate, Shrimati Sumitra Mahaian, is not here now. 
She politely rnade a charge against the Government and 
the Ministry that we are not serious, that we are casual 
in dealing with things, and that because of that a lot of 
schemes ha~'e been dropped and a lot of them have 
been changed. I would like to put it on record that when 
we went to the Planning Commission for the final 
approval, some old schemes which have no relevance 
have been deleted and some schemes have been cfubbed 
together. Instead of three, they became two. Therefore, I 
would like to say that we have not dropped any ideas; 
we have rather reinvigorated the scheme and gave it a 
new dimension. 

I would like to inform Shrimati Sumitra Mahaian and 
her Party about the achievements made so far. The NDA 
Government had only proposed the concept of community 
radio but could not implement it. My distinguished 
colleague Shri Sharad Pawar is here. On the direction of 
the Prime Minister the Group of r Ministers met and we 
had evolved this further and on 19th February 2006, the 
policy on formation and expansion of community radio 
network was announced. It is now the demand of the 
day everywhere in the country. The last station I have 
inaugurated was at the Jadavpur University. More and 
more requests are coming in for setting up such radio 
stations from seve~1 institutions including Krishi Vigyan 
Kendras in various Districts, NGOs and many others. I 
should claim that the UPA Government took this 
revolutionary step for the expansion of community radio 
network, whiCh the NDA Govemment could not do. 
Therefore, t would say that we are serious enough in 
our work. 

I should also inform that the long-pending demands 
of the State of Jammu and Kashmir and the North-Eastern 
States, which had been ignored by NDA Government, 
have been attended to by this Government. This 
Government provided a special package for the North· 
Eastern States in May 2006 with a provision of Rs.122.55 
crore for software and Rs.134.30 crore for hardware. It 
was a revolutionary step in the North·East which made a 
number of improvements in the HPTs in Port Blair, 
Kokrajhar and several other places. The North-Eastem 
region, which was totally ignored during the NDA regime, 
was taken care of. For Jammu and Kashmir, a special 
package was cleared by our Cabinet In May 2006 v.'hich 
provided Rs.143.32 crore. 

We have been hearing the complaint from the people 
of Jammu and Kashmir that while they cannot hear or 
watch Indian broadcasts in our territory, they can hear 
the Pakistani television and radio programmes. From the 
15th of August, 2008, we shall not hear this complaint 
because all the equipment needed to ensure this would 
be installed and will become operational 'rom that day. 

Therefore, you would find as to what change our 
Govemment is making and what NDA Government has 
made, Shrimati Sumitra ii has unnecessarily IeveUed these 
charges. I do not like to accept these charges and I 
politely inform her and ask her to try to see the 
achievements. This year being the year of completion of 
the 60th year of Independence; last year, for the 
completion of Centenary of the Mahatma Gandhi's 
SslyllgrBhs; this year also, we are celebrating the 151.t 
year of the war of Independence although not completed. 
Taking all these things into account, Rs.56.96 crore 
earnings have been made after long years by the 
Publication Division alone by printing the classic 
documents 01 Sslyagrsha, the national revolutionary 
fighters, and various other literatures. I would like to inform 
the House that the Publications Division is eaming profit 
not only on the £mplOymtll1t Nilws, it has also tied up 
with the liT, Kharagpur, which is giving us additional 
revenue now in the Ministry's, Publications Department. I 
would like to inform with all humility that while you tried 
in your regime to wind up the NFDC, the National Films 
Development Corporation; when you tried to close down 
the Song and Drama Division; when you tried to close 
down Photo Division; we kept them not only alive but we 
have also given more strength and made more expansion, 
So, the approach and the vision between these two 
Governments should be understood first. 
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MR. SPEAKER: Mr. Minister, please do not refer to 
me. 

SHRI PRIYA RANJAN DASMUNSI: Not you, Sir. 
Please do not take it personally. By your sustained 
initiative and efforts, the Lok Sabha Channel occupied a 
greater horizon in transmitting the Parliamentary 
proceedings, which is most constructive. With your 
initiative and with the support of the entire House, the 
Lok Sabha Channel is now being talked about by all the 
people in the country as the national movement 
programme. The way you have occupied and encouraged 
the Lok Sabha Channel, I lell you, Sir, with pride that it 
is a special thing not only in India but also in the whole 
of Asia, there is no parallel to this channel so far as the 
Parliamentary proceedings and the history of Parliament 
are concemed. 

MR. SPEAKER: I am thankful to all sections of the 
House for their kind support and my particular gratitude 
to you, Mr. Minister, for YOW wholehearted support. 

SHRI PRIYA RANJAN DASMUNSI: Thank you, Sir. 

MR. SPEAKER: I would like to make a simple and 
an important correction. It is not only in Asia, but also in 
the whole world, it is the only Channel, owned and run 
by Parliament. There is no other channel in the world. 

SHRI PRIYA RANJAN DASMUNSI: Now, I would like 
to inform the hon. Member, Shri Suresh Prabhu, who is 
not here, that in Bangalore also, a ~min~e Konkani 
programme is telecast; in Sindhudurg and a ~ called 
Ratnaglrl, we started long back, every day we telecast 
programme. In Panaji, from 6 to 7.30 p.m., do release 
the Konkanl news item; every Friday, from 6 to 8 p.m. In 
Ratnagiri, in regard to the telecasting and radio 
transmission, the hon. Member has asked me to improve 
it. I would like to reply that it has been improved from 
LPT to HPT, without his knowledge. I think, he does not 
visit his constituency frequently. I would like to inform the 
hon. Member that next time, I would take him personally 
to show him as to how it has been improved. 

I would like to inform the hon. Members that these 
are the few achievements, humbly and with all modesty, 
I claim that this Govemment has been able to achieve 
through this Ministry. 

Now, I come to 24·hour Urdu channel. It is not only 
because of the minority population, the Urdu channel 

programme and the software, the way It is being 
developed now, I would teU with honesty, even the people 
of Pakistan say that H they have this kind of software, 
they would have been benefited. This is the way, 
objectively and impertially, in a different dimension, we 
conducted the channel. But I admit that much more 
software is required. I hope to get money by the end of 
this year. Doordarsllan has already taken steps to 
strengthen the Urdu channel. In this matter, I sought the 
advise of the eminent Members of Parliament to form a 
powerful Urdu Channel Advisory Board and I got the 
name of the distinguished Member of Parliament, Shri 
Habib Tanwir, and a few other names, on which I would 
act before the 15th of August so that the Urdu Channel 
gets a new dimension. It was not there at the time of 
the earlier Govemment. 

Another thing I would like to talk about is that earlier 
the display of the games of national importance, like the 
finals of Hockey or Cricket, our National Team's 
performance in major Tests or One Day, was limited to 
the Private channels for which we have to give money. 
With the help of my great friend ~hri Sharad Pawar, the 
BCCI President and also the Minister of Agriculture who 
had to take the brunt, we have been able to 
accommodate the people in general in the terrestrial 
channel to watch all these things. I brought a Bill in this 
regard and Parliament has approved it. Yet, I do feel 
that something more needs to be done. I am approaching 
the Planning Commission to plan DD Sports on the 
terrestrial network so that private channel will not object 
if I can show it on terrestrial network. It win take at least 
Rs. 1200 crore. If I get the support, I will do it. If I do 
not get the support, I will have to cry before Shri 
Chidambaram. What else I can do! 

I would now talk about the DAVP. I think Shrirnati 
Sumitra Mahajan is not here. We all talk of newspapers; 
smaO and medium. What was the approach of the UPA? 
The UFA Approach was to increase the advertisement 
value to the small and regional newspapers; give 
paramount importance to the language dailies; do not 
give that much importance to the English dailies, a bigger 
daily. We have done the exact thing. We have increased 
from 10.52% to 12.56% for the small and froll) 24.53% 
to 31.12 % for the .medium and for the big we brought 
down from 64.95% to 56.32%. For English, we brought 
down to Rs.27.53 crore and this has resulted in an 
increase of Hindi and other languages to Rs.63.41 crore. 
This is the approach of the UPA. So, the approach and 
the vision should be understood first before you singularly 
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take up an issue to criticise us. The vision and the 
approach of the NDA and the UFA make It clear as to 
how much we are concerned. 

I accept the complaint made by Shri Tathagata 
Satpathy. Yes, due to hike in the price of the newsprint, 
new small and regional newspapers are facing a crisis. 
Next week I am having a meeting with the Commerce 
Ministry in this regard to address the issue and to ensure 
more justice to the small and regional newspapers so far 
as newsprint is concerned. 

MR. SPEAKER: But there was no reporting of 
Parliament. 

SHRI PRIYA RANJAN DASMUNSI: I am coming to 
that, Sir. 

SHRI KHARABELA SWAIN (Balasore): Mr. Minister, I 
have an important point. You are talking about the 
newsprint. 

SHRI PRIYA RANJAN DASMUNSI: Newsprint is not 
in my domain. It is in the domain of the Commerce 
Ministry. 

SHRI KHARABELA SWAIN: Yesterday, there was a 
debate on the Demands of the Ministry of Rural 
Development and not a single word has been prinled 
anywhere. If that is so, why do we give newsprint to the 
newspapers? That is what I would like to point out. 

MR. SPEAKER: I am glad that once we have been 
able to agree with each other. 

SHRI KHARABELA SWAIN: Why should we give 
them the newsprint? Unnecessarily they do not print 
anything.... {Intenuptions} 

SHRI PRIYA RANJAN DASMUNSI: I fully share your 
concem. In this House the most important debates on 
Defence and Rural Development had taken place. Even 
the debate on Price Rise got little coverage but Defence 
and Rural Development exhaustively... (In/snuplions) 

MR. SPEAKER: But not Sharad Ji's speech. 

SHRI TATHAGATA SATPATHY: That is only English 
media which is ignoring. And, that is an that we have 
noticed here. Regional media does cover these things. 

SHRI PRIYA RANJAN DASMUNSI: I can assure the 
House, Sir. ... {lnfenvptions} 

SHRI KHARABELA SWAIN: I do not agree with him. 

SHRI PRIYA RANJANDASMUNSI: Do not have a 
quarrel between BJP and BJD here. 

MR. SPEAKER: You cIo not read his Paper. 

SHRI PRIYA RANJAN DASMUNSI: Sir, I have noticed 
this issue. I am really shocked that this has happened. 
I believe not in confrontation but in dialogue and 
persuasion. Next week I have planned to take up the full 
proceedings, all the debating points which the Members 
took up today which are addressed to the electronic media 
and the print media. I am going to call a meeting, only 
to show respect to the Parliament on all these points, 
with the concemed agencies in the I&B Ministry and after 
that we will decide what kind of things we can evolve 
because I believe control, regulation, and interference are 
not the solutions in a free country. We must talk to them. 
We must persuade them. Through persuasion many things 
have been clone. Through persuasion we have avoided 
great crisis which have come before the nation. We wiD 
not resort to force. We will go for discussion. That is the 
approach of the Ministry of Information and Broadcasting. 
I would just come back to the issue of vulgarity. 

MR. SPEAKER: They will face harsh treatment. 

SHRI PRIYA RANJAN DASMUNSI: Again I would 
make a request to the hon. Members. 

/Translation! 

Karuna Shuklaji is slUing here. I am glvtng her a 
da1a and she should not be worried to see it. I had fully 
stopped the telecast of some channels for some days 
during my tenure. I would like to say about them. 

{English! 

Sir, 280 notices and show causes were served and 
we took immecrlate action against many channels. This is 
what we did in comparison to many other things in' the 
eartier regime. I can say it with facts. 

/Tl7lnslafion! 

The teacher about whom you are saying this, 

{English! 

before the court took any action, the Ministry took 
action of at least banning the Channel for the first month. 
Then, of course, we are duty bound to hear their 
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complaint and then I'88pOnd to things. So. It is not that 
we have not acted. Rather sometimes people 8CCUM 1M 
that I have become a moral police otIIcer but I am not. 
I am trying to respond to the paaeion of the people. the 
students, the youth and the chHdren. 

I come back to the matter of childntn films which 
was raised by ShrImati Jayaprada and many Members 
here. In the UPA's vision. for the first time, we have 
8boIi8hed even RII.2 ticket for seeing children film which 
was not done ...... r. When the ChaIrperson of UFA went 
to Inaugurate children film festival, ahe declared it and 
we are acting till now on that assurance. Now children 
could see children films without paying any money. This 
was also the decision of the UFA Government. More 
money than what was provided in the last ten years has 
been provided for children films because talented people 
should COIM and produce films for children. That is our 
vision. 

Now I am coming to the Institutes. AgaIn ShrImati 
Sumltra Mahajan quoted a wrong figure. In the Tenth 
Plan, there was no concept of increasing the support to 
Satyajit Ray F1Im InatHute or to give Aaian model or an 
international level training centre to Puna. It has been 
done in the 11 th Plan in our regime and full money has 
been allotted. So, pleaSe verify your figures with facts 
and do not go by the wrong information. 

I saw the Satyajit Ray Film Institute in the presence 
of our di8tinguiIIhed Members from Bengal. Six limes more 
than what was allotted in the earlier six years has been 
given to it. The equipment which we have hired are not 
available in any part of India in a private) studio. We 
have hired and bought these equipment for Satyajlt Ray 

. lnstIMe. The only thing is that for new courses, I have 
to approach the Planning Commission. If they approve 
that cost, certainly we shall start it. But I would tell that 
it is going ahead and no less a person than Shri 
Buddhadeb Dasgupta has agreed to Chair this Institute 
with new Vision. Therefore, we are not doing politics but 
we are doing the job for the country with a new approach. 

Insofar as programme is concerned, 

/Tfllnsllllion} 

Karunaji said that every Government decision is made 
known. I feel that she has not checked It. 

I will invite him some day. He should spare one-hour 
time. I will invite him at tea. Plesse recollect during the 

last five years of NDA regime when our leaders or some 
others would speak. It was not ahown even for a minute. 
Today, you watch both the cassettes and you will know 
the things. When the people at the (opposition move 
some adjoumment motion or deliver some speech, it is 
given much coverage. But during NDA regime not even 
• aingIe minute's time coverage was being fjve·.. I have 
examined both the cassettes. Therefore, I" inVil .Iou to 
COfne some day and note that how objective our coverage 
is. We never interfere in Praser Bharati. But one day we 
interfered. I said that the children wanted to know how 
would Prime Minister Manmohan Singh hoist the flag and 
who hoisted the flag last time. We showed all. How 
Vejpayeejl hoisted the flag, how LaI Bahad"Jr Shastrijl 
hoisted the flag and how Morarji Oesaiji hoist6 I the flag. 
We showed all because we wanted to show our 
countrymen, how the former Prime Ministers of the country 
hoisted the flag? 

/EngIish} 

This is the objectivity I leamt in UP A which was 
unfortunately not there in NDA regime. I am sorry to say 
this. 

/TnmsIsJionJ 

I wUl not take much time because the time is less. 
But I would Uke to express some points before you. How 
effective was the film festival during the UPA regime, you 
please listen. 

[English} 

Sir, the Cannes film festival is one of the wortd's 
moat well-known film festivals. Our Govemment and our 
Ministry have been able to create a wortd opinion in that 
festival to honour India's 60th year of Independence. The 
festival organised an Indian shoW; there was an Indian 
scene and also an Indian desk separately this year. This 
is unheard of. This was done only to honour India. This 
has been the level of our persuasion. 

Sir, two other things happened in the Cannes film 
festival. They hed accepted some of our films in that 
show to glorify India's contribution to the film industry in 
general. It was not done eartier. It was the !ffort of this 
Govemment. 

Sir, I would like to mention a point about film archives. 
The film archives and other things were totally ignored 
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by the NOA Government. Did they ever think of devilling 
ways to preserve valuable materials of the 111m dIvIIIon? 
The hon. Prime MinIster and the UFA ChMpeIwon In • 
private clnner advised me that such ~ IhouId be 
preserved, irrespective of party aIfiIiationa, In • proper 
manner. It is for the first time we allocated funcIa tor thIe 
purpose and I would like to Inform the Houle that ..... 
fourths of the works of the archives have been ~".d 
and 90 per cent of digitalisation has been done. Not only 
that this Govemment has also formulated the concept of 
moving images to keep history alive in the film dIvIIIIon 
complex at GuIshan MahaI in Mumbai. We have aIIoc:*d 
huge sums of money for preserving the irnaci- In the 
museum. That Is being done by the agenctea and I WOUld 
like to request the hon. Members that whenever they 
visit Mumbai, they should at .... once visit the m&-.n 
to see for them8eIves as to how it w.. 10 years back 
and how it is now. This is how this Government Is paying 
attention to every aspect. 

fTl1IIISI8tionJ 

How Sardar PateIji broke coconut at ship, you wi! 
watch its live coverage. If you want to watch how Monlrjl 
Oesari took oath, you can do. II you want to see the 
dialogue delivery in old films, you can do. We have done 
.. this in such an excellent way that one who e¥8n 

watches he says such a beautiful wort< has never been 
done before. This is UPA's vision, believe It. 

[English} 

MR. SPEAKER: You can even see the DandI Man:h 
by Mahatma Gandhi in our Parliament museum. 

SHRI PRIYA RANJAN DASMUNSI: Sir, I would .. 
to mention another thing here. For the lest 20 years the 
prize money for the various film awards pteMl1led by 
Government was very meagre. For the first time we have 
Increased fIVe times the value of the prize money for 
various awards. How corne the prize value of a pN8IgIow 
award like the Dadasaheb Phalke be wor1h only rupeee 
one Iakh? The content of the award also has changed. 
Besides, from this year we are giving life time 
achievement awards. Shri Tapan Sinha from Bengal, 
Shrirnati V. Saroja from Tamil Nadu, Ma. Lata Mangeekar 
and Shri OiIip Kumar from Mumbai have been choeen 
for this purpose this year. This also is a creation and 
achievement of this Ministry. There are no two opInIona 
about the selection of the persons for this Ofe time 
achievement awardees. It is not correct to say that we 

have no IIppI08Ch Met no vIeIon. On the other hand, our 
vI8Ion Ia completely dih'*tt. 

Sir, on the I8aue of Bharat Nlnnan, I would not like 
to rMke any comparieon. In Bharat Nlrman. how many 
times doea one see the face of the Prime Minister? How 
many tin.- doea one ... the face of the M1niaters in 
Bhend Nirman programmes? But we aM know in the India 
ShInIng progI1Imf1W whet .. faces we 1NlW. The caesettee 
are there to 8how that. So, please try to IM1derstand the 
objectivity and tran8pentncy with which this Government 
ia functioning. Th.t ia the work of the M.dl •... 
(1nIIInr.pIiot»} 

MR. SPEAKER: Pleue do not record .nything. 

... (lnflNruplions/ 

So long as India wHl remain and so long as the Sun 
and the moon will continue to rise In this planet, you 
cannot write off the names of Mahatma Gandhi and Nehru 
from the history of thia country. What can I do about 
that? ... (InIt1mJpIion$) 

MR. SPEAKER: NothIng wID go on record. 

..• (1tDnuption.s). 

MR. SPEAKER: Mr. MinIster, you may please addreu 
the Chair. 

All other submIIaione are unauthorized and hence 
not to be recorded. 

.., (/nIwnJpIions)' 

SHRI PRIYA RANJAN DASMUNSI: I am proud that 
there are some freedom fighters in India ... (InMnupIIons) 

MR. SPEAKER: Please do not addre8a him. Addreaa 
the Chair, please. 

... (InIfImJptions) 

SHRI PRIYA RANJAN DASMUNSI: I am feeling proud 
that irn.pectlve of parties, there .re some great martyrs 
in the country. There are some families who did good 
wort< for the freedom of our country irrespective of parties 
and aacrificed their lives for the country. We cannot write 
off their names only on your request or auggeation. 

"Nat recordad. 
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I think, you should have congratulated the Ministry 
of Information and Broadcasting for one work. 

[TfBnslation] 

Everyone said that on getting up in the morning, channels 
telecasting ghost atories and astrology are watched. Why 
don't we watch Ooordarahan and IiaIen Mahatma Gandhi's 
voice. Everybody likes the immortal voice and the 
satyagraha message given by voice. Everybody likes the 
Immortal voice and the satyagraha meaaage given by 
Mahatma Gandhi. If you do not pay attention to it, what 
can we do? Therefore, I tell you don't worry it will 
continue. 

{English] 

I promise the House that on some of the il8uee 
which have been raised, I wiD call the concerned agencies 
and I wHI debaIe with them. OUr cable Network Regulation 
Act require8 some intervention. I agree with SIvi Ram 
KripaI Yadav. I shall have a look into it. I wiH talk with 
the Ministry of Law and the State Govemments. It Is 
because part of It is under the State Governments &0 far 
as monitoring is concerned. I cannot bypass the State 
Govemments and do It only unilaterally sitting at the 
Centre. We have done a great job in the area of MSOs 
in the Cable Corporation of Tamil Nadu. The poor people 
are getting It at a cheaper rate. We have given at a 
cheaper rate in CAS areas and we shan expand it in 
much more areas. TRAI has already given its 
recommendations. But I hope that within ~ time that 
we have in our hands, we shall accomplish much more 
in the media sector and the film sector than what you 
could dream of in the NDA period. This much I can tell 
you honestly. It is not a quarrel. Please bear with me 
and have faith in the Ministry. We are not doing politics. 
We are explaining the truth and I will teU you the credibility 
which Is the last point which I always talk of. 

With the permisston of the Chair, with your Indulgence 
Sir, I would tell that the hon. Speaker one day conveyed 
to me that belore he goes to sleep, he hears the DO-
News and the Radio news. I request all of you to wat~ 
every Channel. Do not insult any Channel. No Channel 
Is bad. Some channels are objective. Some channels are 
StIn$Ilni and some Channels are breaking news 20 times 
but we should knoW against whom we are fighting. The 
House should know it and I need the protection of the 
House. 

TRP is a game plan. It is not a regular mechanics. 
In the 100 crore population of India, about 6000 houses 
are selected in the big metropolitan cities that are 
operating the meter and 1JIving the rating Ignoring the 
entire Bihar, entire North-East and ignoring the entire 
Eastem UP. You see what is happening I That reading 
goes up and down to the stock market to increase the 
rates. And Doordarshan Is fighting for that I am the only 
Minister who came, intervened and held meetings and 
immediately after that, before I left for Murnbai, I got five 
threatening calla. The Member of your own Party - I wiD 
not take her name because you wiD expel her from your 
Party - provided me the first information as to how the 
manipulation is going on. She was also threatened by 
phone. This is the mechanics you have built and I am 
trying to fight it out. I hope I will be successful and to 
show to the whole world that transparency will prevail. At 
the end of the day, I would like to conclude by thanking 
profusely the staff of Prasar Sharatl for gMng news on 
time. ... (/ntBnupIions) 

[TfIII1SIa/ion! 

Nothing except Bhojpuri will be telecast. 

{English] 

You take the case of only Assam. The National 
Games are held. ChHdren are In panic as to whether to 
go there to partictpate or not Yet they send their children 
to participate in the National Games. It Is not the Private 
Channel which covered It. It Is only Pruar Bharti which 
has covered it. This is how they are functioning and 
woridng. 

[TtBnSIation] 

What Ram Kripal Yadavjl has said about Bhojpuri 
channel, I would like to tell him that a channel depends 
upon the language and dlacusaion is on with the Mlo 
Home Affairs for its schedule. Even then, I am telling 
you that I have pursued a private channel to start a 
BhoJpuri channel a8 will. But for telecaatlng It on 
Doordarshan, I will emphaaIae It the moat sought after 
date can be 15 August. 

Sir, a discussion was raised for a programme for 
farmers. 

{English! 

I am thankful to the Minister of Agriculture. They 
provided a lot of money to do this programme. We h8ve 
to increase the frequency of the agricultural programmes 
and the krishi activities. A number of channels are there 



443 APRIL 24, 2008 

where knshI' programmes are telecast. But I will requMt 
the Prasar Bharatl Board to examine whether 88Iect-hour 
Iuishi channels could be considered for the rural people 
who 818 not in the field at that time. If they are Ihown 
during the day time, they wiI not be able to watch It 
becauae they will be in the fields. How will they know 
about them? So, theM are the achIe¥ementa of the DO 
and the Prasar Bharati. 

For the first time, we are fighting agaNI pinIcy. The 
State Government of Tamil Nadu has enacted a good 
Act. I give utmoet importance t~ the film InduIby and the 
piracy laue. The FICCI and the ell gaYe me a good 
report. Shrimati Shabana Azmi heeded a ComrnJnee. We 
got Its Report. We ahaI hold a pIenery in MumbeI and 
.... a policy decillion in this matIItr 80 that pinIcy could 
be fought both through technical device 01 <1_ "''''XI 
and also through administrative device 01 the State 
Governments. This is all I can submit today. MR. 
SPEAKER: You can speak for another five minLIteIa' time. 
Otherwise, I have to take up other Miniatry'a DemandI 
for Grants. 

... (1nIfHTuptions) 

SHRI PAIVA RANJAN DASMUNSI: Our MinIstIy did 
not behave in a p8I1is81 manner .... ~J 

MR. SPEAKER: I will try to acconwnodIIte the han. 
Members. 

... (/I7IIIt7UpIIonsJ 

SHRI PRIYA RANJAN DASMUNSI: Let me Inform 
1he House Ihat because 01 the tranIp8r8ney in the bIdcIng 
proc:eI&, which our Government did with regard to FM 
radio - I repeat that because of the traI!8p8I8I1CY In the 
bIdcIng proceae during our Govemment'a time - we have 
achieved the greet goal 01 Nming mote thM As. 1,600 
CfOAt as revetN8 only In the bidding ~ 01 FM radio. 
..• (/11IfIm,ptionsJ 

SHRI TATHAGATA SATPATHY: What about the 
monopoly in FM racIo? ... (/n/ltlmJptlontl) 

SHRI PRIYA RANJAN DASMUNSI: In regard to big 
monopoly opet1Ib'I in the FM recio, I ... with Shri 
TIdhagaIta SaIp8Ihy that this IriorIunIItII tr..s Ie going 
on. We have to addreea this ..... very iIggIa.IveIy and 
progreaively. 

At the coat of my being bIackIIated In meny pages of 
media, I tel you that I am going to have a new device 
where the whole thing could be ahar8d with every aection 
and not with just select houaea. It Is true that In various 
names they bid and grab It. 

t will NqU88t hon. Members to spare two ctay.' time 
during the next .Se .. lon to 888 the Information & 
aro.dcaating Minlatry's production of Krantl Yatra. ... 
(1nIMruptiDn.s) 

SHRI P. KARUNAKARAN (KMargod): There ant a 
runber of posta which ant JyIng vacant. ... (1nIMnIptJons) 

SHRI PRIYA RANJAN DASMUNSI: I have aaId that 
the GaM is to dIapoae of this Issue within a week. 

In regard to KrantI Yatra, I would like to ntqU88t 
han. Members to come and ..... to how it has been 
produced. You will not be able to believe the kind of 
work done by the common artIata who are not well paid. 
Yet. I claim that It Ie a grut job. I win take the han. 
Speaker 1IIao, but In the next SeuIon. 

It starts from the Battle 01 Ptaaaey, then It goes to 
Sepoy Mutiny, the FIntt War of Indapendance; then 15th 
Auguat. The whole thing is produced In a light and shade 
way in a great manner. Many experts came and loki me 
to ~ It. We.plan to do the improved ver8ion. We 
wII take all MPs to watch it. ... (1ntWTuptIons) 

MD. SAlIM (Calcutta-North East): What about the 
documentary on Bhagat Singh's Centenary? 

SHRI PRIYA RANJAN DASMUNSI: Several 
docu" ..... '."" and ottwr thInga have been produced. 

I want to Inform the House offtciaIIy now that the 
N8IionaI 1",,*,*1tation Committee uaIgned a taat< to 
the MIni8b'y 01 Information & Broadcaetlng of making a 
feature film in remembrance of the Firat War of 
Independence. A CommIttee w_ conatItuted conaIatIng 
01 Shri Shyam 8enegaI, Shri Y8IIh Chopra. Shit Javed 
Akthar and Shrl K.L. Jadav, historian. They, after a 
comprehenIIIve dIacuaeIon - we did not ir1terf8nt - have 
lIMn a dec:Iaion and the film Is going to be produced 
very ahortIy. The title of the fUm wiI be "Tathia-. In thIa 
regard, Re. 25 CI'Ol'II wlI be conIJ'I)uted by the Government 
01 india and Rs. 25 crore wHI be contributed by the 
privIIte producer with total ntturn of the Government 
money to the Government and make their money on 
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their own. The pn:ICeu has etarted. I want to tell you 
that In the film world, our name Is at the peak. In African 
market, in European market and everywhere else, there 
Is a demand for indian movies and films. Our news staff 
are real ambassadors in this country so far as cultural 
point of view is concemecI. ... (Jm.nupIitJn6) Vea, some 
films are a flop. We cannot take the blame. The Ministry 
does not make films, but some very good and better 
films are coming. I promise and I assure the Houae that 
NFOC Is launching a new programme to invite new 
talenta, and of the past again by investing money to 
create new art ftIma and creative IIIms in the film horizon 
of the country. While NFOC was going to be ctoeed by 
the earlier Government, I kept it revived and my dear 
coIIeegue, Shri P.Chldambaram, at least considers 80nMI 

money to be put here. We ar8 aU grateful to him. . .. 
(InIem.tption8J I express my gra1Itude. . .. (1nIfImJpt/tJn6) 

MR. SPEAKER: We are grateful. 

... (InllllTUpllons) 

SHAI PRIVA RANJAN. DASMUNSI: I wUI request Shri 
Chidambaram in front of you, Sir that If the Ministry of 
Finance extends a liberal hand for the next ai?t ~, 
we wlH show wonders in the Ministry of I & B so far 88 

films and NFDC are concerned. ... (InIlInupIionsj 

As far as employees' issues are concemed, the 
Government diacusses them. I cannot diacuss the ground 
proceedings In the House. I will take it up in the final 
meeting of the GoM and the Chairman, Shrl Shivraj PatI!, 
• very much sympathetic for this Prasar Bharati issue 
and the other 188U8S. 

Therefore, once again I would request the Houee to 
the fasting employees to break their fast and allow me 
to talk to them on 29th and to report to the GaM 
objectively. ... (Inlenuptions) 

SHRI P. KARUNAKARAN: Sir, they are on the fast. 
... (/nIlImJpIioIJSJ 

SHRI PRIYA RANJAN DASMUNSI: Please listen, no 
assurance can be ensured. The only assurance is that I 
talk to them on 29th and repor1 back to GaM objectively. 
This is my assurance .... (Jn~) I win do it 88 

quickly as possible. ... (JnMmlplionsI 

fTl'IIMIII/JtJnJ 

SHRI PRIVA RANJAN DASMUNSI: What you have 
not done, Rawaljl you should not apeak about that You 
did nothing. 

MR. SPEAKER: Vou have been appreciated. 

.••. (1nMmJptIcn$) 

SHRIMATI JAVAPRADA: Mr. Speaker, Sir, the dally 
wage eamet"8.... (In/tImJptiontI) 

SHAI PRIVA RANJAN DASMUNSI: Mr. Speaker, Sir, 
the Government do not determine dally wages in private 
induatriea. 

/EIIIJ/iSIIJ 

MR. SPEAKER: Mr. Minister, do you want your 
DemandII to be p88Md or not? 

... (1nIMupIIDns) 

SHRIMATI JAVAPRADA: The film Induatry has been 
recognized 88 an Industry by the Government •.... 
(1n/wn,pIJDnB} 

fTllIIISItIIionJ 

SHRI PRIVA RANJAN DASMUNSI: You take .... 
money, they wIH get more.... (JnIwTUpIions) 

{EnlJli8hJ 

MR. SPEAKER: I am sorry. l1me here is essential. 

... (JnIlInupIionsj 

MR.SPEAKER: He will caD you to tea or something. 

... (Jnlenuplions) 

MR. SPEAKER: Time element is there. Shrimati 
Jayapradaji. you know this. 

... (InIBmJpIion$) 

MR. SPEAKER: Shrtmati Jayapradaji, what are you 
doing? H camot be done. You should know these things. 
Vou are an old Member of this House. 

... (JnIlImJptions) 
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10 VotB 01 thtI HoustI (GuilIotintI) 

MR. SPEAKER: I shall now put the DerMnd for Grant 
relating to the Ministry of Infonnation and Broadcuting 
to the vote of the House. The question Is: 

"That the respective sums not exceeding the arnounIa 
on Revenue Account and CepItaI Account shown in 
the Fourth coIurim 01 the Order paper be granted to 
the President of India. out of the Consolidated Fund 
of India. to complete the sums necessary to defray 
the charges that wIU come in course 01 payment 
during the year ending the 31st day of March. 2009. 
in respect 01 the head of Demand entered In the 
Second column thereof against Demand No. 59 
relating to the Ministry of Information and 
BroadcaStIng. • 

The motion was sdopttJd. 

{English} 

MR. SPEAKER: Now. we come to Item Number 18. 
not quite forensic though. 

... (InMnupIion$) 

/TnmsIaIion} 

MR. SPEAKER: What are you doing? 

[English} 

You know that there is something called 6 p.m. 

... (Interruptions) 

~HRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir. 
I am on a point of order. ... (/nll1nupt1ons) 

MR. SPEAKER: There is no Business. " Is not 
aHowed. 

... (/nlenuptions)· 

MR. SPEAKER: I shall now put the Outstanding 
Demands for Grants relating to the MinistrieslOepal1m 
to the vote of the House. 

The question is: 

... (Interruptions) 

*Not recorded. 

SHRt VARKALA RADHAKRISHNAN: Sir. I am on a 
point of order. ... (1n1flm.JJlitJns) 

MR. SPEAKER: There wiD be a constitutional crisis. 

... (Inll1nup1ions) 

MR. SPEAKER: You please explain to him that he 
wII not get his allowances. 

'1.00 ..... 

SUBMISSION OF OUTSTANDING DEMANDS 
TO VOTE OF THE HOUSE (GUILLOTINE) 

MR. SPEAKER: I shall now put the Outstanding 
DemendII tor Grants relating to the Mlnistrie8lDepartm 
to the vole of the House. 

The question is: 

"That the reepectlve sums not exceeding the amounts 
on Revenue Account and CepitaI Account shown in 
the fourth column of the Order Paper be granted to 
the President of India, out of the Consolidated Fund 

" 

of India, to complete the sums necessary to defray I 

the charges that wiH come in course of payment 
during the year ending the 31st day of March, 2009. 
in reapect of the heads of Demands entered in the 
second column thereof. against:-

(1) Demand Nos. 1 to 3 relating to Ministry of 
Agriculture; 

(2) Demand Nos. 4 and 5 relating to Department of 
Atomic Energy; 

(3) Demand Nos. 6 and 7 relating to Ministry of 
Chemicals and Fertillser&; 

(4) Demand No. 8 relating to Ministry of Civil 
Aviation; 

(5) Demand No. 9 relating to Ministry of Coal; • 

(6) Demand Nos. 10 and 11 relating to Ministry of 
Commerce and Industry; 

en Demand Nos. 12 to 14 relating to Ministry of 
Communications and Information Technology; 

(8) Demand Nos. 15 and 16 relating to MirUtry of 
Consumer Affairs. Food and PubIlc Distribution; 
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(9) Demand No. 17 relating to Ministry of Corpora. 
Affairs; 

(10) Demand No. 18 relating to Miniatry of Culture; 

(11) Demand No. 27 relating to Miniatry of 
Development of North Eutem Region; 

(12) Demand No. 28 relating to Ministry of Earth 
Sciences; 

(13) Demand No. 29 relating to Miniatry of 
Environment and Forests; 

(14) Demand No. 30 relating to Ministry of ExterMI 
Affairs; 

(15) Demand Nos. 31 to 33, 35, 36, 38 to 44 relating 
to Ministry of Finance; 

(16) Demand No. 45 relating to Ministry of Food 
Proceaeing Industries; 

(17) Demand Nos. 46 to 46 relating to Ministry of 
Health and FarnRy Welfare; 

(18) Demand Nos. 49 and 50 relatill{ to Ministry of 
Heavy Industries and Public Enterprieee; 

(19) Demand No. 56 relating to Ministry of Houaing 
and Urban Poverty Alleviation; 

(20) Demand Nos. 57 and 58 relating to Ministry of 
Human Resource Development; 

I 
(21) Demand No. 60 relating to Ministry of Labour 

and Employment; 

(22) Demand Nos. 61 and 62 relating to Ministry of 
Law and Justice; 

(23) Demand No. 64 relating to Ministry of MIcro, 
Small and MedIum Enterprises; 

(24) Demand No. 65 relating to MinIstry of Mines; 

(25) Demand No. 66 relating to Ministry of Minority 
Affairs; 

(26) Demand No. 67 relating to Ministry of New and 
Renewable Energy; 

(27) Demand No. 68 relating to Ministry of 0Vereeu 
Indian Affairs; 

(28) Demand No. 69 relating to Miniatry of Panchayall 
Raj; 

(28) Demand No. 70 relating to Ministry of 
Parliamentary Affairs; 

(30) Demand No. 71 relating to Ministry of Personnel 
Public Grievances and Pensions; 

(31) Demand No. 72 relating to Ministry of Petroleum 
and Natural Gas; 

(32) Demand No. 73 relating to Ministry of Planning; 

(33) Demand No. 74 relating to Ministry of Power; 

(34) Demand No. 76 relating to Lok Sabha; 

(35) Demand No. n relating to Rajya Sabha; 

(36) Demand No. 79 relating to Secretariat of the 
Vic:e-President; 

(37) Demand Nos. 83 to 85 relating to Ministry of 
Science and Technology; 

(38) Demand Nos. 86 and 87 relating to Ministry of 
Shipping, Road Transport and Highways; 

(39) Demand No. 88 relating to Ministry of Social 
Justice and Empowerment; 

(40) Demand No. 89 relating to Department of Space; 

(41) Demand No. 90 relating to Ministry of Statistics 
and Programme Implementation; 

(42) Demand No. 91 relating to Ministry of Steel; 

(43) Demand No. 92 relating to MInistry of Textiles; 

(44) Demand No. 93 relating to Ministry of Tourism; 

(45) Demand No. 94 relating to Ministry of Tribal 
Affairs; 

(46) Demand Nos. 100 to 102 relating to Ministry of 
Urban Development; 

(47) Demand No. 103 relating to Ministry of Water 
Resoun::aa; 

(48) Demand No. 104 .JeIating to Ministry of Women 
and Child Development; and 

(49) Demand No. lOS relating to MInistry of Youth 
Affairs and Sports.' 
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DwMnds for GIwnItI-BurJg« (GtIMnII) for 2fJ08-2OOfI in ,.",." d • 
IlllIious ~Is SubmIIItId to IhtI .as (1/ LoIr s.bM 

SI.No. Name of Demand Amount of DerNlnds Amount of Demands 
for Grants on Acc:ount for Grants 

voted by the House submitted to the 
on March 14. 2008 Vote of House 

1 2 3 4 

Revenue CapIIaI Revenue CapIIaI 
Ra. Ra. Ra. As . 

....., '" AgricuIIuIn 

1. DeparInaIt 01 AgriUIIn nt CooperIIian 2117.l1.li).000 14.24.00.000 8337.31.00.000. 71.21.00.000 

2. 0epMmn 01 ~ RaW! ..s &b:IIion 446.17.00.000 2233.3300,000 

3. DepnaII·oI ArinII 1UlaIdIy. DIir)WIg ..s FiNIII 320,18.00.000 2.'".00.000 1036.119.00.000 13,33,00.000 

DIpIIWIal '" MollIe ~ 

4. IaIic EnIIgy 412.83.00.000 333,14.00.000 2438.41.00.000 1189.42.00.000 " 
5. tuMr Power Sdwnaa M,31 IIJ.ooo 254.4I,00.lI00 1238,118.oo.aoo 1272,40,00.000 

-
IIaIIIry of a..icIII II1II fIItIIIIera 

6. DepIItmn 01 Chenic8Is nt ~ 3O.22.DO.000 8.37.00.000 2118.55JJJ.ooo 41.Il3,00,000 

7. ~0IF.-a -,14.00.000 7KTIXl.ooo mIJUl JJJ.ooo 38.37.00.000 

......, '" ClllIIIIIIIOII 

8. MiiIIry 01 Ciri AIiIIon 111.34.00.000 2B.88JJJ.OOO 316.12.00.000 143,32,1JO.ooo 

IIIIIIIry '" ColI 

9. IInIby 01 Coal 57 .se.oo,OOO 5JJJ.00.000 '161 J1l,00.000 25,00,00.000 

IINIIry '" c:oau.a II1II InduIIry 

to. DeparIment 01 Corm1ea 47OI/J.IJJ.IJOO tt8.50,oo.ooo 2353. t2.00.ooo 592.50JJJ.OOO 

It. DepMIwII 01 IncUIriII Paley nt PramaIon 103,91 JJJ.ooo B.33.00.000 568.54JJJ.ooo 41,67,00.000 

......, '" CGIIauicIIIonI IIId InIormItion TtcIInoIDgJ 

12, ()epaI1rIIn 01 POlIs 1210,35,00.000 7t.1o.oo.aoo 8111,81.00.000 355,51,00.000 

t3. DeparIment 01 ~ 88UB,IJO.ooo 33,48.00.000, 4848,37.00.00 167,29,00.000 

14. DeparIment 01 HOIIII8Iion Technology 252,75.00.000 18.se.oo,000 1383.75.00,000 112.92.00,000 
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2 3 

....." of C-.... FoocIIIId PublIc DiItIIUIDII 

15. DeparImenI of CcnIJner AIairs 38.67,00,000 5,34,00,000 193,32,00,000 28,70,00,000 

16. Dapamwd of Food and NIIic DiIItItUon 5622,58.00,000 62,57.00,000 28J12,97,OO,OO 312.88,00.000 

IIInIItry or CoIpDrIII AIIIrI 

17. MiiIIry of CoIponde Afteh 26,33,00,000 7,50,00.000 131 $1,00,000 37,50,00,000 

IIInIItry or Cullin 

18. MnIIry of ClAn 183,11.00,000 7,72JXJ,ooo 815,57,00.000 38.eo.oo.ooo 

IIInIItry or ~lla"" of NOIIII EIIIIm .... 

27. MiiIIry of DMIapment of Noll! EIII8m Region 221.D8,oo.ooo 23,92.00,000 1106.42,00,000 119.58,00.000 

IIIniIby of ~ IIId FOIIIlI 

28. MiiIIry of ErwiRJrIIm and FONIII 91,34,00,000 70,81,00,000 456,88.lIO,OOO 354,07,00,000 

IIIniIby of EI ....... IIId foMtI 

29. MiiItry of EnwinIIIDeN and FOI8IIs 279,45,00,000 5,06.00,000 1397.22.00,000 25.27,00,000 

IIIniIby of EmmII AIIIrI 

30. MiiItry of EJIemaI AfIIirs 799.83,00,000 140,99,00.000 3416,41.00,000 704,94.00.000 

IIIniIby of FMoe 

31. 0epnaII 01 Economic AIIaiIs 687,47,00,000 99,85,00,000 3437,37,00,000 499,27.00.000 

32. PI)1I*IIs ~ FiIIndII DItian8 1210,60.00,000 468,20,00,000 6053,04,00,000 2341,03,00,000 

33. 0epnaII of FnIIciIII ServicaI 10,00,00,000 49,98,00,000 2,00,000 

35. TIIIIIhn ~ SIIte and LOan Tenilory GovaIrIMIIs 8680.56,00,000 434(2,78,00,000 

36. Lan to Gowmnert SeMna *- 60,00,00,000 :m,oo,oo,OOO 

38. DapaIIment of ExpenciU8 6.98,00,000, 1,00,00,000 34,88,00,000 5,00,00,000 

39. Pnicna 132I,79,OD,OOO tl608,97,oo,ooo 

40. IIde AucIt and AI:I::otrD [)epInnn 2ffl28,OO,OOO 49,00,000 1036,42,00,000 2,~,oo,ooo 

41. DIpIIInWII of RMIuI 1551,65,00,000 14,00,000 ~,33,oo,ooo 68,00,000 

42. DiI8c:t T8l!8S 315,00,00,000 70,33,00,000 1456.98,00,000 132,67,00,000 
~ 

043. InIII8cI TIllS 'S:JJ,n,oo,OOO 148.36,00,000 1503.83,00,000 166.84,00,000 

44. Depmn 01 0iIiwaIIaII 350,00,000 388,33,00,000 17,50,00,000 1491,67,00,000 
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1 2 3 

IWIby of Food 'relll II' ng InduIIrIIs 

45. ....ary 01 Food fInIceIaing IncUIries 42,43,00,000 7,~,00.000 212.17,00,000 :rr .00,00,000 

......, of IIIIIIII IIId F..a, ..... 

46. Depar\naII of HeaIh II1d Famiy WeIIIII 21112,51,00,000 156,28,00.000 '-'52,00.000 776,~,oo.OOO 

47. DepamB1I 01 Ay\MdI Yoga & NIUapIIIy, lMi, 103.so.oo,ooo 33,00,000 517,50,00.000 1,67,00,000 
SidIIIa nI HomoeopIIr; (AYSH) 

48. Dep.tnwII 01 HaIIh ReseWt _00,000 443,12.00,000 

....., of IIIny ........... IIId PublIc EIIIw ..... 

49. Depnnn 01 HaI'Iy InUIry 35.Il.00.000 "71.00,000 179,13,00,000 4113.53.00,000 

50. DepaItmeN 01 Nic EnIaIpIiIIa 2.42.00.000 12.01.00,000 

....., of HouIIng II1II UIbIII Pawrty AIIIIIIIIDII 

58. Jtiitry 01 HOUIiIg nI um.. PIMrIy AIMIian 117.so.00,000 25.00.000 737,50,00,000 1.25,00,000 

...., of !lui.- AIIoun:I .,.... ..... .. 
57. ~ 01 School &b:aIian IIId LIIrIcy 8137,00.00,000 34030.00.00,000 

58. [)apMmR 01 .. &b:aIian 1583,81.DO.000 9258,89,00,000 # 

....., of LIboar IIId EIiIpIa," 
60 . MiiBlry 01 I..IbIu nI ~ 352.81.00.000 2181 ,00.000 2015,47.00,000 101.04.00.000 

......., of '- lid JUIIiaI 

61. EIadion ComaiIIian 2,51,00,000 12,92.00,000 

&2. Law nI JuaIice 114,31,110,000 1.00,000 571,53,110.000 2.00,000 

....., of IIIcra, ............ EMIIpIIIII 

64. MiiBlry 01 /iIcro. SmIII nI MedlIn ErtIIpriIeI 112,81.00,000 138.00,000 1141,44.00,000 l1li2.00,000 

IInIIIry of ... 

&S. MinisIry 01 .... 64,51.00.000 883.00.000 322.56.00,000 43,17,110,000 

IInIIIry of ..., AMI 

66 . MiniI\ry 01 MiIoIIIy Allis 158,47.00,000 1250,00,000 782,38.00.000 82,50,00.000 

....., of flew II1II ........ e.g, .~ 

67. MiiIIIy 01 .... nI RenewatJIe EIart 
__ .000 

5.03.00.000 484,91,00,000 25,17.00,000 

IInIIIry of 0... ... AIIIrI 

68. MinisIry 01 em.. bIan AfIIiI 9,17.00.000 1,87,00,000 45.83,00,000 8,33,00,000 
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IIInIIIIy of PIIIChIpII RIj 

69. MiiaIJy 01 PInchayaIi Raj 796,75,00,00 3983 .. 75,00,000 

MInIIIry 01 Pri p prill" AllIIn 

70. t.tiIIry 01 PIIIMIerUry AlIMa 1,00,00,000 5,00,00,000 

....." of PIrIonnII, PublIc: GriMncII IPId I'InIIonI 

71. MiiaIJy 01 PnmI. NlIic GrIIvnes 1IId' PnicN 59.20,00,000 7,50,00,000 319.52.00,000 39,51,00,000 

IIInIIIry crt ,...... IPId NIturII GIl 

72. MiiaIJy 01 PeIIaIun n NaIInI Gas 485,50,00,000 2452,50,00,000 

IIInIIIIy crt PIInnIIIg 

73. MiIiIIry 01 PIIrmg 15,90,00,000 1,07,00,000 610,04,00,000 16,33,00,000 

IIInIIIry crt PoRr 

74. Mi'IisIry 01 Power 1014,87,00,000 51,09,00,000 5074,33,00,000 256,47,00,000 

76. l.ok Sabha 5237,00,000 271,10,00,000 

n. Rajye SIbIII 19,00,00,000 114,98,00,000 

79. SecrIIIriaI 01 lie VIc:e-PnIIideri 26,00,000 1,41,00,000 

IIInIIIry crt SciIIICI II1II TtcIIIIoIogy 

83. 0epar\naII 01 Sc:iInce and Technology 267.25,00,000 11,15,00,000 1436,23,00,000 55,75,00,000 

84. DeparImenI 01 ScIriIc and InMIriaI fIIIIIIdI 345,23,00,000 1,10,00,000 1726,17,00,000 5,50,00,000, 

85. DapaJtmant of IlialldwIOlogy 153,17,00,000 765,63,00,000 

IIInIIIry crt ShIppIng, RollI TrIPIIport IPId ....,. 

86. DeparImenI 01 SIippqj 175,42,00,000 62,46,00,000 m 114,00,000 352,78,00,000 

87 . DapaJtmant 01 Road Transpolt IIId HP¥ 2159,46,00,000 2224,38,00,000 10797$,00,000 11121,88,00,000 

...." crt SacIII· JuItIcI II1II EriIpotMIIIIIt 

88. aIriIIry 01 Soc:iII .... IIId ~ 383,33,00,000 23,17,00,000 1936,67,00,000 115,63,00,000 

DIpIrtrrIInI crt Spa 

89. DeparImenI 01 Spa 382,35,00,000 296,53,00,000 1911,76,00,000 1482,67,00,000 

IIInIltry at 8IIIIIIIca IPId ,.,..,.. 1IRp ........ 

90. tIrliaIJy 01 SIaIIIics IIId ProgrImme ~ 312,45,00,000 4,05,00,000 1562,27,00,000 20,23,00,000 
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IIIniIIry of SIIII 

91. MinIIIry 01 Steel 17,34.00,000 2.58,00,000 88,ee.oo.ooo 12,92,00,000 

IIIinIIIry of T ...... 

92. MiIisIry 01 TeIIiIes 510,76,00.000 43.16,00,000 2553,77.00.000 215,82,00.000 

IIInIIIry of TourIIIn 

93. Miisby 01 TGIIiIm 81,00,00,0lI0 93.so.00.ooo 405.ao.D),IIIIO 417.50,00.000 

IIIIIiItIy of TriIIII AllIn 

94. MilisIIy 01 TIIIII Mais 43,84.00.000 8.34.1».000 219.21JlO,IIIIO 41.67,00,110 

IIIniItIy 01 UtbIn DMlapmelII 

100. Depar1menI 01 UIt8I DeveIopInn 191.04,00,000 817.96,00.000 744.72.00,lIII0 1201,40.00.000 

lOt PIiJIic 'I«lIIcs 132.35,00.000 59.20,00,000 881,77.00.000 2115,118.00.000 

102. S1aIioneIy ... Pring 38,8&,00,000 2,00,000 18427 ,oo1#J 11,00,000 

**J0I ............. 

103. t.hJIry 01 ..... Rescuoes 132,2&.00,000 18,21.00.000 881,31.00.000 81,47,00,000 

IIiIIIby 01 WOIIIII IIId QIIId IIMIopInent 

104. Miisby 01 Woman and ChId ~ 12119,50.00.000 8052,50,00.000 

IIiIIIIry of YoIMI AllIn and SpoI1I 

lOS. MiIiIlIy 01 YdI Allis and SporIs 162.88.00.000 22.42.00,000 814.41.00,lIII0 112,10,00,000 

ToIaI~ 91038",00,000 '.,118,00.000 415074,82,00,000 7!l614.42.000 

TINI Motion .., IIdDpIfJd. 

MR. SPEAKER: The outstanding Demands for Grants 
relating to the MinistrieslDepartments Ilf8 paseed. 

MR. SPEAKER: I am thankful to the hon. Prime 
Minister not to have added some more Ministriesl. The 
Speaker would have been in great trOltlle oIheIwise. Now, 
Item 19 • Shri P. Chidambaram. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): 
There is a point of order. 

MR. SPEAKER: There is no business before the 
House. So, where is the question of point of orde17 

SHRI VARKALA RADHAKRISHNAN: I have • point 
Even now, I may be permitted to raiN It. 

MR. SPEAKER: Although It does not arise, but I 
cannot stop youl You are unstoppablel 

SHRI VARKALA RAOHAKRISHNAN: If you kindly 
.Row me, I will raise it. 

MR. SPEAKER: Would you be happy If I cIIeaIIow it? 

SHRI VARKALA RAOHAKRISHNAN: Now, my point 
of order is ,under Rule 376 of clauee 1 with regard to 
Regulation of Busine88 in thle Houee. 
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Now, the question is that every year, the chancee of 
the Members having deliberation on the various Demands 
for Grants are getting dwindled. We had diacussion on 
Demands for Grants pertaining to only four Ministries. It 
is true that the Standing Committees are acnrtinlzing this 
and they make their recommendations also by submitting 
their reports. Some may be accepted while some may 
be rejected. But there is an opportunity for Members to 
have deIIberatIona on the important Demands. Now we 
have guillotined them. I can understand some of them 
being guillotined, but guillotined In a whole sale way is 
not conducive to a perliamentary democracy. 

Even the Prime Minister has mentioned that public 
corruption is the order of the day. We have to discuss 
theee matters when the Demands for Grants are being 
discussed. But unfortunately, Members' right to deliberate 
on these issues is being denied. We are not getting the 
opportunity. 

MR. SPEAKER: Now, give me an opportunltyl 

SHRI VARKALA RADHAKRISHNAN: It is true that 
there is a acrutiny by the Standing Committees, but that 
is only for a limited putpOSe. The deHberations should 
taka place In this House. The Members should gat this 
opportunity . 

MR. SPEAKER: You are repeating now. 

SHRI VARKALA RAOHAKRISHNAN: Curtailment of 
discussion, up to a certain extent, is understandable but 
whole sale curtailment is quite unwanted, unreasonable 
and cannot be justified. 

So, at least. next year, this must be increased. It is 
getting dwincled every year. At last, there will corne a 
day when all the Demands for Grants wiD be passed by 
this House without any kind of discussion. 

MR. SPEAKER: Enough. Please control him. 

... (Interroptions) 

MR. SPEAKER: The only thing is that it is not a 
point of order, you know very well. You wanted yourself 
to be heard. The point is. when the Minister of one of 
the most important Ministries, that is. the Ministry of Rural 
Development, was replying, there were about 10 to 15 
Members. That is the interest that we are showingl When 
the Defence was discussed, there were 15 to 20 
Members. let Ill> not expose ourselves further. I wi" not 
mind aIttlng 365 days a year. 

Now. let us come to Item 19. Let there be some 
introspection also in this House. 

18.G1 tn. 

APPROPRIATION (NO.2) BILL, 2008* 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to move for leave to introduce a 
BlI to authorise payment and appropriation of certain sums 
from and out of the Consolidated Fund of India for the 
services of the financial year 2OQ8I\2009. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a BiR to authorise 
payment and appropriation of certain sums from and 
out of the Consolidated Fund of India for the services 
of the financial year 2008-2009." 

The motion was adopted. 

SHRI P. CHIDAMBARAM: I introduce·· the Bill. 

MR. SPEAKER: Now, the House will take up the 
motion for consideration of the Bill. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
2008-2009, be taken into consideration." 

MR. SPEAKER: The question is: 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financiaJ year 
2008-2009, be taken into consideration." 

ThtJ motion was adoptsd. 

MR. SPEAKER: The House will now take up clause-
by-clause consideration of the Bill. 

The question is: 

"That clauses 2 to 4 stand part of the Bm.· 

The motion was adopted. 

Clauses 2 10 4 were added 10 the BiR. 

The ScIIedu/e was added to the Bill. 

Clause " the Enacting Ftmnu/a and the Long Tille 
"15' added to the Bill. ~ 

• Published in !he Gazette of India. Extraordinary Part-II. 
Section-2. dated 24.4.2008. 

•• Introduced wi!h the Recommendation of !he President. 
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SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the Bill be paaaed." 

MR. SPEAKER: The question Is: 

"That the Bill be pused'" 

APRIL 24, 200B ~ (No. 2) Bill, 2008 464 

{English} 

SHRt KINJARAPU YERRANNAIDU (Srlkakutam): Sir, 
pIeue take up SpecIal MentIona. 

MR. SPEAKER: Not today. You can raIae It tomoRow. 

'1.'2 twa. ~ 

TM LtJIr SIJbIM thtIn MfoumtId IJH EItwM 01 /lIB Clock 
on FIidIIy, Apt# 2.S; am1'.air.tAfM 5, 11130 (Saka). 

. . 
'I 
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ANNEXURE I MtNnbtIr-wIstJ 1nd9x to UnstsmJd OuBstions 

MtImbtIr-wIstJ Indarr to SI6mJd 0utItIII0n6 SI.No. Member's Name Question Number 

SI.No. Member's Name Quedon Number 2 3 

1. Shri AIhawaIe, Ramdu 464 1. Shri Acharia, Basu Deb 4411 

2. Shri Bhagora, Mahavir 444 2. Shri AdsuI, Anandrao Vithoba 4373, 4419, 4474, 

3. Shri Bhakta, Manoranjan 442 
4507, 4529 

4. Shri Bhargava, Girdhari La!. 445 3. Dr. Agarwal, Dhirandra 4388 

5. Shri Chavda, Harisinh 449 4. Shri Ajay Kumar, S. 4379 

6. Shri Chowdhury, Adhir 444 5. Shri Appadurai, M. 4412 

7. Shri Darbar, Chhattar Singh 447 6. Shri Athawale, RarncIas 4438, 4494, 4538 

8. Ch. Huaan,Munawar 450 7. Shri Azml, IIyaa 4371 

9. Dr. Jagannath, M. 448 
6. Shri Barman, Hiten 4340 

10. Smt. Jayaprada 443 
9. Shri Barman, Ranen 4344, 4425, 4484 

11. Smt. Jhansi Lakshmi Botcha 459 
10. Dr. Barq, Shafiqur Rahman 4372 

12. Smt. Mahajan, Sumitra 443 

13. Smt. Maheshwari,Klran 445 11. Shri Bhadana, Avtar Singh 4365 

14. Shri Mahto, Tek La! 460 12. Shri Bhagora, Mahavir 4361,4441,4502 

15. Shri Murmu, Rupchand 447 13. Shri Bhakta, Manoranjan 4442, 4485, 4528, 
4540 

16. Shri Patel, Jivabhai A. 458 

458 
14. Shri Bhargava, Girdhari La! 4402, 4435 

17. Shri Prasad, Harikewal 

18. Shri Range Patil, Tukaram 455 15. Shri Bose, Subrata 4344 

Ganpatrao 16. Shri Budholia, Rainarayan 4392 

19. Smt. Sen, Minati 446 17. Shri Chakraborty, Ajoy 43n, 4464, 4497, 

20. Shri Shlvajirao, Adhalrao Patti 451 4501 

21. Shri Singh, Chandra Bhushan 452 18. Shri Chaunt, Bapu Hari 4404,4462 
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